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BEFORE THE NATIONAL GREEN TRIBUNAL - AR
PRINCIPAL BENCH, NEW DELHI

M.A. No. 46/2022
In
Original Application No. 05/2022
(With reports dated 31.05.2022 and 04.06.2022)

In re: News item published in The Indian Express dated
07.01.2022 titled “Gujarat: At least 06 dead, 20 sick after gas

leak at industrial area in Surat”

REPLY ON BEHALF OF RAINA INDUSTRIES

1, Nirali Shroff, wife of Sh. Vineet Shroff, aged about 39 years,
managing day to day affairs of Raina Industries, having its unit at
Plot No. 6104, Shed No. A2/10, GIDC, Ankleshwar — 393 002,
Gujarat, presently at Mumbai, do hereby solemnly state and

affirm as under;

1. I am the authorized signatory of Raina Industries and I
have been authorized by way of a power of attorney dated
23.11.2022 to sign, verify and file the present affidavit of reply
on behalf of Raina Industries. A copy of Power of attomey dated

23.11.2022 is enclosed and marked as Annexure-A.

2. I say that am well conversant with the facts of the present

case and thus [ am competent to swear this affidavit.

z That by an email on 11.10.2022, Raina Industries received
Notice from the Gujarat Pollution Control Board (in short
“GPCB”), informing Raina Industries about the present

>
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proceedings before this Hon’ble Tribunal and directing us to file
the response of Raina Industries, to the allegations &

observations contained in the Joint Committee Report.

4.  That the genesis of the present proceedings is the incident
that happened at GIDC-Sachin, Surat, which was reported in
media report dated 07.01.2022 titled “Gujarat: At least 06 dead,
20 sick after gas leak at industrial area in Surat” published in

Indian Express.

5.  That as per the Central Pollution Control Board’s (in short
“CPCB”) response, it was found that casualties occurred, due to
release of toxic gas resulting from illegal discharge of hazardous
waste/chemical from a tanker (GJ 06 ZZ 6221) in natural drain,
while the tanker was parked near Vishwaprem D & P Mills, P-6.
Rd-3, GIDC-Sachin, Surat.

6. That after the news report, this Hon’ble Tribunal took suo
moto notice and this Hon’ble Tribunal was of the view that the
incident occurred, as a result of unscientific handling,
transportation and disposal of hazardous waste, in violation of
Hazardous and other Waste (Management and Transboundary
Movement) Rules, 2016 (in short “Hazardous Waste Rules”),
Storage and Import of Hazardous Chemical Rules, 1989,
Environment Protection Act, 1986 (in short “EPA 1986”), Water
(Prevention and Control of Pollution) Act, 1974 (in short “Water
Act”) and the Air (Prevention and Control of Pollution) Act,
1981 (in short “Air Act”).
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7 Therefore, this Hon’ble Tribunal, by its Order dated

18.01.2022, constituted a nine-member Joint Committee to:
“...ascertain the sequence of evenis; causes of failure and
persons and authorities responsible therefor; extent of damage
to life, human and non-human,; and environment — including,
water, soil, air; steps to be taken for compensation of victims
and restitution of the environment, and the cost involved;
remedial measures to prevent recurrence; any other incidental

or allied issues found relevant, including particularly already
acidic effluents flowing in the drain in question...”

8.  That in compliance with the directions of this Hon’ble
Tribunal, the Joint Committee prepared and submitted a Report
on 31.052022 (the “Joint Committee Report”) and an
additional report on 04.06.2022 (the *“Additional Joint
Committee Report”) was submitted to this Hon’ble Tribunal.

9. That in the Joint Committece Report, there are certain
allegations and observations made against Raina Industries.

which are erroneous and misconceived and are therefore denied.

10. That the present reply is being filed in response to the
allegations and observations made against Raina Industries in the
Joint Committee Report and against the unjustified and illegal
action taken by the authorities against Raina Industries (after
initiation of present proceedings), as elaborated in subsequent
paragraphs. Nothing contained in the Joint Committee Report
may be deemed to be admitted by Raina Industries by reason of

specific non-traverse.
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In re: No connection or involvement of Raina Industries in the
incident at GIDC-Sachin, Surat

11.  That from the findings of the Joint Committee, (as
recorded in the Joint Committee Report and Additional Joint
Committee Report), it is clear that Raina Industries has no
connection, association or involvement whatsoever, to the
incident which occurred in Surat due to ‘unscientific handling’,
‘illegal movement’ or ‘illegal disposal/discharge’ of hazardous
waste (Sodium Hydro Sulphide ( in short “NaHS™), which is also
known as Spent Caustic) in industrial area in Surat at GIDC-

Sachin, Surat.

12.  Also, no connection or association has been found or
established between Raina Industries and Sangam Enviro Private
Limited (“Sangam™) (entity named in the Joint Committee
Report responsible for illegal discharge of hazardous waste into
natural drain) or the transporters/tanker owners involved in the

incident.

13. There is no finding or allegation in the Joint Committee
Report or in the Additional Joint Committee Report that Raina
Industries was involved in illegal disposal of NaHS, at any point

of time.

14. Even as per the Joint Committee Report, the only
referenced to Raina Industries is that Raina Industries procured
NaHS from Hikal Ltd. (through Apollo) in the Financial Year
2019-20. Even as per the Joint Committee Report during FY
2021-2022 (the year in which the GIDC-Sachin, Surat incident

N Vot
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happened), Raina Industries did not procure NaHS from Hikal
Ltd. or Apollo (please see paragraph no. 90 at internal page 60
of the report and internal page 4 of Annexure-30 of the repori).

15. Further, the transaction between Hikal Ltd. and Sangam
for supply of Sodium Hydro Sulphide (NaHS) is completely
different from the transaction between Hikal [.td. and Raina

Industries.

16. In respect of Sangam, the Joint Committee Report records
that Sangam neither had any industry/facility nor it had any
consent from the concerned State PCB to engage in any
manufacturing activity and therefore, Sangam is an ‘actual user’

of NaHS. (please see: internal page 5 to 11 of the Report).

17. Whereas, in respect of Raina Industries, the Joint
Committee Report records that it is engaged in manufacluring of
Sodium Sulphide (Na2S) and GPCB has granted consent on
25.09.2019 which is wvalid up to 16.07.2024 (please see
paragraph no. 90 at internal page 60 of the report and internal
page 4 of Annexure-30 of the report). Raina Industries is an

‘actual user’ of NalS.

18. Therefore, the Joint Committee neither named Raina
Industries as a violator nor it recommended any compensation/
environmental compensation to be recovered from Raina

Industries.

19. The manufacturing plant/unit of Raina Industries is located
at GIDC, Ankleshwar, which is more than 80 kilometers from the

N o
RAINA INDUSTRIES

iy



6

site of Surat incident i.e., GIDC, Sachin, Surat. A screenshot
from the Google Map showing the distance between the
manufacturing unit of Raina Industries and GIDC, Sachin, Surat
is enclosed as Annexure-B. Therefore, even otherwise, there is
no connection between Raina Industries and the site where the

incident took place.

In re: About Raina Industries and its use of NaHS for more
than 30 years:

20. I say that Raina Industries, has its manufacturing plant/unit
at Plot No. 6104, Shed No. A2/10, GIDC, Ankleshwar — 393 002,
Gujarat and is engaged in the business of manufacturing of
inorganic chemical called ‘Sodium Sulphide (Na25)’, which is
mainly used by soda ash manufacturers and mining and textile

industries.

21. That one of the raw materials which is utilized in
manufacture of Sodium Sulphide (Na2S) is ‘NaHS”’, also known
as ‘Spent Caustic’. Copies of few sample invoices raised by
Raina Industries on its customers showing sale of Sodium
Sulphide (Na28) are enclosed as Annexure-C. Copies of few
sample invoices raised on Raina Industries showing purchase of

NaHS are enclosed as Annexure-D.

22. That Raina Industries is manufacturing Sodium Sulphide
(Na2S§) since 1988 i.e., for more than 30 years and when NaHS

was not considered as hazardous waste.

23. I say that Raina Industries is carrying out manufacturing

activity after obtaining all necessary permissions/ approvals/

Nt
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consents/ authorizations from the concerned authorities in this
regard. Copy of latest Consolidated Consent and Authorization
(CC&A) Order No. AWH-103505 dated 25.09.2019 granted by
~ the GPCB to Raina Industries, valid up to 16.07.2024 is enclosed
as Annexure-E. Copies of the previous consolidated consents
granted by the GPCB to Raina Industries in the year 2009 and in
the year 2014 are enclosed as Annexure-F and Annexure-G

respectively.

24, Therefore, Raina Industries is an ‘a@ctual user’ of NaHS
and it has been traditionally procuring, processing and utilizing

NaHS for manufacturing of Sodium Sulphide (Na2S§).

25. 1 say that Raina Industries is in full compliance of the
CC&A conditions, and it is a Zero Liquid Discharge (Z1.D) Unit.

In re: Compliance of Hazardous Waste Rules by Raina
Industries while procuring NaHS:

26. That the Hazardous Wastes Rules came into force on
04.04.2016 and as per Rule 9 thereof, ‘actual users’ are those
who are utilizing hazardous and other wastes as a resource, and
they were required to obtain an authorization from the concerned
State PCB.

27. That Rule 9 of the Hazardous Wastes Rules further
provides that the State PCB shall grant such authorization based
on Standard Operating Procedures (*SoP”) or Guidelines
prepared by the CPCB for use and management of specific

hazardous or other waste.
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28. That immediately on coming into force of the Hazardous
Waste Rules, on 22.04.2016, Raina Industries submitted an
application to the GPCB under Rule 9 of the Hazardous Wastes
Rules seeking permission for utilization of NaHS granted by
various chemicals/ pesticides/agro chemicals industries, for

manufacturing of Sodium Sulphide (Na2S), at its plant.

29. Since CPCB has not prepared the SoP for use and
management of hazardous waste i.e., NaHS, the GPCB
forwarded the application of Raina Industries to the CPCB for
necessary action. A copy of the letter dated 30.09.2016 from the
GPCB, forwarding application of Raina Industries under

Hazardous Waste Rules to CPCB is enclosed as Annexure-H.

30. Thereafter, letters were sent by GPCB and CPCB, to Raina
Industries asking for certain additional information and
documents. The requisite information and documents were
provided by Raina Industries to the GPCB and CPCB vide its
letters dated 18.11.2016 and 26.08.2017 which includes the
process of manufacturing of Sodium Sulphide (Na28) utilizing
NaHS as a raw material. Copy of the letter dated 18.11.2016
along with its enclosure containing manufacturing process
submitted by Raina Industries to GPCB is enclosed as
Annexure-I and a copy of the letter dated 26.08.2017 along with
enclosures submitted by Raina Industries to CPCB is enclosed as
Annexure-J. Further, on 02.10.2021 Raina Industries sent an
application to GPCB, intimating about the proposed expansion at
its Unit. A copy of letter dated 02.10.2021 (without its

annexures), is enclosed as Annexure-K.

N ogdd-
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31. That it appears, since drafting of SOP is a time-consuming
process and there are many hazardous and other wastes which
were being utilized by diverse industries in Gujarat, and to ensure
that commercial activity of thousands of Units in the State of
Gujarat, are not affected on 13.12.2017, GPCB introduced an
‘Interim Policy of Rule 9 of the Hazardous Waste Rules’ (the
‘Interim Policy/ Arrangement’). The same allowed industries
(actual users), like Raina Industries (who were traditionally
utilizing hazardous waste as a raw material), to continue to use
such wastes till comprehensive SoPs is prepared by the CPCB
and implemented by CPCB/PCBs.

32. That the said Interim Policy/Arrangement was initially
valid till 31.12.2018, thereafter, it was extended from time to
time by the GPCB by way of issuing Circulars/Office Mandate.
By the latest Office Mandate dated 11.03.2022 issued by the
GPCB, the said Interim Policy/Arrangement has been extended
till 07.03.2023. Copy of the Office Mandate dated 11.03.2022
issued by the GPCB, extending the Interim Policy/Arrangement
till 07.03.2023 along with its English Translation is enclosed as
Annexure-L. Copy of previous circulars/office mandate issued
by the GPCB extending the Interim Policy/Arrangement from
time to time along with their English translation are enclosed as

Annexure-M.

33. Since, till date, no SoP has been prepared by the CPCB
under Rule 10 of the Hazardous Waste Rules for management of
NaHS, the said Interim Policy/Arrangement constitutes interim

authorization under Rule 9 of the Hazardous Waste Rules under

N WloeH
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which Raina Industries and other like industries in Gujarat have
been permitted to utilize hazardous waste NaHS as a raw material

in their manufacturing process.

34. For instance, Coromandel International Ltd. is engaged in
manufacturing various products including Malathion, Temephos,
etc. During the process of manufacture, Coromandel also
generates ‘Spent Caustic or NaHS’, which has been mentioned as
a hazardous waste in the CCA granted to Coromandel by the
GPCB. A copy of latest CCA granted to Coromandel
International Ltd. by the GPCB is enclosed as Annexure-N.

35. That Raind Industries procure NaHS from Coromandel
International Ltd. under a MoU, under a tax invoice and manifest
prepared under Hazardous Waste Rules. Thereafter Raina
Industries utilizes NaHS received from Coromandel for
manufacturing Sodium Sulphide (Na2S), as a final product. A
copy of the MoU between Coromandel International Ltd. and
Raina Industries is enclosed as Annexure-0O. Similarly, there are
other industries from whom Raina Industries procure NaHS and
thercafter utilizes the same for manufacturing of Sodium
Sulphide (Na2S) as a final product at its manufacturing unit.
Copies of few sample invoices and manifests under the
Hazardous Waste Rules (demonstrating compliance of proper
procedure by Raina Industries for procurement of NaHS) are
enclosed as Annexure-P. It is stated that details of all such
industries, MoUs entered with them, manifests, etc. have been
uploaded and are available with the GPCB on its XGN portal.

N hoa i
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36. I further say that on 25.04.2022, the GPCB issued another
letter to Industries Association including Gujarat Chamber of
Commerce & Industry (which also represents Ankleshwar
Industrial Association, of which Raina Industries is a member)

confirming that:

“the industries which has applied under Rule 9 to GPCB and its
pending at various states of preparation of draft SoPs, are
informed io consider that Interim Permission granted to them is
continued till the SoP is prepared but in no case it will extend
beyond one year”

A copy of the letter dated 25.04.2022 issued by the GPCB is

enclosed as Annexure-Q.

37. 1 say that vide letter dated 14.02.2022, GPCB responded to
Raina Industries application under Rule 9 of the Hazardous
Waste Rules, asking whether Raina Industries is ready for
conducting a trial run for preparation of SoP for utilization of
hazardous waste NaHS. It is pertinent to state that in the said
letter, it is recorded that Raina Industries is utilizing hazardous
waste NaHS under the Interim Policy/Arrangement, to the
knowledge of the GPCB. Copy of the letter dated 14.02.2022
issued by the GPCB to Raina Industries is enclosed as

Annexure-R.

38. That an email was also received by Raina Industries from
the GPCB on 22.03.2022 asking for submission of trial run
readiness confirmation. Immediately on 23.03.2022, Raina
Industries responded to the GPCB, confirming its readiness for
the trial run. A copy of email dated 22.03.2022 from the GPCB

N VU
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and Raina Industries response on 23.03.2022 is enclosed as

Annexure-S.

39. That in response to Raina Industries email dated
23.03.2022, the GPCB granted permission to Raina Industries for
conducting trial run for preparation of SoP for utilization of
hazardous waste Sodium Hydro Sulphide (NaHS) as a
supplementary resource in manufacturing of Sodium Sulphide
(Na2S). A copy of the letter dated 01.04.2022 granting
permission for conduct of trial run along with trial run protocol
issued by the GPCB to Raina Industries are enclosed as

Annexure-T.

40. That the permission for trial run permission granted to
Raina Industries was extended by the GPCB for a further period
of three months vide its letter dated 11.07.2022, issued by the
GPCB to the Raina Industries along with amended protocol for
trial run. The trial run was conducted on 12.07.2022 and
13.07.2022 and the preparation of SoP is under process. A copy
of the letter dated 11.07.2022 is enclosed as Annexure-U.

In re: Procurement of Sodium Hydrogen Sulphide (NaHS) by
Raina Industries from Hikal Ltd. in 2019 and closure
letter by GPCB in 2022 and thereafter, stay of the
closure letter

41. That the Joint Committee in its Report (please see:
paragraph 90 at internal page 60 of the report) has mentioned
that in Financial Year (FY) 2019-2020, Hikal Ltd. supplied
Sodium Hydrogen Sulphide (NaHS) to Raina Industries through
Apollo Chemicals. However, it is undisputed that in FY 2021-

N Vo
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2022 (when the Surat incident happened), Raina Industries did
not procure any NaHS from Hikal Ltd., or from Apollo

Chemicals.

42.  That the Joint Committee further records that MPCB has
forwarded the details of persons to whom Hikal Ltd. has sold
NaHS and who had no consent to purchase the material and name

of Raina Industries was listed as one such entity.

43. [ say that to this extent the above observation is erroneous.
It is submitted that based on the erroneous statement of the Joint
Committee, this Hon’ble Tribunal has directed the GPCB to issue
notice to Raina Industries. In this regard, the Joint committee has

recorded as follows in respect of Raina Industries (ar internal

page 83):

“132. In the present case, the MPCB has forwarded the details
of selling NaHS to the persons who had no consent or purchase
the material and used it in violation of the conditions. i.e., M/S
Raina industries GIDC estate, Ankleshwar. In FY 19-20. The
unit was found violating the conditions and particularly using
NaHS which was a hazardous waste that was supplied by other
units as detailed in the closure order which is annexed
herewith Mark Annexure-29. The inspection report of the
MPCB Annexed herewith Mark Annexure-30, also reveals that
NaHS was supplied to the aforesaid unit.”

44, That in this context, Raina Industries states the following

for the consideration of this Hon’ble Tribunal:

44.1 As elaborated in the above paragraphs, Raina Industries
had a valid consent (CC&A) from the GPCB at all times

and it is in full compliance of its conditions;

N Vgt
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442 Raina Industries is an ‘actual user’ of hazardous waste
NaHS and has been traditionally procuring and utilizing
the same for manufacturing of Na2$, in compliance of all

applicable laws and without any damage to environment;

44.3 In the year 2016 itself, immediately after coming into
effect of the Hazardous Waste Rules, Raina Industries
submitted an application to the GPCB seeking permission
for utilization of hazardous waste NaHS as a raw material
under Rule 9 of the Hazardous Waste Rules;

44.4 since the relevant SoP was not in place, the GPCB
forwarded the said application to the CPCB for its
necessary action. In the interim, the GPCB issued the
Interim Policy/Arrangement which allows actual users,
Raina Industries, which have been traditionally utilizing
hazardous waste as a raw material, to continue to use such
wastes as raw material till adequate SoPs are prepared by
the CPCB;

44.5 the Interim Policy/Arrangement was issued by the GPCB
in the year 2017 and is in effect, till date; and

44.6 Raina Industries, to the knowledge of the GPCB, have
been procuring and utilizing the hazardous waste NaHS
under the said Interim Policy/Arrangement which is an

interim authorization under Rule 9 of the Hazardous Waste

Rules till SoP is made by the CPCB.
N Wit
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45. 1 say that in view of the aforesaid, the allegations and
observations made in the Joint Committee Report against Raina

Industries are wrong and baseless and hence, are denied.

46. I further say that by letter dated 05.04.2022, the GPCB
issued closure direction to Raina Industries observing that under
the CC&A, Raina Industries has been permitted to use only fresh
raw material and for use of hazardous waste NaHS as a raw
material, Raina Industries have not obtained permission under
Rule 9 of the Hazardous Waste Rules. The GPCB also observed
that Raina Industries did not submit MoU details for procurement
of Sodium Hydrogen Sulphide (NaHS) from Hikal Ltd. or Apollo
Chemicals. A copy of the Closure direction dated 05.04.2022 is

enclosed as Annexure-V.

47. That in response to the above Closure Direction, Raina
Industries submits that GPCB issued the aforesaid closure letter
without following the due process of law and no show-cause
notice or any opportunity of hearing was granted by the GPCB as
per routine procedure, to Raina Industries before issuance of the

closure direction.

48.  Also, the observations in the closure direction are contrary
to record and did not take into consideration the Interim
Policy/Arrangement and its effect thereof. As far as MoU for
procurement of Sodium Hydrogen Sulphide (NaHS) from Hikal
Ltd. is concerned, Raina Industries, under a bonafide believe that
since, NaHS has been listed under the head ‘by-product’ and not
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hazardous waste in the CCA granted to Hikal Ltd., MoU is not a

requirement.

49. That on request by Raina Industries to the GPCB for
revocation of the aforesaid closure direction, Raina Industries
received an email from the GPCB on 23.05.2022 directing it to
pay an amount of Rs. 25,00,000/- (Rupees Twenty-Five Lakh
Only) as interim Environmental Damage Compensation. A copy
of the email dated 23.05.2022 from GPCB to Raina industries is

enclosed as Annexure-W.

50. 1 say that there is no environmental damage caused by
Raina Industries and considering the aforesaid facts and
circumstances, especially when the Joint Committee did not
name Raina Industries as a violator or recommend imposition or
recovery of any compensation/environmental compensation from
Raina Industries, imposition of Rs. 25 lakhs as interim
Environmental Damage Compensation by the GPCB is

misconceived, and without any basis.

51. That even assuming without admitting that Raina
Industries could not have procured NaHS from Hikal Ltd.
without MoU (in 2019), imposition of Rs. 25 lakhs as interim

Environmental Damage Compensation is disproportionate.

52. That since the industrial activity was being severely
hampered, without prejudice to its rights, Raina Industries was
constrained to deposit Rs. 25 lakhs with the GPCB. The GPCB
thereafter by its letter dated 30.05.2022 stayed the operation of
the Closure Direction for a period of three months. Copy of the

™
RAINA INDUSTRIES 1)1/

=



17

letter dated 30.05.2022 issued by the GPCB is enclosed as

Annexure-X.

53. Thereafter, the GPCB appreciating that Raina Industries
was utilizing hazardous waste (NaHS) under the Interim
Policy/Arrangement, also that Raina Industries had already
applied for permission under Rule 9 of the Hazardous Waste
Rules in 2016 itself, also the fact that Raina Industries had
already conducted trial run for preparation of SoP, and the
preparation of SoP is under process, vide its Order dated
29.09.2022, revoked/ stayed the Closure Direction for a further
period of six months. A copy of the Stay Order dated 29.09.2022
issued by the GPCB is enclosed as Annexure-Y.

54. 1 say that before issue of Order dated 29.09.2022, the
GPCB had inspected the manufacturing plant of Raina Industries
on 22.08.2022 and no non-compliance was found. The GPCB

observed as under:

“l.  In commection to Interim Policy for hazardous waste
utilization, unit had applied for Rule 9 permission to GPCB
HQO and unit has been granmted one time permission for
utilization of sodium hydro sulphide solution - (@ 20 MT as raw
material vide letter dated 01.04.2022.

2. Unit has also conducted trial run for SoP preparation of
utilization of Sodium Hydro Sulphide generated from Pesticide
units in manufacturing of Sodium Sulphide on dated
12/07/2022 & 13/07/2022 and preparation of SoP is in under

Process.

3. Unit has done MOU with M/s. Goldstar Chemicals Pvt.
Lid, Ankleshwar, M/s. Coromandel International Limited,
Ankdeshwar, M/s. UPL Limited (Unit-2), Ankleshwar, Ronak

™ Voot
RAINA INDUSTRIES

e ™
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Chemicals, Ankleshwar, Laxmi Healthcare, Ankleshwar for
procurement of sodium hydrogen sulphide solution.”

55. That since the condition “use fresh raw material only”
appearing in CC&A granted to Raina Industries is creating an
avoidable confusion, Raina Industries has made a representation
to the GPCB on 07.11.2022 to appropriately revise the said
condition and to grant an order, permanently revoking the closure
direction as there is no non-compliance. The said representation
of Raina Industries is pending consideration with the GPCB but
despite reminders, no response has been received till date. A
copy of the representation dated 07.11.2022 made by Raina
Industries to the GPCB along with reminders is enclosed as

Annexure-Z,

56. In view of the above facts and circumstances and since the
Joint Committee neither named Raina Industries as a violator nor
recommended recovery of any compensation/environmental
compensation from Raina Industries and since non-compliance
has not been found by the GPCB in its latest inspection of the
manufacturing plant/unit of Raina Industries, it is most humbly

prayed that this Hon’ble Tribunal may be pleased to:

a. discharge Raina Industries from the present proceedings;

b.  direct the GPCB to refund an amount of Rs. 25 lakhs
deposited by Raina Industries towards interim
Environmental Damage Compensation; and

c. direct the GPCB to decide representation of Raina
Industries dated 07.11.2022 in an expeditious manner.

NVt
RAINA INDUSTRIES

-
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57. 1say that the contents of the present reply affidavit are true
and correct to the best of my knowledge and belief, based on
records maintained by Raina Industries in the ordinary course of
its business. The legal averments contained in the reply are based
on legal advice received and believed by me to be true and
correct. The annexures enclosed are true copies of their

respective originals.

™ Vil

DEPONENT
VERIFICATION:

. ———
Verified at Mumbai, on this the4=>_day of November, 2022 that
the contents of the foregoing affidavit are true and correct to the

best of my knowledge and belief. No part of it is false, and

nothing material has been concealed therefrom.

N Vo
RAINA INDUSTRIES ﬁ;ﬁﬁﬁ%

BEFORE ME

M. J JAIN \ MW
Notary, Govt, of Maharashl&g\

Noted & Regis! }

g No. 209 o 2022~

25 NOV 202 Opp. Allreg 1oL Ho i



20  ANNEXURE-A
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10 NQV 2022
WA aifieord L

GENERAL POWER OF ATTORNEY

KNOW ALL MEN BY THESE PRESENTS THAT WE (1) RAJESH
RATILAL SHROFF and (2) VINIT RAJESH SHROFF both adult Indian
inl:1abitants of Mumbai, Partners of MESSERS RAINA INDUSTRIES, a
pa;;tnership firm registered under Indian Partnership Act, 1932 and having its
Aéministrative office at 6/4, 6" F loor, Parekh Market Premises Co.Op.Soc.Ltd
3% J S.S. Road, Opera House, Mumbai.400 004 and at A/2/10/6104, G.1.D.C.
Industrial Estate, Ankleshwar, District- Bharuch, Gujarat (here in after called

the ‘firm’) Carrying on the business of manufacture and-sale of chemicals

S}'%:ND, GREETINGS:

&
Jue Co,o#
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for gi
docur
WHEREAS We the aforesaid partner for and on behalf of the said firm is
; o 6.
desirous of appointing MRS. NIRALI VINIT SHROFF to be our true and
g any (
lawful Attorney for our firm for purposes hereinafter mentioned. ‘ ¥
give!
NOW KNOWN THESE PRESENT WITNESS that, We the partners ,
of the said firm as hereinafier mentioned appoint our attomey Mrs. Nirali Vinit -
Shroff to do and execute all or any of the following acts, deeds and things for —_—
and on behalf of our firm, i.e. to say :-
| 8.
1. To sign and execute for and on behalf of our firm various agreements, | "
contracts, undertakings, declarations, bonds and all such other legal documents l " and
which may be required to be executed in the day today business of the firm. I auth

473-‘1

Y R

et ’

i ' etc.

&
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2. To make necessary corrections / alterations / modifications /additions /

o deletions / in the aforesaid documents or execute any supplimentry
_ s agreements, if required for and on behalf of our firm.

RIES

-

ﬂ?ﬁ_ﬁl . 3 ' register the necessary documents with such concemed authorities as
"":‘;L'iiilB: Foy R
i00ge: may-pe required for and on behalf of our firm.
i v
o ) B
‘-..‘_{L?ﬂ :‘_/"
- 4. To appear as, for and on behalf of our firm before various authorities
whether Government or Non Government in connection with the execution /
]_% registration / amendment of any of the documents mentioned against clause

(1) above,

5. To appear for and on behalf of our firm before any Judicial authorities

for giving evidence regards the execution / registration / amendment of the

documents mentioned against clause (1) above, if required.
d firm is

6. To receive any notices, summons or any other letter / documents from,

true and

any Government, Non Government Judicial Non Judicial authorities and

give necessary, acknowledgment there to for and’ on behalf of the firm.
: partners
it 7. To sign and submit for and on behalf of our firm to the concerned
irali Vinit

authorities all applications, paper for licenses permissions including for
things for : _ ; :

renewal of various licenses / permissions required in day today business.

8.  To conduet, control and supervise all the Correspondence and dealings
excenis, of the firm and with those having dealings with the firm and all Government
IR and Non Govermnment officers, local authorities, statutory bodies and
firm.

authorities, and other concern bodies.

9.  To sign various papers such as invoices, bills, gate pass cum invoices
etc. in respect of goods sold for and on behalf of our firm and also to sign
GEB/G.I.D.C/ Gujarat pollution board paper behalf of the firm.

10:  To sign, verify, initiate, institute and file any plaint, vakalatnamas,
reply, pleadings, replications, applications, complaints, writ petitions,
.e'tit'iﬁ’ﬁs?.;_ Civil Appeals, appeals,

eriminal proceedings, Special Leave

il
E— d" tu'e"-

Sopy ye”
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replies, objections, petitions for review, revision, restoration, caveats, ' Eé] VIN
withdrawal, compromises, written submission, affidavits, or other .  Parine
documents as may be deemed necessary or proper for the prosecution g - e Iﬂd"fu
legal proceedings on behalf of the fimn before all the Courts, Tribunals, 71, ™. '
Commissions, judicial authorities, quasi-judicial suthorities, statulory - o |
authorities, regulatory authorities. .II"‘?QAL | 1d crfﬁl
11, To act, appear, plead, depose, initiate, file, institute, prosecute, defend, .
oppose, appeal, compromise, withdraw, refer to arbitration, abandon, %
submit/proceed to judgement, execution, legal proceedings on behalf of the M
firm before all the Courts, Tribunals, Commissions, judicial authorities, Advoc
guasi-judicial authorities, statutory authorities, regulatory authorities.
12. To take all such steps including appointment of Advocates, Counsels, L BECE
Solicitors, Consultants or agents (hereinafter “Lawyer”), negotiate and o
finalise their fees, to plead, act, represent, prosecute, defend, oppose, appeal
in, compromise, abandon, submit or proceed to judgement and execute legal ?4;5'
or

proceedings on behalf of our firm before all the Courts, Tribunals,
Commissions, judicial authorities, quasi-judicial authorities, statutory

authorities, regulatory authorities,

13.  Generally to act as the firms representative or agent and attorney in
relation to the firm business and in any matter in which or concerned and
to execute and to do all acts, deeds and things as lawfully and effectively
in all respect as the partners of the firm would do if We personally present
for and on behalf of our firm and the firm hereby agrees that all acts,
deeds matters and thing lawfully done by the said attorney for the firm
We undertake to rectify everything which the said attorney shall lawfully
do or purposes to do by virtue of these present.

SIGNED SEALED & DELIVERED | FOR RAINA INDUSTRIES
BY THE WITHINNAMED )
(1) RAJESH RATILAL SHROFF &# )

Jue Co,o#

——"PARTNER
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‘eats, (2) VINIT RAJESH SHROFF, the )
dther . = partners of M/S Messers Raina ) FOR RAINA INDUSTRIES
7 A :
n of . Industries ) MMNER
_-1313;’ LT IN THE PRESENCE OF .... )
tory o
Ok 1deﬁ1{i;;é'a by
4 v M
i, S
A Before me.
l'oni /
the M.J.Jain

'es, Advocate, High Court. BEFOR W |
WS o™

M J JAIN ﬁ&\u
Motary, Govt of Maharashitra

Is I accept and confirm
Ad N JA e 2 3 NOV 2022
ial i 3
MNoted & Registve -
al Mrs. Nirali Vinit Shroff oo [Q2 o 20 00
. ( Constituted Attorney )

. Mob.: 88201130830
M. J. JAIN
ADVOCATE & NOTARY
Shriram Building, Il Ficor. Oflica Mo
185-Cawasji Hormusji Streq!
Opp. Alfred Hotel, Pfincess Siraal Comer
Marinelines (E), Mumbai - 400 002

&
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11/25/22, 10:28 AM Raina industries toZlB Sachin, Surat, Gujarat 394230 - Google Maps

ANNEXURE-B
GO _g|e Maps Raina industries, J2HV+595, Unnamed Road, Drive 82.4 km, T hr 53 min

Ankleshwar GIDC, Ankleshwar, Gujarat 393001 to GIDC, Sachin, Surat,
Gujarat 394230

Imagery ©2022 TerraMetrics, Map data ©2022 5 km

(& viaNH48 1hr 53 min
Best route now, avoids road closure 82.4 km
on NH 48

4 This route has tolls.

(= viaNH 48 and NH53 1hr 52 min
82.2 km

(= viaNH 48 and Velanja-PardiRd 2 hr 8 min
75.7 km

Explore GIDC

00000

Restaurants Hotels Gas stations Parking Lots More

https://www.google.com/maps/dir/Raina+industries,+Unnamed+Road,+Ankleshwar+GIDC,+Ankleshwar,+Gujarat/GIDC,+Sachin,+Surat,+Gujarat...  1/1
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' i!Alk\‘A iﬂdUSTriggR ANNEXURE-C

Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankleshwar - 393 002, Gujaral State. INDIA

Corres. Office: 614, 6th Floor, Parekh Market Premises Co-Op, Sociely Ltd,, 39 JSS Road, Kennedy Bridge, Opera House,

Mumbai - 400 004. Maharashtra State. INDIA #Tel.: 022 - 2380 3400, 2380 3700, 2380 3800, 6631 2237 » E-mail: rainaindusiries@hotmail.com

WHETHER TAXON REVERSE CHARGE : YES/INO

GST NO: 24AADFRO395Q1ZR STATE NAME ! STATE CODE: GUJARAT / 24
PAN NO: AADFR0385Q TAN NO: SRTRO0963E

EXTRA
HSN Code :28301000 Invoice No. : Ri4/22-23 Date : 04/04/22
Transporter : K PATEL TRANS Challan No.: 4 Date : 04/04/22
Remarks P.O.No. :4500029784 Date : 05/08/21
Vehicle No :GJ02VV9215 LR.No. :1351 Date : 04/04/22
Delivered To : DELIVERED TO YOUR WORKS. Broker

Due Date :05/05/22

Billed To : SAURASHTRA CHEMICALS,

( DIVISION OF NIRMA LTD. )

BIRLA SAGAR, PORBANDAR - 360576.

GUUARAT STATE. INDIA.
GST No : 24AAACNS350K1Z) State Cd: 24( Gujarat)
PAN No. : AAACN5350K

Ship To : SAURASHTRA CHEMICALS.

( DMISION OF NIRMA LTD. )

BIRLA SAGAR, PORBANDAR - 360576.

GUIARAT STATE. INDIA.
GST No : 24AAACNS350K1Z) State Cd:24( Gujarat )
PAN No. : AAACNS350K

SR. Description Of Goods Purity % | Quantity Rate Amount
No. v KG) (KG)
1 | SODIUM SULPHIDE 30940.00} 25.80 7982.520 50.00 399126.00
LIQUID
Bank Details : HDFC BANK LTD BRANCH : CHOWPATTY CHAMBERS
Account No : 50200034677832 RTGS / NEFT : HDFC0001201
UID NO : MH-19-0106797 TotalQty: 7982.520 (KG) Total Amount 399126.00
Note SGST 98.00 % 35921.34
CGST 9.00 % 35921.34
E-Way Bill No. :6914 0428 2787
Rs. Four Lakhs Seventy Thousand Nine Hundred Sixty Nine Only. BILL AMOUNT 470969.00
3. GF reanonalbily tases when b abods e besh deihered o Buyers/teir For, RAINA INDUSTRIES.
Agents or cariars at our their godown or as the Rallway Station at the Bunder
and no deims, for damage shortage or of anynature whatsower can thereatter
be accepted byus Claims if anyshould nn\snauybe prefierd against Rallway
Carmiers Buyers Agents as the case maybe. Signature va
Digitally sign IT RAJESH
SHROFF
Date: 2022. 4:44:27 +05:30
AUTHORISED SIGNATORY

SUBJECT TO ANKLESHWAR JURISDICTION

Jue Co,o# = =
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TRAINA ndustries R

Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankleshwar - 393 002, Gujaral State. INDIA
Corres. Office: 614, 6th Floor, Parekh Markel Premises Co-Op. Society Lid,, 39 JSS Road, Kennedy Bridge, Opera House,
Mumbai - 400 004. Maharashtra State. INDIA = Tel.: 022 - 2380 3400, 2380 3700, 2380 3900, 6631 2237 » E-mail: rainaindustries@holmail.com

GST NO: 24AADFROISSQIZR STATE NAME / STATE CODE: GUJARAT [ 24
PAN NO: AADFR03850 TAN NO: SRTRO0S63E
EXTRA
HSN Code  :28301000 Invoice No. : RI8/21-22 Date ; 12/04/21
Transporter. : SHREE HARIOM TRANSPORT Challan No.: 8 Date : 12/04/21
Rermarks : P.O.No, ;4500011331 Date : 16/11/20
Vehicle No  : GJOSBTD478 LR.No. :07 | Date : 12/04/21
Delivered To : DELWERED TO YOUR WORKE. Broker : Due Date :27/04/21
WHETHER TAX ON REVERSE CHARGE YES/NO
Bllled To : DCW LIMITED. ShipTo: DCWLIMITED,
{SODA ASH DMISION) POST - DHARANGADRA, (SODA ASH DIVISION) POST - DHARANGADRA,
DIST - SURENDRA NAGAR - 363310 DIST - SURENDRA NAGAR - 383310
CLUARAT STATE, INDIA. GLUARAT STATE. INDLA.
GST No 24AAACDOSSIN1ZM GST No : 24AAACDOS59N1ZM
Siate Cd 124 ( Gujarat ) State Cd : 24 { Gujarat )
PAN No. :AAACDOS5IN PAN No, : ALACDOSSON
SR. Description Of Goods K Purity % Quantity Rate Amount
No. ®e (KG) (KG)
1 | SODIUM SULPHIDE 25855.00 25.51 6595610 36.50 240740.00
LIQUID
I | . -
Total Qty: 6595610 (KG) Total Amount 240740.00 ‘
Note 5 SGST 9.00 % 21667.00
CGST 900 ™% 21667 .00
uiD NO .+ GJOBBO00AGAES
E-Way Bill No. :6412 8838 0455
Rs. Two Lakhs Eighty Four Thousand Seventy Four Only. BILL AMOUNT 284074.00
Ve garify that mylour Registemtion Certficate under the GST Ad
2017 I In fore on the date on which the sale of the goods spedEed in his
teximoica is made Dy melus and hal he rensadion of sale wvered by this
taximoina has been affacied by malius and )1 shall be sccounied for in the
tumaver of sales while filling of retum and the due ta, IFany, payatle on
thes supply has besn paid or shall be paid.
1, larut will ba chargad du bifs.
2. Cur m#:iaﬂwlgn whan ﬁ%m%m 1o Buyersthalr
Agenis or cariars ot our [heir geown oF 85 ihe Rallway Stafion at lhe Bunder
and no dalms, for damage s harage or of any nakure whatsover can therenfisr
be acoepiad by us Caims if eny should inverisbily ba prefierd agains! Raflway
Carriers Buyers Agents a5 the casa maybe.

SUBJECT TO ANKLESHWAR JURISDICTION

&
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TAX INVOICE 28

IR AIRA industries IR

Works : Plot No. 6104, Shed No. A-210, GA.D.C. Ankleshwar - 383 002, Gujsrat State. INDIA
Corres. Offlce; 614, Bt Fioor, Pareih Marke! Premises Co-Op. Soclely Lid., 30 JSS Rond, Kennedy Bridge, Opera House,
Mumbai - 400 004. Maharashira State, INDIA Tel. 022 - 2380 3400, 2380 3700, 2380 3900, 6531 2237 » E-mall; reinalndustriesi@hotmall com

BSTNO: 24AADFRO395Q12R STATE NAME |/ STATE CODE : GUJARAT | 24
PAN ND: AADFRO3950 TAN N SRTRODIGIE
EXTRA
HSN Code ;28301000 Invalce No. : RIT/20-21 Date : 10/05/20
Transporter :SHREE HARIOM TRANSPORT Challan No.: 7 Date : 10/0520
Remarks : P.O.No. :2200108540 Date ; 080520
Vehicle Ne  : SJ16ALHS04 LR.Mo. :4858 Date : 10/05/20
Deflvered To : DELIVERED TO YOUR WORKS, Broker ;
| WHETHER T Cn FEVERSE CHARGE - YES /KD Due Date :20/08/20
Billed To : SODA ASH UNIT RSPL LIMITED Ship To: SODA ASH UNIT RSPL LIMITED
SLRVEY NO. 471, PORBANDER HIGHWAY, SLRVEY NO. 471, PORBANDER HGHWAY,
NR. MARVELORE MINING ALLIED IND. P.LTD, MR MARVELORE MINING ALLIED IND. P.LTD,
VILLAGE KURANGA, TAL|BA DVWARKA-3513356, VILLAGE KURANGA, TAL LKA DWARKA-361335.
GSTHo ! 24AADCETEZ0AZZS State Cd © 24( Gujarat ) GST No : 24AADCSTB20AZZS State Cd:24( Gujarat )
PAM No. : AADCS7B20A PAN No. - AADCS7820A
SR. Description Of Goods (KG) Quantity Rate Amount
Ne. {KE) (KG)
1 | SODIUM SULPHIDE 34215.00 24215.000 12.12 43521500
Liauio
Bank Detalls : HOFC BANK LTD BRANCH : CHOWPATTY CHAMBERS
Account No : 50200034677832 RTGS fNEFT : HDFCDOD1 201
UID NO MHAS-0105757 Total Gty : 34215000 (KG) Total Amount 43521500
Note 2 SGST 200 % 30169.00
CGST 2400 % 39169.00
E-Way Bill No, :6511 8218 1707
Rs, Five Lakhs Thirteen Thousand Five Hundred Fifty Three Only. BILL AMOUNT 513553.00
1. Irviomest bt 24% Will ke chargoed oo ol owr dua bills, For, RAIMA INDUSTRIES.

2, Cuir nes pons Sility caaes when e goods hanve bean delivind 1o Bujendheir
Agerits o canans ol our iher godown of i The Railwiry Saton ol o Bundor
B no claims, for snmape ahortags or of 2y nafure whntsower cn fhereafier
ke gocepted bryus Claims i sy should imsnalily b prafferd sgainnt Ralhesy:
Cairiers Buyers Agenis 23 o case maybe,

ALTHORISED SIGNATORY

SUBJECT TO ANKLESHWAR JURISDICTION

&
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TAX INVOICE

1B ABS A industries

Works : Plot No. 6104, Shed No, A-2/10, G.L.D.C., Ankleshwar - 393 002, Gujarat State. INDIA

Corres. Office: 614, 6ih Floor, Parekh Market Premises Co-Op. Society Lid., 39 JSS Road, Kennedy Bridge, Opera House,
Murnbral - 400 004. Maharashira State. INDIA=Tel. 022 - 2380 3400, 2380 3700, 2380 34900, 6631 2237 + E-mai; rainaindustres@hotmail com

GST NO: 24AADFRO3ISOIZR STATE NAME [ STATE CODE : GUJARAT 1 24
PAN NO: AADFRN3SSC TAN NO: SRTRODIGIE

EXTRA
HSN Code  : 28301000 Invoica No. ; Ri4/18-20 Data : 07/04/19
Trensporter : SHREE HARIOM TRANSPORT Challan No.: 4 Date : 07/04/18
Remarks 5 P.O.No. : 190200344 Date : 180219
Vehicle No  : GHMEZO478 LR.No. 143 Date : (7/04/19
Delivered Te : DELWERED TO YOURWORKS. Broker s
WHETHER: TAXON REVERSE CHARGE ; YES/NO Due Date (070519

Billed To : NIRMALTD.

SURVEY NO. 478, 480, KALATALAV,
EHAVINAGAR - 364313,
GUIARAT STATE. NDIA
GETNo - 24AAACNS3S0K1Z) State Cd © 24( Gujerat )
PAN No. : AAACNS3IS0K

Ship To: NIRMA LTD,

EURVEY NC. 478, 480, KALATALAN,
BHAVNAGAR - 364313,

GUUARAT STATE. MDA

GET No : 24AAACNEIE0K1Z] Siate Cd:24{ Gujarat )
PAN No. : AAACNS3S0K

SR. Desc Of Goods Purity % Quantity Rate Amount
No. T e (KG) KG)
1 | SODIUM SULPHIDE 33440.00 26.51 8864.940 38.00 336568.00
LigUiD

| Bank Details : HDFC BANK LTD
| Account No : 50200034677832

BRANCH : CHOWPATTY CHAMBERS
RTGS I NEFT : HDFCOO01201

luID NO . MH-49-0106797 Totzl Qty : B864.840 (KG) Total Amount 3IBBE8.00

i'

Note SGST 900 % A0318.00
CGST 200 % 30318.00

E-Way Bill No. ;521083302383

Rs. Three Lakhs Ninety Seven Thousand Five Hundred Four Only. BILL AMOUNT 397504.00

§ Dttt hmgmﬁ% et ¥ el For, RAINA INDUSTRIES,

Agens orcaners abour their godown or as e Railway Station al the Bunder

andd n claims. for damage shorage or of any nafne whasowes can thersafier
b Boneptad by us Claima if anyshould imarsblybe preffied against Rasway
Camers Buyers Agents as tha case mayba,

BUTHORISED SIENATORY

SUBJECT TO ANKLESHWAR JURISDICTION

&
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TAX INVOICE
30

IE ABNA industries FP

Works : Plot No. 5104, Shad No. A-2/10, G.1D.C., Ankleshwar - 393 002, Gujarat State. INDIA

Corres. Office: 614, 6th Floor, Parekh Market Premises Co-Op. Sociely Ltd,, 39 JSS Road, Kennedy Bridge, Opera House,
Mumbai - 400 004, Maharashtra Stale. INDIA=Tel.; 022 - 2380 3400, 2380 3700, 2380 3900, 6631 2237 » E-mail: rainainduslries@hotmail.com

GST NO: 24AADFRO39501ZR STATENAME [ STATE CODE: GUJARAT / 24
PAN NO: AADFR0385Q TAN NO: SRTRODEGIE
HSN Code  :28301000 Involce Mo. : RIBA8-18 Date = 3004118
Transporter :SHREE HARIOM TRANSPORT Challan No.: 8 Date: 30/04/18
Remarks : P.O.No. :1B0400056 Date : 030418
Vehicle Mo  : GHEAUBESS LR No. 391 Date : 30/04/18
Dalivered To : DELNWERED TDWWE BroHer ; Due Date :30/05/18
WHETHER TAX 0N REVEREE CHAMRCE : YES
Billed To - NIRMA LIMITED Ship To: NIRMA LIMITED.
SURVEY NQ. 478, 48EI. KALATALAM, SURVEY NO, 4TE, 480, KALATALAV,
BHAVMAGAR - 364313, BHAVNAGAR - 3684313,
GUUARAT STATE. INDIA GUIARAT STATE. INDIA,
GST No 24AAACNEISOKIZ) GST No : 24AAACNS3S0K1L)
State Gd 24 ( Gujarat ) State Cd - 24 ( Gujarat }
PAN No. :AAACNG3S0K PAN No. : AAACNE350K
SR, Deseription Of Goods KG) Purity % Quantity Rate Amount
No. (KG) {KG)
1 | SODIUM SULPHIDE 31120.00 25.71 BODOS950 35.80 286434.00
LIQUID
.l |
| Total Qfy : 8000950 (KG) Total Amount 286434.00 |
'Note SEST 900 % 25778.00
I CGST 800 % 25775.00
UiDNO : GJDBBOD036B4
E-Way Bill Mo. :
Rs. Three Lakhs Thirty Seven Thousand Nine Hundred Ninety Two Only. BILL AMOUNT 337992.00

VW harabw oedify that rmgus Registarstion Carlfosts undsr the GST Ad
2017 i i force on the deabs on wivich e sahe of the goods & peciied in this

= imoica has baen affaciad by mets and it shall ba socolmniad for in ha
| urnoverof seles while SHing of mim and e due bo i amy, paabls on

tha supply hes bean pald or shefl bo paid.
1. immmrast at 24% wil be an alll per diss bills.
2. Qurresponsidity coses e poods keuwe bean delierad in

Agents or cadars al our thelr godown o & the Railweay Siation al the

beacoepled yus Clalms if amyshould i
Carners Buyws Agents as ihe case may ba.

B | rruice b rrische by mekix andd et the trensacion of sale covered bythis.

mdmnﬁrm.hhnlplhmﬁlrufﬂ:rnﬂn“ﬂm Bioresitor
ably be preflerd agains | Rallway

r

For, RAINA INDUSTRIES.

SUBJECT TO ANKLESHWAR JURISDICTION
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12 AN industries 2

Works | Mol Mo 5104, Shed Ne 4200, O 10 5 Ankleshwar - 393 D52 Cuest Bnte Emad rainaindushies S hotms com

Cormespondenca Office: 98903, Mumtadevi Road, Bhagean Bruvan, Jed Flcor Myatinree Tambsarts, Maerhai - 200 003
WManarashira Slate. INDIA. Tal . 0222548 1045, BRI 2507, 2340 8780 w Fax . 022-2341 ATEDe E-mal - pdllp@Eratmad com

Manufacturers of : Sodium Sulphide g‘_ﬂnl ﬁ%s.l.&,g/

i
GST No * 24AADFRO38501ZR Inveice NoX RIGT17-18 Date { 16/08/17
State Cd 24 Challan No. : 37 Date : 16/08/17
State ° Guaral P.O. No. :B8001003P0O17D800640 Dato : 28/08/17
Pan Ne ~ AADFROI950 LR. No. :312 Dale ! 160017
WHETHER TAX ON REVERSE CHARGE : YES/ NO | Broker Dup Date 16110017
Bllled To : NIRMA LIMITED. Ship To: NIRMA LIMITED.
SURVEY NO.480, KALATALAY, SURVEY NO.480, KALATALAY,
BHAVNAGAR - 364313. BHAVNAGAR - 354313.
GUJARAT STATE. BUJARAT STATE.
GIY Ko “24AMAENSIE012) GBT No : 240AACNS350K 124
Stato Cd "2 ( Gujarat ) Stale Cd: 24 (Gujarat )
PAN No. :AAACNSIS0OK PAN No. ' ASACNS3S0K
SR ription Of Goods|  (KG) Purity % | Quantity Rate Amount
No. (KG) (KG)
1 | SODIUM SULPHIDE 33765.00 2851 8626.400 28.00 260539.00
LICUID
/
HSN Code : 23301000 Tolal Qty : 0626.400 {KG) Total Amount 'iznaﬁa 8.00
Transportar : SHREE HARIOM TRANSPORT _
Doliverad To : DELIVERED TO YOUR WORKS. SGST 900 % (24250.00
Vehicle No : GJ 16AU 1504 CGST 200 % (24259.01:
Note :
Electronic Reference No, :
Rs. Two Lakhs Ninety Seven Thousand One Hundred Fifty Two Only. %L AMOUNT i/':ﬂ BOST.00
m"amu uﬁ.:ludil an wiich The muxﬁm
in thiis fao bevemioe bs oot by meds and hat e anasoion of Lale
CoVEnRd by 1S IRy NL0I0E Nas BAEA Il by mahm End it sl be
acoounind or I the kehover of sales whills Moy of i and Be dus
e It ey, oniha as beaas pakd o sTAB e Eakl,
1. inieresi ot 24% will be changed on il over due bills.
2. Cur respon sty Casds whdn [Ne gocd have e en auiviied 1o Bue i
Agems oF Enfers af ot st GoA0An OF 25 e Halwey Sakisa al the
Bundar and ne dalm, 10 damage o Of Gy maiLne whalsowsr
can Soeseadier be accaglad by us Clams T any Shoold nvasdsbly be
jpredierd aguies! Rakamy Conders Buyers Agent 08 B cask may be.

SUBJECT TO ANKLESHWAR JURISDICTION

Jue Co,o#

&
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_ EXTRs,
r il \
: TAX INVOICE ” onlo2 ok
A . DATE OF REMOVAL (& ™"
h L
RAINA INDUSTRIES  [Sasuawearen| DOATECFREMOVAL oW CISE "
Ploi No. B104/A/2/10, G.I.D.C. Estate, IN WORDS | ! ol R UGN
Ankleshwar - 393 002, Ph. : 02646-251487 Sold Against Form
Party CSTTINNo.: -V ! LR T
Party GETTIN No.: ! "4\ Wk L
Book No. : 02
Invoice for Removal of Excisable Goods from a Factory on payment of Duly Rule 11 & 8 of the Central Excise Rules 2002
C. Ex. R.C. No.: AADF R0395 QXM 001 ﬁang‘a: Cantral Exciaasﬂuillding.:ird Ftogé Ranga ! 1-Ankleshwar
. h L L) L]
C.Ex. PLA No.:13/ CH-2830/06.07/21.1.08 | }\ear Roshan Clnema, Station Road, G Division - I~ Arkiashwar

ECC No.: AADF R0335 QXM 001

Sarvice Tax No.: AADF RD395 QST 001 Cinema, Anklashwar,

Divi. : Cenlral Exgise Bullding, B/h. Roshan

Commigsioncrats : Bharuch —

Name of Exclable Goods : Sodium Sulphide

Involce No. (6_80

Chapter Mo. Tariff Sub-heading No. : 2830, 1000

MNo. & Date of Notification under which any concessional rate of duty are claimed, Dale ((} 1 1 i, Yo i
TAME & ADDRESS OF CONSIGNEE : LR NGO OO e g LB T
MIS~ ForapwEr | Aagiul _ e VG S i
' I‘J fe_ vt ot i O ] T T . Dite/ ' _L' : " Date
: o Vehicle N ffu-'|z :f’JH
ST N D e boyvia 'ahicle No. - i,
gk gulin - 8 0 4 _ Chatlan No.: ¢ 7 D
LG = ¥ oeehocoy Transporter Name : ' \ :
. \ o ! , g
1-1 . ,- ‘.(!- ? I"Jr By i |I "_IiJ": [-.1 e i | 11 I'II Date LT s 'It'— 'L. v “
; Consignee's EC.C. No. A A A o W[ & = =y ¥ v ™
FACKING TOTAL Ratas without AMOUNT
- Exciss Du
PARTICULARS T ] e b Tanes " i £
: : iz 4 Bt | iy b =
Sodium - Sulphide Liquid : Al
\
oy b
/ !
==~
1- i
HSN Code No. : : _
Convat Duty Payakle UnderRuls -8 | € 1 + ,  GENVAT 125% (2 4 L6/1= 00
" Total Duty Payable (In words) Rs. FILA™S L2 , ;
oo * . L SUB TOTAL F2vy4 0 =W
il CST. 2 (.
5 U ¥ 1 P e
RUPEES O e 7€ varax rET Al e
L [ i n; F Il i A M M
4 AT i " -".C :‘* L L ¢ |. A i \ Addl. VAT TAX 1%<“ N, rn:j
Serial No. & Date of Debit eniry in PLA. Entry No. i R GRAND TOTAL { 2R3I0A) =P
2 ; s
Central Entry No. Dt Pf:,m; b
3 \ e T 1 1 [ ] W 24% pa wil bo chagad, Il this inveloa s ot paid due date.
Date & Time Preparation of Invoics : __ 1+ ° g e : (¥ o Comptains in repect of matial suppiied vid Ui nvoioa wil b
VAT TIN No, 24211000328 Dt 20-9-05 M C.S.T. TINNo. 24711000328 D 20905 | o sorect: potestone it

[AWe hareby cortify that mylour Registration Carificate undar the is Gujarat Value added Tax Act 2006
In In foreas on the, dats on which the salo of the goods specilied In the BiVCash mamarandum |8 mode
by medus and that the tmnsaction of salo covered by this Tax Involes hos boon affacied by me/us in
tha raguiar course of my business. Certifiod thal the perticulars given ara ue & cormect & the amount
indicated represanis the price actully charged & (hal thara ls ne flow of additenal conslderation direttly
of indirect from the buyer.

&

N
Jue Co,o#
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Self Authentication

Plot No. 6104/A/2/10, G.1.D,C. Estate,
Ankieshwar - 393 002, Ph. | 02646-251487

TIME OF REMOVAL IN-FIGURE © | &
1N WDRDE"H\' Nad el A |
Sold Against Form - .,
Party CST TIN Mo, :
Party GSTTIN No. :

Book No.

/ - EXTRA
_r . . . ™
/ TAX INVOICE i S
RAINA INDUSTRIES DATE OF REMOVAL |2 JcH 1 2ol
. Lol
DN < 4 faa) bl
\a'\"-L_,L =
2 AN R VA

"! ".', f_" .l ,._.\‘ -(_ ‘,"q r‘.r_h___r
02

Inw:lloe f:;'r Ramoval of Emlsahra Goods from a Factory on payment of Duty Rule 11 & 8 of the Central Excise Rules 2002

€ Ex. RC No : AADF RO395 QXM 001 Eange : Central Exciss Bulldlng.. aréi Floor, | Range « [ - Ankloghwar
T T Roshan €l  Stati , GIDC,
C: Ex. PLA/ No. : 13/ CH-2830/06.07/21.1.08 T i v AR ST Division T Brkoear
ECCINo. : AADF ng_ﬁ SPHIo0 Divi. :Central Excise Building, B/h. Roshan | Commissioncrate - Bhanuch N
Service Tex No, . AADF R0395 QST 004 Cinama, Ankleshwar. =
Nome of Exciable” Goods @ Sodium Sulphide Inyolce Mo, (68 W
Chapter No. Tarff Sub-heading No. : 2830, 1000 ‘
No..& Date of Notification under which any concessional rate of duty are ¢laimed, Dute "(1'4 L 400 L
3 o ] % iy
NAME &ﬁ«DDRESS OF CONSIGNEE | LR NO.! e B Nos ABQS
_M‘u TN W TR o i GOBOK
1 . i Date : e N AN , & .
4 ~—..“{; \.wr'u o ﬁ ki 154 i { ; ; Date = [t Y 2T
e - ., Vehicle Nn,-{;\ L R
@ L {y f : S Challan No, 71 &
; . Transporter Name | &
r | el E O ol . S ST S VN 1 | Date L [ 2y
it N e 8 : 1
> g GnnsmneasECC No. L ,l'\. RN A BRE LD Ay
PACKING Rats wmmi' s
bim & ‘M. Qgnitins &imlt} Excise Duly Rs -I'-'.MOUNT P
PARTIGULAHS — ﬂéii;!ﬁu:lr'.:dﬁtgl. P&t Pacting i i Taxes s
f
1 pPLN VLS 1 e 2 4 e A g i ) 3 i
Sodilm ™ Sulphide-tiquid i L i { SRS Ry ]
| ]I '-, II
ol i y , i1
e g Vb 4
g i Lo A ‘-
AR s e ; -
s e ¥ T
\ 1 -‘r}ln 1 b b‘_.l
'I-!ISN-'Gm_:I_a:Nm.: Onads
__ | #Genvat Duty Rayable Under Rule -8 |, , - | | , CENVAT 125% (D)o i
& l‘t‘d!hl Duty Payable (In words) ﬁsﬁ' WIS LY S pUASE T2 —
rN--_ ukj p,. E Iy ‘G.L;'x‘yt A LI P I.: | :-r___ L',_l_'___lg" 4 SUB TU‘Tﬁ.L r:;q.‘l o e S| ' !
471 CST Y Fat
Sl ( - |
RUPEES o SR il VAT TAX 4% G025 R
: : l ) =
I.l" " ) 3 .I 1 f— - -
L P | Addl VAT TAX 1% /:;t/ ;
Rt WA <
Serial No. & Date of Debitenlry in P.LA. Entry No, oL, GRAND TOTAL 0,( AT AR
Cenfral Entry No, Dt ' Temms |

i Al
T S

= i \ o
Date & Time Praparation of Invoice : { =16 ol

VAT TiIN No. 24211000328 Dt 20-8-05 B C.5.T. TIN No. 24711000328 Dt. 20-9-05

m nlerest 24% fLE, Wil ha charged, if this niokte 5 A6t paia dua data

B N Comolaints in rosect of malena] suppbod vids (Nis invaice wil be
enterariad unloss e seme (3 lodga in wiilleg wilkin 18 doys of desgatd

W Subiect |oAnklestues Jurisdichon,

It hereby carlify that mylour Reglstration Cerlificate under the Is Gujaral Value added Tax Act 2006
I=in foroe on the date on which the eale of the goods speelfied in the BillfCash memorandum |s mada
by mefus and that |fis transection of sale covered by this Tax Invoice has been effected by melus in
Ihe reguler coutse of my business. Certifled thal the particulars givan aro true & corect & the amnunt
indicatod reprasents the prce actully charged & Ihat thers is no flow of additional consideration direstly

\::P indirect from 1he buyar: #

FOR RAINA ma'ué'tkalas

AN S

Jcue fo,o#

s
W



6104/A72/10, G.1.D.C, Estals,
Ankleshwar - 393 002, Ph. : 02B46-2561487

RAINA INDUSTRIES

* PlosNo,

34
TAX INVOICE .

L ' EXTRA

Self Authentication DﬁTEﬁF‘REMW‘”‘L Qe mb"ﬁ‘/+
TIME-OF REMOVAL IN FIGURE : | =3~ , -} v
IN WGRDS \"V“\ e R T L
Sold Agalnst Farm o . -
Party G8T TINNo. : == VS TO3 L\ e
Party GSTTINNo,: MNGCEDI OOV
Book No. : 02

Invaice for Removal of Excisable Goods from a Factory on payment of Duty Rule 11 & 8 of the Central Excise Rules 2002

1 -:_;\ .Iu I'l.a‘.l'- o o T,

Vehisle No. {10/ (4

C. Ex."R.C. No. : AADF R0395 QXM 001 Range : Central Excise Building, 3rd Flogr, | Ranga : I- Anklsshwar
v ; Near Roshan CGinema, Station Road, GIDC, =
g ExBLAC Mo, 113/ CH-2830/06.07/21.1.08 ke tlicpliia Diision, 1L - Anldeshwar
ECC No. | AADF R0395 QXM 001 Divi. : Central Exclss Bullding, B/h. Roshan | Commissiororata ;| SURAT-I_—
«Baervice Tax No.. AADF RD335. QST 001 Cirema, Ankieshwar. (, —
Mame of Exciable Goods : Sedium Sulphide Invioige No. 07d
~ Chapter No. Tariff. Sub-heading Mo. : 2830, 1000 ;
No. & Date of Notiflcation underiwhich any concessional rate of duty are clalmed, Bats = . 0 1\1(__1 £ o el
NAME & ADDRESS-OF CONSIGNEE ; L/R NO.* e 5 GNb: RS I
= N : i - - [r - . . .
i ol M RS € GV, R Bk g 1Dt ‘ |
Date RN W ety

3 S g - _ Challan’Na, & €y "4
PT\E'"V‘ Lo A itz : Transporter Name | =3 {9 ¢
= 51 PAAE 1 " - r o Bk
U AT i f. e ol L b AR |i"_ W t“ A | Date . C,,z:...‘q el
y Gonsignee’s EC.C. No P\f\,&. WA AANE MO L
PACKING. 1 Rate without
» A 3 o & Juy, Caetei s '_rqi];il’i'.u Excise Duty RS EHOUNT P
FARTICULARS Deecrdpsion of Proe]  Por Facking s &Tﬂ:{eh
. s " - T i o T =T e s
o : . ST S o . e | W 22 A
Sedium = Sulphide Liquid Tk feank: o4 +)13%0 Sl SOS | X34
. 1 YRR € j
VIR | e /

Fp o STV

ehic

(oot ,f /
HSNE-:E rfh ; 162 |
It e No e IELE_D 3 // /
.-Cnnvatfnuty Fayahle~Undnr-RuIa-B '\*-1’ Ay : Syl II:r:;E|'»J1.,.|',ﬂ.;|'- 1294 CQ% V28 -~
Total Du Payanl ( word% Re—yrew! o veee YU epy, cess 2% Al Ly - w
Ay & | .l.._ . \ [ -
e wh RO g & AL W TSR GEss 1% G o=t
1 ‘CJ‘-J- | II'-" 1 E s, ik E‘. £y wr ] r . o . .~ ‘I =g O ¥
ED‘-‘ 053?'15 e g A1) bx{ L i DR e SUB TOTAL D ol R

¢ / e di
Dats & Time Preparation of Invoice: (I Mol eld Ad . L D
VAT TIN No. 24211000328 Dt. 20-9-05 M C.5.T TIN No. 24711000328 Dt. 20-0-05

o _‘lHI.!PEES-- 5 W"D k 0 @ lhwﬁ, ST =L A M)Ur _&57 (’_,f :
' : et o Y
o [ e \\Iq.l.,l{'_ !\ﬂ il [‘1L oy ‘-'k_JJVATTM e g’@.,’ L\'
' AdLVATTAX 1% | (3\7)] =4
" ‘Senal No. & Date of Deblt entry in PLA. EntryNo. ____ Db GRAND TOTAL (0‘\)’ el 4| i
Central Entry Na, - - o il Tarmis : '
1 W Iriterast 24% p.a. will 0o charged, § this invoion i nol paid due dabe,

B Mo Complamts in repest of matenial supplied vide Il nvoce will Ba
grilerabhad Unless the sama i fodge In widing within 15 days of despalch,
B Subfsct o Ankloshavar Jurisdictian,

ifWe hereby cerlify that my/our Registralion Cerlificate under the is Gujorat Valus adoed Tax Act 2008
Igin foree on {he date on which the sale of ihe goods spacificd In the BilCash memarandum & mado
by mafus and that the fransaction of sala coversd by this Tax Invelee has been afiacted by majus in
the regular course of my business. Ceriified that the particulars glven are true & correct & the amount
indicated represents tha price aciully charged & thal thare 1s mo flow of additional consideration direstly
or indireck from the buyer,

FOR RAINAI

&
Jue Co,o#



TAX IPGGCE ; EXTRA

: _ DATE OF REMOVAL  Zo\o=i e |
RAINA INDUSTRIES SelfAuthentication | - TIME OF REMOVAL INFIGURE : '3 1., bugf
‘Plot No, 6104/A/2/10, G.|.D.C. Estate, INWORDS ™% “eumed arf s A 3
Ankleshwar - 393 002, Ph. ; 02646-251487 Sold Against Form 3 Tl R RWEES ITE S

Party CSTTINNo.: — b e\ L
Party GETTIN No. 1 .. 3L =" Gyl
Book No. : 04
Invoice for Removal of Excisable Goods from a Factory on payment of Duty Rule 11 & B of the Central Excise Rules 2002
C.Ex. RC. No.: AADF RO395 QXM 001 Range : Central Excise Bullding, 3rd Fioor, | Range : 1- Ankleshwar
C.Ex_PLA. No.: 13 CH-283006,07/21.1.08 | hlear Roshan Cinema, Station Road, GIDC. [y L Aiouoheer
ECCNe. : AADF RE395 QXM 001 Divi. : Central Excise Buliding, B/h. Roshan | Commissionorate : SURAT-Il
SBervice Tax No.: AADF R0395 QST D@1 Cinemas, Ankleshwar, =
Name of Exciable Goods : Sodlum Sulphide Invoica No. : ' 152
Chapter No. Tarff Sub-heading No. : 2830, 1000
¢ - Lo b .
No. & Data of Notification under which any concassional rate of duty are claimed. O ’ --‘*':'\‘.f SR
NAME & ADDRESS OF CONSIGNEE : « |urnNo: =S poRE: o C
’ | 1 L
\ '| :_. Wy - a4 A __!I - T I
. ; . Date : Date : 2l
r ( Vehicle No. : FAFALR \
- EE ! Challan No. : ' -
{ {( | Transportar Name : - = .
' . \“'+ '} Date Eo=er 3esy
Consignes'’s EC.C.No. A A\ A Ty~ A e
PACKING Rate without
. T N e TR
Deacription of Phga. fﬂPﬂIN-n & Taxes T
e 1 . ) 1 =1 “:\ll.r_'lll--' i
Sodium - Sulphide Ligquid ' ‘
. : {
I ":_—,L' ::I - l
vl |
HSN cﬂda Nﬂ. u I"'_) J
Cenvat Duty Payable Under Rule -8 | ' . _ _ [ CENVAT 2%/ 1\
Total Duty Payable (In werds)Rs. 11 L0 0 T [ EDU. CESS 2% i
S o T 7 5 : b : i .
i N Tyt saelye, - ‘ | |-S&H.CESS 1% <Aho W
EDUCESSRs.| | '\~ 1) "1 |SUBTOTAL VB0
RuPEES ~ 1\~ D) R PEIR R CS.T. ») —=
L o L 4 VAT TAX anl ¢ =12k
- Addl. VAT TAX 1% AL N N
Serial No. & Date of Debit sntry in PLA. Entry No._~__ T GRAND TOTAL 0O
Central Entry No. - L DL | Torms :
e o T Jmntarust 245 o, il b charged, s weice i ok paid e dale.
_ Date & Time Proparation of Invoice : : SRS A : Jn'mwhmuwwmﬁmuu
VAT TIN No. 24211000328 Dt 20-8-08 B C.8.T. TIN No. 24711000328 DL. 20905 | 4 st uscuseme s | oo

is in forca on the dals on which the saies of the gaods specified in the BIl'Cash memomandum is mada b |
by ma/us and that the trensection of sale coverad by this Tax Involce has been sffected by ma/us In /7
the regular course of my business, Cerlifled thet the particulars given are true & comect & the amount /
indieaiad represants the price actully charged B thel there ls no flow of addifions! conslderation directhy
\:zmmmm-m

/We heraby cariify that my/our Regisiration Cartificate under the is Gujarat Value added Tax Act 2008 FOR RAINA INDUSTRIES

&
Jue Co,o#
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EXTRA

RAINA

TAX INVOICE

DATE OF REMOVAL =

s
Jaol:

o

: RIE Sall Authentication
e i I NDUSTRIES Saifuthentieatian’ | e OF REMOVAL INFIGURE: 15+ i ripad
| Piot No. E,j:ﬂd'.’_ﬁﬁﬁ_?1'ﬂ] G.lD.C. Estate; INWORDS tya ] = i 41 Ve B e
Ankleshwar - 383 002. Ph.: 02646-251487 SoldAgainstForm © ‘| Wy -
Party CST TIN No. SN e | S P
Pardy' GST TINNo. Tl VA
B 00 k N 0 (Y I: ) I| # ‘.""l
.2 5 - -~ 5
Invoice for Removal of Excisable Goods from & Factory on payment of Duty Rule 11 & 8 of the Central Excise Rules 2002
C. Ex. R.C/No.: AADF R0385 QXM 001 Range : Central Excise Bullding, 3rd Floor, | Range + 1 Ankleshwar
: T - Mear Reshan Cinemna, Station Road, GIDC, -
C.Ex. BLA N 13/ CH-2630/06.07/21.1.08 | 1087 oS Divisicn YT Andeituar
£CC No. 1 ARDFTR0395. GXM 001 Divi. :Central Excise Bullding, B/, Roshan | Commissionorate » SURAT-II.
Sarvice Tax No. ;. AADE R0395 QST 001 Cinema, Ankleshwar, —-
Mame of Exciable Goopds  Sodium Sulphide Invaica Mo, 19:]
Chapter. Mo, TariT Sub-héading:No..: 2830, 1000 - 2105
NG .E;Daig'-"df Nnt'r_hl’.fg’!lnn ‘under which any concessional rate of duly are claimed, Ran a2 'RL “.5 L r:
- NAME & ADDRESS OF CONSIGNEE : vrNa. G Ao N B0
: sy T S R s s Uiy A N
g LT ¥ Wl [ Ll S e s i T i )
il it ‘1 SRR 1"'.- r Faah : Date ! Cr s 4 ph ) Date 55 o -
3 sk ’ R 3 Vahicle No.: (NN o g 0/ € u
: { L . ' . Challan No. ! 2]
\ Transporter:Names. .o\ 2E
b Uy K e N e o [t Data --“;_1] sl ol =
Consignee's ECC. No. I\ A 1L £ /s Lo kinmia pyra
FACKING TOTAL Féncﬁ’w.‘DnEtUI AMOUNT
PARTICIARS Ci _r-;?.s‘.':. e :flhi ULy ﬁ%l;’;riﬂ:c ¢ R i
- - - 1 | - TR
. f \ I |F ; J U Tl ' \ (A
Sodium - Sulphide Liquid EITAR ) Ml S T e S S -
s VO LS 1\
dl :
N L ] ]‘llll._rtl _"11 O
== .
Ol SN CocaNo : f
"= Cenvat Duty Payable Under Rule -8 | o | CENVAT 12% | Oy &y
ey e 3 * = LY A 3 e, {
Tntal E}l:lty.Fayaba {In wardf] RsT rﬁg sAM s t 'i EDU. CESS 2,04 r‘-“,-f_l Ve A
1_. .'.-.",‘*'\- o DI T i s Vi J i T
! ¥l |I 1] 3 I‘- .,I} | |’ l |I ,’ o L, \ ! % ] | S.aH' GESS 1 n.."u _.'El_"_, _‘i ' k"_‘|
EDY GES?ES et Kt I o 8 SUB TOTAL O R A
4 I N | L o
RUPEES-—, ARYTS! L o VR A el ok F{'.!.S.'I'. AR =
- 1y R e ) VAT TAX %l g
b, o 1 I ! ] . >
2 AJLVATTAX . 1% | Bl @ W
Serfal NGO, & Date of Debit entry In P.LA. Enry No. b=, S GRAND TOTAL R
. .'\' .
Cenlral En.lry No. e Al Dt Torms bt
\ S A i . ~| w Inberes] 24% p.a wil be sharged, I11his fnvoice If nel paid due sate
_Dale&ﬂmePraparaHun ofinvoloe ;. T RURPO S e L N L '3_ I.,NnEurnpiaw.sIr'repcflnlm;lmalsuppllud-.d:mu:-:duum i ba 3
! a5 I Itmg etk 4 !
| VAT TIN No. 24211000326 DY, 20-9-05 W G.S.T. TIN No. 24711000328 Dt, 20-9-05 | 4 B Ty i
j harﬂ!}\,'.ﬁgh?@ ?ﬁal nﬁ!pur Ragistration Certliicate under the 1§ Gujarsl Value added Tax Act 2006 FOR RAINA n’ ou ’TREE‘.;
'*13 I fercaten tf'u; Hate on which the gale of tha goods specifind in the BiliCash memoerandum is madp 7 !
S by melus and that'the transaction of salo.covered by, this Tax fnvolce has been effeciad by mefus in ? )
ihe: ragular courss of my business. Cartified that \fa particuiars aiven-are true & correct & tha amaunt -"_f:;“'
inditated roprésenis’the price actulty cnargad & fhat there Is no flow of additional considatation directly f el
brhdntaclfrdmthe bilyer; / Al
\ Snels T © ' ‘,ﬁnugatfw
W

- —

feueCopy
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..........

TAX INVOICE

‘Self Authentication

RAINA INDU
Plat No: 6108/A12/10, G.ID.C. Estate,
Ankleshwar 2.Ph.:02646-251487

DATE:OF REMOVAL @5 1.0 0
TiME OF REMOVAL INFIGURE | | ©
INWORBST ¢ fonf ap ey |
Sold'/Against Forin L= i a y
Party CETTINND, & g sgs
Party GST TIN No. : : ;

Book No. :

03

: __Exrﬁ,*
oy R B B

o

PRl
| |3
o’

Tt

S l,'v;q‘

\

"
4

*nvoice for Removal of Excisable Goods from a Factory on payment of Duty Rule 11 & 8 of the Central Excise Rules 2002

‘C_Ex, R.G. No.: AADF R0335 QXM 0071

[TC & ALA Ko 13/ CH.2830/06.07/21.1.08

Ankleshwar,

Range : Central Exclse Bullding, 3rd Floor,
Mear Roshan Cinema, Station Road, GIDGC,

Range

: 1 -Ankeshwar

Division

o b= Angieshwar

'ECC No. | AADF R385 QXM 001

~Senvice: Tax Mo Il:lﬁFP R0395 QST 001 Cinama, Ankleshwear,

Bivi; #Ceniral Excise Building, B/ Roshan

CommissioraratgnsSURAT-

Name of sExcable. Codls 't Sodium Sulphide

Chapter 9. Tarf: SUb-heading Mo, & 2630, 1000

Mo & Date ol Notification under which any concessional rate of duly are claimed

Dale

IRy oee Mo

LR NS ey

NAME & ADDRESS OF CONSIGNEE -

i)

RN,

TN

Iy o
Lefiipralies

ot

LA BRI B

1]

l‘\ln. PL:-I.I Mll e "._.'t‘-j\u.'ﬁ > al _; ,I .',-'\" \'”‘H" q-,..li ity Date‘ .':.':J,I i l. -4 |I '._* L":."f :;. il i i 3‘} .‘_il B |

iy i i i i i "',.-'[.i- s |1' Date ‘ ! BT el T

e Y Tl e o S R . At s

GRS VehioleNo, /= i-]’\f VRS .
¢ L 2, o : Ll : Challan No. et
e A Transparter Name & |+ . !
\IL.::\L]I-,&Q.';-_{ ks 'fl i s 8 [ %l I'} (4 - ! '. N ;I. . ..- '.\'I " D:—]ll:'.l |I..- . f‘l i | -
AR ' ConIEs 5 ECO Mol N AAL N R R > MO ;|

L =]

FPASKING TOTA Rt withioul AT
; T — : — 2 .1 . Em;g;—;-IDu:y : AL
PARTICULARS: R o Sl B g 3
. r B e [ B,
Sodivm - Sulphideliguid Al rilenip | funder'g il bt el i oo
' . ¥ o '|‘ ]
r el
. I - / lI ; 13 LS
i .'-f. :'—.‘ - H | !:-"-TN'
HSNCodelNo. j
Cenvat Duty Payable Under Rule - 8 Sl & LENVA] 19) g VARG
w‘rqigl y P ,‘a’gl'jrif{"térdaj-i’fnr‘".-f’w;rs'-vc: A=l LA i A G0 Epu cESS L7 ::_, ;
o L e R SRS A T R S SR U e e b o
i S SR TR Bt Lt i v o i g
e - 1‘:'1:".-‘115;'!"‘ A Az focl ! .-;-L - 25 3..1 1 __,t'-.._.-‘r" ’SaH‘cESE 1 & ’_‘,-' llrggl:l? 2
JLGESS REETVS mev " BT TAREST | = A [ L . |'SUB TQTAL (4 PLGE S
Tl {'lﬂ_ﬂ A A l "+"""4 ryd Y e e - - . U— nE
TR T T Bt e g 1 1L Vi - TEls e Bt
RUPEES Lul _Eéfe.;r'_.c-'-j_x.lr;v. Vi S oL | 'f1 —
) i AES (50 B 7 Akl v A e Gy A R
e S R SV U gl A : = S
Gl . Addl VATTAX: -« k| ol hyges s eV

¥ - + i l--.' = -
BT e e L e Sl Ko s 2 t
Serlal No. & Date-of Debit sniry in RLA Entry No. ___—==— Dt _

e
—

| GRAND TOTAL

At e

= s

-

-

— ———

Central Entry: Ma. Dt

Cate & Time Praparafion of (nvoice ﬁ"*'h Al At N [ ARy
=4 =y — W
AT Tll!_ No. 24291000328 Dt 20-9-05 W C.5 T TIN No. 24711000328 Dt, 20-3.05

[anne,

< Inlerzsn 24%n a, will bie chizrged. A fis rrvome 4 nok pai oue.dak
W Npy Complamls |n repact of matandd suopl 2ebios Is involca Wy fhe ]
erlarlained wnless ¥ia s ane I ooz i willing ilkn .15 days ol sespaichl

o Subort lo Anklasear Jurigcichion

1412 hyeriaby cerlify it mylour Registration Cerificats under the is Gojarat Value added Tax Sct 2006
ic in forye or) the date o Which the szie of tha goods specified in ine BiliCash memerandum is made
by imigfus andl o t'rar!“,‘.'-?_l;ﬂnf_{'ul gale coveted by this Tex'lnvoice has been eilecied by mefus in
ths raguiar oo my businese. Cerlified that the particalars givan are true & correct & tha amolit

inidicated ropresents iz prica actully charged & that thert |5 no fiow of additional consideration direatly

ol oo
&

\ B

FOR RAINA INDUST,
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e |
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3 TAX INVOICE et ExTnA \
A |N U ] l S : Eep— DATE CF REMOVAL C z ”
b B e i Saelf Authent : ;
RA'” > D STRIE , eifAlmenticatidn |~ 7iME OF REMOVALIN FIGURE (17 % a =r.u~‘r
Piot Nﬂr 3:104;4'#."2?-1U,__‘G'.L_D._';. Estate,; (N WORDS T iatal e ke wa
~Ankleshwar- 383002, Ph. : 02646-251487 Sold Against Form :
5 Party CSTTIN No, = o “0 & B0V
Party GST TINNo. © & Ly o W17 R
: 1 Book No. : & &
Invoice for Removal of Excisable Goods from a Factory on payment of Duty Rule 11 & B of the Central Excise Rules 2002
. C Ex; R.C No, = AADF R0395 @XM 001 Range : Cenlral Excise Building, 3rd Floor, Range 1 Ankleswar
ST % Near Rasnan Cinema, Station Road, GIDC, . g
CEI PL"‘ hig. - 1.:!'?{{:}"'2.;?“!"?'”!1‘1'03 Anklashwar Divigion 1 - Ankleshwar
EOE N VAADE SROSVSIQEMIDOIEVE Divii  Central Excise Bullding, B/h. Roshun | Commssinorate . SURAT-11
Service [Tax Noo . AADF RO0395 QST 001 Cinama, Ankleshwar - .
g T e ; - - = Inviice No 1 05
“Mame of, Exciabla. Goods | Sodium . Sulphide
'cna'ﬁt'iir. o Tt Sub-haauing No. 2630, 1000 i Be i i
- | No. & Date of Notification underwhichany concessional rate of duty are clalmed; — o
bt ‘ ' P B No/i NN,
E:g’_ \wﬂAMEEA[ﬁEJREE-.: !]Z"F C@hblGNEE LRNG" = ‘L l f;]atﬂ B
i I T P --- = ¥
Ll"l\“dk D Sl hmﬂ-l.«c.-[ Datey Byl S P ]
Challan No. My.2
w\f |r‘{._ EJ | “‘,14') . Vehicle No. (_‘l -l ( J’r flf J r 1
SRR, i Transporier Name y [ ‘Date 8 el G 1
s Conaignee's E C.C/No d\ '\ Y oy . 2, -
SRS ' TR BTN A A’ . ( H . e e
¢ — ] 1 FACKING TOTAL nﬁ;._.-.'.lhi.-h:p;l: AMOUNT l
=k Nu A TRkl Chuanily Exgise Y EE (=]
EARTHEULARS Dl ety of Pl | 5 Fep Packs g e AR
¥ R i T e ot e | Enai s S | By i |- Vi (i 521 O
Sodium= Sulphide Liguid fempa e P\ i i =S |1t
] + I {
i Wbal .J
PR {
3 =
- (. [.:; ]
il ! A I N e T =1 D5 o | = ;
yret B s Tl i i
"'.‘\_._“;
L HSN Oode No. |
| CenvatDuty, P&yable Under Rule - 8 - ] CENVAT 10% | J) L5l = 1
: i "TDTjEIVEJm)' Pﬂ}'ﬁhlﬂ Pn WD‘N!SJ RE L .' "‘, lﬂ'jl H o 3 L ,--f ;‘\: EBL CESS JE,% ‘-‘i ‘-_I,!Ff .
: f et . ¢ h = e %
Ht%% IR AL s " ULl s8R cESS 1% [6H 2
= J.t FAA D N ILAE TR g - " I A
'EDU CESS R$ L \ Tk # : ‘I fj‘.\. A A Y ! ?UB TOT“ML ‘2 [:\ 6£ \l- ':‘LI:'I i “J
i ! - : 8T % %
SRUREESESSIE R - Ll e A B SR
AT v N O D S IS [ O VAT TAX 4% Gl 2=
Tt | L =y i i sl i
T H. | r __,'._ 1 ) = T
b : Addl. VAT TAX g . NI
154 A i, w1 §
“Serlal Mo & Date of Debtt entiy In PLA Entry No o GRAND TOTAL A
Central Entry No, — Y pt =y Tarrris :
L A i B Bierent 2% poa)wdl be charged, I lhis inve'ce is not pad cuedate
Date & Time:Preparation of Invoice [ D ot DR ) e A | [l tad }‘;E A Mo Cormplalnts ir repect of malenal supplzd wida s m:ui:ew-l ba”
g S erinines Aniess (2 ame i |oage in Tk ing WART 16 days ol despaich
VAT TINING. 24211000326/t 20:6:05 M C.5.T. TININo, 24711000328 D%, 20-0-05 | m coity pmivamams diciny o
Ll inie 11amhy')5u:nll‘,r mat rnyfmrﬂagulru-ﬂor" Certificate under the s Gujarel Value added Tax Ac-2006 FOR RAINA |HDU5TR|E5
S force o the! dg:ww Witiich the-sale: olIhe goods specified In the B /Cagh rnmra.r!uum I8 mage -
by MeJus; am:f lhai :hu yansacion of sale covered by {his Tax Invoice has been eHa::led Dy melfus in
*lha !egulart:ournn ui’rrry business: Cerfified (ha fhi rartll.uiars given e Irume & cofrecl & Lhe-amounl
|nc1x:.1,|;gd rgptg Anis 1‘1:3 pr e :1.,!ull-,l f_'heugcd a:that lherc 510 Now of addit .ah#nnsud:m jonidireetly
arind gt 'rgm F\e BLyer .



e ANNEXURE-D ______

CIN No.: L.24119D1L 1880PLC0O36264

42/4, Amod Road, GIDC Estate, Dahe}-392130,Gujarat,State Code:24 Mant. / Pest. LIC No.:707 DT. 30/05/2012

Invoice No.: 2115102105 Date: 20/03/2022 E-Way Bill No.: 651388156611
Purchase Order No.: 1204 Date: Payment Due Date: 21/03/2022

Bill To: Customer Code No.: 7105215 State Code: 24 Ship To: Consignee Code 7105915

RAINA INDUSTRIES RAINA INDUSTRIES

PLOT NO. 6104, SHED NO. A-2/10, G.I1.0.C AREA ANKLESHWAR , BHARUCH , |PLOT NO. 6104, SHED NO. A-2/10, G..D.C AREA
GUJARAT - 393002 ANKLESHWAR , BHARUCH , GUJARAT - 383002
GSTIN No.: 2dAADFR0O385Q1ZR Place of supply: GUJARAT GSTIN No.: 24AADFRO3S5Q1ZR

PAN No.: Pesticide LIC No.: PAN No.:

W,
o

TAX INVOICE 39 "~ Pageofi
(Issued under Section 31 of the Central Goods & Service Tax Act,2017) Original for Recipient
IRN [bmmmmnommmwmmnmm
* ‘Bharat GSTIN No.: 24AAACB4127A1Z)
RASAYAN LIMITED PANNo..  AAACBA4127A

Supplying Location Bharat Rasayan Ltd.
424, Amod Road, GIDC Estale,Dahej-392130, GUJARAT, State Code:24

- DUy lablity ceases afer delivery of the goods 1o the camurs

- The claim lowards the shortage, bosses and damages arsing n fransit should be made on the cammiers,

+ Inferes! will ba charged as per policy 4 the paymani is nol pald within stipdisted period.

- Cortified that pariculars given above ars trus and correct. Al gispules are subject to Dalvi Junsdiction only.
- Whather Tax Payable on Rovarse Charge Sasis -

- Fadility is providad to maka payment by electronic modas like Rupay / UPI I NEFT / RTGS.

Transporter: K PATEL TRANS GR/LR No.: 3033 Date: 20/03/2022 Vehicle No: GJ18AT9623
Rate Tax Amount Of Tax (INR.)
Special
HSN/SAC| Batch No/ | Dateof | No.Of Rate Amount
S.No, Item Name Code Puity | Mia. 4 Exp. | Cases | O [UOM | oo, (“‘R.l{c') (NR) | 'GST | CGST | sGsT IGST CGST SGST Total (INR.)
1 s"s"a"fg‘n’g&':fgf“ 28301000 2%%" KG A 82241.1 s00| .00 7401.70| 740170 970445
Sub Total 0| 822411 noa.mh 7401.70 970445
UPI ID : BRL1501@SBI Freight 0.00
T @ 0.00
Rupees In Words : Ninety Seven Thousand Forty Five Rupeas Grand Total: 97045.00
Torms & Conditlons: Remarks:

Rege. Off, 1501 Vikram Tower, Rajendra Place,Naw Delti- 110008 { INDIA ) | Phore: D1143661111 {Fax: 01143851100 | Email Info@bharatgroup.co.in | Website: www.bharatgroun.co.in




40 ORIGINAL FOR RECIPIENT

UPL LIMITED TAX INVOICE
UPL-UNIT2 .
BLOT MO, 3405/3408, G.| D.C. ANKLESHWAR,
ANKLESHWAR-983002, Guaral Invoice No. Invoice Date
Tol ! [(2646)2505T6 Fax !
; g GETIN. 24AABGS 1698G39 1428226095 05.04.2020
mkgting D UPL riouse, B10 B2 Bandva Village, O Westerr
Express Highwey, Bancis Eest Mumbai-<00051.
ore ©+5% 22 7152 BoOO
N Mo L2421 0GIHHSSPLCO251 32 Pan NoAABCE 1898G
{ame & Address of consignes: Code: 10083248 Name & Address of customer: Code:1006348 | 0 Mo / Dt: NASHTI.04 2020
AINA INDUSITRIES RAIMA INDUSTRIES 5.0/5TO No FOSTO21272403.04 2020
m-uwm. GIoc | Mags of Transport BY HOAD
CYREN G, GIDG Name ni‘l'mmtﬁﬂﬂﬁﬁ HJ\HiDMMWHT
ri® - v mm,aﬂihw:wmfln'lﬂ' I s b 1||+1!un-m.r=m3 s e gl
I.NHLEHW :mm:: Indin Tal Fax i : ¥
il 251467 Fa: GSTIN: B4AADFRIIESOI IR Transpent Amengad By'
5TIN : 24AADFRCISST1ZA Siale Coda: G Sista Namp: Gujaral Fraight-Ex Weeks ax works
sle Goda: 51 Sisia Nama: Cugaral
WME OF COMMODITY Place of Supply code; GJ
JLPHIDES; POLYSLULPHIDES, WHETHER CR
IT CHEMICALLY DEFINED
Packing Total Quantity
T Descriptionof Goods - HENISAC Gode | Batzh N/ Parily % | No. of Avsiage Gross Ters Weght | Mel Waight Mt Weighi on| Hasio prca ¢ TOTAL {IMR)
o dani feation Packege Conlaine per | Waight KGALTR HWGILTR 100% Besia | 100% baals per
Mires paCkEgE KGILTR EGEILTR KOLTR
1 SO0IUM HYDROGEN SULPHIDE S0L. - 24800 | TAMKER 317190 BRG] 1Tash EET aeen] 17201250
30 -28121030 LCAD
T
i
-/.-—-—.__'
TOTAL FH1490 12850 11340 170 172012 80
ulal Tax Payabio; it Worda Rupees SCETATGET @000 % 15481.15
UPEES THIRTY THOUSAND NINE HUNDRED AND SIXTY TWO AND PAISE THIRTY ONLY CGST G 00 % 15481.15
aymant Terma: Ned 60 days fm the di of Inv GET @ %
aument Due one 04, 052020 CESS @
w2l accounts related matters, please mentlan Tax Involce number
Ehorage Tank hos
Too Jeak Fraighi
Bontom Soal Roundging OF 0.10-
TGS
Ahether the tax is payebls on reverse charme basis'-Ne Total AMT: 202975.00
otal Rupeas in wordsRUPEES TWO LAKH TWO THOUSAND NINE HUNDRED AND SEVENTY FIVE ONLY
smarke SEAL MO, 130408 ¢ {20507 For UPL LIMITED
. : o
~ ({,{;f(’
wwrnal Documenl Number: hwiurial shoutd eed e wecapied 1 ceve of B Frapaced by r ‘_:;J_,_.
wciial weal e brokan of gamaged or med B oor o
T
wa ol numbar of 1he veul spaeiilae in fhe Wiveica (E&DE)
AUTHORISED SIGNATORY

Registered office: 3-11, G.I.D.C. Estate, VAPHGujarat) - 39¢ 165. Phone:(0260)2401717/716, Fax:(0260) 2401823,2401882
TERMS & CONDITIOMS

irderesl @ 24% will be chiarged on all over dus Invelees, 2} Pleasé submit your Sales Tex Daciaration Form wiibn 15 days from theo dale of Invoics
Goods of this Imvivce are-forwanded an your sccount and risks. Our fesponsibillly centon onee 4} Any comploids aboul the goods sugpliad uncr this Irvaice anould mode direstsy (3 e
gocds leave our Faglory or Godosm comegy  winin 10 days of recepl of googs

Company may, 8l '8 soie diteration, esaipn or Iranslor pact or 8l of 18 riphts or benalila G) & communisEliens and payments may ploase be e 10 marketing (ffite oddrase N
cal this involea (o third parties: Mamiban tor speedy disposal

Liguid Chiarima supaly i Redurnebls | Pafy's cylinderwilh c2p & bannets

INCOME TAX NO, AABGS 858G MUIGA!
Jcue Co,o#




(Issued under Section 31 of the

5 Pharat ‘
RASAYAN LIMITED

)

/

)

+ S

=

42/4, Amod Road, GIDG Estate, Dahej-382130,Gujarat, State Code:24 [

§ohEmpes b oLM W

Original for Recipient

GWS & Service Tax Acl??"ﬂ 7)
TesTiN Ro.: 24AAACB4T12TAIZY

FAN No._: AMMCELT12TA
CIN No.: 24119001 989PLCO36264
Manf. { Pest. LIC No-707 DT, 30/05/2012

Supplying Location
Bharat Rasayan Ltd.

42/4, Amod Road, GIDG
Eslale, Dahe;-392130, GLLJARAT, State Code2d

Inyeica No.:  1915§00068 Date: 16/04/2018

E-Way Bill No.: 6210 8605 1424

Removal Time:

S =

Purchase Order No.: 21 Date:

Payment Due Date: 17/04/2012

Delivery Terms: TPY

Bill To: Customer Gode No.: 7105915
RAINA INDUSTRIES

State Code: 24

PLOT MO. 6104, SHED NO. A-2M10, G.LD.C AREA ANKLESHWAR , BHARUCH |
GLUARAT - 393002

Ship To: Consignee Gode 7105215
RAINA INDUSTRIES

State Gode: 24

PLOT NQ. 8104, SHED NG, A-210, G.1.0O.C AREA ANKLEEHWAR . BHARUCH , GUJARAT - 383002

- Caartified that paricuans given shave Sine ros and comec!

GSTIN No.: 24AADFROZE50G17R Place of supply: GUJARAT GSTIN No:  24AADFRO39501ZR Plage of supply:  GUJARAT
PAN No.: Peslicide LIC No.: PAM No.: Pesticide LIC No.:
Transparter: SHREE HARIOM TRANSPORT GR/LR No.: 138 Date:  16/04/2019 Vehicle No: GJ16879478
Rale Tax % Amotnt OF Tax (INF.] '
Special [
HENISAC| Balch No/ | Daeof | Mo Of Rale © | Aamaunt
5.Mo. Itam Name o Purity M | Exp | & Oty. | LM iNR ) ‘!'.;LL::] (N IGST | CGST | BGET KGST CGST SGST Tolal (jNEL)
SODIUM HYDROGEN 22080 o
i SLLAIDE [NaHs) FEIOLO00 00a KG 4.02 BA7E1.8 a0o | a.00 TSR 54 Toas 54 104738.68
Sub Total i 0] BETE1E 7ORA 54 7opa.54 104738.68
| Freight 0.00
Rupees In Words : One Lakh Four Thousand Seven Hundred Thirty Nine Rupoes Grand Total:” ™~ ;:._ 104739.00
AC i
Terma & Condlfions: Remarks: For BHARATAASA MITED
.Wwﬁymmdﬁdehrrﬂﬂn gundshhnmninﬂ FE gl 5 1]
« The claim fpwards the shortigo, Ioctes and damages ansig in e shauld be mads on the cairers ol : 1
« Inderest will ba charged ns per policy i the plpirent B sol paid witiey stipuisted sorod, s f .
_ Al disgues 82 subject to Daty Jursdiction only o = ad
- Wihathar Tax Pryabls an Resors Chargs Bacs - No -le )

Haga 0501 Vacam Towes, Rajendis Piace Mow Delhi-1 10008 ( DA § | Phore: 01143661111 | Far: 0114388 1100 | Email info@bharatgroun co.in | Wobsia: weaky. chemigreup. coin

&

Jue fo,oé(




@ CHEMINO VA Cheminava India Limited 42

Plot No. 27128, G | D C Estate

394116 Panoli 24 Gujarst ’D/ _
: CIN No. LUZ4100MH1986PLC038627 L. ORIGINAL FOR RECIPIENT
/ Tel, Number 022 6704 5404 =7 DUPLICATE FOR TRANSPORTER
Pre-Auth Sign Website ww.fme.in 17 TRIPLICATE FOR SUPPLIER
Signature TAX INVOICE
Bill-to Tax Invoice number  F22400005758 ¢
\ Cheminova internal no 17678884
. |Raina Industries Document Date 12.12.2018
SHADE NO. A-2/10 , GIDC = Order no. 542844
ANKLESHWAR XX |l |pelivery noteno. 280005827
PLOT NO 6104, Your Reference ‘g-miail
383002 ANKLESHWAR-BHARUCH \)\ Your Reference Date 05.12.2018
24 Gujarat \ Country of origin India
India ; Our reference Piyush V. Gandhi
Sales Manager Thomas Pereira
Customer Number 504849
:zgﬁ:ﬁ'dus'”es gustmmeggp_ll_.":{ < 24AADFRO395Q1ZR
SHADE NO. A-2/10 , GIDC LTI
Gross Weight 16,540.00 KG
POIYA B Net Weigh 16,540.00 KG
PLOTING 6104 \ncotarms 2010 EXW WAREHOUSE
393«:}{!2 ANKLESHWAR-EHARUCH Payment terms Payable at sight
24 Cujarat PAN No
i Due Date 11.01.201¢9 |
= Whether Tax is payable under reverse charge - No |
Pos.No. Material/Description ) Quantity unit Price ﬁm_a:-t l_r-1?|
10 10032325 16,540 KG 500 INR/1KG ¢ B;‘. 700.00 INR
Scdium Hydrogen Sulphide - TC |
HSNISAC Batch Expiry Date MRP Per unit Ass. value
Code
28309010 0.00 0.00
Taxable Valua 82, 700.00 INR
CGST@ 9.000% ¢ T.443.00 INR
SGST@ 9.000% {»-" 7,443.00 INR
Total Value 82,700.00 INR
Total CGST 7,443.00 INR
Total SGST 7.443.00 INR
Total Amount (including GST) '97,586.00 INR
NINETY SEVEN THOUSAND FIVE HUNDRED EIGHTY SIX Rupees
JAY BAJARANG ROAD LINES
L.R.NO.1457
GJ 16 AU 0850
DRIVER NAME RAJENDRA PATEL
DRIVER NAME 50716 M.H.
MOBIL NO, 9099817709

Cheminove India Lid, Mgf Licanze Mo . 255 Cheminova GSTIN: 24802801L1117E129
The Cantrium, Office No. 2,

Level 4, Phoenix Market City

400070 Mumbai Maharashira

India

&

Page1 ¢
Jue Co,o#



(hHEMINO /A Gheminova india Limited

43

Plot No. 27/28, G | D C Estate 11'- i
384116 Panoll 24 Gujarat .
*‘ CIN Mo. U24100MH1986PLCC3BE27T  — - [ ORIGINAL FOR RECIPIENT
Tal. Number 022 6704 5404 [0 DUPLICATE FOR TRANSPORTER
Pre Auth Sign Website www.fmc.in [0 TRIPLICATE FOR SUPPLIER
Signature TAX INVOICE
Bill-to Tax Invoice number (?22490001 237
Cheminova internal no.17655648
Raina Industries Document Date .08.2017
SHADE NQ, A-2/10 , GIDC Order no. 511807
ANKLESHWAR Delivery note no. B0734561
PLOT NO 6104, Your Reference VERBAL
393002 ANKIL ESHWAR-BHARUCH Your Reference Date 24.08.2017
24 Gujarat Country of origin India
India Our reference Piyush V. Gandhi
Sales Manager Thomas Pereira
Shipto Customer Number 504849
s ; CUSTOMER PL NO
Reina Industries Customer GSTIN 24AADFRO395Q1ZR
SHADE NO. A-2/10 , GIDC e Weiaht 14.840.00 KG
ANILESHWAR Net Welght 14.840.00 KG
.| PLOT NO 6104, ln?:.tnte':n?s t2111:.1 é‘{vs WAREHOUSE
gisgm ANKLESHWAR-BHARUCH Payment terms Payable at sight
Gujarat PAN No.
i Due Date 24,09.2017
. \Whether Tax is payable under reverse charge - No |

Total Amount {including GST)

SULESHVARI HDﬂt} LINES
LR NO. 04
GJ 2 Y 5004

DRIV NAME : JITEEDRA
LIC.NO. 1505 UP- 78
MOB NO. 8725578960

ONE LAKH THIRTY ONE THOUSAND THREE HUNDRED THIRTY FOUR Rupees

Pos.No. Material/Description Quantity  Unit Price Amount
10 10032325 14,840 KG 750 INR /1 KG 111,300.00 INR |
Sodium Hydrogen Sulphide - TC i
HSN/SAC Batch Expiry Date MRP Perunit  Ass.value |
Code
28309010 0001148517 24.08.2018 0.00 0.00
Taxable Value 111,300.00 INR
CGST@ 8.000% 10,017.00 INR
SGST@ 9.000% 10,017.00 MR
Total Value 111,300.00 INR
Total CGST 10,017.00 INR
Total SGST {10,017.00 INR

131,334.00 INR

Cheminova Indla Ltd.

The Centrium, Office No. 2,
Level 4, Phoenix Market City
fgummmmmamm

Jue Co,o#

Mgf. License Mo.: 255

Cheminova GSTIN: 2dAAACLITITETZS

&
Page 1
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COR()MAND’E%% INTERNATIONAL LIMITED
PESTICIDES DIVISION

(Under Rule 11of Central Ex. Rules 2002)

WWWE & ADDRESS ¢ COROMANDEL INTERNATIONAL LTD.

Plot N, 3204, GIGC Industdnl Estate, Ankleshwar-39200:2 / "l'

Dist. Bharueh, Gujarat. Phone ; 02648-B45941

VAT No.

INVOICE / DESPATCH ADVICE
- E.C.C. ND, : BAACCTYESZKIMODG

124211000041 dt, : 06.09.200

1AL EXCISEREG. NO. ¢ AAACGTBS2IMO0E ( ' / C.S.T No. @ 24711000041  dt. : 06.02.200!
;q . " l”' 3 PAN No.  : AAACC7852K
ISSIONERATE BHARUCH S.Tax No. : AAACC7B5ZKSTO18 hS
E & DIVIZION ADDRESS @ Gantral Excise Building, B/h, Roshan Ginema, M, Rly, Station, Ankisshwar-02 CiN No., : L241204P1961PLCOCDAS2
Page; 1ol 1
ustomer Details PR ¢ AAACCTESZK
wstomer Mo 57977 MOREORATE ID: LISLZ0TEIa61FLOUOO0EDE
(ATNA INDUSTHIES. ' TAX Invoics No (ﬁguumws
MI04A/2/10, G T D@y ESTATE: Excise Inv No 000010850 S _
\NELESEWAR =93002 ExcIny Date/Time /4"‘:;.131.3017 fadarason e,
jieteter : BEARUCH Ren of Goods Det/Tipme 23,01.2017 A1T:05:00
jujarat  India Int Ref Doo 0603470274
ICC NGO ARADEROIBSCHMOO] . Qeder Ho verpal
SAN W03 RARDERGAGED Truck GJ-GIY-8168
Rate of Duty sl S|
Chapcer 1D 3PUBRE 1
Sale Orcer No 0012013177
Delivery Mo 324?3243 =
Despatched from: PANK Anklashmr Plant L
Fayment Due On ==== 11.00,0000 ()
FTEC PRo-Tecliploal Salas
Due Date © .
Sho  Material Description Quantity Bugs Valus
Price Gty Unit Prod.Balchi Nos Price pei Uil
12 2108 SPENT CAUSTIC (MAHS) 22410 TO _ B300E.138
21961 Basic Price 1 TO 2894.40 \53995 18 ]
T -z el oF o T 5 )
. i NP S s R o b oo i
Tokal Basic Price A R VIABAVRRTEL . s
Base Value for Excise ﬁgss : o
Add: Exoise Duty 12.5 & : -(ﬁ-j}g.dﬂ
A/B VAT Payable 4% B18.,78
A/R  Add tax 1% L1995
Sub Total 11599.13 4 :
Rounding Off : 'ﬁf,g LaL= e
Total  © sgt.G0 e

Exgise Duty (in words) SEVEN THOUSAND NINE HUNDRED AND NINETY NINE AND FORTY ONLY :
Amount (in words) SEVENTY FIVE THOUSAND FIVE HUNDRED AND NINETY FO_'UR-_IONI‘Y . \

w

o thal the pardiculars ghﬂn ul’mm are frue & correct and the amount indicale ropessnis
rlen actuslly charged and ilj!zl{am e no  Flow of iddlilnrﬂl ::nnﬂdera{inn rﬂrac'l!y ar Ind | rectly
the buywer.

i greby certify that my our tagistration et anu undirthe G.5.T, Act, 1980 is In forge on the
un whith tha sals of {he goods apecifled in thie billieash memarandum s made by us nnd
the transaction of sale covered by this bill'cash mamurnm:lum has been effected by us In
‘nﬂ!Ere'ﬂu'Eﬂul'rnwﬂufhuslnnas -

%

Preparod. by

e Jdue €opy

—

Chooked by

For, CORONANDEL INTERNATIONAL LI

R

AUTHORISED SIGNATORY



=il ID ;- salesedmnbar@nocilludia.com

NVOICE TO:

(FOR REMOVAL OF EXCISABLE GOQ

C-37, TTC INDU

LAK INVLI vuive
UNIIE&LE 11 OF CENTRAL EXCISE

OCIL LIMITED

AL AREA, OFF, THANE BELAPUR ROAD,
PAWNE VILLAGE, NAVI MUMBAI - 400 705,

99899nHLYEIPLCO 12N, ¢ 6673 0551 ( 0555, Fax ; 27634494 Website : www.nocilrubberchemicals.com

{An ISO 9001, ISO 14001 & OHSAS 18001 Company)

RULES 2002)

NOT VALID FOR CENVAT/VAT
Copy

I I INVOICE FOR NON

EXCISABLE GOODS

RAINA INDUSTRIES

PLOT NO,6104, SHED NO.A-2/10, CIDC! AREA,

ANKLESHWAR, GLUURAT
ANKLESHWAR, Gijarol

Indin - 400003

AADFROIOS XAIDO

C. Ex. Regn. NoJ/EEC No.:

C. Ex. Range

C. Ex Divison :

C. Ex. Commn. © (yAT)24211000326%

Tin No.
ST Regn. No.

¥

€8T Regn. Mo. :

MANKLESHWAR
ANKLEEHWATL

247110003280

COMM. INVDICE NO. &
0000004837

'n ~
Mn

EXCISE INV.NO.: 201516 DATE®29.03.2016
PO NO. 429 DATE 30.03.2016
GC NOTE NQ. MUKESH ROADLINES DATE : E‘,{"
VEHICLE NO. © 8.0, NO.
MNAME & ADDRESS OF CONSIGNEE :

Date & Time of
RATNA INDURTRIES |stmosciolre oa a1

PLOT NO.6104, SHED NO.A-2/10, OIDC AREA,

ANKIESHWAR GLIRAT
ANKIPSHWAR  Onjwal  Tndia 400003

Dale ol Removal @

Time of Removal ;

& il
Cen. Exe. Bogn. No/ECC No. AAATNA412EXMOCS] RANGE : Ill, DIVN. BELAPUR-I, Commn, Belapur, CE0 Complex, 3rd FloniyHdr Msibel-400 Ghoazey

Payme

PLA No. . AAACNA412EXMDO5 |

¥l i

harged from the due date 1ill the date of paymant.

AAACN4412E | VAT Declaration / Salas Tax Carlilicals on the reverseegy pinn - 2471003280

Central Exgive duty shall be discharged s per the provisions ¢f Bule 8 of Central xcise Rules, 7002,

FRQDUCT/ BASIC | TOTAL
JUSTOMER DESCRIPTION & NG, OF QUANTITY SALE : TOTAL
PRODUCT ICENTIFICATION NO. UNIT / Kas. PRICE S VALUE
CODE UNIT PACHK B3/KG. E’E{E COF=S (RS.)
s AT B i iy P et B i 2 = i
RETERm b LT 7 e Cihk A A ORI SO0 g E L R TSLBTS00
CH SH.NO 2501000 ey : \ 687500 :
NiS0347  4500.000 ( :
v D0
0.00
TOTALS [ 4500) 4500.00 0.000 135,000.00 151,8%5.00
' D, @12.5% 16,875.00
EdLCess @ 0% 0.00
Cees @ 0% 0,00

GROSS WT (KGS) 22540 TARE WT (KGS) 5255, NET WT
NaSH 81R 31.5%, 100% NaSH 4508

SEAL N, 65424 429 426

VALUE

(KGE) 14285

TO CENTRAL BXCISE ON mmnmr.l

SHED|

. i St Ao e~
Total Bd.CESS Payable § 2% ON E¥oise Dury NIL
Torval SHEd. Payable 8 1% ON Exclee Duty HIL
TOTAL VALUE = ONE LAKN FIFTY FOUR THOUSEND WMINE HUNDREL THINTEHN Bupees

Cerified that the parieulars givan herein are true and correct and the amount indicated
fepresents the price actually charged and that there s no flow of additional considaration

directly or Indirectly from the buyex

FORM "C* CRT @ 2%

TOTAL
ROUNDED OFF

1} COQ
3) TREM Card

2) Invoice *Duplicate for T

enls :

N

&) Form 403 / Road Permit

0S5,
ransporter”

The matarial mentisned abave ara recelved In goad order and condition, alongwith
tollowing dogum

——cfeu Co,o# .

Prepared By

A

FERNL .. - o 5 SN



ORIGINAL FOR BUYER

UPLLIMITED
URLUpit+ 4

‘ L SHAGAD T4 «T831 10, GUJARAT,
T PHOSE:uSAR-EE0N (1213

Fit K 02226001

|bermeaty kapwrn 2w United Plosph ones Limded)
PLOT NO =740, Teb. GLD.C, BRARUCH DEITTUCT, ./
g

L

V411135457

pea

EXCISE CUM GOMMERCIAL INVOICE
Bule 11 of Cenlral Excse Rules 2002

Co roial
pice No.
1417623072

Excise Invoice cum
Del.challan No.
1400125637

Invalce Date

14,11.2014

> 11th Road, Khar{WV) MUMBAL
Phone
Fax
CiN No. .

i 91-22-28041010, 264813068
: L24216G1885PLCCT56132

Marketing Off : Uniphos House, Madhu Park, C.D. Marg,
(022} 28044111, 28045250, 26045251

Runge IV Cointral Exciae & Cuslomg Bullding. Plol Wo.
Diwinian § Central Excizo & Cusloms Building, Plo! Mo

Central Excise Replstistion NaJE C.C. Ho.: AABCS1630GEA002
T GLE.T. o 24210500120 01, 0072002

Behind Roshan Cipemp. 8.10.C Estate, Anklssinear 393 002
73, Bohind Roghan Cinoma, G.LD.C Estale, Aakiaahwar 353 002
Commissionarate: Il Caniral Excioe Bellling. Plot No. G40, Bahind Roshan Clema. GLO,C Extali. Ankleshwar BHARUCH

PLA Mo 4265/CH-2806
TING 6.7 No 24710800126 [ 03-05-1940

Name & Address of consignee:
RAINA INDUSTRIES
BN, BIDD

AMELESHYYAR 303007
Tah 281487 Fax
ECC, No, ; AADFROZIS0XMDDT
TiM LST/CST Nos 24211000328 DATED 02.00. 2005/24711000328

Code: 1006340

RAINA INDUSTRIES
BI040, GIDD

Tel: Fax;

AMHLESHWAR 283007

ELS, No. 2 AADFROIGSSCHMON
TIN LSTACST Mo, 24211000320 DATED

Name & Address of customer:

Coda1006349

\
@ |
J2 HAI005RTIT000328

Mede of TransgorkBY ROAD

Lofry Recaigl Mo /041035
Truck Mo, GJ1UL-E701
Trapspon Armanged ByrPARTY
Fraight:Ex Waorks EX-WORKS

PoQNa f Dh: Emeit 14,1 120140 4,91 2014
S.0/5T0 Mo T0E0009255/14,11.2014

mMarma of TranzportFARTH TRANS

MAME OF EXC|SABLE COMMODITY

TARIFRICHAFTERSSUB

HEADNNG NO.

IF ANY CONGESSHONAL RATE OF DUTY CLAIMED: ST 8 DATE OF NOTIFICATICN:

SODIUM BISULPHATE 2432.10.10
Packing Total Cuantity
Sr. Description of Goods Hatch Mo Purlly % | Mo, af Avgrage Gross Waeignd Tiro Waighl | Mol Welght Mad Walght Basia prise ! | TOTAL
No Ideplificalion Pachage corleing par | RGLTR KGATR KGILTR on 1004 100% basls Azzessable Yal
R LE] pEckage - Basis par KGALTR |Rupaas)
RGATR
1 SODINM HYDROSULPHIDE WLSMASHE3] 39000 | 1TANKER | LOOSE 17520 BB40 10880 4108200 42.000) 17 4aEs
L N A0 SOL 0% [NaSH]
|
{
!
| | i
l‘ r
|
| TOTAL 17820 6340 | tosan| 465,200 { 1rmna
Total Excise Duty Payable: In Words Rupess: Exclse Duby@i2.00 % 0992.61
RUSEES TWENTY ONE THOUSAND S1X HUNDRED AHD TWENTY TWO AND PAISE THIRTY MINE ONLY Fayable -
0t Terms:Due Strictly in 30 days, EdCess @2.00 % 19.85
P ot Due on: 14.12.2014 PESTICIDES FOR AGRICULTURE USE; EXEMPT FROM OCTROI! | SECass @1.00 % (m,g:!
Far all aceounts relaled malters, please mention commercial Invoice number VAT/CST@ 4.00 ,Tuﬁi.da

Excise Involce: | Time Dals
Praparation 15:13:49 14.11.2014
Removal 15:33:47 14112014

Storage Tank Mos

Top Seal:, 65830, 65931
Bottom Seal:65929

8C 100

Insurance
Freight
Reunding OfF

Total AMT:

{ 1965.61
¢

206389,00

Tetal Rupees in words:RUPEES TWO LAKH 51X THOUSAND THREE HUNDRED AND EIGHTY MNINE ONLY

Remarks:

Internal Document
Number:
73012

Anlmrisd should nol de sceap|ed b o of e
aciim] gl la BroAen or gamegm! e it B8 DAl
sndal nuenber of e soel ppac S in e Dol

-~

.

=
=

LT

, Prepared by
(E. & O.E.)

T ia i3 cantify Wnal e priow dogiares horow ie ws ok Secilon 4 of ihe Grobiel B
Fluilna 2000 mnd knot b Bmduiol inefieabed i bl docaman|, ieginannd tha poca,

mctually chiarged by us wsd nal e s w0 sl makserahon Bilowlsyg duectly ©
indiresty Fam ha Gooth, cvor & above what has bun gecisred ey, etisronke
duly, whal' e uohl I gayabla.

n

Fi

AUTHORISED SIGNATRRY

Registared office: 3-11, G.1.D.C. Eslata, VAPI(Gujaral] - 396 185. Phone:(0260]2401717/718, Fax:(0260) 2401523,2401982—

1 Intgeesl S 24% wil be charged on ol over dur nyoices.

TERMS & CONDITIONS: m«/ ,-‘
&) Flease s ubmll pour Saies Tox Dociarufion Form within 45 days i 1ha dale af velce
4} Ay coenplainis aboul s goddy seppdked wnger this invoice shoyurd mada direclly (& the

3} Goods af ths Involce sre forwarded on your gocount and sk Dur pesponsibilly cespes gace

QUCGE Wave cur Foctery or Gadawn,

8| All esmmunicalions. and papmenis may shesa be sant 13 markeing Office addeass in

Mumipnl for speredy disposal.

6L

campAny. wikhin 10 ooys of racalpt of gooda.
uld Chéoring supply in Relurmable ! Pady's ¢yiindac with cop & bonnsts.

INGOME TAX NO. AABCS1896G-hUNMBAI

SUOJECT 7O GUJARAT

IRISOICTION

Jcue Co,o#



Pht N 24 2040 G
1y Inelistrinl Bstule.
B 1ol Gujaral-19.01 16

VILKCHEM LIMITED 47

bgl 4 1-2046-272439 Fax - W1-2040-27243) [=nwil ¢ panoliemeichem com

(RIGINAL FOR BUYER

Sold 1w ™

RAINA INDUSTRIES
SRR

PP NG A2
ANKL WAL

Delivery at:

RAINA INRBUSTRIES
Gk )3k’

Y NCUATD4IATAG
ANR LIS TWAR

Trvaiee Tur removial of Excisable goods I‘l'tnﬁ'l"‘uumr;-
[Uinder Rule 11 of Centeal Fxeise Kules,2002)

INVOICE

’ ' The Cingorit Valoe Added Tix Rules 2006
ARG | -Eodhy FEARLIC D00 e {1 Giugarn SHIILR 1:; i J
CiLTIAREA T NI A COTARNTINDIA i I1See Rule 42¢3))
: HE :

Chustumer code : SOOD2 1R i Crustomer code : MIUD218 Jr Nnﬂlﬂl 27 i M'EL?C L IJ{M\ITFD
TIN Pl WHTIETIR et R Al AR A UiN + 22 I0N0RZE 1Y) 200005 \ il
ECCNO: AADILORSX MO ECC NOS AADFROSSN MUN Dafe: 28052013 \ e

CST M) 2 JEFHENONZAR 1Y) 2000 03 RNy 2 2447 | HODORZE D 2009405 ‘ - A

ReF 91202014 .-‘\.thl.'lflﬁ_.&lhl_l__lldl.ﬂly

vl pess ol Central Excise, Runge snd Division Your Order No: VERBAL - Dute: R URINA

H'"“H_‘I POANKLENTIWAR 1) Terms ol Payment: 61 [ Jwys Tronm lovatee Dale

[3ivdsim ANKLESHWAR 1

ECC Cmdde Mo, OAATICMSSBOTIN MO

CST Repisteation No. ¢ 2470 L3005 14 171 25002006 Node of Transport
TIN N, P24 1051 YT 2R, M1 Trinsporier Name  : SULESHVAR| RUADLINES

Freiglit ¢ PO - Destinston
Shipping Conditien : | door dulivery

8 TEnrk Clummaeddity Mo, ol Quantity Unit | Unil Price Gross Value
No | Heiding Nos B Pickages (INR.) (INR.)

| | 2EIT 10K RODIUAG TP DIREISLIL LI - ML 1S | TANKER 272001000 L 4. 08 12(176R.00

| ' |
: .

g liry Codes 3812

't'c!?l‘?ﬁlhlu tlae

H Nwnlier B 1

I Inie s AR.053201%
el N, Phal-5-W L ERAD
wie & T

wipee od dovirer 0 2N 00E 7610
ok ol Camiels ) 28058 2

[R&] 42

%5 18

verse D Rupees FOURTEEN THOESAND POUR HUNDRED NINE RUPEES ONLY

TPl
Hriwbe 1oneise Dby

T e

s EESEEAREE BT ONE TROL SN SIS LT SRR S YT SPHREE RUPEES ONLY

Thie AN

P G L CO Y P | FETTT
R b b pwepresaoons o e 16
n ' | AU AT ST sl e
il (T iy T TR a1 ]
L LA, (ML i
| ok i L TR
" ik
’
L R N N
[ | .

[ LA SRR

Fhisitinn Cesy [T }
Sewtnilpry & |1 Cess ol M ﬁ"ﬂ'
VAL A A%y 0668
Adddhtionil VA w19 152917
| Revrmnading (a1 P A=
| CRAND TOT AL e 11}  Ta1663.00
[
|
b= == — e e —
IVEL T A E TN I &kl

LA 5 T T RS O T W T 1 [ [
Tl FEVRE Gadbal 1B il
w b . Fueaben A% o bogssr Ly Bl

Y, Bodm v e ek |:|-| E e

LA il W
L] h wwe P L = ik 4 Wb g

(LR b T Lt R IR T
Aokl % . =

LW S T L T A ]

Jeue Copy

Vg i

AR I el il e gt

S 1 L T T 0 0L 0 Y | R s I R

TR PTU S  RE LI

P W e

sl et ot el begnedl s
il ik I_'|,~.|t.|‘.i|.||1 Liyihier VAL AL i

bl MMREHEN hisiiTED
| e

\. \ 1,\_;%
L
Y

\ “hagrd



22 48

. MERCHEM LIMITED

Plot No.24, 24/1 GIDG, T T —
Paneli Indusbrial Estate,

Panoli, Gujural-394116
Tel :91-2646-272439, Fax ; 91-2646-272450 E-mail : panoli@merchem.com

Sold to: Delivery at: 7
RAINA INDUSTRIES RAINA INDUSTRIES 3 INVOICE
{-;"'J'I?:c C_."I‘[?:c / Inveive for remoyal of Excisable gouds from Faclory
FLOTNO.GIMALID PETROGIARRIE o) [Under Rule 11 of Central Excise Rules,2002]
IANKLESHWAR ANKLESHWAR it e ¥ 1
BHARUCH -D00000 BIARUCH -D0U000 | \u : ke Qaguins Wutio Added Tax Riglus 2006)
GUIARAT,INDIA | |GUIARAT,INDIA / [Bac Rule 42C)]
|
Custoiner eode : 3000218 Customer code : 300021 No: 120744 Foi MERCHEM LIMITED
(TN L2421 1 0D032E P 200905 TIN 1 2421 1000328 [, 20/00/05 ; '
[ECT NO: AADFROIYSQXMOO! ECC NO: AADFROGIVIOXMO0L Dufe: 22.10.2012 ' :
CST N 24711000328 BT20/09/035 CST NO : 24711000328 DT 20/09/05 R S i
' Ref: 91201595 SRR ISRy
i.'\dr_‘:rcsa of Centrul Excise, Runge and Division Yoaur Order Mot VERBAL  Diter 22102812
Range ¢ ANKLESHWAR 11 Terms of Payment: 60 Days from Invaice Dute
Divisiun : ANKLESHWAR 1]
ECC Code No. t AABCMIYH6DXMO03
CST Repistention No. 3 24711300514 DT:28.09.2006 Mode of Transport
Nu. : 24211300514 DT:28.09.2006 Transporter Name AN
e ! Freight : FOR - Destination
Shippiog Cendition :  Door delivery
5l Tarilt Commaonily T Nu. of Cluantity Linit | Unit Price Gross ¥alue
Mo | Hending Nu, Pickayes [INR ONRY
F8e 120 00

I 28321600 SOLIUM HYDROSULPIHIDE - NARS . I Tunker 4653.000) KG A0

-

'?nmmmﬂty Code: 3§12 : TOTAL 18642000

Busie Exelse Duy @) 2% (2233400

Declaration due ! Educatton Cesy 2%

LIt Number ¢ Secondary & HE Cess @Y

LIt Dute t VAT Amount %

Yahicle Nao. - W VSRRSS Adiditionnl VAT el va
| Date & Time Rounding ulf

lisue of Invalee 2 22.1002012 (T:06:14 GRAND TOTALRounded o)

Remaval of Geods: 22102002 17:18:26

Facise Duty : Rupees TWENTY-TWO THOUSAND THREE HUNDRED THIRTY-FOUR RUPEES GNLY =
Rupees TWO LAKH NINETEEN THOUSAND FIVE HUNDRER EICHTY RUPEES ONLY )
DECLARATION Bk Ok,

Certilied O all the partdeolyes shown nbe sbiove ti vodee ae true and eocmeet Tnatl respects dond e woade o which Loy chirged and ealtocied arg
i pevordhmoe with the provixivns of the GYAT Act, 2000 wnd the rides oide (here anader, [0 siso cerifod thin o resisnation wndee GYAT A,
OO s e wubjeel Lo uny suspension £ eaneddimian wind it is vilid as on dale af vhis il

Muless il &IHU AR 1% IIuI_LLIIII| wwithin Viee e e, o i, o, vl b elneed
$41 Whe i e ey bl B sy et dulesdgpucn o e sale ol smserin o NTeiTIn e
LA ameetivns e Aot o Bl ati Jnasd v anly For MERCHEM 1./MITED
1) e Trish bl vehevins deckuiiom s oappleatie ioesped of D pmsgegonwithin: 10 G, onfersse e doaspes o sey will be

It B Tagaen"s i imn /

TERLI 0 FIE S 300 PLAMIN, ALARARKA Y EENTH L MG ML, RN AR AN U0 N S 035, B L N I, 1N R G0 RN ERA 2 AR
At lnrised Sipnatory

SIS OO FI T IRONE CUNTIE A0 DENE LI ST LU, WAL AMAS I, CUTIM ok 02, b BN 1A BNDAL DM 0 b (Rt

dtue Copy




UNITED PHOSPHORUS LTD.
UPL UHIT-2
PLOT N0.3405/5, GIDC ESTATE, ANKLESHWAR-2.
PHOME; B2848-250578, 250383
© FAX: 02846251434

hl

49,

Risde 11 ol Goanlo! Excise Rules 2002

EALIDD b Tl o Sah FLR sl W vt b2 e p s

¥ 30

mmarcial Excise Invoice cum Invoice Date
Inveolce No. Del.challan No.
1400664533 1400051844 11.10,2011
#

arkeling Off | Uniphos House, Madhu Park, C.0. Marg, ’Wn::%m ral Exgige & Customs Building. Plo) Np CAS Behind Roshan Cinena. G| 0 € Estale Anklgsiwar J53
11th Road, KhafW) MUMBAI Sion ||, Contral Exclst 8 Cusioms Building. Pra Ho Ci4ed, Behind Roshan Clnem G LOC Fstate Aaklgnloimr 393 002
1one © (022) 26041111, 26045250, 260452 5#" Commissionarala I, Caniral Excise & Customs Buwlding, Opp Gandhi Bapg. Chowk Badiar - SURAT
: 51.22.25041{}10 DE461368 Gerilel Exeise Ragistialion Mo /ECC Mo AABCS1650GM004 PLA Ho
i ' - TNG ST Ho 2250700595 B0 01072002 TINC ST Ho 24750700496 D1 13-99-1993
ame & Address of censipnes: Code: 1006349 Name & Address of customer: Code: 1006349 | P.DONa, Dt as par Drder givan bH10.10,2011
UNA INDUSTHIES RAINA INDUSTRIES . 504570 No. 70648 12402113, 102011
a0, GIDG 104N GIDC g A\ Mede of Transport by (oo
e ) " Mame of Tramepadl 5111.95 R sosglinng
WHLESHWAR 353002 ANKLE SHWAR 393002 [ “-{.f | / Lopry Rocui! Mo (OLAI 11 1G4
1291467 Fax Tal' Fax Truck NeG) BT FRTT
Ci Mo AADFROIDSOXMIC ’ ECC. No  AADFRUIBSOXMINT ' Trenspon Aranged By
MLSTACST No - 24311000028 GATED 02 00 200872474 1000370 TIM LSTACST Mo 2421 1000526 DATED 62 08 msmﬂ 17w Fraight-Feeigin patd by Custenim paid oy
cusioma?
AME OF EECISABLE COMMODITY TARIFFICHAR TERJSUE HEADIMG NG iF ANY CONCESSIONAL RATE OF DUTY GLAIMED: NO & DATE OF NOTIFICATION
UL PHIDES; POLYSLLPHIDES, WHETHER DR | 2930.80.10 -
OT CHEMICALLY DEFINED
Backing Total Quantity
e Descnption of Goods Batch Mo d Purity % | Mo of Bvarans Gemss Wesght' Tute Waghl | Nelwesght | Nol Weght | Basitpniie ! | TOTAL
Ia idanlitication Pariags conlning par | KGILTR KGALTR KGILTR on 100% \DON, bagiy Assessatile W
mams patkags Hazim perGILTR {Rupoed) u&u\1
KGILTR
1 | 500IUMMYDROGEN SULPHIOE ZA00 | 1EFI0kge | tanker 000 0.000 0ooo | 1B930.000 3906 3240156
§ L-ao%
o
|
l il —
TOTAL l } | 18900 l:n:n:‘ J T840ss
Teta!l Excise Duly Payable: In Words Rupees: Excise Duty@ 10.00 % {7394.00
RUPEES SEVEN THOUSAND SIX HUNDRED AND SIXTEEN QNLY Payable o~
Pz a1 Terms:Nel 50 days fm the dl of Inv EdCess @200 % A45.00
Payw—nt Due on; 10.12.2011 PESTICIDES FOR AGRICULTURE USE EXEMPT FROM OCTRO! | SECess {@1.00 % fﬂ oo
Feor all accounts related matters, please menlion commercial Invoice number VATICSTE 4.00 i 3252.25
Excise Invoice: | Time Date Storage Tank Nos SC 100 81557
Praparalion 17:58:03 11.10.2011 Top Seal Insurance
Remaoval 18:18:00 11.102011 Battom Seal: Freight
Olhers
_T...-l""—\—
Total AMT: { B6B34.41
Iotal Rupees in words RUPEES EIGHTY FIVE THOUSAND SiX HUNDRED AND THISTY FOUR AND PAISE FORTY ONE ONLY
This id Lol iy 1l IR A pelca clnbli el Fagdde @ o g S cioon & ul Lhe Sonire Bages

Hemarks: Seal Nos. 15308 . 15325 . 15336

Milsnal shewid gl by secaplad in cane of e
sl smnl iy bisben o domegad o oo aw pot

Internal Document
Number:
57858

wwilal siirier af Lhe seal speciliod In L msnice

dusty, =131 b prid It 'apanie

A il SO0 bt Bt | o] sacliefied d e docuswmi dgeeiun | [be pres
nenully ehaagead By e’ and I iheci (8 o addlkesal sopdoiaio (lwing Seesly 1)

s sl fraa Ue Goods, ovar & sy e wiinl s ben cecdasd B 1 mig, il el

For UNITED PHOSPHORUS LIMITED

— L N e

Registered office: 3-11, G.1.0.C. Estale, VAPI(Gujaral).<"396 195, Phone (0260)2401717/719, Fax (0260) 2401823 2401992

1] Interest (@ 24% wik ba anarged on alf over cun invoicoes

TERME & CONDITIONS:
Z) Plegso submil your Bakes Tax Dectaralion Facm wilten 15 daps Wem iho dale of hwoics

A} Any sorrgIinie a0t ha goody SUPDIRd wndir B1ls Irvoice sNoukl mads direcly 10 e

3| Goods of this Inveics are fuwarded on your sccount and risk Our responsiallity crases wren

Goods lsave aur Fedoty of Oodown

5} All eomanunicotions and peymenis inay please ba sen 1o markaling Oifice addrass n

Mumbal tor ypeody disposal

COmpary withén 10 dys ol recoinl ol goods
8 Liguid Chlorine supply in Returnabia ¢ Pamy's:oylindar wih enp & bonnats

INCOME TAX NO AABCS 18505-MUMBAI

SUBIECT TO GUIARAT ?PSD[L‘;T sk

Jeue Copy



24/1 GIDC,
Panoli industrinl Estate,
Panoli, Gujarat-394116

' MERCHEM LIMITED 29

Tel :91-2646-272439, Fax : 91-2646-272450 E-muail : panoli@merchem com

ORIGINAL FOR ﬁU‘I‘Eli

Sold fo:

RAINA INDUSTRIES
G1.D.C

RLOT NO.6104/A10
AMKLESHWAR
BHARLUCH -000000
GUIARAT, INDIA

Customer code :

TIN + 2421 1000328 DT.20008/05
ECC NO: AADFRO3950XMO0|
CST NO : 24711000328 DT.20/09/05

Delivery al:

RAINA INDUSTRIES
G.1D.C

PLOT NC.A104/A2/10
ANKLESHWAR
BHARLICH -000000
GLIARAT,INDIA

Cuslomer code !

TN : 24211000328 D1T.20409/05
ECC NO: AADFROZYIQXMO0]
CST NO : 2471 1QDC328 DT.20/09%03

.
INVOICE \/

Invoice tor removal of Excisible goods from Factory
[Linder Rule 11 of Central Excise Rules 2002
(The Gujarat Value Added Tax Rules 2006}
| See Rule 42(3)]

No: 120705 For MERCHEM LIMITED

Date: 31.12.2010

| Wj
Authnrlmd Signolory

Ref 91200478

Address of Central Excise, Range and Division Your Order No: verbul  Date: 31122010
Range ANKLESHWAR 11 Terms of Payment: 60 Days rom Invoice Date i
Division ANKLESHWAR 11 “
ECC Code No. ¢ AABCMSER66D X MODS
CST Registration No, : 24711300514 DT:28,09.2006 rbeita; ol Franiport
TIN_ No. ¢ 24211300514 DT:28.09.2006 Transporter Name :
(\, Freight FOR - Destination
Shipping Condition : Daoor delivery
s1 Tariff Commodity No, of Qunntity Unit | Unit Price Gross Value
Nu | Heading No. Packinges (INR.) (INIL)
1 |2832.10.00 SODIUM HY DROSULPHIDE - NAHS | Tanker 34949 0001 KG [ 7,00 A48 )
1 |

Lot odity Code: 3812 TOTAL 59483.00

Basic Excise Duty el 10%a 5948.00
eckaration due Education Cess @it 119.00
LR Number Secondary & HE Cess &R 1% 59.00
LR Date : WA T Amoun @4 % 2624.36
Vehicle No. ¢ (G)-5-W-3853 Additionul VAT @ 1% (5609
[ate & Time Rounding off 0.45-
[ésuc of Invoice @ 31.12.2010 12:13:58 GRAND TOTAL{Rounded 6iT) GER8O.0D
Removal of Goods; 31.12.2010 12:13:42
Zxcise Duty : Rupees FIVE THOUSAND NINE HUNDRED FORTY-EIGHT RUPEES ONLY
Jupees SIXTY-EIGHT THOUSAND EIGHT HUNDRED EIGHTY-NINE RUPEES ONLY

DECLARATION E.& OE)

Zertified thar all the panticulars shown in the above fax invoice are true and correct in all respeets and the gowds on which (ux harged and colleeted 4re
n aecordance with the provisions of the GVAT Act. 2000 and the rales made these under. 1 s also certilied that our registration under GYAT Aet,
006 is not subject to any suspension / cancellation and it is vulit us o date af this hil.

MNotes: (]) Il the snicunt s ol poid wilin e dise dale et w200 (o will be ciszed

11} We-twre nol nesparisibée Gor s dii e S basainein 1o sali o nieial
(13 Al transactioms ane siabijoer 1o Eave koknah Jorisd oo only

(4} Please thevish ull relevani deciabah s sgpticalihe in pespiet of s femsaceon willie S das, aibenss e ddmmeezes d any vl be

10 the over's aecoum

o f\‘ll' RCHEM LIMITED

EGWOFFICE IND FLOOR, MALANKARA CENTIE, SLOOMOA U, ERNA KDL M, CO0 TN N Em S, KERALA Pk, PPIENE 0 | 3812053 185 1304 7
UMY OFFICEGROVE CENTRE, 4d DEVELOPMERT 10T, KA LABLASERRY, €400 1108 -6851 59, 1 H'ﬁ#..\. IS LA, TR 0483 JERwIIE

\H Q Lr»f\
o

J\.uilun ised Signnt

Jue Co,o#




= ANNEXURE-E

— GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan, Sector-10/A, Gandhinagar - 382010

Phone: (079)23226295, Fax: (079)23232156
Website: www.gpeb.gov.in

GFCB

By R.P.AD

CONSOLIDATED CONSENT AND AUTHORIZATION (CC & A)
CCA NO:AWH-103505

NO: GPCB f ANK / CCA- BROH-629/ 1D- 15534/ DT :-)_5/3,{ Lq_

In exercise of the power conferred under Section-25 ofthe Water (Prevention and
Control of Pollution) Act- 1974, umder Section-21 of the Air [ Prevention end Control of
Pollution) Act - 1981 and Authorization under rule 6(2) of the Hozardous & Other Wastes
(Munagement amid Transhoundary Movement) Rules-2016, framed under the E(P)Act-1986.

And whereas Board  has  received  consolidated  application dated 17/07/2019 and
inward No.159733 for the consolidated comsent and authorzation ( CC & A) of this Board
under the provisions / rules of (he aforesaid Acts, Consolidated Consent & Authorization Is
hereby graated as under.

CONSOLIDATED CONSENT AND AUTHORISATION:
(Under the provisions / rules of the aforesaid Environmental Acts)

TO,-
\/ﬁ:ﬂamu Industries
PLOT NO: AZ610410, - —
GIDC ESTATE Anklcshwar
TALUKA: Ankleshwar
DIST- Bharueh - 393002 Gujurat, India

I. Consent Order No.: AWH-10G3503 date of [ssue [6/08/2019.

2. The consent Under Water Act-1974, Air Act-1981 & Authorization under Environment (Protection) Act,
1986 shail be valid up 10 1640772024 1o vperate industrial plunt to manufacture following products:

Sr Products CTE |Applied | Granted | Unit | CAS Remarks
Qiy CCA CCA Per Mo,
Qty Qty Mih

1 SODIUM SULPHIDE 15000 [i500a] 15000 |Merdc (000131 |COA is granted for sodium
Bt Tonoe | 3-82-2 | sulphide=150 on 100%
et basis MT/M
OQTHER CONDITIONS

1. Unit shall strictly maintain Zero Liquid Discharge (£ZLD).
2 Unit shall use lresh ruw materials only,

o
L ‘Q}"v
.
o'
&
K
!’b L]
q
0
&’
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iy GUJARAT POLLUTION CONTROIL BOARD
Paryavaran Bhavam, Sector-10/A, Gandhinagar - 332010

|
GPCB Phone: (07923226295, Fax: (079)23232156
Website: www.gpeb.gov.in

3. CONDITION UNDER THE WATER ACT:

3.1 The guantity of total water consumption shail aot excead 3.00 KL/Day =5 per below break up as
mentioned in form D submitted for consent spplication under the Water Act- 1574,

a) Inihustrial: .50 KL/ Tay

b) Domestic: 1.50 KL/Day
3.2 The quantity of rotal waste water gencration shall not exceed 1.50 KL / Day as per below break up as
mentioned in form D submitied for consent applieation under the Water Act- 1974,

a) Industrial: 0.00 KL/Day

b) Domestic: 1.50 KL/Day
1.3 Sewage shall be disposed off through septic tank/soak pit system or shall be trented separately in
Sewage Treatment Plant (STP) to conform the following standards and treated sewnge shall be utilized on
land for irrigation / plantation.

Sr. No. PARAMETERS PERMISSIBLE LIMIT
| Biochemical Gaygen Demand, BOD,, 279 C Less than 20 mg/L
2 Total Suspended Solids Less than 30 mg/L
_3_ Total Residual Chlorine Minimum 0.5 ppm

Or Sewage shall be treated in ETP along with Industrial effluent.

3.4 There shall be no discharge of the industrial effluent which will be generated from the manufacturing
process and other ancillary industrial operations, Heace the unit shall strictly adbere 10 zéro liquid discharge
(ZLD). 3
3.5 Unit shall be required Lo riake sdequate storage facilities to store the effluent by providing acid proof
brick lined impervious tanks/TIDPE tanks.
3.6 Unit shall make fixed arrangemnent in Effluent Treatment Plant. Unit shall not keep any by- pass line or
system or loose or flexible pipe line in ETP.
3.7 Magnetic low meters shall be installed at the inlet & outlet of effluent collection tanks’ ETP to measarc
the quantity of effluent.
3.8 Unit shall affix of water meters as per Section 4 (1) of the water (Prevention and Control of Pollution)
Cess Act— 1977 for the purpose of measuring and recording the quantity ol water consumed at such places
as may be required, within |5 days and it shall be presumed that the quantity indicated by the meter has
been ¢onsumed by the unit unti] the contrary is proved.
3.9 The underground drainage connection given by the GIDC for discharge of industrial effluent shall be
disconnected & the cutlet shall be sealed, if unit have.
3.10 In no circumstances the effluent cither treated or untreated shall be discharged into underground
drainage pipeline of GII,?QC. storm waler drain or anywhere else.
3.11 Unit shall provids %dequate / safe efflsent sampling facility for the effluent being stored in final
collection / di “rank of ETH/STP.
3.12 Unit shall ﬁqup at the entrance a boerd displaying the mame of unit, particulars of the products/
process, the lg}\ £ of proprietor/pariners /directors of the unit, the electricity consumer number 2s on the
recard of DM"CL
313 Unii'}.:aﬂtnveh_dkphy on-line data outside the main factory gate with regard to and nature of
hazardfa’s chemicals being handled in the plent, including waste water and air emission and solil hazardous
wagty, Zencrated within the factory premises.
3 =, % Unit shall have to keep sccurate records of quality & quantity of effluent on day- to -day basis,
.e.'?:pam: logbook shall be maintained for recording the data & shall be made available [ur inspection as &
o when asked
'9'4
< Clean Gujarat Green Gujarat
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— GUJARAT POLLUTION CONTROL BOARD

% Paryavaran Bhavan, Sector-10/A, Gandhinagar - 382010
Phone: (079)23226295, Fax: (079)23232156

GPCB
Website: www.gpch.gov.in

3.15 Unit shall keep aocurate records of quantity of production of each product, quantity ufwl'am .
conswaption, quantity of effluent generated and consumption of electricity on day to day bagis and required
to submit the complied record of each month to GPCB on or before fifth day of the succeeding month.

.16 In case of incinerators or MEE, the flow messuring devices for mother liquor/ toxic effluent’ Non -
biodegradable effluent, light diesel oil, Fumnace oil, ete, i.e. fuel used for combustion, air used for
combustion shall be separately provided. Incinerator temperature recording devices as well as gaseous flow
measuring devices for scrubber shall also be provided. These data of temperature & flow should be
recorded every day & submitted to GPCB on manthly hasis.

3.17 Dispesal system for storm waler shall be provided separately. In no circumstances storm water shall be
mixed with the industrial effluent

.18 Leachate from the hazardous solid waste, ifany shall also be connected into a collection tank through
leachate collection facilities and shall be treated alonyg with industral eftivent and unit shall mainmin 210,

3.19 The Environmental Management Unit/ Cell shall be setup to cnsure implementation on and
menitoring of environment safeguards and other conditions stipulated by statutory authorities . The
Environmenta! Management Cell / Undt shall directly report to the Chief Executive of the organization and
shall work a5 a focal point for intemalizing environmental issued, These Cells also coordinate the exercise
of environmenta! audit and preparation of cnvironmental statements.

3.20 The Environmental qudit shall be carryout vearly, if applicable. The environmental statements
pertaining to the previous year shall be submitting to this State Board latest hy 30th Seplember every year.
3.21 Adequate plantaton shall be carmed oul all along the periphery of the industrial premises in such a
way that the density of plantation is at least 1000 rees per acre of land and a green belt of 5 meters width is
developed.

3.22 In case of change of ownership / management the name and address of the new ownership / partners
directors / proprietor should immediately be intimate 10 the Board. Also any change in equipment or
working conditions as mentioned in the consents form / order should immediately be intimated to this
Board,

3.23 The Board reserves the right to review and/or revake the consent and / or make madifications in the
conditions which it seems fit in accordance with provisions of Water Act-1974.

4.CONDITIONS UNDEHR THE AIR ACT:

4.1 There shall be no wse ofany fuel anywhere in the manufacruring process and consequenily there
shall be no flue gas emission from the manufacturing process and any other ancillary industriul operation.
4.2 There shall be no process gas emission from the manufacturing process and amy other ancillary
industrial operation through various stacks? vent of reactors, process, vessel from plant premises.

43 The concentration of the following parameters in  the ambient air within the premises of the unit
shall not exceed the limits specified hereunder.

Sr. No. Parameters Permissible Limit (microgram /m3)
Aonual 24 Hours Average
1 Particulate f::u'.l'..'r (PMI1G) &0 100
2. I‘anil.'ula.'-t__t)elancr (PM25) 40 50
| 3. |Oxidegy’s Sulphur (SO 50 80
| 4 %"\ 3 of Nitrogen (NO.) 40 80

» Annual  “ithmetic mean of minimom 104 measurements in a vesr st 3 particular site taken
twice a #").t 24 hourly at uniform Intervals,

v
&
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1S0O-9001-2008 & ISO - 14001 - 2004 Certified Organisation
Page No-3 of 5
&

Jeue Copy




54

GUJARAT POLLUTION CONTROL BOARD
Parvavaran Bhavan, Seetor-10/A, Gandhinagar - 332010

Phone: (079)23226295, Fax: (079)23232156
Website: www.gpch.gov.in

b. 24 hourly or 08 hourly or 01 hourly monitored values, as applicable, shall be
complied with 98% of the time in @ year. 2% of the time, they may exceed the

limits but not on (wo consecutive days of monitoring,

44 Unit shall operate industrial plant / air pollution control equipment very efficiemly and
coptinuously 50 that the gaseous emission always conforms to the standards specified as above,
4.5 The consent tv opernle the industrial plant shall lapse il at any time the parameters of the
gnseous emission are nol within the tolemnee limits specified as nbove,

4.6 Unit shall provide portholes, ladder, platform ete at chimney(s) for momtoring the air
cmissions and the same shall be open for inspection to Jand for use of Board’s staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers such as
S-1,8-2 ,ete. and these shall be painted / displayed to facilitate identification.

4.7 Unit shall ke adeguale measures for control of noise levels from its own sources within the
premises 5o as to maintain amblent air quality standards in respeel of noise to less than 75 dB(a)
during day time and 70 dB (A) during night time. Daytime is reckoned in between 6 am. and 10
p.m. and nighttime is reckoned between [0 p.m.and 6 am.

4.8 All efforts shall be mude 1o contral VOC emissions and odor problem, if any.

5. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS
WASTES Form-2 (See rule 6(2))

5.1 Number of authorization: AWH-103505 date of Issue 16/08/2019 .

5.2 M/s, Raina Industrics 5 granted an authorization to operate facility for following hazardous wastes on
the situated ai PLOT NO: A25104/10, - -- GIDC ESTATE Anikleshwar DIST: Bharuch.

Sr Name of Sch | Catg. | Qty Facility Mode of Disposal & Remarks
Hazardous Waste MT/
Year
I Empty I 331 400 | Calleetion,Decontn 550 nus/month

barrela/cantainers/lin mination Storage

erd contaminaled

with hazardous

vhemicals /wastes

5.3 The authorization is granted to operate a facility &8s above,
5.4 The authorization shall be 1n force for a penod up to 16/07/2024.

55 The authorizabion 15 subject to the conditions staled below and such other conditions &5 may
be specified in the mules from time to time under the Environment (Protection) Act- 1986.

6 TERMS AND CDNDITI(}NS OF AUTHORISATION:

6.1 The authorised p%"'r .0 shull comply with the provisions of the Enviroansent (Protection) Act, 1986,
and the rules made r,77e under.

6.2 The aulhmq_-}':”.on or its renewal shall be produced forinspection at the request of an officer
authorised by \ ¢ Gujarat Pollution Control Board.

6.3 The pr 1" suthorised shall not rent, lend, scll, transfer or otherwise transport the hazardous and
other w25 except what is permitted through this suthorisation.

6.4 A0 unauthorised change in personncl, equipment or working conditions us mentioned in
Ihlg_:ipp]ic:lﬁ{‘lﬂ by the person nuthorised shall constitute # breach of his authorisation.

X Clean Gujarat Green Gujarat
(8] 1SO-2001-2008 & 1SO - 14001 - 2004 Certified Organisation
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GUJARAT POLLUTION CONTROL BOARD
Puryavaran Bhavan, Sector-10/A, Gandhinagar - 382010

FPhone: (079)23226295, Fax: (079)23232156
Wehsite: www.gpeb.gov.in

GPCH

6.5 The person authorised shall implement Emergency Response Procedure (ERP) for which
this authorisation is being granted considering all  site specific  possible scenarios such as
spillages, leakages, fire elc.and their possible impacts and also carry out mock drill in this regard
ut regular interval of time.

6.6 The person authorised shall  comply with the provisions owlined in the Central
Pollution Control Board guidelines on  “Implementing  Liabilities for Environmental Dameges due
o Haondling and Disposal of Hazardous Waste and Penalty™

871t is the duty of the suthorised persen 10 1ake prior permission of the Gujarat Pollution
Contral Hoard to close dewn the facility.

6.8 The imported hazardous and other wastes shall be fully insured for transit as well as for
any accidental oceurrence and s clean - up opemtion

6.9 The record of consumption and fate of the imported hazardous and other wastes shall be
maintained.

6.10 The harardous and other waslte which gels generated during recycling or reuse or
recovery of pre- processing or utilisation of Imported hazardous or other wastes shall be
treated  ond  disposed of as per specific conditions of authorismion.

6.11 The imparter or exporter shall bear the cost of import or export and mitigation of damages if, any,
6.12 An application for the menewal of an anthorisation shall be made as lnid down under
Huzardous & hher Wastes {(Management and Transboundary Movement) Rules - 2016

6.13 Any other conditions for compliznce as per the Guidelines issued by the Ministry of
Environment, Forest and Climate Chonge or Central Pollution Control Beard from time to time.

6. 14 Annual retwn shall be filed by June 30th for the period ersuring 31 st March of the year.
6.15 Unit shall have to display the relevant information with repard to hazardous waste as indicated in the
Court’s order in WP, No, 657 of 1995 dated 14th October 2003.

For and on behall of

GUJARAT POLLUTION mww
AV.S Head

Unit Head, Ankleshwar
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4 26 ANNEXURE-F
\'I e GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan
Sector-10-A, Gandhinagar - 382 010.
A\ 1/ 4 Fax - (079) 23232156
-\ Website fwsﬁw-g}lﬂﬂb-ﬂﬂ\tiﬂ
By RPAD.

(o

In exercise of the power canferred under section-23cf the Water (Prevention and Control of Pn_l!ut:mn
JAct-1974, under section-21 of the Air (Prevention and Control of Pollution)Act-1981 and Authorization
under “Hazardous Waste (Management, Handling & Transhoundary Movement) Rule-2008."

Ang whereas Board has received consolideted application No, 9003 dated 02/07/2008, for the
consolidated consen! and authorization (CC & A) of this Board under the provisions f rules of the aforesald
Acts Consent & Authorization is hereby granted as under,

CONSENT AND AUTHORISATION :
{Undar the provisions / rules of the aforesaid environmental acis)

To,

Mis RAINA INDUSTRIES
PLOT NO 6104 A-2/10
CGIDC ANKLESHWAR
DIST BHARUCH,

1. Consent! Order No. : AWH-34685, date of Issue
2 The consent under Water Act —1574 shall be valid up to 1/7/2014 & The consent under Alr Act ~

1881, Authorization under Environment (Prolection) Act, 1986 shall be valid up to 1/7/2014 to operate
industrial plant for manufacture of the fallowing preducts

Sr. No. | Product Max. Quantity
LAC/MONTH
1. | Sodium Sulphide 30 MT/MONTH
|
3 CONDITION UNDER THE WATER ACT:

i There shall be no generation of the Industrial effiuent from the manufacturing process and olher
= ancillary induslrial operations & Unit shall strickly adhere to Zero discharge.

17 The quantity of lolal waler consumplion shal notexcead 3.0 KL/Day | break up as befow):
8} Domeslic -1.5 KL Day
o) Industrial -1.6  KLiDay

33 The quantity of tolal wasla walar gensration shall nol exceed 1.5 KL/Day { break up as below):
a) Domestic -1.5 KL/Day
b} Indusirial - il KL/Day!

34 You will provide magnetic flow meter atthe final oullel of ETP with provision of recording
( this will not apply to the unit having zera discharge and member of CETP )

3.5 The unil shali affix of water meters as per Section 4 (1) of the water (Prevention and Control of
Pollution) Cess Act — 1877 for the purpose of measuring and recording the quanfity of waler
consumed at such places as may be required, within 15 days and it shall be presumed that the
quantity indicaled by the meler has been consumed by the industry uniil the contrary is proved.

4. TRADE EFFLUENT:

&
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GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

S Sector-10-A, Gandhinagar - 382 010,

el B o Fax : (079) 23232156
“” Website : www.gpch.gov.in

4.1 Sewage shal be disposed of through septic tankisoak pit system

5 CONDITIONS UNDER THE AIR ACT

5.1 There shall be no wse of fugl any where in the manufacturing process and subsequently there shall be no
Flue gas emission.
5.2. The fellowing shall be used us Tuel in boiler Mfurnace & heater respectively,

§r. | Fuel T Quantity
Ne.
.._; 1. Coal 500-500kg/day
~r 5.3 The applicant shall install & operate a comprehensive adequale air pollution in order to achisve
prescribed norms control system $0 as to achieve standards,
54 The flue gas emission through stack attached to bailer/ furnace shall conform 1o the following
slandards:
Stack | Stack Siack Parameter Permissible
No. Attached To | Height in Limit
Meter R —
i Fumace 20m | Particulate matter | 160 mg/NM
S0, 100 ppm
| NG, 50 ppm
5.5 There shall be no process emission from the manufacluring process as well 8s any other ancillaty
process.
_ 5.6 The concentstion.of the fallowing paramelers in the ambienl air within the premises of the industry ghall
; nol exceed the limils specified hereunder.
@
S
| PARAMETER PERMISSIBLE LIMIT
Suspended Particulale Matter 500 microgram per cubig meter
Oxides Of Sulphur 120 micregram per cubic melar
Oxides Of Nitrogen. 120_microgram per cublc metar
H28 500 _microgram per cublc meler

&
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GUJARAT POLLUTION CONTROL BOARD
Paryavaran Bhavan

Sector-10-A, Gandhinagar - 382 010.
W Fax: (079) 23232156
-\ Website - www.gpcb.gov.in

§7  The consenl to operate the indusirial plantl air pellution control equipment very efficiently and
continuously so that the gaseous emissicn always conforms to the standards specifled in condition
52,5455, Above.

5.8 The consent lo operate the Industrial plant shall lapse If at any time the parameter of the gaseous emission
are not within the telerance limits spacified In the condition no 5.2& 5.4,45.6,Above.

58 The applicant shail provide porthcles, ladder, platform etc at chimney(s) for moniloring the air
emissions and the same shall be open for inspection lofand for use of Board's staff. The chimney(s) vents
attached ‘o various sources of emission shall be designed by numbers such as 3-1, 5-2, elc. and these
shall be painted/displayed to facilitate |dentification

510
The Industry shall take adeguale measures for control of noise levels from its own sources within the
pramises sa a5 io maintain ambien| air quality slandards in respect of nolse to less than 75 dB(a) during
e day time and 70 dB (A) during night time. Daytime is reckoned in between &a.m. and10 p.m. and nighttime
L 5 rackoned between 10 pm and6am

6 GENERAL CONDITIONS;-

B.1  Any change in personnel, equipment or working conditlons as mentioned in the cansents
formforder should immediately be intimated to this Board.

oo
Lo

Applicant shall aiso comply wilh the general conditions given in annexure |,
Applicant shall strictly obey underiaking given thal they are not covered under Air Act-1981.

s

AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTES Form-2
(See rule 3 (c) & 5 (6))

T4 M/s. _RAINA INDUSTRIES. is hereby granled an authorization to operate facility for following
hazardous westes on the premises silualed at  Plot No. 6104,A-2 M0, GIDC Estate Ankleshwar,

Dist. BHARUCH.
— Sr. Waste | Quantity Schedule | Facllity
o No.
L |
o i Discarded | 600 333 Collecion storage
Contziner/ | Noslyr. Deconlaminatian & disposal by sala |
Bags/ : Sch.l 1o GPCB approved Vendor.,
finers, ' |
f J

7.2 The authorization (s granted ta operale a facility for collection, storage, decontamination within the

faclory premises, transportation and ultimate disposal of Hazardous wasles TSDF devaloped by
Bharuch Enviro | nfrastructure Lid,

7.3 The authorization shall be in forca for a period up to 01/07/2014.
T.4 The authorization is subjecl to the conditions steted belcw and such clher conditions as may be
specified in the rules from time lo time under the Environment (Protection) Act-1988.

8 TERMS AND CONDITIONS OF AUTHORISATION

&
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GUJARAT POLLUTION CONTROL BOARD -

Paryavaran Bhavan
Sector-10-A, Gandhinagar - 382 010.

Fax ;. {079) 23232156
Website : www.gpcb.gov.in

a1 The applicant shall comply with the provisions of the Environment (Protection) Act - 1986 and the

rules made there unger.

B2 The suthorization shall be produced for inspection a! tha reques! of an afficer authorized by the

Gujarat Poliution Centrol Board.

83 The persons authorized shall not renl, lend, sefi, transfer of otherwise transport the hazardous

wasles withoul obtaining prior permission of the Gujarat Pallution Control Board.

84 Any unauthorized change in personnel, equipment or working conditions as mentioned in the
autharizalion order by the persons authorized shall constitule a breach of this authorization.

5 It is the duty of the authorized parson to take prior parmission of the Gujarat Poliution Control Baard

to close down the facility

86 An application for the renewal of an authorization shall be made as lald down in rule 5 (8) (i)
8.7 Industry shall have to display the relevani information with regard to hazardous wasle as indicated in

the Court's order in W P No. 657 of 1585 dated 14" October 2003.

B8 Idustry shall have to display on-line dats autside the main faclory gale with regard 10 and
of hazardous chemicals being handled in the plant, including wasle water and air emission and solid

hazamous waste ganerated within the factory premises.

For and on behall of
Gujaral Poliutign Control Board

(SH.V
ENVIRONME ENGINEER
mrgm?cn-cm- 620 | 22042, 3
0: <
Mrs. RAINA INDUSTRIES.. v- 5 9CT
PLOT NO 6104,A-2/10
GIDC ANKLESHWAR,
DIST BHARUCH.
1D 15534,
&
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GUJARAT POGL,?,U TION CONTROL BOARD

( | j pPARYAVARAN BHAVAN
: X hinagar-382 021.
— i Sactor-10-A, Gand
ST T2 i Website : www.gpcb.gov.in
#ﬁwmww W oms f - -ANNEXURE:G -4
"1 GPCB 1 g
¢ :
: 1 /
| 1 BY RP.A.D.
i CCA NO: AWH-65987
-CCA- " .3 743 DT: 27-11-20/%
n exen:ise} of the power conferred-under section-250f the Water (Prevention and . . .y
Control of Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution) e

Act-1981 and Authorization under rule 3(c) & 5(5)of the Hazardous Waste (Management,
Handling and Trans-boundary Movement) Rule-2008, framed under the E(P)Act-1986.

And wheréas Board has received consolidated application dated 17/7/2014 with

inward mo. 8325 for the consolidated consent and authorization (CC & A) of this Board under

the provisions / rules of the aforesaid Acts Consent & Authorization is hereby granted as under.

: _ __,  CONSENT AND AUTHORISATION: -
= (Under the provisions / rules of the aforesaid environmental acts) = s

To,

\_M/s. RAINA INDUSTRIES
PLOT NO: A2/6104/10,
GIDC ANKLESHWAR,
DIST: BHARUCH. |

L
—r- -- 2‘

Consent Drdeu No: AWH-65987, date of Issue 11/11/2014.

The consent under Water Act -1974, Air Act - 1981 and Autharization under F
Environment (Protection) Act, 1986 shall be valid'up 'to 16/7/2019 m‘hﬁnerate “
industrial plant fm' manufacture of the following products: :

Sr. No. Quantity MT/Month
PRODUCTS
1 Sodium Sulphide 150 on 100 % basis
L
|
_'__. -lll13'I-! CONDRIO -UNDER mE.WMERACIFw-rum----m LI R A v el
1. There shall be no generation & discharge of the industrial effluent from the i

1SO -

mamifacturing process and other ancillary industrial operations, Hence the unit shall
strictly adhere to zero discharge.

The quantity of the domestic waste water (sewage) shall not exceed 1.5 KL/day.

The total water consumption for industrial process and other ancillary operations shall
be 1.5 KL/day and water consumption for domestic purpose shall not exceed 1.5
KL/day as mentioned in form-D submitted application under Water Act-1974,

The unit shall affix of water meters as per Section 4 (1) of the water (Prevention and
Control of Pollution) Cess Act ~ 1977 for the purpose of measuring and recording the
quantity of water consumed at such places as may ‘be required, within 15 days and it
shall be presumed that the quantity indicated by the meter has been consumed by the

industry until the contrary is proved.
Sewage shall be disposed through septic tank / soak pit system.

Pagz 1 of 4
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drainage connection given by the GIDC for discharge of indust_rla_l R
effluent shall be disconnected & the outlet shall be sealed.

4, CONDITIONS UNDER AIR ACT:
4.1 The folowing shall be utilized as fuel in the furnace.

- L

ey Ry

+ o b8 e

T

-

)
L o i e o B st g i
i’ sr. | Fuel Quantity Ew

E No. |
1. * | Coal 500 kg/day.

|
4.2 The flue g?s emission through stack shall conform to the following standards:

Stack
No.

Stack
‘Attached To

Stack Height
‘in Meter

Parameter

Permissible Limit

:

rnace

20

Particulate Matter
S0,
NOx

150 mg/NM? . ..
100 ppm
50 ppm

P

)

= e S e ":..:‘_-'--..‘-_-- =
e ‘15#-\-5:;:'-_45}?&311;;-};1' :

4.3 There shall be no process emission from the manufacturing process of proposed
products as well as any other ancillary process.

4.4 The concerdtration of the following parameters in the ambient air within the premises of
the industry shall not exceed the limits specified hereunder:

EMEE E IBLE 3

f [
: 1

24 Hours Average
100
&0
BO
80

Annual
&0
40
50
40

Particulate Matter [ PMio)
Particulate Matter { PMas)
Oxide of Sulphur({ SOx)
Oxide of Nitrogen( NO )

* Annual nqthmetic mean of minimum 10 measurements in a year ata particular
>4 site taken twice a week 24 for hourly at uniform intervals. )

* 24 Hourly or 08 hourly or 1 Hourly monitoréd values, as applicable ,shall be
complied with 98 % of the time in a year 2 % of the time they may exceed the
limits byt not on twa consecutive days monitoring. -

4.5 The applicant shall operate industrial plant / air pollution control equipment very efficiently
and continuoisly so that the gaseous emission always conforms to the standards
specified in condition no.4 .2 & 4.4 above,

' 4.6 The consent td operate the industrial plant shall lapse if at any time the parameters of the
gahiiius emission are not within the tolerance limits specified in the condition no. 4.2 & 44
2 i

4.7 The applicant %hall provide portholes, ladder, platform etc at chimney(s) for monitoring the
air emissions and the same shall be open for inspection to/and for use of Board's staff. The
chimney(s) vents attached to various sources of emission shall be designed by numbers
such as §-1, 5-2, etc, and these shall be painted/displayed to facilitate identification.

Pagel of 4
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— GUJARAT pOPRUTION CONTROL BOARD

e P ARYAVARAN BHAVAN

_, Sector-10-A, Gandhinagar-382 021,

Al 'f T © ¢ \Websitewww.gpctgovin.:.
QW f u;

GPCB ;

4.8 The Industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standards in respect of noise to
less than 75d8(a) during day time and70 dB(A)during night time. Daytime is reckoned in _
between 6a.m;and10 p.m. and-nighttime is reckoned between 10 pim.and 6,800 . w0 it 1,%?
5. GENERAL CONDITIONS: - w

5.1 Any change in personnel, equipment or working conditions as mentioned in the consents
form/order should immediately be intimated to this Board.

6. AUTHORISATION FOR THE MANAGEMENT & HANDLING OF HAZARDOUS WASTE
Form-2 (See rule 3 (C) &5 (5).
6.1 Number of authorization: AWH- 65987, Date of issue: 11/11/2014. o

6.2 M/s. RAINA INDUSTRIES, is hereby granted an authorization to operate facility for
following hazardous wastes on the premises situated at PLOT NO: AZ/6104/10, GIDC

ANKLESHWAR, DIST: BHARUCH.

Sr. | Waste ° Category | Quantity Facility
No, 4
1 | Discarded / 33.3 | Collection, storage,
Container/ Liner & £50 Nos./month | Transportation, _—
Bag { Decontamination
6.3  Theauthorization is granted to operate a facility as above, .

6.4  The authorization shall be in force for a period up to 16/7/2019.
6.5 The authorization {s subject to the conditions stated below and such other Cﬂlldltlﬂtls as
may be specified in the rules from time to time under the Environment (Protection) Act-
1986. !
7. TERMS AND CONDITIONS OF AUTHORISATION: I

7.1 The applicant shall comply with the provisions of the Environment (Protection) Act - 1986
and the rules made there under.
7.2 The authorizatjon shall be produced for inspection at the request of an officer authorized by

the Gujarat Pollution Control Board.

7.3 The persons authorized shall not rent, lend, sell, and transfer of otherwise transport the
hazardous wastes without obtaining prior permission of the Gujarat Pollution Control Board.

7.4 Any unauthorized change in personnel, equipment or working conditions as mentioned in
the authorization order by the persons authorized shall constitute a breach’ ‘of this | _—
authorization. ; dann

7.5 It is the duty uf the authorized person to take prior permission of the Gujarat Pollution
Control Board to close down the facility. %/
i D

Page 3 of 4
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" 764An applica-lt[c-n,lrur the renewal of an authorization shall be made as laid down in rule 5(6] R Cdis

(ti). i
7.7 Industry shail i&ave to display the relevant information with regard to hazardous waste as

indicated in the Court's order in W.P. No. 657 of 1995 dated 14% October 2003,

7.8 Industry shall have to display on-line data outside the main factory gate with regard to and
nature of hazairﬂous chemicals being handled in the plant, Including waste water-and alr . E
emlssion and solid hazard ous waste penerated within the factory premises.

7.9 Industry shall have to manage waste oil, discarded containers etc, process waste as per
Amended Rulés - 2003 and shall apply Authorization for all applicable waste as per
Amended Rules-2003 with 15 days.

7.10 Industry shall submit annual report within 15 days and sub sequently by 31# january every

yeqor, | s . 4 ot T

For and on behalfl of
Gujarat Pollution Control Board

(K.CHMISTRY)
SENIOR ENVIRONMENTAL SCIENTIST

Page 4 of 4
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64 ANNEXURE-H

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

- .
S
=T Sector 10-A, Gandhinagar 382 010

“". Phone :(079) 23226295

Fax : (079) 23232156
GPCB Website : www.gpcb.gov.in

H By: RPAD
No. GPCB/HAZ-GEN-R-1 IHEEIBT-IHLJ pate: 10T SEP 20114

To,

Shri B, Vinod Babu
Additional Directef & 1/C

Hazardous Wasfe Management Divission
Central PpHution Control Board

Pariyesh Bhawan, Easte Arjun Nagar -
ahdara, Delhi — 110032

Sub: Proposal for Utilization of hazardous waste under Rule 9o Hazardous and Other Waste — - =
(M&TM) Rules 2016. (Rule 11 of HWR - 2008) — regarding.

Ref.: Application of the unit received dated’ 22/04/2016.
Respected Sir,

In context of the above mentioned subject, as per the Rule 9 of Hazardous and Other Waste
(M&TM) Rules 2016, where standard operating procedure or guidelines are not available for specific
utilization of hazardous waste, the approval has to be sought from CPCB. Such applications are
required routed through concern SPCB to the CPCB,

= 7 ln view of the same, M/s. Raina Industries, Plot no.A2/6104/10,GIDC. Ankleshwar-393002,

Dist-Bharuch has proposed to utilize Spent Sodium Hydrosulphide @ 1440MTPA generating trom
__,‘} Chemicals, Pesticides, Agro chemicals, etc. for utilization in manufacturing of Sodium Sulphate. The

application of the unit is endorsed herewith for your information and further necessary action please.

Thanking You,

For and on behalf of
Gujarat Pollution Control Board,

(K, C. Mistry)
Senior Environmental Scientist

Clean Gujarat Green Gujarat
ISO-3001-2008 & ISO-14001 - 2004 Certified Organisation
4
Jcue Co,o#
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ANNEXURE-I

. Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankieshwar - 393 002, Gujarat Slate INDIA

-
o

Correspondence Office: 99/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambakanta, Mumbai - 400 003.
Maharashira State. INDIA. Tel.: 022-2346 1045, 6831 2237, 2343 B789 « Fax : 022-2341 4759 « E-mail: rainaindusiries@hotmail.com

Manufacturers of : Sodium Sulphide & Other Chemicals.

Ref : RI/CPCB/2016-17
Date : 18/11/2016

To,

Shri B. Vinod Babu

Additional Director & I/C

Hazardous Waste Management Division
Central Pollution Control Board,
Parivesh Bhawan, Easte Arjun Nagar,
Shahdara, Delhi-110032.

GPCBID : 15534

Sub: Proposal for Utilization of Hazardous Waste under Rule-9 of Hazardous W

(M&TM) Rules, 2016 (Rule-11 of HWR-2008 - regarding.

Ref. : GPCB Letter vide ref. No GPCB/HAZ/R-11/83/371513 Dated. 30/09/2016

Respected Sir,

With reference to the above subject and letter received from GPCB under reference, we are
submitting herewith all documents as under for grant of approval for the utilizabon of
Hazardous Wastes as supplementary resource under Rule-9 of the Hazardous Waste (M&TM)
Rules, 2016 :

1.

Name and address of industries from
where HW is procured

List of Industries enclosed herewith as
Annexure-1

2

Detailed waste specific characteristics of
Sodium Acefate proposed for utilization.

Enclosed herewith as Annexure-2,

Details of process from which such
Sodium Acetate is generated along with
composition of possible contamination in
Sodium Acetate.

Sodium Sulphide Soln. majority generated
from scrubbing system and sulphide
based product manufacturing process.
Party Letter and CCA of the some
Industries are enclosed herewith as
Annexure-3.

Details of Material Mass Balance for

Enclosed herewith as Annexure-4 & 5

™ | utilization Hazardous Waste.
5. Details of Hazardous Waste Storage | We arc having 29 Nos. of storage tanks
Vessel with dimension. having total storage capacity of 330 KL as

under :

1to10Nos. :7 KL Cap. each.
11 to 20 Nos. :8 KL Cap. each.
21 to 29 Nos. :20 KL Cap. each.

&
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| ilAl N A industries IR

Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankleshwar - 393 002. Gujarat State. INDIA

Correspondence Office: 99/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambakanta, Mu_mbai - 400 003.
Maharashira State. INDIA. Tel.: 022-2348 1045, 6631 2237, 2343 8789 « Fax : 022-2341 4759 « E-mail: rainaindustries@hotmail com

Manufacturers of : Sodium Sulphide & Other Chemicals.

e

Reaction in open tavda is not permitted.
Hence provide and submit the details of
closed loop system.

We have upgrade and provided closed
Furnace system for manufacturing of
Sodium Sulphide.

Details of Plant Machinery along with the

Details enclosed herewith as Anmexure-6,

capacity
8. Details of Environment
System with flow diagram.

9. Copy of Emergency Response Plan.

Management | Details enclosed herewith as Annexure-7.

We are having PLI policy and also having
membership of DPMC for getting help in
any emergencies. Copy of PLI policy &
DPMC membership certificate enclosed.

Encl. : As above.

C.C.To:
1) i The Zonal Officer, Wi
Central Pollution Control Board,
Parivesh Bhavan, Opp. VMC Word Office No.10,
Subhanpura, Vadodara-390023.............. R BTN e for your information please.

- —— S e ——— e s e

g

HAD AMESERE TE <390
A RGZYOZLIREAT
Counter Mosl F-CodesFa

\' RLAD AKLESHR IE <373
' 6 ROZPOVAFHA0T
Canter Ho:l,0F-CodatPA

m:ﬁg.ﬂ r; umr.l = TosTHE Z0MAL OFFICER, (&-?
, PIN: , VAR, FTH:370023 Y
FromesFAINg THDUSTRIES , GIDC ANK N * . FromRAINA Iﬁmsmxss-, GITC ARK v 48
Wt:150grans, Uits1¥grams,

Bat:60.00 ,22/11/2016 (10:29
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
S Sector 10-A, Gandhinagar 382 010
o B I Phone :(079) 23226295
| 4 Fax  :(079) 23232156
GPCB Website : www.gpcb.gov.in
- By: RPAD
SR S e ) pate: 30" SEP 2016
x

s. Raina Industries,
Plot no.A2/6104/10,GIDC,
Ankleshwar-393002,
Dist-Bharuch '

Sub: Proposal for Utilization of hazardous waste under Rule 9 of Hazardous and Other Waste
(M&TM) Rules 2016. (Rule 11 of HWR = 2008) — rggarding.
' Ref: Application of the unit received dated 22/04/2016.

L Vsin, ;

With reference to the above mentioned subject, it is to inform you that, you have submitted the
application under Rule-11 of the Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules-2008. MOEF&CC have notified Hazardous and Other wastes (Management and
Transboundary Movement) Rules-2016, which are in force since 04/04/2016.

As per the Hazardous and Other wastes' (Management and Transboundary Movement) Rules-2016.
CPCB shall prepaid SOP for hazardous waste utilization. The application for which SOP is nol
prepared shall be forwarded to CPCB for further process.

In view of the same, you are required to submit the following documents at CPCB, New Delhi for
furnish the further process.

I. Details of industries from where waste is procured.

2. Detailed characieristics of hazardous waste proposed for utilization. .
3. Details of process from which such hazardous waste is generated along with composition of
possible contamination in such Sodium hydrosulfide.
4. Details of Materials mass balance for utilization hazardous waste.
(J-'-\" 5. Details of Public liability insurance; submit the copy.
6. Details of plant machinery along with the capacity.
7. Copy of Emergency Response Plan.
8. Details description of process for utilization of HW with flow diagram.
9. You are also require to apply on-line application at CPCB, ignore il appiied.

For and On Behalf Of,
Gujarat Pollution Control Board,

(K.C Mistry)
Senior Environmental Scientist

Clean Gujarat Green Gujarat
1S0-9001-2008 & ISO-1400] - 2004 Certified Organisation
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Copy to:

1. Shri B. Vinod Babu~
Additional Director & I/C
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Hazardous Waste Management Divission

Central Pollution Cantrol Board

Parivesh Bhawan, Easte Arjun Nagar »

Shahdara, Delhi — 110032

. nfHETY
2. Regional Officer, Ankleshwar.

* 3. Unit Head, Ankleshwar.
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IEAINA industies R

. Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankleshwar - 393 002, Glijarat State. INDIA

- 70

Correspondence Office: 88/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambakanta, Mumbai - 400 003.
Maharashtra State. INDIA, Tel.; 022-2346 1045, 6631 2237, 2343 8789« Fax : 022-2341 4759 « E-mail; rﬁnaindusuies@hﬂmail.m

Manufacturers of : Sodium Sulphide & Other Chemicals.

Annexure-1
List of Industries from where Sodium Sulphide solution procured for
manufacturing of Sodium Sulphide :

Sr. No. Name of Industry Place
\ 1 Cheminova India Ltd. ) Panoli
| 2 United Phosphm‘bus Ltd (Unit-2) Ankleshwar

3 United Phosphorous Ltd (Unit-5) " Jhagadia

| 4 Coromandal International Ltd. Ankleshwar |

| 5 P. I. Industries Ltd. ) Panoli
6 Bharat Rasayan Litd. Dahe;
7 Mechem Litd. _ Panoli
8 Shriram Rayons Kota

& Many more Industrial units having valid CCA of the Board for sale of Sodium
Sulphide solution.

For,
4 \

Mrs/cglsli;lamrv

&
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IRAINA industiies B

Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankleshwar - 383 002. Gujarat State. INDIA

. Gorrespondence Office: 99/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambakanta, Mumbai - 400 003.
Maharashira State. INDIA. Tel.: 022-2346 1045, 6631 2237, 2343 8789 » Fax : 022-2341 4758  E-malil: rainaindustries@hotmail.com

Manufacturers of : Sodium Sulphide & Other Chemicals.

Annexure-4
Manufacturing Process : Sodium Sulphide (NazS) :

Fi .

st charge Sodium Hydrosulfide (NaHS) solution (20-30%) in
ol .

osed vessel. Then mix Caustic Lye (NaOH) 48% in Sodium
H 3 -

ydrosufide (NaHS) solution and continue circulation up to for

)y
T 2 hours in a reaction vessel to obtain finished product Sodi
Sulphide Solution, ;
Process Flow Diagram ;
= NaHS Solution : 800 Kg.
= Caustic Lye : 200 Kg. —| Closed VESSEIj
4
Circulation for 2 Hra.“
r Finished Product
Sodium Sulphide : 1000 Kg.

Wthorised Signatory ﬁ

&
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IEAINA industies IR

Works : Plot No. 6104, Shed No. A-2/10, G.1.D.C., Ankieshwar - 393 002. Gujarat State. INDIA

i i Mumbai - 400 003.
Correspondence Office: 99/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambalfavnfta. .
Mmmrn State. INDIA. Tel.: 022-2348 1045, 6631 2237, 2343 B780» Fax : 022-2341 4750 » E-mail: raingindustries@hotmail. com

Manufacturers of : Sodium Sulphide & Other Chemicals.

Annexure-5

Proposed quantity (in MTA) of hazardous waste to be utilized

Sr. | Name of Quantity as per Haz. Waste Quantity of Haz. Waste to be
No. | Product CCA

b MT/ MT/ MT/MT MT/ MT/
= Month | Annum Month Annum

1u Sodium 150 1800 Soln. of 0.800 120 1440

Sulphide Sodium

Hydrosulfide =
(NaHS)
I

Total proposed quanhbity of Hazardous Waste to be utilized : 120 1440

&
Jue fo,o#



73 | ANNEXURE-J

‘. industries ' <~ 7

. Works : Plot No. 6104, Shed No. A-210, G.i.D.C., Ankleshwar - 393 002. Gujarat State. INDIA
Mahsrashira State. INDIA. Tel : 022-2346 1045, 6631 2237, 2343 8789« Fax - 022-2341 4759 « E-mail: raineindusties@hotmai.com

' Manufacturers of : Sodium Sulphide & Other Chemicals.

Ref : RI/CPCB/2017-18

Date : 26/08/2017

To, | GPCBID :15534
Shri Bharat K. Sharma (Additional Director) :
Hazardous Waste Management Division

Ref. : Your Letter vide ref. No. B-29016 (SC)/1(55-425)/16/HWMD/ 20957 Dated. 20/12/2016
Respected Sir.,
Wimrdafmmﬂmahwsuﬁmmﬂymkuummwmmmhﬂsas

under :

1) We are submitting herewith details of process from which crade Sodinm Hydrosulphide is
generaled induding list of rTaw materials / chemicals used in such .
chemicals reactions as Annexure-1. - = procees sking witt

Z) We are submitting herewith details of where the i i :
be utilized as A iy PTOCESE product ie. Sodium Sulphide will

&
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SHRIRAM RAYONS ' & Nihmam

SHRIRAM NAGAR, KOTA - 324 004 (RAJASTHAN) INDIA

S TAGALML ASARN AReT A
O L 7459001 Tk g N

= TO WHOM IT MAY CONCERN

Vi

-
This is to certify that Sodium Sulphide Solution
is our by-product which is produced during
manufacture of Carbon Di Sulphide.
It is sold under Central Excise Chapter Heading
2830.10.00.

AUTHORISED: SIGNATORY

Tel. : 24B0001-02-04 2481519, 2480527, E-mall : E]
‘ A . E- i srpurchase@dcmsr.com. Fex : (81) 0744-248000
A unlt of DCM Shriram Industries Lid., Regd. Office : Kanchanjungs 18, Barakhamba Road, Hﬂs Dihl-! 10 001 Inui:

Jeue Copy
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QUPL

May 27, 2016
Ty Y Unit # 05
Plot # 750 & 746, GIDC
; . ; Jhagadia, Dist - Bharuch
M/s Raina Industries .
Plot No.6104, Shed No.A-2/10,
G.1.D.C. Area,
Ankleshwar - 393002,

Gujarat State .

ind attn. :- Mr Rajesh Shroff
Dear Sir; 2
Sub :- Intént to supply Sodium Hydrogen Sulphide [MH] Solution

 Ref i~ Our CCBA # AWH-76200 valid up to 19.11.2017

 Please. refer our discussion regarding usage of by-product Sodium Hydrogen Sulphide
(NASH) Solution generated by our Unit located at Plot # 750 & 746, GIDC, Jhagadia, Dist
-"Bharuch, ‘Gujarat, at your end. We are having permission to sell Sudium Hydrogen
Sulphide (NASH) Solution which is generated at our site. Details are given below;

» Our CC&A # AWH-762000 valid up to 19.11.2017
« By-product Sodium Hydrogen Sulphide (NASH) Solution

We_hope that the above material is suitable for your manufacturing purpose as raw
material. We request you to take up with GPCB and get permission for usage ‘of the
same as raw material. Once you get the permission, we can start sending the material
to you based on the commercial terms.

Thanking you

Yours faithfully

- For, UBLL

Pk (erstwiile United Phosphorus L1d) Ur House, Medhu Park, 11th Road, Khar West, Mumbal 400052, Indla.

P n;ﬂmmrmnmmuim 1 341, GIDC, Vapl 396195, Guarat, India. P +91 260 2432716

CINALM2196/1985PLCO5132 ‘ Rl
&
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May 27, 2016
Unit # 02
Plot # 3405 / 3406 / 3460-A, GIDC
Ankleshwar- 393 002, Dist - Bharuch
M/s Raina Industries

Plot No.6104, Shed No.A-2/10,
G 1.D.C Area, Ankleshwar — 383002,
Gujaral Stale.

Kind attn. :- Mr Rajesh Shroff

Dear Sir;

Sub :- Intent to supply Sodium Hydrogen Sulphide (NaHS) Solution

Ref :- Our CCRA # AWH-65674 valid up to 02.08.2018

Please refer our discussion regarding usage of by-product Sodium Hydrogen Sulphide
(NaSH) Solution generated by our Unit located at Plot # 3405 / 3406 / 3460-A, GIDC,
Ankleshwar - 393 002, Dist - Bharuch, Gujarat, at your end. We are having permission
to sell Sodium Hydrogen Sulphide (NaHS) Solution which is generated at our site. Details
are given below;

¢ Qur CCRA # AWH-65671 valid up to 02.08.2018
« By-product Sodium Hydrogen Sulphide (NaHS) Solution

We hope that the above material is suitable for your manufacturing purposefas raw
material. We request you to take up with GPCB and get permission for usage of the
same as raw material. Once you get the permission, we can start sending the material
to you based on the commercial terms.

Thanking you -

Yours faithfully
For URL Limited

General Manager (Technical)

a
UPL Limited {erstwhile United Phosphorus Ltd) Unit-2, Plot No. 3405/6, G.LD.C., Dist. Bharuch, &nkleshwar 353 002, Gujarat, India,

P +01 02646 250578 F +9102646 251434 | Regd.Office: 3-11, GIDC, Vapl 396195, Gujarat, India, P +91 260 2432716
CIN:L24219G)1985PLCO25132 www.uplonline.com

T._"! ee‘s‘iF
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DETA process : ~

Phosphorous penta sulphide is reacted with Ethanol and made to react at 65-
70DegC to get DETA which is used as imtermediate for Phorate and Terbufos.
Hydrogen sulphide gas evolved in this process is scrubbed with caustic solution and
NaSH is recovered as a by-product.

Chemistry :

| P255+4 C2HSOH > 2 DETA + H2S

222 4*32 2%186 _34
H2S + NaOH > NaSH + H20
34 40 56 18

For UPL Limited

Authorised Signatory

rueCopy.
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i . ﬁﬂﬂ ey F{-T-I
i Malathion & Phenthoate-— I
Methanol
H2S Scrubber
p2ss5 —_— i)
Toluene Bromination
Ty Reaction

Process : While DMTA reaction, P255 react with Methanol and generate H2S gas, which is serub with

I C.5.Lye solun 28-30% in scrubber and get 24-28% spent cauastic { NaSH solun)

=

RAW MATERIAL USE IN PROCESS : 1) P255

2) Methanol
3) Toluene
P2Ss +
Phosphorus Pentasulfide
- Mol. Wt.: 222
CH30
2 : P(S)-SH
= CH30 o+
-3
0,0 Dimethyl Dithio Phosphoric Acid
Mol. Wi.: 158
H,S + NaOH NaHS + H,0

NaHSs = Spent Caustic

4-CHALOH

Methanol
Mol. Wt.: 32

HoS

Hydrogen Sulfide
Mol. Wt.: 34
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IRAINA industies R

Works : Plot No. 6104, Shed No. A-2/10, G.I.D.C., Ankleshwar - 383 002. Gujarat State. INDIA

Correspondence Office: 99/103, Mumbadevi Road, Bhagwan Bhuvan, 3rd Floor, Pydhonie, Tambakanta, Mumbai - 400 003.
Maharashtra State. INDIA. Tel.: 022-2346 1045, 6631 2237, 2343 8780 « Fax : 022-2341 4759 » E-mall: rainaindustries@hotmail com

Manufacturers of : Sodium Sulphide & Other Chemicals.

Annexure-4—
Manufactunng Process:  Sodium Sulphide (Na,S) :-

First ch i sulfi

g arge Sodium Hydrosulfide (NaHS) solution (20-30%) in
closed vessel. Then mix Caustic Lye (NaOH) 48% in Sodium
= .

__\ ydrosufide (NaHS) solution and continue circulation up to for

5 . :
hours in a reaction vessel to obtain finished, product Sodi
Sulphide Solution, e

Process Flow Diagram ;

> NaHS Solution : 800 Kg
= Caustic Lye : 200 Kg, Closed Vessel J

[ Circulatien for 2 Hrs.J

r

[ - Finished Product
Sodium Sulphide - 1000 Kg.

# r
Jeue Copy
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ey |
3 -~ J
-| e
inlet Dutlet
4
—— —— Reaction Vessel —— - -
——  NaHS+NaOH —>Na,5 + H;D —

Process: Purchase Na. solution or MaSH solution, NaOQH in MaHS to convert in to Sodium Sulphide
solution. Sodium Hydrogen Sulphide(NaHS) and Caustic Soda(NaOH) are mixed in reaction vessel and
circulation up to two hours in 3 reaction vessel to get Sodium Sulphide solution,

&
— - ———---—Jtuefo/)# =t
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3204, GIDC Industrial Estate-ANKL. ESHWAR-393 002

REF: CILJANK/QC r20170811

ANALYSIS REPORT

DATE:- 11/08/2017

PRODUCT : SPENT CAUSTIC.

TANKER NO : GJ-6-Y-6165

TO: M/S:- RAINA INDUSTRIES

SR.NO TEST RESULT

01 SP.GR. 1.190

02 Na;S 1.94

03 NAHS 24.15

04 TRS 38.27

05 NaOH 1.82

ANALYST BY Aﬁb‘ﬂ‘f
&
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AW UPL

CERTIFICATE OF ANALYSIS

DATE : 15.12.2016

Ay peC

Product Sodium Hydrogen Sulphide Solution (40%)
Customer Name RAINA IND
Batch No LN5NAS2058
e
. Result Of Analysis
Sr.No. Tests UoM Specification Result
1 Appearance - Reddish Brown Colour Liquid Complies
2 NaSH Content % 39.0-41.0 40.5
3 Density at 20°C gm/cc .1.255-1.270 1.259
4 Sodium Carbonate % 0.50 Max. -
5 Nals % 0.30 Max, 0.00
Remarks : Material Complies with the above specification.
T.No. GJEBY 6165
FOR UPL LIMITED. FOR UPL LIMITED.
-\ Prepared By Verified By: Approved By:
Tarang Patel Mahendra G.Vadaliya Hemant M. Patel
(Sr Executive) (Manager)
This is electronic document, Hence Signalure nol required
UPL LIMITED, Unit -5, Plot No 746 &750. P. B. No 9, GIDC, Jnagadia. Dist Bharuch, Gujarat 393110, India. P +912645226013 F+912645226017
Regd. Office: 3-11, GIDC, Vapl 396195, Gujarat, Indie. P +912602432716, CIN: L24219GJ1965PLC025132
www.uplonline.com

&
Jue Co,o#
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' Cheminova India Ltd.  TEL :(02646)-645859,545860 (
Intermediate Division, FAX: (02646)-272285 ‘ CH EM I N 0 l/l
27+28/A, GIDC Industrial www. cheminova.india.in HELPING YOU GROW

Estate, Panoli-394116.
Dist. : Bharuch ,Gujarat

(INDIA)
EHSQMDM/B-04/QC/F/20
* Product : SODIUM HYDROGEN SULPHIDE (NaHS)
Batch No. - 10001145558 Quantity 1 16315.00 KGS |
QC Ref. No. . N/2017/081 Month of Mfg. : MAY - 2017 i
Date of Analysis : 15/08/2017 Month of Exp.  : =s=ememer
Date of Dispatch : 16/05/2017 TankerNo. Gl 16 AU 0850
aF TESTS SPECIFICATION RESULTS
01 Appearance Greenish Colour liquid Campiies
02 % NaSH 28.0 % (Min.) 28.15%
03 % Na2S 2.0 % (Max.) 1.79 %
I
Remarks . The above product complies as per laid down specifications
Note : NA
Antidote : NA

I 4 1

Analyzed By Check App}oved By

&
Jue Co,o#
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Pharat
RASAYAN LIMITED

WORKS : UNIT-II: Plot No. 42/4, Amod Road, GIDC, Dahsj, District-Bharuch,
Gujarat-382130, Ph.: +91-2641-291123, +81-2642-241100

CERTIFICATE OF ANALYSIS*
PRODUCT NAME : SODIUM HYDROGEN SULFIDE (NaHS)
DATE OF MFG. : AUG -2017
QUANTITY . 26160 KGS
CUSTOMER NAME : M/S — RAINA INDUSTRIES
SR.NO. | TEST OBSERVATIONS

i

| PHYSICAL DISCRIPTION

PALE YELLOW TO BLACK COLOR
LIQUID

NaHS CONTENT (%W/W)

20.84

NaOH CONTENT
(%WIW)

1.71

SP.GR ATRT

1168

ANALYSED BY:

(Sr. CHEMIST)

DATE : 14/08/2017
SOPNO : SOP/QC/OI1)

FORMATE NO: QC/011/F1-00

CIN : L24118DL1889PLCO36264

Ragd. Off. : 1501, Vikram Tower, Rajendra Place, New Delhi - 110008
Ph. : +01-11-43861111 (30 lines) * Fax : +01-11-43661100, 41538600 *+
E-mail : info@bharatgroup.co.in « Website : www.bharatgroup.co.in

&
Jue Co,o#
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SO0
ENTURY RAYON a5
Elﬂslnn of Century Textiles and Industles Limited) i:-=‘."; ;Ei?
R A rneir S~
AUXILIARY PLANT
ANALYSIS REPORT: Na2$S
S.No. Particulars Analysis
: 1 | Total Sulphide as Sodium Sulphide 289 gpl
2. Sulphide as Na2$S 109 gpl
| 3 Sulphide as NaHS 129 gpl |
| o 1
4, _ NaOH Nil ,
A Iron as Fe 17ppm |
6. Specific Gravity 1.173 |
A.K.Singh
Manager ( Auxiliary)

ipn, Mumbai-400 020 (INDIA) (022) 2202 7670 Fax:(022) 2202 5109

Aeclam
Head Offico : Industey House, 155 e Cantury Ghalan, Dr. Annle Besant Road, Mumbal - 400 025

Jcue Co,o#
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e
TUR RAYON S
SDE. ;quh’.‘nn'lmy‘l'e}ieund Indusiries Limited) %; e
SO S e
AIXILIARY PLANT
ANAI YSIS REPORT: Na2§
S.No. Farticulars Analysis
1 | Total Sulphice as Sodium Sulphide 289 gpl
2. Sulpaide as Na28 109 gpl
'3 | Sulpiide as NaHS 129 gpi
| 4. NaOH Nit
i 5 I'on as Fe 17 ppm |
l_ 6. Specific Gravity 1.173
. dx("‘ — -
A X.Singh
Manager ( Auxiliary)

: 400 RROZ LT
159 Chi -ngate Reciamation, Mumbal-400 020 (INDIA) @ (022) 2208 TSF0 FEX

visad Office Industry House, m, D, Arnie Besant Road, Mumbzi - 400

Registered Off  : Century Bhays

Jue Co,o#
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1 B\ 9 N 2
| zmﬂ& -i lﬂdUSTrieS Ej& K

Manufsciurers of | Sodinm Sulphide & Oither Chemicals

PCB ID: 15534 Date:02/10/2021
To,
The Unit Head - Hazardous Waste Cell, The Unit Head - Hazardous Waste Cell,
Gujarat Pollution Controel Board, Central Pollution Control Board,
Paryavaran Bhavan, Sector 10 - A, Parivesh Bhawan, Opp. VMC Ward office No 10,
Gandhinagar. Subhanpura, Vadodara.

Sub.: Interim Permission for utilization of hazardous waste under Rule-9 of the
Hazardous and Other Waste (Management and Transboundary Movement)
Rules-2016 (Rule-11 of HWR-2008) - Regarding.

Respected Sir,

We are the manufacturing unit namely M/s. Raina Industries, located at Plot
No. AZ2/6104/10, GIDC Estate, Ankleshwar, Dist.: Bharuch.

Board has been granted Consolidated Consent and Authorization vide order no.
AWH-103505 on dtd. 25/09/2019 having valid up to 16/07/2024, for the
manufacturing of consented products at above mentioned location.

Now as per prevailing rule of Hazardous and other Waste [Management and
Transboundary Movement] Rules, 2016 i.e. Rule No-9 for the utilization of Sodium
Hydrogen Sulphide - 4800 TPA, Sodium Sulfide Solution- 4800 TPA and Spent
Sodium Hydroxide- 1920 TPA in the unit as Raw Materials for the manufacturing of
consented product (i.e. Sodium Sulphide), has to obtain the permission from Central
Pollution Control Board under Rule-9.

Based on above, we request you to consider Rule-9 application send to CPCB for
the approval of Rule-9. (If required) and grant as interim permission at the earliest
and oblige us.

Thanking You,

For, M/s. Raina Industries
Encl.: The application with required documents.

Annexure- A : Format for obtaining approval from the CPCB for Rule-9
Annexure- | : The Copy of Consolidated Consent and Authorization
&
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Manufacturers of | Sodium Sulphide & Other Chemicals

Annexure- 1 . List of Industries from which such hazardous or other waste is
generated

Annexure- 111 : Process details for utilization of hazardous waste and its flow
diagram with material balance

Annexure- [V : Characteristics of Product manufactured by using hazardous
waste(A Detail of Analysis Report)

Annexure-V . A Detail of Hazardous waste storage facility and process area
facility

Annexure-VI : Photographs of In-House Laboratory

Annexure- B : The copy of Emergency Response Plan

CC To:

The Regional Office - Ankleshwar,
Gujarat Pollution Control Board
Plot Na, 1501, GIDC, Ankleshwar

The Unit Head - Ankleshwar,
Gujarat Pollution Control Board,
Paryavaran Bhavan, Sector 10 — A, Gandhinagar

&
Jue Co,o#
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B - e
Annexure-1
) . A SIORTTA TS DET. RH
1 qfl 22, uallazy eaa”
W22: 10/, Aiellnz

stale2l ity

Rua: ¥R UEuRt (el ollS w2l SOP o clentde A dat Baausi Sleinl su2nett avzial
© sRcl Asillel dydl v siedl auduoell e A oAl Yoot elonaa s,

Al o wet suA RAM — 2016 vicdld WABE Asu w2 Wil suA Yol auAY
sedl Yd yguet Fleixg dlbuiell Feot-e viddid Wadadu- Anadel Motas B, 2 2
CPCB @2l SOP dallr secdi wWaw 82 A 18 Aot wu? yadme i Udqudla ¥-d
Wabls Asual Avidl suAA quAY WE Authorization M Amendment 2l ub B, uiq ¥
B Slopldl suzion aun w2 sop AR « #dd 88 dal Bawsi wiwuRs AA swued
sURell Yol AU s2cll Gelol w2 axas ydl wsdlot quz sowdl M@ weuaall aune
W2 ol§ e ausumiefl oA d2uz s2caui wdc

ul ol el 232 ol szl Qosd A yun and Hyg srad wde Fell yed aud cvid
clodaatdi wact ayui, RA Yeuy Beiag s wa yred sop « wude Al wue?
Rl ol yect ay As ad w2 dondet Well vafl di: W o01/20e2 Yyl B, Bed v ARLA
wall dl.1e/08/,2021 «u 2tz witudl duiusov/0e2 YUl donacHl wde

covip-19 ol URRAA 5128 crce Wl Yadl Wveumi SOP By cietdl usidel ol soP
oletleicuofl wEu b ¥l gl 20t @R% of Wowcus AY et A ay sz widll @ D. wuct
Aol croe @ yadl sop dauz o i 2 Yyl wiwRs A3 Mol sud auan
s Gellol w2 ¥ aououe Rl oetdet 3 ol wall 1u/01/2022 el B AR ay 1 ay
He duicalel 3R veudel

QA @l Yool [Qauzen wd covip-19 off WRELA t2ua e ¥l sy quaa s
Anillel 1gdl wua suold auouel cagen 2ol @Al wall ai. 08/03 /2023 ytl
cdelaciH] wd B. '

UER [l ol wcf cloucen w2 wam saudl gdl 2wl A Aol siwve ooz -
wuldloll /AuBRs-wet-655 1l Amad B,

aee siale suler dant vifudlsle dadlell srarl wd B, %\Q’k
aﬁ;/

L
o2 wRly
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Annexure -

Gujarat Pollution Control Bo

Ilead Office, "Environment Building"

ZV A B> Sector: 10/ A, Gandhinagar.
© oy 1 sand. | OFFICE MANDATE
@ et s )
\ % i ‘Suibject _: Extension of Policy on_ Inten

Arrangements for Permittine Hazardous Waste

Utilization Units in case no ESOP has been made by
the Central Pollution Control Board.

Under the Hazardous and Other Wabsite Rules — 2016, there 1s a
provision to obtain authorization under Rule-9 [rom the Pollution
Control Board before reusc of hazardous waste by Lhe industrial unit.
For this, CPCB has also prepared an SOP. So the Board can give
amendment in Authorization [or use of hazardous waste to that
industrial unit following the existing procedure. But an interim policy
has been prepared by the Board to grant permission on a temporary
basis for the purpose of providing facilities to industries traditionally
re-using hazardous waste in cases where the ESOP is not prepared for
the utilization of hazardous wastc.

This policy was approved [or the first time in the 232nd working
mecting of the Board whose term has been extended several times.
Further, due to msufficient SOPs being preparcd by the  Central
Pollution Control Board, the tenure of the said method was extended
by one more year, whose duration dt. Till 15/01/2022. Finally, the
period of this policy has been extended till 15/01/2022 by the office

order dated 19/07/2021.

Due to the situation of COVI D - 19 sufficient number of SOP
cannot be made by CPCB yet, process ol making SOP which provides
for trial run etc. Usually takes more time. In such circumstances,

CPCB has made an interim policy for conventionally hazardous waste

e Cy\}mh e (T_;d gt em . ..1::, }3 :\'ﬂ_ |
Ty Ewﬁi L 1 A5 dA W '.-Jﬁ""- gt 13 Byl

L B # %}{ [tnh};.__._— St "3

3 [ m
N7
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___L:UIlSLlﬂﬂﬂg waste industries ull 15/01/2022 {ill adequate SOP 1is
~ prepared. It was found necessary {0 extend it for 1 more year.

After mature consideration by the Board taking into account the
situation of COVID-19, the period of the method regarding the
interim arrangement regarding approval of units consuming hazardous
wastes is extended upto dt. 07/03/2023.

Competent level approval for extending the period of said
method has been obtained vide Hazardous Wasle Cell File No. —
GPCB / HAZ-JAN-666.

The said office orders are made with the approval of the competent
authority.

Cw.u. ((vams\ation }W Qu” to BEnglian

W._)//\’;L-

5
M. J. JAINJ&J :
AD' SIATE 8868
Shrira= Roolding, |l FI ‘- i
1895 ....;;1?J-Hr_~r|1 il Sl
Drp. Alfrad el Prinpis i

srannshnas (Bl kuwibar
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cory T

Personal Secretary to the Chairman, for your kind information.

L:
= 2. Personal Sccretary to Member Secretary, for your kind

information..
3. Regional Officer,

Ahmedabad - City, Gandhinagar, Nadiad, Anand, Vadodara, Surat,
Navsari, Vapi, Rajkot, Junagadh, Surendranagar, Bhavnagar,
Mehsana, Porbandar, Jamnagar, Sarigam, Jetpur, Himmatnagar,
Bharuch, Ankleshwar, Godhra, Palanpur, Abhmedabad - Rural,
Ahmedabad - East, Morbi, Kutch - East, Kutch - West.

4. Unit Head,

Ahmedabad - City, Gandhinagar, Nadiad, Anand, Vadodara, Surat,
Navsari, Vapi, Rajkot, Junagadh, Surendranagar, Bhavnagar,
Mehsana, Porbandar, Jamnagar, Sarigam, Jetpur, Himmatnagar,
Bharuch, Ankleshwar, Godhra, Palanpur, Ahmedabad - Rural,
Ahmedabad-Bast, Morbi, Kutch-Tiast, Kutch-West,

5. Unit Head - 1T Branch ...... A copy of the head office order should

be uploaded on GPCB Website and XPN.
U Dornslation honn Gujte

&
Jeue Copy
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ANNEXURE-M

el dat wea suA Ran 09s-vidod wlAbls Asy gl Kl suRell Yot
i sl yd ygue [axe ciduisll Ra-¢ 2idold sldladuel Racaledl Raaes &
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U BA 2WAlBls Asua Al s UL HIZ Authorization HI Amendment il
Wk B, udd ¥ Graunl Al 5uA ol qurnsl HERZ SOP daur «f 2Ad 88 Aol B
wulRs A sl surlell yYol:auel s2cil GALL M2 oL8 @izl otas Yl Wscllell diR
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el 13/79/720%¢ Yl Ae@ ¥ 4l w2 el ayui, Rdlell yed 13/92,201¢ ot A% yal
UAA B A ay 1 ad Wed ¥ dl: 31/12/201¢ Yl doude &dl.

CPCB GlRL Yool vl SOP elldet of 88 dal Aol wal Gelallall wPA uidlell
SOP deliadlell wiifl 88, vuct dwloldl, cree wrt Yrell sop dauz o awa @i yl
UWiyRs AA Sl sunel cuA sl GAL B cuduniell et el ¥l A ®
AR wattdet sl A dl 13/22/2008 ol A% ol ol slleel el o o yollds, dx
Yolle-wot-s11/¥30%01 &l WRURA srcuHi wdet, Boll vial

v, ) el 31/92/7209¢ Yl ofl &l RuReue,
) dl: 1€/01/20%€ ol A% ol s@ica iU o Y yolollss 2o Yelle-wet-
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S ol 2u3 3l 1§ A5 B cll: 11/02/2020 oil A% AWMAG AMl vl Rl wal@l c:

30/06/2020 Yt dotcad Rela gdct B, ¥ wead, 6 Ful sURA AUAA 5l
Wslel Hgedl et oied duslniel ciaran wWdlell Adl o walfl di: 30/05/2020 Yl
sl 224
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Gujarat Pollution Control Bo
Head Office, "Environment Building”
Gandhinagar

" . OFFICE MANDATE
M. J. DATNDY 0
4 Si‘;llject :  Extension  of Policy on Interim
_.-.'t'{:i"angemenis for Permittine Hazardous Waste
. Utilization Units in case SOP is not framed by
7 Central Pollution Control Board.

The Hazardous and Other Waste Rules, 2016 provide for
obtaining authorization under Rule-9 from the Pollution Control
Board before reuse of hazardous waste by the industrial unit. If the
SOP is prepared by the CPSB for this purpose, the Board may issue
an amendment te the Authorizalion for the use ol hazardous waste by
the industrial unit following the existing procedure, but in cases where
the SOP 15 not prepared [or the use of hazardous waste,
conventionally hazardous wastc may be recycled. : Interim policy
prepared by the Board for pranting permission on a temporary basis
for the purpose of providing convenience to the consuming industries.
The duration ol which was till 13/12/2018 i.e. for 1 year. Further, the
tenure of method Completed on di.13/12/2018 1 more year i.e. It was
extended till dt. 31/12/2019.

In case CPCI3 has not preparcd sulficient number of SOPs and
SOPs regarding the applications ol many industries in Gujarat are yet
to be prepared, the policy made by the Board regarding making
interim arrangements [or traditionally hazardous wasle consuming
industries (ill adequate SOPs are prepared by CPCB Circular dated
13/12/2017 vide Office Order No, GPCBoard / Haza Unit - Jan-611 /
430401, the duration of which (Fm,? 1”?“ -

_ C:&' F—-'Cm.ﬁ‘_l:‘a’\-
1) Was up to the Dt. 31/12/2018 thercalter,
2) Dated 19/01/2019 Office Order No. GPC Board [laza Unit - [W\Q"
666/491702 to method Term Extended up to Dated. ?1/12:”’?019
o i‘ﬁ»t”
NN 102 Shiiam Y
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 In the 253rd board meeting of the board which was held on
11/02/2020, it was decided to extend the period of this policy till
30/06/2020. Accordingly, the period of the policy regarding interim
arrangements for permitting units consuming hazardous wastes 1s now
will be valid till dt. 30/06/2020.

Competent approval of said method has bcen obtained for
Hazardous Waste Sale vide File No. GPCB / HAZ - JAN-666.

The above office order is done with the approval of the

competent authority.

&
Jue Co,o#

Sd/-
(N M Tabhani)
Member Secretary
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Copy to,

1. Personal Secretary to the Chairman, ... for your kind information.
2. Personal Secretary {o the Member Secrelary, ....[for your kind

information.
3. The Regional Officer,

Ahmedabad, Gandhinagar, Nadiad, Anand, Vadodara, Surat, Navsari,
Vapi, Rajkot, Junagadh, Surcndranagar, Bhavnagar, Mehsana,
Porbandar, Jamnagar, Sarigam, IJetpur, Himmatagar, Bharuch,
Ankleshwar, Godhra, Palanpur, Ahmedabad- Rural, Ahmedabad-
Izast, Morbi, Kutch East, Kutch West

4, Umit [Head,

Ahmedabad, Gandhinagar, Nadiad, Anand, Vadodara, Surat, Navsari,
Vapi, Rajkot, Junagadh, Surendranagar, Bhavnagar, Mehsana,
Porbandar, Jamnagar, Sarigam, Jetpur, Himmalnagar, Bharuch,
Ankleshwar, Godhra, Palanpur, Ahmedabad Rural-, Ahmedabad East-
, Morbi , Kutch.

5. Vigilance Officer, Team-1, Team-2, for your kind information.

6. Unit Head I'l' Branch ... copy of said circular 1o be uploaded on
GPCB Website and XPN.

7. Institutional Branch .... Tor your kind regards,

8. In the relevant file.

&
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Gu]arflt Poilution Control Bo

Head Office, "Environment Building"
Gandhinagar

v
r

L2008 OFPICE MANDATE

Subijcet : Extension of Policy on Interim Arrangements

. ~for Permitting Hazardous Waste Utilization Units in
case SUP is not framed by Central Pollution Control
Board.

Hazardous and Other Wastes Rule 2016 - Provision is made to
obtain authorizalion under Rule - 9 from the Pollution Control Board
before reuse of hazardous wasic by the industrial unit concerned. For
this purpose, an ASOP has been prepared by CPCI3. Then the Board
can amend the Authorization for the use of hazardous waste to the
industrial unit by following the existing procedure. But an interim
policy has been prepared by the Board for the purpose of providing
facilities 1o industries traditionally reusing hazardous waste in cases
where SoP is not prepared for hazardous waste, which Circular dated
13/12/2017 wvide Office Order No. GPCB/Haza Unit - Jan-
6118430401. The duration of which may be fixed by appropriate
order from time {o time, extended till 30/06/2020.

Due to the Covid-19 siluation, CPCB has not been able to
manufacture sufficient number of ESOPs i the last more than three
months. In such circumstances CPCB has made an interim policy for
industries consuming conventional hazardous wastes till an adequate
1ESOP is prepared. The period ol which is earlier till 30/06/2020, it
seems necessary to extend it till 31/12/2020.

At the end of mature consideration by the Board taking into
account the sitwation of Covid-19 now the period of the policy
regarding the interim arrangement for sanctioning the units @.;'L%'ﬂ'
consuming hazardous wastes exiended till dt- 31/12/2020. Thus, the

T vve. T e oy e ?’*""' Cogonte W A ”f”"’\:;;-

Vo Supliow , w. J. JAIN ?@,’LL?
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policy. regarding this interim arrangement will be valid till
31/12/2020. It is requested 1o be noted by all.

‘Competent level approval for extension of said mathod has been

% <. obtainéd under Hazardous Waste Cell File No. GPCB / HAZ - JAN-

~666.

The above office order is done with the approval of the
Chairman.

Sd/-
(A. V. Shah)
Member Secretary
No. : G.P.C.B./ Haz. Unit - Jan-666/56/774/dated 10 June 2020
Copy To :
1. Personal Secretary 1o the Chairman .. for your kind information.

2. Personal Secretary to Member Secretary ... for your kind
information.

(s, Tostatir eom L g
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3. Regional Officer,

Ahmedabad, Gandhinagar, Nadiad, Anand, Vadodara, Surat, Navsari,
Vapi, Rajkot, Junagadh, Surendranagar, Bhavnagar, Mehsana,
Porbandar, Jamnagar, Sarigam, Jetpur, Himmatnagar, Bharuch,
Ankleshwar, Godhra, Palanpur, Ahmedabad- Rural, Ahmedabad-
East, Morbi, Kuich Last, Kutch West

4. Unit Head,
Ahmedabad, Gandhinagar, Nadiad, Anand, Vadodara, Surat, Navsari,
Vapi, Rajkot, Junagadh, Surendranagar, Bhavnagar, Mehsana,
Porbandar, Jammagar, Sarigam, Jetpur, Himmatnagar, Bharuch,
Ankleshwar, Godhra Palanpur, Ahmedabad Rural, Ahmedabad East
Morbi, Kutch

5. Unit Head I'l' Branch .... copy of said circular to be uploaded on
GPCB Website and XPN.

6. In the relevant {ile,

w @M&bﬂg”"‘ o i G"f
s
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107 ANNEXURE-N

— GUJARAT POLLUTION CONTROL BOARD
= 5 PARYAVARAN BHAVAN
=T T ector-10-A. Gandhinagar-382 010
- Phone :(079) 23226295
GPCB Fax 1{079) 23232156
Website : www.gpcb gov.in

'5

By RP.AD,
CONSOLJDATED CONSENT AND AUTHORIZATION [CC & A - Amendment)
CCA AMENDMENT ND: AWH - 1199440

NO: GPCR/ANK/CCA-146(19)/1D-15092/ DT:___/07/2022

Iﬂ‘"“"

"~ Mfs. COROMANDEL INTERNATIONAL LTD.
PLOT NO: 3204,
GIDC ESTATE ANKLESHWAR,
DIST-BHARUCH,

SUB: Amendment in Consolidated Consent & Authorization (CC&4) under various
Environmental Acts/ Rules.,

REF: (1) Your application No. 209547 dated 24/03/2022.
{2) CCA No. AWH - 114552 dated: 26/10/2021.
{(3) CTE - Amendment No. CTE - 117449 dated: 25/05/2022.

Sir,

This has reference to the CCA order No: AWH-114552, issued vide letter na. GPCB/
ANK/ CCA-146(16)/ ID-15092/604600, dated 26/10/2021 under the provisions of the
various Environmental Act/ Rules, which stands amended as under.
The Validity of this order will be up to 17/04/2026.

The list of proposed products to be manufactured shall be as follows:

Sr. | Producs Production Capacity (MT/Year) Pemarks
No. Existing Proposcd After
Change in
Prodout
Mix
G 1
1 | Malathion 3c00 Either or
2 | Dinotefuran 5¢ L a0s0 | 1354 4504 | Combinatien
of the
Products
Group 2 _
3 | Profennofos 3500 | 424 | 39%4
Group 3
4 | Cyproconazole 400 Either or
5 N - Acetl Thiazoldine — 4 50 combination
Carbaxylic Acd [ATCA) - S50 -34 516 of the
6| Boscalid 100 _ Products
Group 4
7 o} Pyrazosulphuran Ethyl 75 Either or
8 O} Chierpyrifos s500 | 775 655 120 combination
oithe
9 | Propiconazole 100 Products
F.
Page Ll of 8
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10 | Tebuconazole 100 | I
Group 5
11 | Phenthoate 1200 | 300 | 1500 -
Gooup 6
12 | Plcoxysuohin 50 Either or
13 | Cyinoxanil 100 combination
14 | Prochloraz 45 195 155 350 afthe
Products
Group 7
15 Pyrtietrnzited: 250
16 | Difengconazele 25 Eilh‘er or
17 | Thiamethaxom 100} 625 -229 396 mm'}'ﬂ“’"
18 | Dazomet 200 Pfodum
19 [ Primifos Methyl 50
Group 8
20 | Pyraclastrobin 100 .
21 | Hexaconazole 75 mﬂ:'i:a:im
22 } Prothioconazole 100 p» 525 -405 1Z0 of the
23 | Fipromi) : 50 Products
24 | Buprofezin 200
Group 9
25 | Temephos 250 Either or
26 | Hexythiozox 25 & . combinarion
27 [ Toltenpyrad 5o ] 325 25 00 of the
) Products
10
28 | Azoxystzobin 150 Either or
29 1 Kresogym-methyl 50 ) combination
30 | Acephate 1000 1200 B 396 of the
o Praducts
Group 11
31 | Diafenthiuron 100 Either or
32 | Tricyclazole 150 combination
33 | Diflubenzuron 100 %00 81 319 of the
34 | Lufenuron 50 Products
Total 12345 o 12345 -
MT fYear MT Year

- Specific conditions:

a) Total production shall not exceed 12345 MT/Year in any case.

b] There shall not be increase in pollution load due to proposed change in product
mix.

¢) Unit shall not camy out any construction activities and productlon which attracts
provisions of Environment Clearance without obtalning EC from competent authority
under EIA notification dated 14,/09,/2006 and amended thereaftet.,

d) <Unit shall use fresh raw material only.

fage2 of 9
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GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

S Sector-10-A, Gandhinagar-382 010.
o Phone : (079) 23226295
GPCB Fax 1 (079) 23232156

Website  www.gpchb.gov.in

¢) Unit shall sell out their hazardous waste to authorized endusers who is having
authorization with valid CCA and rule 9 permission to receive this waste. Unit shall
make Mol with such authorized endusers and submit MoU.,

f] All the efforts shall be made to send hazardous waste to cement industry for Co-
processing first & there after it shall be disposed through other aption.

g] Unit shall follow spent solvent management guideline framed by board and shall make
Mol with outside distlllation units, if any. Also submit the prescribed forms as per
miideline,

h) Unit shall strictly follow the Fly Ash Notification for disposal of generated ash.

1) Unit shall comnly with additional condition for CPA/S5PA areas as per GFCB office order

dated: 11/11,/2019.

g

a] Unit shall adhere 1o stringent air pollutants standards i.e. 80 % of existing flue pas and
process emission standards in the CPA,

Flue gas Emission Standards
Parameter's Existing Reviced norms (809% of
Existing)
PM 150 mg/Nm3 120 mg/Nm3
S02 100 PPM 80 PPM
NOx 50 FPM 40 PPM
Process gas Emission Standards
Parameters Existing Revised norms [B0% of
Existing)
HCL 20 mg/Nm3 16 mg/Nm3
502 40 mg/Nm3 32 mg/Nm3
Chlerine 9 mg/Nm3 7.2 mg/Nm3
HBr 30 mg/Nm3 24 mg/Nm3

b} Following air polluticn control measures shall be provided for the flue gas emission
sources like Eofler, Thermic Fluid Heaters etc. (As Applicable) (For solid fuel based

utilities)
Stipulated APCM in Red catepory industrial units of CPA
Steam generation capacity (in TPH) ~ Type ol APCM
Less than 1 Multi Cyclane
1io <3 Multi Cyclone + Water Scrubber
3 to<6 Bag filter + Water Scrubber
g6 E5P+ Water Scrubber

¢) Unit shall provide at least two stage scrubbing system of appropriate media for the
control of the pracess gas emission.

d} Unit shall install and commission Continuous Emission Manltoring System- CEMS (as per
CPCB guidelines for relevant parameters) which shall be connected with GPCB/ CPCB
server [In case of large and medium red category industries)

Page3of 9
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All common facilities shall install CEMS (as per CPCB guldelines for relevant parameters)
which shall be connected with GPCB/CPCB server to the Stacks provided with Common
Muttiple Effect Evaporater (CMEE), Common Spray Dryer, Cornmon incinerator ate.

The unit shall adhere to Sector specific guidelines/ SOP published by GPCB / CPCB from
time to time for effective fugitive emission control, (like guidelines for: Stone crushing
units, Coal handling units, spent solvent handling and management, spent acid
management, Decontamination of drums, containers etc.)

Unit shall take adequate measures to control odour nuisance from the industrial activities
which may inclide measures like- nse of masking agent with atomizer system (water
curtain), closed / automatic material handilng system, contalnment of the odour
vulnerable areas etc.

Unit shall hot use Pet-coke, furnace oil, LSHS as a fuel.

Dnit shall adopt sectoral Best Available Technology-BAT {Like Use of Induction Fumace,
Electric Arc Furnace instead of Cupola furnace in foundry industry, Caustic Recovery
System in Cotton Textile units etc.)

Unit shall provide green belt of 40% of the plot area, using concept of the soclal forestry
and development of green bhelt outside project premises in adjacent areas.

Ontt shall provide Wall to Wall carpeting in vehicle movement areas within premises to
avoid dusting.

Unit shall only use treated effluent for preparation of lime and other slurry in ETP. No
fresh water shall ba udlized in ETP.

In the case, if the Industry 18 not 3 member of CETP and domestic waste water generation
is more than 10 KLPD, industry shall install STP of adeqnuave capadity and treated sewage
shall be reused / recycled to the maximum extent

In case of Large and Medium Red Category industry, the unit shall install system for
continuous monitoring of effluent quality / quantity as per CPCB guidelines for relevant
parameters {like pH, Flow, Temperature, TOC/COD, NH3-N etc.) and shall be connected to
GPCB server. [n case, if the industry is a member of CETP, unit shall install flow meter.

If the water consumption of the unit is more than 50 KLPD, Unit shall submit detailed
water harvesting plan [off site).

The unlt shall explore Techno-Economic feasibility of Zero Liquld Discharge (ZLI) and [f
feasjhle, ZLD should be adopted, '

d)

Umt shall stnctly r.'arry out hand]mg, sturage and dlSpnsal nl’ﬂy ash. slag, red-mud, de-

inking sludge etc. [High Volume- Low Effect Wastes) as per prevailing guideiines and 1ts
dispesal at designated iocations approved by the Board,

Industry shall dispose itz hazardous wastes through co-processing, pre-processing to the
extent possible prior ts disposal to incineration/ landfill as per provisions of Hazardeus
and Other Wastes (Management and Transboundary Movement] Rules, 2016,

Industry shall stricdy comply with all the measures specified in guidelines for spent
solvent management, spent acid management, and other guidelines/directions published
fromtime to time by GPCB and for CPCB, etc.

Unit shall carry out transportation of hazardous wastes through GPS mounted vehicles
anly.

Fagedof 9

Jeue €opy



e
v
GPCB

111

GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A. Gandhinagar-382 01C

Fhone | (079) 23226295

Fax (079) 23232156

Website  www.gpcb.govin

D] Giher General Conditions:
a) Unit shall submit report of compliance of the conditfons of EC every year to the Board

prepared by third party.

b) Unit shall enhance CER fund allocation tp at keast 1.5 times the slabs given in the OM dated

N

¢1.05.2018 for SPA and 2 times for CPA in case of Environmental Clearance.

CONDITION UNDER THE WATER ACT:

The condition Mo. 3.3 for Water Consumption under Water Act of the CCA order No:
AWH-114552, issued vide letter no. GPCB/ ANK/ CCA-146({16)/ ID-15092/604600,
dated 26/10/2021 is amended and shall now be read as under.

Water Water consumpiion

(Qty: -

KL/day) Existing | Propuosed | Total

Domastic 25 - 25

Industrial 475 g 467

Gardening 30 . 0
Total 530 -8 522

The condivion No. 3.1 & 3.2 for Wastewater Generation under Water Act of the CCA
order No: AWH-114552, issued vide letter no. GPCB/ ANK/ CCA-146(16)/ ID-
15092/604600, daved 26,/10/2021 [s amended and shall now be read as under,

Water Wastewater Generation
E{i%] Existing | Proposed | Total
Domestic 17 - 17
Industrial 262 -4 258
Total 279 -4 275

Mode of disposal of wastewater:

a} Industrial effluent from, Boiler + Cooling (40 KLD), Process + washing (218 KLD]) alonp
with domestic wastewater (17 KLD) and MEE Condensate (60 KLD) i.e. non - toxic
efuent total 245 KLD will be treated in ETP and sent it to FETP of M/s. NCTL,
Ankleshwar for further treatment and disposal.

b) High TDS/COD streamn of effluent from process (70 KLD) will be treated in in-house
MEE. MEE Condensate 60 KLD will be sent it to ETF for further treatment and disposal
(as mentioned above in 5. no. 1), OR
In case of non operation of in-house MEE or during maintenance / scaling of in-house
MEE, High TDS/COD stream of effluent from process (70 KLD} will be sent to common
MEE of M/s. Detox India Pvt. Ltd. (Formally: ACPTCL), Ankleshwar for further treatment
and dispasal.

€] MEE Reject 10 KLD (In case of Operation of In-house MEE) and toxic effluent from
process 20 KLD = 30 KLD will be dispesed to Common Incineration Facility.

d) Sewage shall be treated along with industrial effluent and discharged into GIDC
underground drainage system and conveyed to FETP (NCT)
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CONDITIONS UNDER THE AIR ACT:

The condition MNo. 4.1 for Fuel Consumption under Air Act of the CCA order No: AWH-
114552, isswed vide letter mo. GPCB/ ANK/ CCA-146(16)/ ID-15092/604600,
dated 26/10/2021 Is amended and shall now be read as under,

Sr. Duantgy

No. Nume of fuel Existing Proposed Total
1 |LDQ - 1216 Liter/Hr | 1216 Liter/Hr
2 | Natural Gas 1460 Sm3/Hr - 1460 Smi/Hr
3 | HSD S00 Liter/Hr - S00 Liter/Hr

There shall be no change in flue gas emission from proposed changes.
There shall be no change in process gas emission from proposed changes.

CONDITIONS UNDER HAZARDOUS & OTHER WASTES ([MANAGEMENT %
TRANSBOUNDARY MOYEMENT) RULES, 2016

Unit shall comply with provisions of Hazardous & Other Wastes (Management &
Transboundary Movement) Rules-2016,

The condition No, 6.2 under authorization for Hazardous & other wastes of the CCA
order No: AWH-114552, 1ssued vide leiter no. GPCB/ ANK/ CCA-146(16)/ ID-
15092 /604600, dated 26/10/2021 is amended and shall now be read as under.

5r. Nameof | Cate. Quantity In MT [Year Facility
No. | Haz Waste | Numn. Exi. Pro. Total
Collection, Storage, reuse
in next process again or
Transportation and
disposal by sell cut o
autborized users who is
Spent having authorization
1 solvent 202 1500 50 1450 with valid CCA and
permission under rule -
9 to receive this waste
after making MO or
sent to incineration to
SEPPL or send it t0 ¢o-
processing sita,
Dake
expired/ What So
2 off 203 ever . W::::f ° Collection, Storage
specificatio " | generabe nerates Transportation and
n 5 Lt dlsposal by incineration
pesticides At SEPPL,
Distillation
3 residme Z0.3 B50 - B50
Collection, Storape
P T;:‘;:E" 202 | 69408 | -0 | 68908 | Tramsportation, disposal
8t TSDF.
Collection, Storaga and
8 | Acetle Acid | B15 126 - 126 disposal to GPCB
Page6of 9
&
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GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Phone : {079) 23226295
Fax $(079) 23232156
Website  www.gpch gov.in

authorized common
Hazardous waste
managcment Eacility eg.
- SEPPL.

Used Filters

351

Collectiom, storage,
30 disposal by Incineration

at CHIWTF.

Sludge
from wel
scrubber

37a

Collection, storage,
20 disposal by incineration
at CHIWF.

Spent
catalyst

295

20

Collecrion, storage,
transportation, disposal
at TSDF gr disposal by
sell to antherized users

20 why iz haviag
authorization with valld
CCA and baving
permission underrule-9
of HOW-2016.

Used ol

51

Collection, Storage,
Transpertation aod
dispossal by rease in plant
& machinery a3 lubricant
or sell it 1o authorized
refloers/recyclers.

10

Discarded
container/

bags Liners

331

10700 -

Collection, storags,
Necontamioation,
Transportation and
disposal by reuse after
in-house
decontamination or sand
it to authorized
decontamination
facility/ recycler or send
hack ko suppliers.

10700

11

Packaging
paper waste

31

Collection, Storage,
12 Reuse or sale to GRCH
authorized vendor.

Spent
Sodiutm
bromide/
Ammonlu
m bromide

B10

6600 -

Collection, Storage,
Transportation and
disposal by sell our to
authorized uzers who iz

6600 having authorization
with valiij CCA and rule-%
poermission under tg
receive this waste after

making MOU.

13

Spent
Canstic

B15

1561

Collection, Storape,
Transportation and
1561 disposal by sell outto
autherized users whols
having authorization

Page 7 of @

Clean Gujarat Green Gujarat

IS0 - 9001 - 2008 8.1SC - 14Q01 - 2004 Certified Organisation
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with valid CCA and rule-9
pormission under to
receive this waste after
making MOU.

14

HCL (ig.)

296

1542 -

1542

Collection, Storage,
Transportation anid
dispasal by sell ont to
authorized users who Is
having authorization
with valid CCA and rule-%
permlssion under to
receive this waste after
making MO

15

HRr
Solution

B10

3243

Transportation and
disposal by sell ont to
aothorized users whoe s
having anthorization
with valid CCA and ryle-2
permission under to
recelve this waste after
making MOUL or réuse in
plant premises.

16

Sodium
Sulphate

B3&

122 -

122

Transportaton and
disposal by sell oyt to
anthorized users who is
having authorlzation
with valid CCA and rule-9
permission under ta
receive this waste after

MOU.

17

Sodfum
acenate

Bi0

375 -

375

Transportation and
disposal by sell out to
anthorized users who is
having authorization
with valid CCA and rule-9
permission under to
recelve this waste after
making MOU,

in

Oged K300

81

Transportation and
dispnsal hy sell out Lo
authorized users who ls
having autherization
with valid CCA and mle-%
permission nnder to
recelve this waste after
making MOl

19

Concemtrat
ed/
evaporativ
& waste

373

10600 -

10800

Collection, storuge,
transportation and
dispesal by incineration
at SEPFL & BEIL or pre-
processing at RSPL,
Fangli.

PageBol 9

&
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—_— GUJARAT POLLUTION CONTROL BOARD
— PARYAVARAN BHAVAN
= Sector-10-A, Gandhinagar-382 010

“aNy Phone :{079) 23226295

GPCB Fax . (079) 23232156

Website . www.gpch.gov.in

& Al other conditions of the CCA order No: AWH-114552, issaed vide letter no. GPCB/
ANK/ CCA-146(16)/ ID-15092/604600, dated 26/10/2021 will remain same.

For and oo behalf of
GUJARAT POLLUTION CONTROL BOARD

(Arun G. Patel)
ENVIRONMENT ENGINEER

Page 9ok §

Clean Gujarat Green Gujarat
150 - 9001 - 2008 & SO - 140901 - 2004 Certified Organisation
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116 ANNEXURE-O

INDIA NON JUDICIAL ?
Government of Gujarat

Certificate of Stamp Duty

Certificate No. p Fa s IN-GiJ41437714958857U
/t—:\- / .ih T, :_L":. ..1"“@::1..

Certificate Issued D;{(_'g:‘ o1 "r’z'-‘aqrfagzz 12:36 PM

%

fi [ Aniciosi

Account Referencel| < | tint 1+ IMPAGE (SV)/ 613043504/ ANKLESHWAR1/ GJ-BH
Unigue Doc. Heferehﬁg;:@{,‘_-_._ SUBIN-GJGJ1304350415090731580543U E
Purchased by R :_r;.—‘:JEngﬁllﬂ A SHAIKH
Description of Document " Article 5(h) Agreement (not otherwise provided for)
Description : Not Applicable
Consideration Price (Rs.) : 0
(Zero)
First Party " RAINA INDUSTRIES
Second Party * COROMANDEL INTERNATIONAL LIMITED
Stamp Duty Paid By " RAINA INDUSTRIES ;
Stamp Duty Amount(Rs.) " 300
(Three Hundred only)
5
00239423470 :

Stalutary Aeri:
The zathenticity of this Stamp corificats ghould oo veriled at ‘wew shcliostamp.com' or using e-Siamp Mobile App of Slock Helding

Any discragancy [n the delails on this Sertificate and 0s available on he website (| Mobile App remders it invalia
Tree i of shieching e legitinacy is 0o tid wsers af (b canilicals
sty cincrispancy please infosin the Comrpaient Sutrasily #

o v - AN |
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@ Warning @

“The contents of this certificate can be verified and authenticated world-wide
by any members of the public at www.shcilestamp.com or at any Authorised
collection center address displayed at www.shcilestamp.com free of cost.”

“Any alteration to this certificate renders it invalid. Use of an altered
certificate without all the security features could constitute a criminal offence.”

“This document contains security features like coloured- background with
Lacey Geometric Flexible patterns and Subtle Logo images, Complex
ornamental design borders, Anti - copy text, the appearance of micro printing,
artificial watermarks and other Overt and Covert features.”

L= B =
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THIS Agreement made at Ankleshwar on this 12" April 2022 Between
COROMANDEL INTERNATIONAL LIMITED a Company incorporated in India
under the Companies Act 1956 and having CIN L24120TG1961PLCO00892 and
its Registered Office at Coromandel House 1-2-10, Sardar Patel Road,
Secunderabad- 500003, and having Manufacturing Plant at Plot No. 3204,
GIDC, Ankleshwar, Dist: Bharuch, Gujarat, India ( herein after referred to as “
GENERTOR /SELLER" which expression shall, unless repugnant to the context
or meaning there of be deemed to mean and include its successors and
assigns ) Of the one part

AND

RAINA INDUSTRIES a partnership firm having its Manufacturing Plant located
at Plot No. 6104/A/2/10, GIDC, Ankleshwar. (hereinafter referred as “BUYER"”
which expression shell, unless repugnant to the context or meaning thereof be
deemed to mean and Include it successors and assigns) of the other part as
per below:

TERMS AND CONDITIONS OF AGREEMENT:
"GENERATOR/SELLER”

1. GENERATOR is engaged with manufacturing of various types of products
mention in granted order of CCA The Board has been granted Consolidate
Consent & Authorization vide order no. 114552, having valid up to dtd.-
17/04/2026.

2. Whereas Spent Caustic (NASH) (1,561 MT/Year) is to be generated during
our industries/activity and We will follow all the guidelines of the Board.

3. We undertake that we will maintain the records of generation and
disposal of spent Caustic (NASH) Solution as prescribed in the guideline by
the Board.

4, We will sell in house non-usable Spent Caustic (NASH) Solution to the
actual user industry.

5. We undertake that we will not sell spent Caustic NASH) Solution to the
trader/vendor and will follow the procedure prescribed in the guidelines
and various environment rules.

6. We undertake that conveyance of spent Caustic (NASH) Solution shall be
carried out only through online GPS mounted authorized vehicles and

1[{Page
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XGN system generated online manifest which are following the guideline
prescribed in Hazardous and other wastes [M&TM] rules, 16.
. We as occupier/Generator/Facility operator will strictly adhere and

comply with Hazardous and other wastes [M&TM] rules, 16. /?':1\
e LA R
“BUYER” Melhifai—

Vi

. BUYER is engaged with Manufacturing of various products mentidnied in
the Consent order and Board has granted CCA vide order no AWH-103505,
Valid up to 16/07/2024.

. Whereas Spent Caustic Solution (NASH) (B40MT/ Year) will be utilized as
Raw material in our industries/activity for the granted products.

. We undertake that We will follow all the guidelines prepared by the Board.

. We undertake that We will maintain the records of utilized and received of

spent Caustic (NASH) Solution We undertake that conveyance of spent
Caustic (NASH) Solution shall be carried out only through eonline GPS
mounted authorized vehicle and XGN system generated online manifest
which are following the guideline prescribed in Hazardous and other
wastes [M&TM]|, rules, 16.

. We as occupier/Generator/Facility operator will strictly adhere and comply
with Hazardous and other wastes [M&TM] rules, 16.

"GENERATORY/SELLER” and “BUYER"

. “GENERATOR/SELLER” at their above factory Spent Caustic (NASH)
Solution (1,561 MT / Year), will be generated.

. “BUYER” at their plant are in regular requirement of spent Caustic (NASH)
Solution for their Production (720 MT/ Year).

. “BUYER” at there is follow the guideline prepared by the Board For the
management of the Spent Caustic (NASH) Solution.

. “GENERATOR/ SELLER” will supply to “BUYER" for their consumption from
their plant at Ankleswar subject to requirement by “BUYER PARTY" &
subject to availability or Production by “Seller Party.

. "GENERATOR/SELLER” will maintain the records of generated Spent Caustic
(NASH) Solution Price, Quantity, Payment terms, date of delive'ry & & every
other terms will be mutually decide on this between “BUYER” &
“GENERATORY/SELER".

. Any other issue relating to above but not covered above shall be decide
mutually from time to time.

2|Page
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% N 7. “BUYER” will organize transport to take the delivery Tfrom
- s\ “GENERATOR/SELLER” Plant and the Conveyance of Spent Caustic (NASH)
> ~ Solution shall be carried out only through online GPS mounted authorized
; vehicles and XGN system generated online manifest which are following
-"«_ the guideline prescribed in Hazardous and other wastes [M&TM] rules, 16.
8. Signed & entered on this date: 12/04/2022.
"GENERATOR/SELLER". “BUYER”

M/s. COROMANDEL INTERNATIONAL LIMITED

AUTHORISED SIGNATORY

RAINA INDUSTRIES

(GENERATOR/SELLER)

AUTHORISED SIGNATORY

Proprietor/Partnership/Authorized Signatory/Director.

e --\,\?1"
AT ART —3
BT = & ___..i I "..
S Y
ZX B R o AR 97 S

7 N /NGTARTAL ™ JMOTARIAL . NOTARIAL: ~ NOTARIAL' ~- NQTARIAL' <.

/ r -‘:"

f --F“' .~._-__-‘ TN e . ataod ARt . ir%="d Aagiachgiae ™ |

L. e 1 RSl U et artde DN ' il o N
| . 3 - ] _"‘. el ..,h! ; I

= f TR _" ¥ 4 j‘
- d i f & s y)
> A, ‘\‘.‘; - ‘-'f..
—— Y~
NOTARIAL - NOTARIAL NOTARIAL NOTARIAL _ __ur'm.mm.
Tl A YOl L)'
(e p ™" i ts g ( thif i 1" e 1
1 % '__.. II " - - |

Ph. No. (02646) 248441 Sy

DILIPBHAI A. PAYEI

NoTARY D6t 2;..-5..34.:.3_5__‘-_“ \'2,0?.2_. B A
T Pl TR L D, & b

ITﬂ't:-g. Ne NTR/ANK/DARMERIDZ sy

Ankleshwar-01, Dict. Bharuch,
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AN NPEXU RE-P

cr

P Nocil Limited- Dahe] &
ey PLOT NO. 12-A-1 - 13-B-1 DAHEJ INDUSTRIAL ESTATE, DAHE.] AMBHETA ]
klp ROAD AMBHETA, Bharuch, Gujaral, DAHEJ 382130 i L ,'-_-r' :
: s ; g Hegpgnpbly Care
IRM- TaBeaT{54c20061dacc18d08e637 31/0865/2805098ac807425ba880a00381a2 Date- 04.04.2022
E-WAY Bill - 641404344587 EWB Date- 04.04.2022
TRANSACTION DETAIL- Cuslomer PO Ref-|nil
Invoice Category- B2g FO Date- 05.03.2022
Document Type- Tax Invaice LR No- 23 i
Document No- 9242250004 LR Date- 4.04,2022
Document Date- 04.04.2022 Transporter Name-{ Banas Bulk Carrier
Nature of Transaction-|INTRA Yehicle No- 23 (a5
Preceding Dog.No- NA Sales Order Mo- | 35014838 Dite & Tims of 04.04.2022
Preceding Doc.Date- |wa Delivery Mo- BOSIT127 Posing eline - 161356 o
: Date & Time of Uﬁ"['ﬂ"fj_ﬁ':' 27
IGST.an INTRA- Freight- To PAY/PREPAID Rl |4\ 20 |
BILLED TO - 1000048 SHIPPED TO - 1000048 -
RAINA INDUSTRIES RAINA INDUSTRIES
PLOT NQ.B104, SHED NO.A-2M0, GIDC AREA, PLOT NO.5104, SHED NO.A-2110, GIDC AREA,
ANKLESHWAR GUJRAT ANKLESHWAR GUJRAT
383002
FIN CODE- 393002 PIN CODE- 383002
|Place of Supply- ANKLESHWAR Place of Supply- ANKLESHWAR
Stale Code- 24 (Gujarat) Slate Code- 24 (Gujarat)
ESTIN- 248ADFRO395Q1ZR GSTIN- 240AD0FROZS5Q1ZR
Si. | Product/ Product HSN | uom ] No.of Qty. | Rate/Kg Taxable Typeof | Total Tax Tatai ltem
Nao. | Customer Description / KEGS/ Value. Tax /Rata Valys
Product Batch No. BAGS of Tax i
Codse |
IF3B-IC1{!'12[]E- Na5H 26301000 | KG |[7.884.000 | 7,584 000 3500 | 27594000 | CGST-0%| 2483460 Sus60. |
1 F3680002 SCST-9%| 2483460 i
GROSS WT (KGS) 36660, TARE WT (KGS) : 11630, NET WT ( KGS ) : 25030. |
NaSH Strength 31.50 % on 100% QTY ( KGS ) : 7884.
VALUE decl. on 100% basis.
Seal No. 3817,3818.
TOTAL 7,884,000 [7,884.000 275,940.00 |CGST-8%| 24,834.60 325,609.20
3 ; SGST-9% | 24,834.60
Whelher Tax payable on Reverse Charge Basls - NO i ] TOTAL INVOICE VALUE l e
AMOUNT IN WORDS
TOTAL CEET - TWENTY FOUR THOUSAND EIGHT HUNDRED THIRTY FOUR Rupees SIXTY False
TOTAL SGST - TWENTY FOUR THOUSAND EIGHT HUNDRED THIRTY FOUR Rupees SIXTY Paise
TOTAL INVDICE VALUE - THREE LAKH TWENTY FIVE THOUSAND SIX HUNDRED NINE Rupees
The material mentioned above are received in good order and |Prepared By - N12WHCD1 ; FOR NOCIL LIMITED
condition alongwith below documents - Signature valid
Digitally Signad by: SHAVIK PATEL
_,.!-T'TREM CARD r::aﬁnmwf ntlcaticn
| 2CO0.. 4 Mos, T CHsaEE R 9;& Contactinfo:
13/ TAX INVOICE Signalure of Receiver |~ e S R
WH : F:008(03/20) PAGE NO 1 OF
INVOICE HAS BEEN DIGITALLY SIGNED &ND HE N@F DOES NOT REQUIRE ANY PHYSICAL SIGNATURE e
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Eway Bill

AL

Gl 140 34587

Iﬂ

1. E-WAY BILL Details
eWay Bill No: 621404344587

Ganeratad By:
24AMACNAAZETZS

Generatad Date: 04/04/2022
041500 PM

Mode: Road Approx Distance; 52Km
Type: Outwsrd - Supply Document Detalls: Tax Involce - 3242250004 - 04-04-2022
IRN No: 7aBaaTiadcn061dacc12d09e63 731 28af2895028acH0i4 250828 ba 0033122

Valid Upta Dats : 05/04/2022
11:59:00 PM (Vehicle Tvps is
Ragular)

Transacton type: Regular

Acknowledgemant Ma: Acknowledgement Diate: 04/04/2022 04:14:00 PM
162211666135011

2. Address Details

From

GETIN: 2480ACN4412E1Z23
Mocil Limited-Dahe|
Gujerat

:: Dispatch From ::

PLOT NQ. 12-A-1 - 13-81
DAHEJ INDUSTRIAL ESTATE,
DAHE., Gujaral - 382130

3. Goods Details

HSN

Code Prod Name

28301000

TolL Taxable Amt 2,75,940.00
CESS AmL 0

4. Transportation Details

Transporter [0 & Name © 24AGKPJ4TI4G2ZG - BANAS BULK CARRIER

3. Yehicle Details
Mode

Road

Vehicle { Trans Doc No & Dt.

GJ16AVI1S1 [ 23 | 04/04/2022

To

GETIN: 24 AADFRO3OSQIZR
RAJMA INDUSTRIES,
Gujarat

:: Ship To ::

PLAT NO.6104, SHED NO.A-ZM0, GIDTC AREA,,
ANKLESHWAR, GUIRAT,

ANKLESHWAR, Gujarat - 393002

Transporter Doc. Mo & Dats @ 23 - 04/04/2022

Entered Date CEWRB MNo. [if any)

From

DAHE.  04/04/2022 04:15:00 PM

&
Jue Co,o#

Cess
Taxable IGST CGST SGBST Cess
Desc Qty Units Amount Rate Rate Rate Rate Non
Advol
NaSH 78840 KGS £2,75%940.00 O 9.000 9.000 0
CEST Amt: $24, 834,60 SCEET Aumit: T24,834.60 1GS5T Amt: 0
CESS Mon.Adval Aml: 0 Other Amt: ¥0.20 Total |nw, Amt: $3,25,609.00

Multi Veh. Info (If any)



Raina Industries [143]3 ManifestNo:  [gCony 3]

(Hazardous Waste Manifest ) 1642251
04/04/2022

To be forwarded by To be retained by the Operator of the facility after Signature.
Sender’'s Details

Sendar Name NOCIL Ltd { Fermally National Organic Chemical Industries Limited) [31700]
Address —— Taluka VAG Distict: BHA Pin ng:392130
Contact Details (9425854380 mahesh.patel@noci.com |GP5 Coordinates Lat :21.4000 Long :72.3500
Receiver’s Details
State Gujarat |Type of Facility Actual user (within state)
Facility Details  |Raina Industries [15534]
Contact Details | 2820333584 mlnalndu&h‘ies@hﬂhﬁail.tﬂmlﬁ?ﬂ- Coordinates Lat :21.3700 Long:73.0000
Address —,— Taluka :ANK Distict: ANK Pin ng;393002
Waste Details
Waste Details [~26~2h.1~Process Waste Sludge/Residues Containing Acid, Toxic Metals, Organic compounds
:'u’asl:e Intended |Racycling Total Qty 25.030MT Consistency |liguicd
ar
Transporter Details
Name Nairsoreen |Contact Details |oe24117781 bbeankleshviar@yahoo.com
Address B-401 ,divrajyot H-3165 ,500 quater road, gidc Ank,GIDC Ankleshwar-393002 District :Ankleshwar Taluka Ankl eshwar
Vehicle Details
Vehicle no GI16AV3L5] GPS Enabled Yes  |Type of Vehicle |Tanker
Driver name Siyaram Yaday Driver Contact No 9729919833
Waste Transportation Details
Vehicle Depart.  |04/04/2022 10:15AM [Number of Drums 0 Loase Waste [25.030
Remarks NaSH Mo of bags 0

Sender’s Declaration :
1. 1 hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled . and are all in all respects in proper condition for trans port by road
according to applicable national government regulations. ‘
2. I hereby declare that we have obtained membership of common facility / carried out agresment with gctual user for
disposal/ actual use of hazardous waste. Al
NOCIL L'MITED
PLOT NO. 12/A11,
GIDCpESAAFE] DAHE] Date:
NR AMBHETA VILLAGE,
EHARUCH, GUJARAT - 392130 ey

Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature:

Receiver's Certilication of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 04/04/2022 4:07PM - Remarks :1642251 - NaSH

Siamp: Date: Sipnature:

Print by 31700 @ 04/04/2022 04:08:38 PM 1( Through XGN ) m |

&
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.. Pl Industries Limited DUPLICATE FOR TRANSPORTER

Rugd ofice: Udalsegar Read, Udsipur, Fajastan - 313008 Tax Invoice
Tel No. © 912848272309232070 {Buppber's Addmar P INDUSTRIES LTD. | FACTORY:Z3T, G| D/C PAROLE,, PANOLI, 384118 Gufars, Indla PL NO:
Emali corporate@@pind. com GETH Mo, 24AARCP21RIMIZE IP.&N |AABL’.‘.P21 £3M l CiN- L2421 1RJ1846PLCDD0Z4ES Due Date | 14.04.2022
Tax Invoice No. Date Alc Code PO No. PO Date Order Mo Order Dt Ref. Mo Ref.Dt Mode of Payment
12108721 14.04 2022 EN145 MIL 14 0d 2022 K1501795 14 04 2022 A1BRBROS 14.04 2022 100 % AGAINST
Bill to Place Of Supply) GE5T No. 24AMDFROZE5QTEZR EWAY Bill No. BT 1408486660 ' ]
RAINA INDUSTRIES EWAY CI'BBﬂDﬂ Date 14.04.2022
B104/802010 GIDC ESTATE, EWAY Valid ta 15.04. 2022
ANHLESHWAR A ANKLEEHWAR | Gularal - 353002 |, India
PLMNO: | Tel 02645 - 251487 IRN No.

27RdObaBAf 1feTRO 1 fch30dE3aba52686a8Td
Ship to Party [GST No: 24AA0FROIBESQ1ZR £200e4392e8bedn7 Scacte(fal
RAINA INDUSTRIES Ack Mo, 1B2211713176240
E104/4/2M10 GIDC ESTATE, Ack Dale 14.04.2022
ANKLESHWAR , ANKLESHWAR, | Gujarat - 393002 | India
PL NG | Tek: 02646 - 267487
SN Desesiplion HSMWSAG | Batch Nes | Q. Q. [Gales| Rale  (Gross Amoun Trage Disg, FG0 st Charnal Dissaunt Cash Dlsooun| Tansbia CosT SGET TCE Tednl Amaun
g, Dty | Exp, Cabn | LW | Moo | Unil LY Amaunt W Amoan Y Al " Amount % At
;mll HYDRO (28275110 5,116,000 5,116,00( WGy 3oo0f i534m0.00| 000 i3] Goo| 050 0.00f 0,00 0,00 153, 480,00] B800 1ap13.20( 900 1381320 19111 187,287 51
EOEfRI7.00%
Tatal truslics Walin S 418.00] 5148.00 153 AR0.00 o0 0.00 000 03|  453.4R0.00 18120 13,043,360 181,287 51
Tolsl Amzuril Dus 181,287 51 Moda of Transpnr BEHA FOADEINES Yehicle- GIDEAT 1209 Tatal [l Vel - 181,287 51 |
T3Ls hao & Clals 0T 1 42027 Drluse Tkl Irivoles wikom(in wards) * e Lk Elghty One Thousand Twe Hundted Bghly Swven Rupess Filly One
[Palun
184,287.61 1
[Remaric: For PHINDUSTRIES LTD,
[T ramsil sk covarad (nder HOFC B GECL MO Maning Inssmnes. ﬂﬂﬁl.‘,gr M 24 1420 TIRAZE S0 D00 valld wam 07.04.2021 La
103 g2,
PLRITY 37.00%
Authorized Signatory
Ry &
& Thi, ]
Location: Fﬁuu
# Pages: 10F 2
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414,22, 1216 PM E-Way Bill System

e-Way Bill

1, EAWAY BILL Datalls

aWay Bill No: 6714 0848 6660 Generatad Data14/04/2022 12117 PM Gensratad By 24AAB CP218 3M1ZB Vald Lipt: 15/04/2022
Mode: Road ' Approx Distanca: 12km
Type: Ouitward - Suiply Document Datails: Tax Involce - 12108721 - 14/04/2022  Transaction type: Bill From - Dispatch From

IRN: 276d3be6af11fcT8011ch30d53ab852636a87de290e4392e3bcdbT Scacda0dal

2. Address Detalls

From Ta
( GETIN ¢ 24848 CPZI8 3125 = GETIN | 248AD FRO3S SCNZR -
Pl industries L & RAINA INOUSTRIES l;
. GULARAT ;i_; CULARAT g
+ Diispadel From 2 Li} 2 BhipToz E__
FACTORY:237, G.1.0.C.PANDL, F104/A2M10, GIDC ESTATE, ANKLESHWAR
FANCL| x B104/A72/10, GIDC ESTATE, ANKLESHWAR -
PANOLL GUIARST-I041E = {r: |
3, Goods Details
Please Rafer IRN Print to view Goods Details,
Tol. Tax'bls Ami 153480.00 COSTAMt 1381320 SGSTAME13812.20  W3ST Ami0.00 CESS Arrt 0.00 CEST MNan Adual At 0.00
Other Amt 184,71 Tiedal v Amt $81287.51
4. Tranzportation Details
Transporier |0 & Mame : 2dBKGPGB568K120 & ASHA ROADLINES Transporter Doc. Mo & Date : 803 & 14/04/2022
5. Vohicle Details
Mods Wahizla f Trans From Entired Data Entorsd By CEWE Na. Mul £ Vah.infa
Bos Mo LDt I amy) i & ey
Fioad GJOSAT 1299 & 803 § 14/04/2022 FANOLL 1804-3023 12:17 FM HAABCFIIBIMIZE % .
71 AGEARS0GT
hitpsy//ewaybiligst gov.InBillGanaration/EwayBilPrint.aspx?awh_no=671408486660 1M

&
Jue Co,o#
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Raina Industries [15534] Manifest No:  |Co 3
( Hazardous Waste Manifest ) 1692675 3 py
14/04/2022

To ke forwarded by To be retained by the Operator of the facility afier Signature.

Sender's Details

Sender Name Pi Industries Lid. [15455)
Address GIDC Panoll, Dist: Bharuch 394 116, Taluka :ANK Distict:ANK Pin no:394116
Contact Details  |6357092197  sushil kharkwal@oimd. com |GP‘5 Coordinates JLat :21.5500 Long :72.9700
Receiver's Details

State Guiarat [Type of Facility Actual user (within state)
Facility Details |Raina Industries [15534]
Contact Details (9820333584 rainaind Uﬂﬁﬂ@hﬂlma”.mm]ﬂps Coordinates Lat :21.3700 Long:73.0000
Address —,— Taluka ANK Distict:ANK Pin no:393002

o 'Waste Details
Waste Details [T~A~#13~Sulphide {as HZS)
Waste Intended |Recycling Total Qty 5.118MT Consistency |liguld
for

: Tran spi'qrter Details i
Name ASHA ROADLINES |Contact Detalls [os60954123 asharoadinesoi@gmal.com
Address Plot no 43 om residency ankleswar, Ank-393002 District :Bharuch Taluka :Bharuch
Vehicle Details
Vehide no GI0SAT1299 GPS Enabled Yes [T\rpfe of Vehicle ITarlkE.r
Driver name Hariram Driver Contact No 9743109835
Waste Transportation Details

Vehicle Depart. |14/05/2022 12:35PM |Numher of Drums 0 Loose Waste !‘} .0gi
Remarks Sedium Hydro Sulphided 27% No of bags (3]

Sender’s Declaration ;
1. I hereby declare that contents of the consignment are fully and sccurate described above by proper shipping name
|and are L&EE&U!’EZE.J-‘_F&CLEG marked , and ]ahe]ed ?mrl are all in all respects in proper condition for transport Iy road

\wlalee Xk
Date: Signature:
Transporter’s Acknowledgement of Receipt of waste
StampASHA ROADLIMNE™ Date: Signa VO
tululen % g
Receiver’s Cerﬁﬁcatimﬁdﬁ&%{ Hazardous waste
In Principal Approval Details :Accepted - 14/04/2022 12:56PM - Remarks 1692675
Stamp: Date: Signature:

Print by 15455 @ 14/04/2022 12:58:02 PM

&
Jue Co,o#

1{Throogh XGN )
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GETIN: 2dAABCS 15RBEITE

o

I e r UPL LIMITED
wUPL UPLAINITZ
PLOT NO, 34087408, G.1.0.C. ANKLESHWAR,
P e - Opeig” ANKLESHINAR- 303002, Gujarat
.‘. i Tel: FEx -

DUPLICATE FOR TRANSPO RTER
TAX INVOICE
Invoice No. |  invoice Date |5
1428230585 12.07.2022

rheting OFL.: UPL Houss, £10 B2, Band 1 Village, O Westem
Experans Highway, Bancrs Easl, Mumbai 400051

Meds of Tramsport. BY ROAD
Hirme of Tramport ¥ FATEL TRANS

ne [+ Z2 T152 8000 Lorry Recep: Mo, /0L 1373.07.12.07. 2022

o L 24218G01 2ESPLCOZS1A2 Pan No:AABCS 16085 Truck Mo GJIRVVERS

skatng Off | 26-28 H - Biock Indr Flaca, Tranapan Amanged Sy
Frwight -Ex Works Bx works:

Corrmght Place, New Daihi - 110001,

ame & Address of consignee: Code: 1006349 Name & Address of customer: Code:1006349 |
M INDUSTRIES RAINA INDUSTRIES B
S104002M 0, GIDC
UAZHD, GIDG —
ANKLESHWAR 383002 India
HLESHWAR 383002 indie Tei: Fax
251487 Fioc GRTIN 24AADF ROIBSO1ER P.ONo. /O nash 1,07 2022
[ ; 24AADFROZFSQIZR Sigte Code GJ State Wema: Gujsnat 5.0.5TO No T05TIETREY 0T 2022
e Coos; 3J Slgte Mame: Cuarml
{EOF COMMODITY Plece of Supply coder GJ Aok N, 182212126055209 fick Dels - 20220712 17:07.00
PHIOES: POLYSLILPHIDES, WHETHER OR IRA o, - BB 2 awd B Al BT b4 A5 B toS T Same Mabdadn 08701 DTe atd
Packing Total Quanti
Desoiplion of Goods - HEN/SAD Coda| Batch No/ Furity % | No. of AveTEgE Ciross Tara Weighl | Nat Wisgnt | Nat Wisgil on Beaec pees | | TOTAL [INR)
| denilification Pachage Contains per | VWeight KGLTR KGLTR 100% Sagis | 100% basis per
ks packnge” KGATR KGLTR KGATR
SODIUM HYDROGEN SULPHIDE 500 - 30.700 TANKER LOOSE 7o 1D il ) 25550 1, AIGTEE T
0% -2E121C30 LOAD
TOTAL 37780 11800 29850 25050 A3BE5. T8
‘Bx Paynble: In Words Rupeos SESTIUTEST @E00 % 3943492
ZES SEVENTY EIGHT THOUSAND EIGHT HUNDRED AND SIXTY NINE AND PAISE EIGHTY FOUR ONLY COET@aD0% 39434.52
nl Terma:Due Stricty n 30 days. IBET @ W
nt Duws on; 11082022 Cess @
sccounts related matters, please mention Tax Invoice number
Siorage Tank Mas
Tﬂ) Seal Fw‘
Bottomn Sesl; Rounding O 0.44
TCS
her the fax fs payable on reverse chamge basis'- Na Tatal AMT: 517036.00

peos in words RUPEES FIVE LAKH SEVENTEEN THOUSAND AND THIRTY Six ONLY

SEAL NO. 120007/ 128388

pcumant Numibaer, tnrial ol peit ot b weepied in oo of the
otk el i SSRAN & damaged o e Wk par

wnilal numbsr 1 B seal specfied B TE ifvice

[

by

(EBQE)

Document cartifed by Rotor Riens Sectadma@ U
ftd.com>,

Signed By:Ko
Reason:| am a|
Signing Date:12.

ng this document
2022 17:07

AUTHORISED SIGNATORY

Registered office: 3-11, G.1.D.C. Eslate, VAPI(Gujarat) - 396 195, Phone:(0260)2401717/719, Fax:(D260) 2401823,2401902

T 24% wit bo chamed on all over due Invoices
i |reiece A% forwated oh your Boeour Bnd sk Our responsibility
i ot Faciary or Godown.

TERME & CONDITIONS:

Chases oo

ey, i iis Bode ciscredion, mEmign or transfer par or gt of ils fignis of banafits

wwees 12 ¥ard panties,
ferne supely 1 Returralie | Fary's cylinder with cap & bonmels.

INCOME TAX 1O, AABCS 16986 MUNEA

2] Please submit your Saiss Tax

4) Any compisinis sbout the goods supplisd under I Invics should miads directy 16 the
company  within 10 days of recalpt of gooas,
£) All commanicetions end paymants may plosse be sant (o madusting Ofce address in

Murnisl for spoedy decosal_

Daclarafian Form within 18 days from e date of Invoics,

&
Jue Co,o#



e - Way Bill System
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g
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el

. E-Way Bill No: 6714 4013 4590
v E-Way Bill Date: 12/07/2022 05:07 PM
Generated By: 24AAB CS169 BG3Z9 - UPL - UNIT 2 ANKLESHWAR ANKLE
Valid From: 12/07/2022 05:07 PM [20Kms]
Walld Until 13/07/2022
IRN: b2aBf7222ed1d79d6d34dbB{Tb4cBB5cSd 5eb2cBace3fabdal 08 TO10T 4 d
GSTIN of Supplier 24AABCS1698G329, UPL - UNIT 2 ANKLESHWAR ANKLE
Place of Dispatch ANKLESHWAR, GUJARAT-393002
GETIN of Reciplent GSTIN : 24AAD FRO39 5Q12ZR , RAINA INDUSTRIES
Place of Dolivery ANKLESHWAR, GUJARAT-333002
Document No, 1428230585
Document Date T2aTiznz:
Transaction Type Ragular
Value of Goods " 517,036.00

HSHN Code 28121030 - SODIUM HYDROGEN SULPHIDE SOL -30
Reason for Transportation  Outward-Supply
Transportar K PATEL TRANS
Part-B

Mode  Vehicle f Trans From Entered Dote Entarsd By

Doc Mo & Ot
Rosd  GJO2VVR215 ANHLESHWAR 12072022 05:07 PM 24AABCSI690GAZY
AM4doiidssa
# i

Jue Co,o#

Fros -



129 |
Raina Industries [15534] Manifest No: 5 3?
( Hazardous Waste Manifest ) 1785412 R

12/07/2022
To be forwarded by To be returned to the transporter by the operator of facility/recycler after
accepting waste.
Sender’s Details
Sender Name UPL LIMITED (UNIT No.2) [15832]
Address , Takska ; ANK Distict:ANK Pin no:393002
Contact Details |7573040833 env.pl02@uplltd.com |GP'5 Coordinates |l.ut :21.6400 Lang :73.0200
Receiver's Details
State Gugarat [Type of Facility Actual user (within state)
Facility Details |Raina Industries [15534]
Contact Details |9820333584 rainaindustries@hotmiail. com IG PS Coordinates Lat :21.3700 Long:73.0000
Address = Taluka :ANK Distic ANK Fin no:393002
Waste Details
Waste Details [1~B~B23~Metal Hydrogen Sulphates
Waste Intended |Recydling Total Qty 25.950MT Consistency |liquid
for
Transporter Details
Name K PATEL TRANS |contact Details 0825836090 KPATELTRANSI12@GMAIL.COM
Address 303/C/12, TULSL KUNJ SOCIETY,NR.MARATHI SCHOOL District :Bharuch Taluka :Bharuch
Vehicle Details
Vehicle no GI02VV9215 GPS Enabled Yes  [Type of Vehicle [Tanker
Driver name HARIKESH YADAV Driver Contact No 955712356
Waste Transportation Details
Vehicle Dapart. | 12/07/2022 4:00PM |Hurnber of Drums 0 Looss Waste !z& 950
Remarks SODIUM HYDROGEN SLILPHIDE (Seal no. 1283597 / 128368) Mo of bags a
\Sender’s Declaration :
1. T hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper cendition for transport by mad
according to applicable national government regulations.
2. | hereby declare that we have obtained membership of common facility / carried out agreement with actual user for
disposal/ actual use of hazardous waste. \
UPL LIMITED (UNIT-2) L
PLOT ND, 3405-3408, GIDC ; ,3{%”
Namm wu g Samp 5394682, Date:  / |j| 2077  Signature7
GUJARAT.
Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature: N
K PATEL TRANS $2 JuL 2077 N
o A W 1‘ el il
AP XTI L T L ST
Rﬁﬂl'vd: g rt fﬁ?rtpinn iﬁﬁipt of Hazardous waste

In Principal Approval Details :Accepted - 12/07/2022 4:13PM - Remarks 1785412 - SODIUM
HYDROGEN SULPHIDE (Seal no. 128397 | 128398)

Stamp: Date: Signature:
Print by 15832 @ 12/07/2022 04:19:14 PM 1 ( Through XGN ) [N
4

Jue Co,o#
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Subject o Lidaipur Jurisdiction Dnly

Jue ﬁo,o#

N Pl Industries Limited DUPLICATE FOR TRANSPORTER
Rwget office: Uidmisngar ftoad, Uinlpr, Rt - 313001 Tax Invoice
Tel No. : 912646272359232079 uppior's Addeasac Pl INOUSTRIES LTD, , FACTORY-237, 010G PANCLL, PANCLL 884118, Gujorat Indly PL NO:
Emailcorporale@piind.com GSTNNo.  |24AABCP2183MAZE [pan  |msBcP2ieam | CIN-L24211RI1846PLCO0D4GS Due Date |24,01.2022
Tax involca Ko, Date Adc Code PO No. PO Date Order No Crder Dt Ref.No Ref. Dt Mode of Paymenl
12108458 24.01.2022  [50145 NIL 24.01,2022 51457720 24.01.2022 B1EGBTTT 24.01.2022 100 % AGAINST
Bill to party (Place Of Supply) G587 Me: Z4AADFROIDEGTZR EWAY Bill No. G6E137TT2875309
RAINA INDUSTRIES EWAY Creation Date 24.01.2022
6104/A/2110 GIDC ESTATE, EWAY Walld to 25.01.2022
ANKLESHWAR , ANKLESHWAR , Gujarat - 383002 , India
PL NOt | Tel 02846 - 251487 IRN No.
dBasfene 11dcabBE81bofeblaelc 06362202
Ship to Party lGET No: M4AADFRGIDEQ1ZR 431 15b86s1 elebf2cM4b0b22d
RAINA INDUSTRIES Ack No. 162211417612825
510472110 GIDC ESTATE, Ack Date 24.01.2022
ANKLESHWAR , ANKLESHWAR | Gujarat - 383002 | India
PLNG: | Tel: 02646 - 251487
&N Drescrpion HENBAC | Betchrlad | Gy Q. |Bales| Rme  [Brosy Amound Trada Disc. FG0 e Chonne Discouy Cmsh Dscoun Tunntle CGAT SGET TS Toaal Amauri
Mifg, Oate | Esp. Data | LKS | Moo | Uik % Amounl % | Amount % Arnauril % Asmaur| % A
[t ECOIM HYDRD 0275110 S050.0005,050.000 MG 15.00| 7588500 00D .00 nos| 0. owo| ‘o.00 0.0 7aEES.0O| 800 8.42065| .00 B.E20:05 0.0 B8.544.30
EULPHICER AT 2%
Tolad Imveies Yahe £,006,00) 805600 F5.RE5.00 2.00 _ bl 0.00 F5,800,00 0 078,05 B85 05 B9, 544,30/
Total Armownl Dhis B3,544.20 hdode of Tranapon ASHA ROADLINES Wahichs GIOSH T 1280 [T oA Irvodes Value © 09,544.30|
=0 1s Mo & Diate B30 24013003 Drive:: [Teriml rvedtn vishus{ln wards] | Esghily ¥ Thasand Five Huindrod Py Four Rugees Thity Paise
Basnon paga s Bl et B orans W g
[Famarics: Prepared By For Pl INDUSTRIES LTD.
[Tonermil dah ¢oveesd wadpr HOFD E.WEIC‘LH DIl acir | rscrmncs Poliey Mo, 2414208 72842 8604000 wald fram 09,04, 2027 o
I3 o2, (—, ﬂ\_k
FLURITY 27.20% = Pl
@aﬁg____ Authorizad Signatory

Slgner; Sumit Semwal

Dale: Man, Jan 24, K IsT

Location: PANOLI

# Pages: 10F 2
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12422, 1:55 PM E-Way Bill Systam

e-Way Bill

1. E-WAY BILL Detalls

eway Bili Ne: 6613 7728 7539 Generated Date:24/01/2022 04:55 PM Generated By: 24AAB CP218 3M12B  Valid Upto: 25/01/2022
Mode: Road Apprax Distance: 12km
Tyne: Qutward - Supply Dooument Detoils: Tax Invoice - 12408458 - 24/01/2022  Tranaaction type: Bill Frem - Dispateh From

IRN: dB8a5f2f3114cabbladibefebZaelc105362ab24c 3115096 e0abf2efdb0b22d

2, Addrass Details

“ram Ta
1 indusiies L, . ;
GSTIN : 244AD0 FRO3S 5C1IR

GLIARAT i IRAINA INDUISTRIES

} " GUJARAT
1+ Dlisprateh From - !
FACTORY.237. G.L DU PANGL, & Shin Ta
PANCLI E104/4/2110, GIDC ESTATE, ANKLESHWAR
PANCLLGUIARAT-304 116 ot B104IA/2110, GIDC ESTATE, ANMLESHWAR *

3. Goode Datails
Fiease Refer IRN Print to view Goods Detalls.
Tol. Tax'hle Amt ® TSEE5.00 CEST Aml " BR29.85 SGST Amt* 8829.65 IGET Ami '0.00 CESS Amt '0.00 CESS NanAduel dmt 0,00

QinerAmt "0.00 Total lme Amt - BASAAAN0

4, Tranapartatian Datalls

Tranapaorter |10 & Name : 24BHGPGA563K1Z0 & ASHA ROADLINES Tranaponer Doc. Mo & Data ; 629 & 24/01/2022

5. Vahlcle Detaills

Hoda Vehicks | Trans From Enterad Dats Entecnd By CEWE No. Multl Vah.lnfo
Dioe No & O, | Ay i any)
Read GUOSAT 1299 5 679 & 240712022 FANOLI 24-01-2022 0r1:55 PM 2488BCPT B3N ZE - -
,H‘ !II!JILMSJ! m
hitps flewaybillgst.gov.in/BiliGenaration/EwayBillPrintaspx fewh _no=861377287539 11

Jue Co,o#



Raina Industries [15531]32 Manifest No: CUP}’ 3
( Hazardous Waste Manifest ) 1526455 :
24/01/2022

To be forwarded by To be retained by the Operator of the facility after Signature.

Sender’s Details

Sender Name

Pi Industries Ltd. [15455]

Address GIDC Panoli, Dist: Braruch 394 116, Taluka :ANK Distict: ANK Pin no:394116
Contact Details |6357092197  sushil kharkwal@piind.com |GP5 Coordinates Lat ;21.5500 Long :72.5700
: Receiver’s Details
State Gujarat ]T',rpe of Facility Actual user (within state)
Facility Details  |Raina Industries [15534]
Contact Details |9820333584 EMalndLﬁhiﬁ@humail.cmlﬁPs Coordinates Lat :21.3700 Long:73.0000
Address === Taluka :ANK Distict: ANK Pin no:393002
Waste Details
Waste Details II~A~A13~50iphide (as H2S)
Waste Intended |Recycling Total Qty S5.055MT Consistency | liquid
for
Transporter Details
dame ASHA ROADLINES TCunrac:l: Details !9650954123 asharoadlines0] @gmail.com
Address Plot no 43, Om Residency Ankleswar, GIDC ANKLESHWAR District :Bharuch Taluka :Bharuch
Vehicle Details
Vehicle no GI05AT1299 GPS Enabled Yes rTw,r pe of Vehicle ITanker
Driver name Ashok Driver Contact No 9760383037

Waste Transportation Details

Vehicle Depart.

24/01/2022 2:45PM | Number of Drums D Loose Waste [0.000

Remarks

Name and stamp of sender:

Ne of bags D

Sodium Hydro Sulphide@27.23%

Sender's Declaration :
'1. I herehy declare that contents of the consignment are fully and accurate described above by proper shipping name
\and are categorized , packed, marked . and labeled , and are all in all respects in proper condition for transport by road
|gecording to applicable national governmenl regulations,
T
2.1 hereby declare that we have Db‘t&ﬂﬁd
- L5

disposal/ actual use of hazardo

rship of common facility / carried out agreement with actual user for

Date: ZL{"‘! \ 22

Transporter’s Acknowledgement

of waste

Date: ,_7?,.‘-'&‘\ ) 22

Stamp: ASHA ROADLATRES Signa '\""F'
Receiver’s Certification of RegeijitioiiHrzardous waste

In Principal Approval Details :Accepted - 24/01/2022 2:56PM - Remarks : 1526455

Stamp: Date: Signature:

Print by 15455 @ 24/01/2022 03:20:04 PM

oo

1 ( Through XGN)
&

Jue Co,o#
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133
TAX INVOICE

(Section 31 of CGST Act, 2017 & SGST Act, 2017)

Duplicate For Transport

Page 1 of 2

fs.

Supplying Location

Cheminova Indiz Limited
c/o Panoli Site 2

Plot No. 2T+28, GIDC Estata

Imvaoice MNo:

Invaice |ssue Date; 01-01-2022
Sales Order Mo 214571
Delivery Note Mo.: 80559920

F22024901686

H wdred Twanty And Ten Palse

384115 Panoli
| metia Ref Mao: 90296029
Custamer PO No :  on mail dtd. 31,1220 |
PO Date: 31-12-2021 '
Place of Supply: 24 Mame of State: Gujarat Delivery Terms;  EXWWAREHOQUSE
G5TH: 24AAACL111 19 Fayment Terms: 60 days from invoice date
Pestipides Lic No, Payment Due Date: 02-03-2022 (
Fertilizer Lic No.: Gross Waeight: 13,565.00 |
Net Weight: 18,565.00
Buyer: Sold To/Billed To ({00B8025782) Consignea: Ship To  (0088025782) |
RAINA INDUSTRIES RAINA INDUSTRIES !
SHADE NO. A-2/10 . GIDC SHADE NO. A-2M0 , GIDG
ANKLESHWAR ANKLESHWAR
PLOT MO 5104, PLOT NO 6104,
393002 ANKLESHWAR-BHARUCH 393002 ANKLESHWAR-BHARUCH
' lia Imdia
Place of Supply: 24 Nama of State: Gujarat FPlace of Supply. 24 Name of State. Gujarat
GSTH Na: 24AADFROZS5Q1ZR GSTN No: 24AADFROJS5Q1ZR
PAN Mo: PAN No:
Pesticides Lic Mo
Fertilizer Lic Mo.:
S.No. Product Code & Descri ‘ion HSN Code Quantity uom Uinit Rate Tax Rate Value Rs.
000010 11000153 28309010 18.565.00 KG 3.00 55,685.00
SODIUM HYDROGEN SULPHIDOE_TC Taxabia Valus 58.695,00
CGST 8 % 5,012.55
SEST g %% 501245
Invoice Amouni 63,720.10
Whether the GST Is payable on REVERSE CHARGE basis - No | Total Nat Invaice Amount 55,605 00
Total Discaunt Amount: 0.00
Tolal Taxable Velue 55,695.00
Tolal CGST Amount in words: E;g’: e Trivusend Toelis And Fileve.  egisrmer Anaint 501255
= *al SGST Amount in words: ﬁ;‘;’f Five Thoussnd Twelve And Fifty-five | saet Amount: 5,012.85
“otal Invoics Value inwords:  Rupee Sixty-five Thousand Seven Total Inveice Value: 65720.10

RN : 99F3363293a0cEb0adIA7 5745604 aclh 168126374 TieEbdJebald 1401 Sctdd 8

Mame of Transporter | JAY BAJS 'ANG ROADLIN
LR No.: 3645 Acknowledament Date: 2022-01-01 15:57.00
Wehicle Mao: GJ16ALDBED Acknowledgment NMumber; 1622113481 14387
GST Wayhill No.;

BATCH DETAILS
:;mu. Product Code |Batch Mg Date E:ﬂ:ﬂm ﬁ::;:r :"'ul'ili’ght ;g;:: nglr.if::
000010 (11000153 0000080528  |01-01-2022 1KG = 1KG 18.565.00 18.565.00 0 0.00
TOTAL 18.565.00 18.565.00 0

DECLARATION

“We declare that the supplier price shown above is sole consideration & certified that particulars given above are true and correct and the amount
indicated represants the price actually charged and that there is no flow of additional consideration directly or indirectly from the recipient.”

Bareficiary Name: CHEMINOVA INDiA LIMITED
Beneficiary Bank Mame: CITIBAME . NA.
Beneficiary Bank Address: Mirmal
Barrster Rajni Pal

Silding, Ground Floor,

Marg,

Next to Express Tower and CR2 Mall,

&
Jue Co,o#




. TAX INVOICE Duplicate For Transport
F‘F Mc Page 2 of 2

(Sectlon 31 of CGST Act, 2017 & SGST Act, 2017)

Irvaice Ma: F22024901686
Invoice issue Dale: 01-01-2022
“Hafiman Fonl, Mumba-000ZT Tndia. For Cheminova India Limited
Beneficiary Account No: 0009670009 (INR) =

Beneficiary Bank IFSC code: CITI0100000 &

Authorized Signatony

Reglstered Address: Cheminova India Limited TCG Financlal Cantre, 2 Floor, Plot Mo. C-53, Block — G, Bandra Kurla Complex, Bandra (East), Mumbai -
400098 CIN: U24100MH198EPLCO38627, PAN: AAACLI11TE, WEBSITE: #vwww.fmc.in, Tel No. # 022 - 67045504

&
Jue Co,o#



E-Way Bill System hitps://ewaybillgst gov.in/BillGeneration/EBPrint.aspxZewb _no- 66
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e-Way Bill

E-Way Bill No: 6613 6975 5367
E-Way Bill Data: 01/01/2022 04:05 PM
Generated By 24404 CL111 TE1Z9 - CHEMINOVA INDIA LTD
Valid From: 01/04/2022 04:05 PM [12Kms]
Walid Until: D2/01/2022
Part- A
GSTIN of Supplier ZAAAACLIHITEIZS, CHEMINOVA INDIA LTD
Place o Jispatch Bharuch,GUJARAT-334116
GSTIN a1 Reciplent 24AAD FRO39 5Q1ZR ,RAINA INDUSTRIES
Piace of Delvery ANKLESHWAR, GU.JARAT-393002
Document No. F22024501686 |
Cocument Dale 01/01/2022
Transaction Type: Regular
Value of Goods “ 65T20.0
HSN Code 28305010 - SODIUM HYDROGEN SULPHIDE TC
Reason for Transportation Cutward - Supply
Transpe ‘er 24ALVFPO406D1ZA & JAY BAJARANG ROADLINES
Part-B
Mode Wehicle/ Trana From  Entersd Date Entared By CEWE No,  Mult Vshinfo
Doc o & Dt frany) i any)

Foad  SNEADASD & 3646 & (MA1R022  Bharuch 1015022 D405 PM 248AMACLT1ITETZS - -

IR

B57IEETREET

of | 1/1/2022, 4:05 PM

&
Jue Co,o#



Raina Industries [155341 36 Manifest No: Capy 4

( Hazardous Waste Manifest ) 1502360
01/01/2022

To be forwarded by To be returned to the transporter by the operator of facility/recycler after
necepting waste.

Sender’s Details
Sender Namae Cheminova India Ltd{ Intermediate Div ) [15018]
Bddress , Taluka :ANK Distict: ANK Pin no:394116
Contact Details |7220010777  alsy.bharamba@fimea com ]GPS Coordinates ]Lat +21.5500 Long 172.9000
Receiver's Details
State Gujarat | Type of Facility Actual user (within state)
Facllity Datails  |Raina Industries [15534]
Contact Detgils |9820333534 mlnarndustﬂﬁ@hnhnalt.ml GPS Coordinates Lat :21.3700 Long:73.0000
Address - Taluka :ANK Distict:ANK Pin no:393002
Waste Details
Waste Details [I~BrB23~Matal Hydrogen Sulphatas
f'u';aste Intended |Recycling Tolal Qty 18.565MT Consistency | liguid
r
Transporter Details
Name Jay Bajarang Road Lines | Contact Details |9825331902 jaybajarangreadiinesank@gmall.com
Address A-141 Canesh residency, 500 Quarters Road Ankleshwa,Near sardar park Chokdl Ankleshwar District :Anklestwar Taluka
Ankleshwar
Vehicle Details
Vehicle no GI1EALIOBS0 GPS Enabled Yes  |Type of Vehicle  |Tanker
Driver namea Rajendra Pal Driver Contact No Q09817709
Waste Transportation Details
Vehicle Depart. |01/01/2022 5:00PM |Number of Drums [i Loose Waste [0.000
Remarks Sodium Hydro Suifide. Na of bags 1]

|Sender's Declaration :

1. I hereby declare that contents of the consignment are fully and accurate deseribed above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road
accortding to applicable national government regulations

(R

Date: | J ) ]22_ Signature:

Transporter’s Acknowledgement of Receipt of waste o
Stamp: Date: Signature: ﬁ&ffz
—

Receiver’s Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 01/01/2022 4:10PM - Remarks :1502360

Stamp: Date: Signature:
L]
Print by 15016 @ 01/01/2022 04:13:30 PM 1 ( Through XGN ) m |
&

Jue Co,o#



Raina Industries [15534f1 37 Mamifest No: - IGonyis

( Hazardous Waste Manifest ) 1502360
01/01/2022

To be forwarded by To be returned by the Operator of the facility to PCB after treatment and
disposal of wastes.

Sender’s Detalls
Sender Name Cheminova India Ltd({ Intermadiate Div ) [15018]
Address , Taluka ;ANK Distict: ANK Pin no:384116
Contact Details  |7239010777  sjay.bharambea@ime.com IEPS Cocrdinates lLait £21.5900 Long :72.8300
Receiver's Details
State Gujarat |wPa of Facility Actual user (within state}
Facility Details  |Raina Industries [15534] .
Contact Details |3820333584  rainaindustri Iﬁ@hﬂtmalﬂ_comlﬁ'l‘s Coordinates Lak :21.3700 Long:73.0000
Addrass —— Taluka :ANK Distic:ANK Pln noi393002
Waste Details
Waste Details [I~B~B23~Metal Hydrogen Sulphates
:_Hasla Intended |Recycling Tatal Qty 1B.565MT Consistency |liquid
or
Transporter Details
Mame lay Bajarang Road Lines il.‘.ml;nct Detalls |9325331902 javba]wang‘aadﬂnesanh@gmll.mm
Addrass &-141,Ganesh residency, 500 Quarters Road, Ankleshwa, Near sardar park Chokdl dnkleshwar District :Ankleshwar Taluks
Ankleshwar
Vehidle Details
Vehicle no 611640850 GPS Enabled Yes  |Type of Vehicle [Tanker
Driver name Rajandra Pal Driver Contact No 2059817709
Waste Transportation Details
Vehicle Depart.  [01/01/2022 5:000M inumber of Drums 0 Looss Wasts |n,mu
Ramarks Sodivm Hydro Sulfde, Ne of bags o
Sender’s Declaration |
L. I hereby declare that contents of the consignment are fully and sccurate described above by proper shipping name
and are categorized , packed, marked , and labeled |, and are all in all respects in proper condition for transport by road
according to applicable national government regulations.
2. T hereby decl L we have obtained membership of common facility / ¢arried out agreement with actual user for
' rdous waste,
Date: | , | ) 2. Signature:
Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature: M
Receiver's Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 01/01/2022 4:10PM - Remarks :1502360

Stamp: Date: Signature:
Print by 15016 @ D1/01/2022 04:13:29 PM 1(Through XGN ) i
4
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Ship to Party | 65T No: 28pADFRO39SQ1ZR

RAINA INDUSTRIES

5104/A/21MD GIDC ESTATE,

ANKILESHWAR | ANKLESHWAR | Gujarat - 393002 | India
PLNO: | Tel: 02645 - 251487

GofZalZeD8eeBcdiUE 71 BaldBp a4 J0d LTGB!
u2d8idab 1012928070177

Ack Mo, 162111237819198

Ak Date 30.11.2021

Sutwect (o Udalpur Junisdiction Only
5 Pl Industries Limited DUPLICATE FOR TRANSPORTER

| Regd nifie Udsisagar Read, Lidiioue, Fajsathas = 543000 Tax Invoice
Tel No. : 912646272389232079 pplr's Audrgsn:Pl INDUSTRIES LTD. , FACTORY 237, G.L0.C PANDLL FANOLL 934116, Guysrat, ldla PL NO:

Email:corperale@pind.com GSTN Ma. 24AABCPZ183M1ZB |PF\N |AAE5{;F‘F:IB‘3N= IC.'IN- 1.24211RJTS45PLOO0DSES Due Date |20.11.2021

Tax hmvaice Mo, Crale Ao Code P No, PO Dale Chcdar Mo Cider Of Ret. Mo Ref Ot Mode of Payment
12108274 30.11.2021 50145 il 30,11, 2021 51441974 30.11.2021 81633143 30.11.2021 100 Yo AGAINST
Bill to party [Place OF Supsly) GST Mo 248ADFRD39501ZR EWAY Bill Na. 541358153620 s

RAINA INDUSTRIES EWAY Creation Date 30,11.2021

BI040 GIDG ESTATE, EWAY Yalid to 01.12.2029

ANKLESHWAR , ANKLESHWAR |, Gujarat - 393002 , Indla

PLNO: | Tel 02646 - 251487 IRN Na.

Jtue ﬁo,o#

M Dwgeitplier HEMSAC | Balch ol | Q. Q. [Eaiwe| Hale  [Gross Amoum Trads Ds FGO st Unanmal Disagunt Cash Diegouni Tisxable CGEY SGEST TCE Todal el
Mig Dele | Exp Duln | [IWKE Mo, Uipd [ A ol W Aol " Aol L Amounl i) Arcamt
1 [EODIUM HYDRD (Fa2T5110 B,02T.000 8,027 000 W 15,00 8040500 000 .00 ooaf 0,00 not| 0o ] BLLA05, 00 noo B,128.45 L R H] B 13545 0.00 108 677 30
LPH 27 10%
Tolal Inyoe Malue BO27 04| 027,00 0,808 DO 0.00 080 .00 Do 1L ADS O B.135 45 813645 W ST 00
[Tolal Amwunt Cue: 10087750 Mlde of Transport EHARAT ROADLINES Yehicle- GUNIATAE D Tolal Ireoes UdE' AEGTT S0
g ISR.LI No & Tiale 12 30, 1130 Seiwrmr Tl Trrecscm wslimiln woids) : Cire Laki Six Thodsand Bix Handred Savenly Gowar Rupses Hinaty Paise
falance papanie 08 87T 90 jErnan wesghil 7 7AD WS
Remsi Prepared By For PHNDUSTRIES LTD.
Temnsit risk covsrad Lniet HOEC Ergo GRGL N.Deth Manne Insurance Poicy N 24 1420 T4 E508000 vabic from 1,04, 2021 o
B1.03.2072
PURITY 27, 10%
Checked By Authorized Signatory
» - -’l
o
Sigrer Swmit Semveal
Dale Tue, Moy 30, 2024
Location: PANOLI
# Pages: 10F 2



11730/21, 12:18 PM

e-Way Bill

1 3&-‘-’@3{ Bill Systam

1. E-WRY BILL Detnalls
eWay Bill No: B413 5815 3620
Mode: Road Approx Distance; 12km

Type: Outward - Supply

Generated Date:30/11/2021 12:12 PM

Documeni Details: Tax Invoice - 12108274 - 30M11/2021

Generated By: 24AAB CP218 3M1ZB Valld Upto: B1/12/2021

Transachion typs: Bill From - Dispatch From

IRM:  6f8f2al2e89escd5057 19238095431 04bTI1E6Th 24 B dab 101 afaeel 7D TTe

2. Address Details

From

To

I GSTR . 2MAAB CP213 IMIZB
Bl Imd Leviries. Lid
GLIARAT

1 Dispatch From o
FACTORY:ZAT, G.10.C PANDEL,
Bl

BLLGULARAT 208118

3. Goods Details
Please Refer IRN Frint to view Goods Datalls.

Tot, Tex'dla Ami * 50405.00 CGST Amt " 136,45 SCST Amt ' 8136.45

Char Amt "0.00 Todal ImcAmt” 108ETT.00

OSTIH . 24AAD FROJE SO12R
FLAINA, INDLISTRIZS
GLUJARAT

= BhipTa
51 ARID, GIDC ESTATE, ANKLESHWAR
G020, DIDC ESTATE, ANKLESHAMAR

IGST Amt 000 CESS Amt "0.00 CESS Non Adwal Amt "0.00

4. Tram=portation Detalls

Transporier (D & Name : Z4DHGPMBSERR1ZC & BHARAT ROADLINES

Teanspartar Dec, No & Dats @ 22 & 30/11/2021

5. Vehicle Detalls

Mad Vahlels  Trans From Entared Daty E-ttarsd By CEWE Na. Multl Vsh inta
Dec Mo & Bt [ any) {1t any)
Fioad GOBAT4BTI & 22 & 3041172021 FaNGL 30112021 12:12 P IMAABCPZIBIMTZE 3

MUK

Lotk

e ——— —

hitps://ewaybillgst. gov.in/BillGenerationEwayBilFrinl.aspx fewb_no=641358153620

&

Jue Co,o#
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Raina Industries [1553140 Manifest No: C(}]‘)y 3
( Hazardous Waste Manifest ) 1468643 i
30/11/2021
To be forwarded by To be retained by the Operator of the facility after Signature.
Sender's Details
Sender Name Pi Industries Ltd. [15455]
Address GIDC Panoli, Dist: Bharuch 394 116, Taluka :ANK Distict ANK Pin no: 394116
Contact Details |6357092197  sushil.kharkwal@piind.com |GP5 Coordinates |l.at :21.5500 Long 72,8700
Receiver's Details
State Gujarat |Typa of Facility Actuzl user (within state)
Facility Details | Raina Industises [15534]
Contact Details |9820333584 rainaéndustries@mm.com|ﬁps Coordinates Lat :21.3700 Leng:73.0000
Address —— Taluka :ANK Distict:ANK Pin no:393002
Waste Details
Waste Details TI~A~A13~5Sulphide (as HZS)
Waste Intended |Recycling Total Qty 6.027MT Consistency | liquid
far
3 3 Transporter Details
Yame BHARAT ROADLINES [Canh:l: Details fﬂﬂﬂﬂ?ﬁﬂl bharatroadiines@gmail.com
Address plot NO-126/24 GM desai Petrol Pump NH NO-8, OFF U,GIDC ANKLESHWAR District :Bharuch Talukz :Bharuch
Vehicle Details
Vehicle no GIDIATA679 GPS Enahled ves  |Type of vehicle [Tanker
Driver name Arvind Driver Contact No 704116047
Waste Transportation Details
Vehicle Depart.,  |30/11/2021 3:349PM ‘ Number of Drums 0 Loose Waste I[Lﬂl‘][]
Remarks Sodium Hydro Sulphide27. 100 No of bags ]
Sender’s Declaration
|, I hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road
according to applicable national government regulations.
bership of common facility / carried out agreement with actual user for
I}ate:‘gﬂ\“\ '2'}\ S@
Transporter’s Agknuw!edgeth of waste \ W \ M
< . i .
Stamp: DHARAT' Flf\a_[‘ii ij'?t'E Date: B:-_-: Signg
Plot . 126", 7. UPLei 7] Qe
Chalii ! = N ﬂ .;..’
Receiver’s Certifidiéian af Re‘gq Dﬁﬂﬂ&thrdﬂuq waste
Gujarat -

In Principal Appmval Details AccaptEd - 30/11/2021 3:42PM - Remarks : 1468643

Stamp: Date: Signature:
Print by 15455 @ 30/11/2021 03:43:12 PM | (Through XGN ) i~
4

Jue Co,o#



TAX INVOICE

(lssued under Section 31 of the Central Goods & Service Tax Act,2017)

Page 1 of 1

Duplicate for Transporter
|

L] |uumnsuuam1mn;!h:tmqummmﬁmunmwmﬂmmtnﬂ

,e,., Pharat

RASAYAN LIMITED

4214, Amod Road, GIDG Estale,Dahe|-382130,Gujaral Stale Coda:24

GSTIN No.. Z4AAACBA12TATL)

PAN Ho.: AAACBA1ZTA

CIN No.: L24119DL1980PLCDI6 264
Mant. | Pest. LIC No..707 DT. 30/05/2012

E-Way Bill Mo.: 651338271875

Payment Due Date: 03/10/2021

Invoice Mo.: 2115101122 Date: 02/10/2021
Purchase Order No.: 848 Date:
Bill To: Customer Code No.: 7105915 State Code: 24

RAINA INDUSTRIES

PLOT NO. 6104, SHED NO. A-2M0, G.1.D.C AREA ANKLESHWAR , BHARLUCH ,
GUJARAT - 392002

Ship To: Consignea Code 7105815
RAINA INDUSTRIES

PLOT NO. 6104, SHED NO. A-2/10, G.L.D.C AREA
ANKLESHWAR , BHARUCH , GUJARAT - 383002

GSTIN No.: 24AADFROJS5G1ZR Place of supply: GLUJARAT GSTIN No.: 24AADFRO33501ZR
PAN No.: Pesticide LIC No.: PAN Na.:
Supplying Lecation Bharat Rasayan Ltd.
42/4, Amod Road, GIDC Eslate, Dahej-392130,GUJARAT State Code:24
Transporter: K PATEL TRANS GR /LR Neo.: 440 Date: 02710/2021 Vehicle No: GJ0272947
Hale Tax T Amount OF Tax [INI.)
Special
HEMISAC| Batch Mo/ | Daleal | hNo, OF Ralo Amounl :
S.No. Itam Name Cade Purty | Mifg. / Exp, | Canes | @ JUOM | iy {Ir:l%n.} (NR) | '687 | CGST | SGST IGST GGST SGST Total (INA.)
SODIUM HYDROGEN 21455
1 SULFIDE (NaHs) F R 000 KG .91 53852.05 8.00 g2.00 4846.68 4B46.68 B3545.41
Sub Tatal | 0] 53B52.05 4846.68 AHAG.BE G404
UPI 1D : BRL1501@ 3Bl Freight 0.00
TCS Value 0,00
Rupees In Words : Sixty Three Thousand Five Hundred Forty Five Rupeas Fifty Nine Paise Grand Total: 63545.59

Torms & Gonditions:

- Char linblity coosus aflor deliverny of the goods to (he cordars

=~ Tha claim towards the shotlage, loases and damages arising in franall should ba made on the carets.
~Inioios| will ba chargod Bs por pobsy i tha paymonl I8 nol paid wilhin stiguisiad parod.

- Carifind thel particalars gron sbove am Lrus and cormes, All disputes nre o Dol
- Whethar Tax Pryabls on Hoverse Chamge Gass - NO

- Fpiity iz provided 1o make payman by alachronic modes fike Rupay / UPIJ NEFT / RTGS.

Remarks:

e gd. O 4501, Vikeam Tawer, Rajsndra Place, Naw Deii-1 10008 { INDIA ] | Phone: 011436617111 | Fax: 01143661100 | Emalk: infaibharstgraup.co.in | Wabeile: www.bhasaigreupeain

&

Jcue ﬁo,o#




24AAACB4127A12Z)
Bharat Rasayan Ltd.

142

1.e-Invoice Details

| |zAN
4307936045 ded | bf9B20124

, e0h3S5803acdb5aat82be 1 703d44oM6d 70 12563

LE62111049562819 Ack, Date: 02-10-2021 14:10:00

AcK. No §

2, Transaction Details

Supply Type Code: B2B

Placa of Supply : GUIARAT

Document Type | Tax [nvolce

IGST applicable despite Supplier and Recipient
located in same State ¢ Mo

Document Ne: 2115101142

Document Date ¢ 03-10-3021

392130 GUIARAT
9898989858 support@bharatgroup.oo.in

Despatch From

Bharat Aasayan Lid.

4274, smod Road, GIDC Estate,
Gigjarat

1352130 GUIARAT

|

null

3.Party Detailz
Supplier Racipient
GSTIN : 24AAACB4127412 GSTIN © 28AAOFA0395Q1ZR
Bharat Rasayan Lbd, RATMNA INDUSTRIES
424, Amad Road, GIDC Estate  null PLOT NO. 6104 SHED NO. A-2/10, G.1,0.C AREA ANKLESHWAR
Dahay BHAAUCH Place of Supply! GUIARAT

333002 GUIARAT
GEIEIEIETE support@bharatgroup.co.in

Ship To
GSTIN & 188A DFRO3IS501ZR
[ RAINA INDUSTRIES
,PLOT NO. 6104, SHED NO, A-2/10, G.1D.C AREA  ANKLESHWAR
BHARUCH
[393002 GUIARAT

4.Demls of Gonds f Services

| Tax Rate (GST +Cess |

[ ]

|
| HSM | Unit Taxable I Other
SII'I'al Item Description anti Unit Discount{Rs | | Tokal
! PR bt | Price(Rs) | (RE)| amount(Rs)| State Cess<+Cess \charges(Rs) OO
| | | Non,Advol) |
! - - —— S — . MRnlh SE— —— |
SODIUM HYDROGEN SULFIDE | { o.00] |
H . N | 28301000 | 21455,000 | KGS 2.51 0| 53ES2.05| 18:00:+3.001 | 0| 5284541
il [NaHS) i , | | 0.00+0/
CGST SG5T IG5T CESS State CESS | = Other Round off Yotal 1nv.
Tax'ble Amt ’V Discount |
Amt Amt Amt Amt Amt E Charges Amt Amt
53852.05| 4B46.68]  4846.68 o 0 o o 0.18 a £3545.59

5.E-Waybill Details

Eway Bill No: 651338271875

Eway Bill Date: 02-10-2021 Valid Till Date: 03-10-2021

Genarated By : 24AAACR3127A1F)
Print Date 3 Q2-10-2021 14:13:05

eSign

Digitally Slgned by NIC-tBp
ont 02:10-2021 14110:00

T

e

&
Jcue Co,o#




10/2/21, 2:05 PM E-Way BIll System

143
. e-Way Bill

1. E-WAY BILL Details

el¥ay Bil No; 6513 3827 1875 Ganeraied Date:02/10/2021 02:10 PM Generated By: 24AAA CB412 TA1ZJ Vaild Upto: 03M8/2021
Maode: Road Approx Distance: 52km
Type: Outward - Supply Documant Delails: Tax Involce - 29115101122 - 021102021 Transaction type: Combination of 2 and 3

IRN: edb395803acdb5aa982be1 T03ddd3H6d 70127569457 33604 afded 1biEEe0154

2. Address Detalls

From To
Bhars! Fasayan Lid - BETIM : 24AAD FRO3® BQIER
GLUUARSAT | RAINA INDUSTRIES

= GLIJARAT
iz Dilspatch Fraem ;- 4]
4214, Aervad Road, GI0C Esipta, G ShpTax
muli 1 [PLOT NO. 8104, SHED NO. A-2/40, B.10.C AREA
Gajumi GUJARAT-292130 . ANKLESHWAR -
BHARUCH, GLUARAT-363002
3. Goods Datalls

Please Refer |RN Print to view Goods Detalls,

Tot, Tax'ble Amt ' §3352.08 CGEST Amt '’ 4B46.68 SGET Ami " 4846 68 IGST At 0.00 CESS Amt "0.00 CESS NonAdval Amt “0.00

Olhar Ami "0.18 Total Inv.Aml * 63545.59

4. Transportalion Detalls

Transportar 1D & Mame : 26ANFPPE3A6L2ZH £ K PATEL TRANS Transporter Doc. No & Dats - 440 & 02M10/2021

3. Vehicle Detalls

Made Vahicle | Trans From Entured Data Entsrad By CEWE No. Multl Veh.info
Dwoc No & DL { any) {Hany|
Fioad GJOZZ2041 & 447 & 02102021 Gujarnt O UM0E1 02110 PM ABAGRAIITAITY . = !

IR

hitps:ffewaybillgst. gov.in/BillGenerationEwayB P intaspx?ewb_no=651338271875 1M

&
Jue Co,o#



Raina Industries (15534144 Manifest No:  |Copy j‘

{ Hazardous Waste Manifest ) 1418229
. 02/10/2021

To be I'nrwarded h}' To be retained b}' the Operatnr of the facility after Signature.
Sender's Details
|Sander Name Bharat Rasayan Ltd.[0ld Name:Siris Crop Science Limited) [33612]}

Address GIDC, DAHE]- Taluka (VAG Distiet:BHA Pin no:352130

Contact Details | 7045500020 GPS Coordinates Lat ;214300 Long :72.3500
alay, gupta@bharatgroup.co.in

Receiver's Details

State Gujarat I‘I‘_'rpe of Facility Actual user (within state)
Facility Detaills |Raina Industries [15534]
Contact Details  [9820333584 raina@mshsindia.com iGPS Coordinates Lat :21.3700 Long:73.0000
Address —— Taluka :ANK Distict:ANK Pin no:393002

Waste Details
Waste Details TI~B~B15~Inorganic Acids {Spent Aclds)
:\‘aste. Intended |Recycling Total Qty 21.455MT Consistency |liguid
‘or

T T qmmmrﬂ.mmngpﬁrter 'DEtH“S e

Name K PATEL TRANSPORT |contact Details |9426163320 kpateitrans@gmail.com
Address 303/Cf12 TULSI KUN] SOCIETY,NEAR MARATHI SCHOOL District :Bharuch Taluka :Bharuch

Vehicle Details
Vehicle no 610222941 GPS Enabled Yes  |Type of Vehicle |Tanker
Driver name HARIKESH: Driver Contact No 9925712256

Waste Transportation Details

Vehicle Depart. |02/10/2021 4:30PM INumher of Drums (1] Loose Waste I_?l.455
Remarks SOBIUM HYDROGEN SULFIDE(NaHS) No of bags {

Sender’s Declaration :

L. T hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road
according to applicable national government regulations. '
2. I hereby declare that we have obtained membership of common facility / earried out agreement with actual user for

dzap}ga.}lf act.unl LLSE of haz;ardupf waste, For, | -
Nﬂmlf;.:ﬂnd stamp of sender:. - Date: 2] 1t/2| Signature; f
Dist. & Sdutet, Indi it
Bh s fMTFaATY 20 § 32
Transporter’'s Acknowledgement of Receipt of waste
Stamp: Date: 2 | 18121 Signature:
\\r\_ L‘-\ 2 FG'-:V\\\

Receiver's Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 02/10/2021 4:14PM - Remarks : 1418229

Stamp: Date: Signature:

&
Jue Co,o#



S

Coromandel International Ltd.,

e

Coromandel =2

3204/A, G.LD.C. INDUSTRIAL ESTATE ANKLESHWAR BHARUCH GUJARAT

Telangana - 500003

1-2-10, Coromandel House,
Sardar Pate] Road, Secunderabad,

Delivery No. & Date
Sales order No. & Date

.rn el i) i - 393001 INDIA_

%ﬁ Tax Invoice

E&=
Registerd OfTice: Tax Invoice No. & Date 227 10025810936/ 18.08.2021
Coromandel International limited, Document No. & Date T11716932 [ 18.09.2021

53237621/ 18.09.202]

. T007456/ 18.09.2021

GSTDY Number 24AAACCTRS2KIZ] Mode of transport : By road
PAN Number AAACCTESIK Name of Transport
CIN Number L24120TGI96 1 PLCOO0SO2 LR No. & Date
Dispatehed From PANK-ANKLESHWAR FLANT Yehicle Registration Mo
| Pesticide Licence Mo EWay Bill No -
Dtz & Time of Preparation 18.09.2021 /) 15:33.26 IRN Number e7aibéd 2ddrs e | cOS9fecfbiThlcadd 2583 SeateciBiB0
| Dara & Time O Removal 18092021 /153303 Ship to Party { 57977 )
Bill o Party (57977) GSTIN No. : 24AADFRO395QIZR
GSTIN Na. : MMAADFROZDSONTR Name . RAINA INDUSTRIES.
Na = BAINA INDUSTRIES, Address : 6104A/2/10, G.LD.C. ESTATE, ANKLESHWAR
Address ¢ 61044210, G.LD.C. ESTATE, ANKLESHWAR Dist:BHARUCH
Dis: BHARUCH 393002 GUJARAT INDIA
393002 GUJARAT INDEA

Fayerlnafoemation ( 57977) | Payment Due Agningt advance payment only | Due an Amaun
Nipes SRR TR | Delivery Terms ;| FOL - Free on Larry 18092021 73,014.00
PAN: AADFRO3950Q ‘
Address: 6104A/2/10, G.1D.C. ESTATE, ANKLERHWAR
|Sio| HSN Code | Tax | Prod Code Deseription Batch | Noof | UOM | OTY MFGD4 Rate/Unit | Discount/ | Gross Valee | Net Value
Rate Cases EXF In nit
1 | 28151110 | 18% | C3030 SPENT CAUSTIC (NAHS) NMSPC253 KG |4951.00( 0000001 3.01 0.00 1490251 14,902.51
00,0004
2 |28151110 [18% | CS030 SPENT CAUSTIC (WAHS) MMSPC253 EG 10240,0| 00,0000  3.01 0.00 30,822 40 30,332.4C
o 00,0000
3 | 28151110 | 18% | CS030 SPENT CAUSTIC (MAHS) NMSPCI64 KO | 5929.00) 00,0000 3.01 0.00 17,845629 17,846.2¢
00,0000
Taotsl Cascs'Bags| 0

&
Jcue Co,o# &
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I
% Coromandel International Ltd., Coromandel &« —
muruaa a 3204/A, G.1LD.C. INDUSTRIAL ESTATE ANKLESHWAR BHARUCH GUJARAT
2 g pp - 393001 IND1A
EiE Tax Invoice
2
El]%ﬁ:

GSTIN Number AMACCTESIKIZ) Tax Invoice No, & Date 24210025810936 / 18.09.2021

PAN Number AAACCTESIR Document No. & Date p TI1716932 /18.090.2021

CIN Number L24120TG| 361 PLCO00ES2 Deliviery Mo. & Date o $3232621/ 18.09.2021

Dispatehed From PANK-ANKILESHWAR PLANT Sales order No. & Date o 7007466/ 1809 2021

Pesticide Licence No

Whether tax 15 pryable under reverse charge: No Freight Tax | Taxable IGST CGST SGET Tatal

Rate | Turnover
Towm! Amount in words:SEVENTY FIVE THOUSAND 1 8% £3,571.20 0.00 372142 572142 75,014.04
FOURTEEN RUPEES
63.571.20 .00 5,721.42 372142 75,014, 04
Details of Receipt Voucher in Case of Advance Received Coin Adjustment 00,04
Date: Tatal Amount 75,014.00
| Ta: 4 on Advances
Note: Place of supply of goods & Name of State : 24 & Gujarat For Coramandel International Limited
Heceiver Signoture & Rubber Stamp Progared By Authaehed vigmaton
&
[ B



/18121, LE2ZPM

1 4z-1.'\hv Bill System

e-Way Bill

E-Way Bill ho; 6213 3308 2611

E-Vay Bill Date; 18/09/2021 03:53 PM

Generatad By: Z4AAD FRO39 5017R - RAINA INDUSTRIES

Valid From: 18/09/2021 03:53 PM [100Kms]

Valid Uniil 18092021

Part- A

GSTIN of Suppiier 24AMACCTEEZKAZ), COROMANDEL INTERNATIONAL LTD.

Plece of Dispatch Ankaleshwar, GUJARAT-333002

GSTIM of Redipient 24440 FRO33 5Q1ZR RAINA INDUSTRIES

Place of Delvery ANKLESHWAR,GUJARAT-393002

Document Na. 24210025810936

Docurment Date 1808/20219

Transachon Type: Regular

Value of Goods " 75014

HSM Code 28151110 - SPENT CAUSTIC NAHS

Reeson for Transporistian Irnward - Supply

Transparter ZAANFPPESIELIZH & K PATEL TRANS

Fart-B
Wede Vehide/! Tranm From Entarud Dutn Entered By CEWE ha, Nl Vehdnfo

DooNoa O ™ any) (e wmy)

Feoad GIEIT20 1 Anaisarwar TR0 03:53 PM 24AADFROIISOITR

B0

nttps: Mewaybiligst govin/Bill Generatior/EBPrint.aspxPewh_no=6213330826118cal=1

&
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Raina Industries [15534 Manifest No: CO[J}’
( Hazardous Waste Manifest ) 1408651
18/09/2021
‘t'o be forwarded by To be retained by the Operator of the facility after Signature.
Sender’s Details
Sender Name Coromandel International Limited (Formerly Coromandef Fertiliser Limited) [15092]
Address GICC INDUSTRIAL ESTATE, AMKLESHWAR-02 Taluka :ANK DistctANK Pin po:393002
Contact Details | 7069002856 GPS Coordinates Lat 1216200 Long 173.0500
vinodjha@ coromandal. muregappea.com
Receiver's Details
State Gujarat | 1ype of Fadiiity Actual user (within state)
Facility Details | Raina Industries [15534]
Contact Details |9820333584  raina@mshsindia.com JEPS Coordinates Lat :21.3700 Long:73.0000
Address —, = Taluka :ANK Distict:ANK Pin no:393002
Waste Details
Waste Detaijls [I~B~832~0xides and hydroxides except those of hydrogen, carban, silicon, iron, 2luminum, titanium, manganese,
magnesium, calcum
Waste Intended |Recycling Total Qty 21.120MT Cansistency |liquid
for
Transporter Details
Name K PATEL TRANSPORT | contact Details [9426163320 kpateltrans@gmall.com
Address 303/C/12 TULST KUNJ SCCIETY NEAR MARATHI SCHOOL District ;Bharuch Taluka :Bharuch
Vehicle Detzils
Vehicle no GI0272941 GPS Enabled Yes  |Type of Vehicle [Tanker
Driver name HARIKESH Driver Contact No 9925712256
Waste Transportation Details
Vehicle Depart. | 18/09/2021 4:00PM | Number of Drums 0 Loose Waste [0.000
Remaris SPENT CAUSTIC Mo of bags 0

Sender’s Declaration
1.1 herehy declare that contents of the consignment are fully and accorate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road
according to applicable national govemment regulations.

2. 1 hereby declare that we have obtained membership of commeon facility / carried out agreement with actual user for
disposal/ actual use of hazardous-waste.

Name and stamp of sender: ' : . - Date:

Transporter’s Acknowledgement of Receipt of waste
Stamp: Date; Signature:

Receiver’s Certification of Receipt of Hazardous waste
In Principal Approval Detalls :Accepted - 18/08/2021 2:51PM - Remarks : 1408651

Stamp: Date: Signature:
Print by 15082 @ 18/09/2021 02:56:45 PM 1( Through XGN) (N W
&
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FMC

TAX INVOICE

(Section 31 of CGST Act, 2017 & SGST Act, 2017)

Triplicate For Supplier
Page 1 of 2

Supplying Location

Cheminove India Limited
&/o Pancll Site 2

GSTN:
Pasticides Lic No.:
Fartilizer Lic No.:

RAINA INDUSTRIES

Piot No. 27+28, GIDC Estate

248AAMCLI11TETIZS

Buyer: Sold To/Ellled To (00B8D25782)

SHADE NO. A-2710 , GIDC

Involce No:

F22024900423
Invaice Issue Date: 08-02-2021
Sales Order Mo 70971

Delivery Note Mo.: 80225182

354116 Panoli

India Ref Mo: 80132810
Customer PO MNo.: Order no.354
FO Data: 08-02-2021

Place of Supply: 24 Mame of State: Gujarat Dellvery Terms:  EXWWAREHOUSE

Payment Terms: 60 days from involce date

Payment Due Date; 09-04-2021
18,555.00
18,555.00

Gross Welght:
MNet Weight:

Consignee: Ship To

RAINA INDUSTRIES

(00BB025782)

SHADE NC. A-2/10 , GIDC

AMKLESHWAR ANKLESHWAR
PLOT NO 6104, PLOT NO G104,
397002 ANKLESHWAR-BHARUCH 393002 ANKLESHWAR-BHARUCH
li India
Place of Supply: 24 Name of State: Gujarat Place of Supply: 24 Mamea of State: Gujarat
GSTN Na: 24AADFRO395Q1ZR GSTN Na: 24AADFRO385Q1ZR
PAN No: PAN MNo:
Pesticides Lic No.:
Fertllizer Lic No.:
SMo. Product Code & Deseription HSN Code Quantity UOM  Unit Rate Tax Rate Value Rs.
00001C 11000153 2B309010 18,555.00 KG 5.50 102,052 50
SODIUM HYDROGEN SULPHIDE_TC Taxable Value 102,052 50
CGST 8 % 9,184.73
SGST 8 % 9,184.73
| Irvolca Amaourt 120.421.96
‘Whether the GST is payable on REVERSE CHARGE basis - No | Total Net invoice Amount 102,052.50
| Total Discount Amount: 0.00
' Total Taxable Value: 102,052.50
Total CGST Amount In words: gﬂmmﬁwﬂ:ﬁlﬁ”md By 1ot CGST Amount: 9,184.73
Toteu .::EIBST Amount In words: gfmﬁ%ﬁ;ﬁ::ﬂ%’:gu"dm Eagty: Total SGST Amount: 89,184.73
Total Involee Value: 120,421.98

Total Invaice Valus In wards:

Rupes One Hundred Twenty Thousand
Four Hundred Twenty-one And Ninety-six
Palse

Nama of Transporter ©:  JAY BAJARANG ROADLIN

IRN : b3!0c8feblcBETcc002cde20863c4d 53800996 8cB58aebaladol 19I93171C

LR No.: 3051/08.02.2021 Acknowledgment Date: 2021-02-08 15:39:00
Vehicle ho: GJieAaloaso Acknowledgment Number:  182110354118808
GST Wayhill Na.:

BATCH DETAILS
SN, [ProductCode [Batoh  |WgDate |Exp.Date |0SCCTR.  WEEL  Weght  [Boxes  |Koiher
000010 11000153 0000030377 |07-02-2021 06-02-2022 1KG = 1KG 18,555.00 18,555.00 0 0.00
TOTAL 18,555.00 18,555.00 0

DECLARATION

"We declare that the supplier price shown above is sole conslderation & certified thal particulars given above are true and correct and the amount
indicated represents the price actually charged and that there is no flow of additional consideration directly or indlvectly from the reciplent.”

Beneficiary Name: CHEMINOVA INDIA LIMITED

Beneficiary Bank Name: CITIBANK, N.A.

Beneficiary Bank Address: Nirma! Building, Ground Floor,
Barrister Rajnl Patel Marg,

&
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Triplicate For Supplier
TAX INVOICE PP
I Mc Page 2 of 2
(Section 31 of GGST Act, 2017 & SGST Act, 2017)
Involce Mo: F22024900423
Invoice lssue Date: 08-02-2021
Next [0 EXpress Tower ang GR2 Mall, For Cheminova India Umited

Meriman Polnt, Mumbal-400021 Indla.
Beneficlary Account No: 0009670002 (INR)

Beneficiary Bank IFSC code: CITIO1 00000 W

Authorized Signatory

Registered Address: Cheminova Indla Limited TCG Financial Centre, 2 Floor, Plot No. ©-53, Block = G, Bandra Kurla Complex, Bandra {Easi), Mumbai -
400038 CIN: U24100MH1386PLC03862T7, PAN: AAACLI11TE, WEBSITE: #www.ime.In, Tel. No. # 022 - 67045504

&
Jue Co,o#




E-Way Biil System 11tlp5:|’f‘ﬁwaybiIlgst.gnv.in.fBii]Genera:iun.-'EEFrinl-aspx?awb nu%‘iiﬁ
. 1 5 - { idn
R
NATION 3
E - WAY BILL SYSTEM Wotax
' MARKET

e-Way Bill

E-Way Bill Ma: 6412 6538 7960

E-Way Bill Date: 08/02/2021 04:32 PW

Generated By: 24AMA CL11Y TE1ZS - CHEMINOWA INDIA LTD

\alid Fram: 08/02/2021 04:32 PM [12Kms]

Valid Until: 08/02/2021

Part-A

GSTIN of Supplier 24AAACL 111 TE1Z9,CHEMINOVA INDIA LTD

Place of Dispatch Bharuch,GUJARAT-394116

GSTIN of Recipient 24AAD FRO29 5Q1ZR ,RAINA INDUSTRIES

Placa of Delivery ANKLESHWAR,GUJARAT-393002

Diocument No. F22024900423

Document Date Dam2:2024

Transaction Type: Regular

Walue of Goods T 120421.96

HEN Cods 2830 - SODIUM HYDROGEN SULFHIDE TC

Resson for Transportation Cutward = Supply

Transporter 24ALVPPO406D1ZA & JAY BAJARANG ROADLINES

Part-B

Mode ‘ahich | Trans From  Enared Datz Enisrad By CEWE Multi
Do Mo & DL N, Vah.infa
(i amy} (it any)
Foad  GUIEALCESD & 3051 & Briaruch  0B.02-2071 04:32 TMAAACLINTEITS - .

DR PN

LRI

Powersd By National Informatics Centre

] of 1

&
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Raina Industries [15534] Manifest No: Oﬂ“‘ v 4
( Hazardous Waste Manifest ) 1246479 = py i
08/02/2021

To be forwarded by To be returned to the transporter by the operator of facility/recycler after
accepting waste.

according toa

Sender's Details
Sender Name Cheminova India Ltd( Intermediate Div ) [15016]
Addrass 5 Teluka :ANK Distict:ANK Pin no:3941L6
Contact Details  |7229010777  gjay.bharambe@ime.com IGPS Coordinates jLal: 121.5500 Long :72.9900
Receiver's Details
State Gujarat |Type of Facility Actual user (within state)
Facility Details  |Raina Industries [15534]
Contact Details [9377540232 raina@mshsndia.com IEPS Coordinates Lat :21,3700 Long:73.0000
Address -~ Taluka :ANK Distict:ANK Pin no:393002
Waste Details
Waste Datails [~B~E2 3~ Metal Hydrogen Sulphates
:asle Intended |Recycling Total Qty 18.555MT Consistency |Nquid
r
Transporter Details
Name Jay Bajarang Road Lines |contact Details |e825331902 jaybajarangroadinesank@gmail.com
Address A-141,Ganesh residency, 500 Quarters Road, Ankleshwa, Near sardar park Chokdi Ankleshwar District :Bharuch Taluka :Bharuch
Vehicle Details
Vehicle no G] 16ALIDEED GPS Enabled Yes |T'|pe of Vehicle |Tanker
Driver nama Rajendra PFal Driver Contact No 099817709
Waste Transportation Details
Vehicle Depart. [06/02/2021 5:00FM |Number of Drums o Loose Waste [0.000
Remarks Sodium Hydro Sulfide. No of bags ]
Sender’s Declaration ¢

1. 1 hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for ransport by road

licable national government regulations.

2.1 hereb ftird Mribaye have obtained membership of common facility / carried out agreement with actual user for
disposaly/abtual use flpeardous waste
& N
NGy ) 1S @-——-—"
Name stamp of sen Date: 8] P_‘é‘ ]& | Signature:
N A

e it oy

"-".ﬂh!-:'_? '-.5"‘:';]
Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature: @%,

Receiver’s Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 08/02/2021 3:50PM - Remarks :18.555mt

Stamp: Date: Signature:
Print by 15016 @ 08/02/2021 03:52:10 PM 1(Through XGN) [N
&
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DUPLICATE COPY
MERCHEM MIKSFM2/00
(lesued under section 31 of the Central Goods & Service Tax Act, 201T)
MERCHEM LIMITED - PANOL| Bill To: Invoice No.: MP2012200264  Date: 01/03/2021
PLOT NO:24 & 24/1 Raina Industries PO.No.:  VERBAL Date: 011032021
SI0C INDUSTRIAL ESTATE, Plot No.6104, LRNo: 0551 Data:
PANOLI Shed No A-2/10, GIL.D.C. Area, e
Gujarat - 3324118 Ankleshwar 393002 Transporter: SHREE HARIOM TRANSPORT
India. PAN MNo: Vehicle No.: GJ-05-BT-9478
Phona ;+81 5432674441 GSTIN: 24AADFROISSQIZR Time of Supply: Due Date:  08/03/2021
Email  : pawan@marchamin State Code: 24
Our PAN : AABCMS9660 |
Our GST ; 24AABCMES6603Z) [Ship To:
Qur CIN ; U24200WE19MPLC240045 |Raina Industries
State Code 1 24 Plot No.6104,
Shed No.A-2/10, G.1.D.C. Area,
Ankleshwar 393002
PAN Mo:
GSTIN; 24AADFROIISTTEZR
State Code: 24
o No, of Rats | Taxable Value GST% Total Value
SN |Product Dascription PKGs | LOM City (INR) (INR) CEsT (MR) | SGST (INA) (INR)
1 Sodium Hydrosuiphide - NaHS g0 WG 6000 12 174,304 9% 2% 1.34,878.72
HSN Code 2831 Mattwt (G} : 0 10,287,368 10,287.36
|
—— | Tebagines I T Pay [Tﬂld Oty : BO16.000 KG
af acourt Amoonk n.nn]umsa Mama:
Romars: TAX% Tokal Amourt
Total Net Vs lue 11434 MR
CE3T @ 8% 128738 MR
SGST@ 2% WI8T36  INR
Taotal GET 2057472 IR
IRN No.:
Place of supply @nd name of slate (In cass of inter stats (radafommercs) Gugaral | 24 Debit AIC No. 210229 [Gmu Amount 134 878.72
TAX |5 PAYABLE ON REVERSE CHANGE 7 NO Add DN Amount;
E-WAY BILL (EBN] NO, : Lass O Amount:
ELECTRONIC REFERENCE NO. & o prET
CERTIFIED THAT THE PARTICULARS GIVEN ABOVE ARE TRUE & CORRECT Round cff.
INTERNAL DOCUMENT NO .+ 2200000343 Ameunt Payable: 134,679.00
Amnemnl in wonds Faipees ONE LAKH THIRTY FOUR THOUSAKND EGHTHLITPFIE'DSE\"ENT\" MINE Cinfy, a
For MERCHEM LIMITED » PANCILI BHANGH |
Patel
By Autnorized Signatory
Ragd Ofice: 9A, 8th Floor, Sakel Apartments, 2, Ho Chi Minh Sarani, Kankaria Estates, Park Stree| anes, Kolkata, Wesl Bangsi-To0071
Elﬂumamu Jurisdicticn. All Dile will B2 BUE|eE to Intarest @ 16% F.A, + 1% GST T not paic within 21 Cays from (he cote of ViR
|Thia is a computer ganorated stutionary

&
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E-Way Bill Systam

E - WAY BILL SYSTEM '#ﬁ -
3 g 7
“&l MARKET
e-Way Bill

E-Way Eill No: 6812 7331 0683

E-Way Eill Date: 01/03/2021 05:34 PM

Generated By: 24AAB CM596 €603 - MERCHEM LIMITED

Valid From: 01/03/2021 05:34 PM [12Kms]

Valid Until: 0240372021

Part-A

GETIN of Supplior 24AABCM526803Z1 MERCHEM LIMITED

Place of Dispatch Bharuch,GUJARAT-394116

GSTIN of Reciplent 24AAD FRO38 5Q1ZR ,RAINA INDUSTRIES

Plsce of Dalivery ANKLESHWAR, GUJARAT-293002

Document No. MP2012200264

Document Date 01/03i2021

Transaclion Type: Ragular

Value of Goods T134878.72

HSN Cade 2831 - 50DIUM HYDROSULPHIDE - NAHS

Raason for Transpariation Outward - Supply

Transporter 24A0BPP4026G126 & SHREE HARIOM TRANSPORT

Part-B

Mode  Vehicle | Trans Entarad Date Entared By CEWENo.  Multi Vehinks
Doc Mo & Dt (If &) {If any)
Rosd  GJOSETS4TE 0032021 053 PM  MAABCMERSEDAD
IR

Powered By MNafional Informatics Centre
https://ewaybillgst. gov in/BilGeneration/EBPrint aspx?ewb_no=881273310683¢kal=1 10
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Raina Industries [15534 55 Manifest No: Cﬂpy 3'
( Hazardous Waste Manifest ) 1266680
01/03/2021
To be forwarded by To be retained by the Operator of the facility after Signature.
Sender’s Details
Sender Name  |Merchem Ltd [25332]
Address =~ Taluka ‘ANK DisticzANK Fin no:354116
Contact Detalls 7069110181 rb.vish‘wanal.h@ﬂarmem.lnjﬁl’s Coordinates |Lat 121.5900 Long :72.9900
Receiver's Details
State Gujarat |Type of Facility Actual user (within state)
Facility Details  [Raina Industries [15534]
Contact Details 9377540232 raina@msbsindia.com IGPS Coordinates Lat :21.3700 Long:73.0000
Address —~= Taluka *ANK Distict: ANK Pin no:393002
Waste Details
Waste Details 1I~B~B30~Salts Of Per-Adds
Waste Intended |Recyciing Total Gty B.O1EMT Consistency |[liguid
for
Transporter Details
Name SHREE HARIOM TRANSPORT |Contact Details |9377540232 raina@msbsindia.com
\ddress Plot no. A2/6104/10,GIDC District :Bharuch Taluka ,GIDC ANKLESHWAR District :Bharuch Taluka :Bharuch
Vehicle Details
Vehidle no GIOSBT2478 GPS Enabled Yes |Typeof Vehicle |Tanker
Driver name VIPIN Driver Contact No 6391028451
Waste Transportation Details
Vehicle Depart, |01/03/2021 5:15PM [Number of Drums o Loose Waste !ﬁ.ﬂlﬁ
Remarks NAHS Solution on 100% basls No of bags 0
Sender’s Declaration :
1. I hereby declare that contents of the consignment are fully and accurate described above by proper shipping name
and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road
according to applicable national government regulations.
2. I hereby declare that we have obtained membership of common facility / cammied out agreement with actual user for
disposal/ actual use G hazardous waste.
e PN }
(S( e Yo \ 8N E\DN\Q/
Name and stamp of sénder: | Date: 4 |9 T\ VY ignature: J
Y/
Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: O\ \Q 7\ 524 \ Ww:
A Uk
Receiver’s Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 01/03/2021 4:57PM - Remarks :6.016 mt

Stamp: Date; ~ Signature:

Print by 25332 @ 01/03/2021 04:59:01 PM 1( Th;{nugh XGN) m |
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NVOICE

{FOR SUPFLY OF TAXABLE 0J0D3 UNUER 5'511 CGSTACT, 2017 READ WITH RULE 46 DF CGST AULES, 2017)

NOCIL LIMITED

DAHE] AMBHETA ROAD AMEHETA, FLOT NO, 128 A | # 13 B4 | DAHE] INDUSTRIAL ESTATE,

§¢ -

o

Céde

Bharach, Gajeret, Ef!mnsiI.:Fl l:arg- y .
CIN - Le99INH | 96 1 PLOG L2003 J¥zaan,
email ID ;- salesadmn bar@nocilindin codAn 150 9001, 1SO 14001 & 1SO 45001 CERTIFIED COMPANY) BUPLIGATE FOR TRANSTORTEN
NAME, ADDRESS, GSTIN & STATE CODE OF "BILLED 70" | A INVOICE NG Y3AR030038 DATE - D?,jg ¥ E o4 3
= B A
RAINA INDUSTRIES - 1000048 POND ) I — n [ eirie) f
PLOT N, 6104, SHED NO.A-2/10, (@DC AREA, BCNOTEND. :|O&< — fDﬁ.TE -Ué’»’c PlAoc
T = bl
ANKLESHWAR GUIRAT UE:“::EL;O:;&‘ = i A ‘ ;F::’T‘IﬁET ,‘Ba’i‘%ﬂi’“ BT
ANKLESHWAR, Gujarst L (X116 v6 509 ot
Iodin - 333002 NAME, ADDRESS, GSTIN & STATE CODE OF
) CONSIGNEE/SHIPPED TD :
CETIN LIAADFROIZIQIZR HADNA INDUSTRIEE .
STATECODE: 34 PLOT NOLE104, SHED NO.A-1/10, GIDC AREA, Eata & ﬂinu of ,
Placsalupsly: Oujarst ANKLESHWAR, GUIRAT SR 1545 TR A 1
ANKLESHW AR w-" Indin 393002 Dmﬂ a ﬁmﬂof
COOTIN ; AADFROIPIQIZI ol Removal :
Stme Code : 24 j O
PLACE OF SUPPLY : ?% Gg LE) |
HEMN 36121090 : Prepated Rubber Accelerator | HEN 38123510 ; Anti-cxidants for Rubber IHSH +IBI23I00 - TI'IQ.[HEH 29251300 ; Pre-Vulcan zation Inh biter :
Payment due s per General conditions of Sale, Interest will be charged from the due date till the date of payment. | Tax Declaration on the reverse.
SUPPLIER'S/PRINCIPAL'S -
(i) STATECODE :
(i) JURISDICTION
i BASIC SALE -
; . PRICE TOTAL VA
CUSTOMER DESCRIPTION | BATGH g QUANTITY REJKE H W.T._?ETfLTp
FRODOUCT IDENTIFICATION NO. | HSN N B KGS R — ; s RS
CODE INIT PACK RATE OF TAX (RS (RS
| "l
FIG001200  NasH (5202 X1 520200 25,000 130,050.00 153.4]
HEN NO.28301000 KO KQ SGST @9 11.704.50 |
HISROOTS 5202000 JGST @t 11,704.50 0
TOTALS {3202 ) 202,00 0.000 130,030.00 133,459
BAOKEQ SGST @ 11,704.50 ‘
COST @9% 11.704.50 \
\k |
GROSS WT (KGS) : 25650, TARE \WT (KGS) : 9290, NET WT ( Ki':ih : 16360, 1"|
NaSH Strength 31.80 % on 100% QTY ( KGS ) : 5202 ‘l
VALUE decl. on 100% basls.
%eal No. 004294,004219,004205,004226, G
Certified that the perisilars given hereln are rue and cormeg!
WHETHER TAX PAYABLE ON REVERSE CHARCE BARIS - N0
cret—aes e s A
Total CHGT : ELEVEN THOUSAND SEVEN RUNDRED FOUR Rupscs PIFTY Paias HWNDTE?}%A;E La4nw
Tertal IQET : KIL
TOTAL YALUD = ONE LAKM FLFTY THREE THOUSAND TOUR HUNDRED FIFTY NING Rupess h
Y
Thie malerial mentioned aliave dre received |n good arder and enndilion, dlong . i For ROCIL LIM
with foliow(ng dotumants |
%-W&v Bill Mo _,‘_:{g, | ? -0 9 78/ ;E 50 Duzuaﬁjabd{o ﬂi:.‘fﬁepareu B
Tax lnvaice "Duphcsie far Transporter™ 1 L4 H ATBE#GE' IPF
15.! TREM Card B{ ?/ AUT 5 [ /
M) SO0 s '} Mos. T F Lr X F‘HE-PRFNTED‘d, vy
i - Stonature of the Receiver L'ﬁ\ eckad By ER. NO 3 B 2 2 o l ,ff

&
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Government of India
e-Way Bill

1. E-WAY BILL Detalls

e'ay 3ill No: 6012 0925 2850 Gonaraod Dalo)0B/0E/2020 04:44 PM Gonoralod By, 24AAA CN441 2E1Z3  Valid Uplo: 0010812020
Moda: Road Noprox Dislanea: 5Tkm
Type: Qutward - Supply Document Details: Tax Invoico - 8242050036 - 0B/0BF2020 Transachon lype: Hegular

2. Addross Delzils

From To
GETIN : BAAL TNAAY 2E1ZD GETIN - 24840 FRO39 50128 a
DG LIMITED AAINA NOUSTRIES
I AT EUMRAT |
i Plspuie) From = SEpTo = |
FELEIT NG, 12401 DANE. INOLUSTRUAL ESTAIY PROIT HO 0704 |
I DAlES . SHED NO -2 10 8108 ANHLESHWAR
AN TAL BILLUARAT-352'1 50 AN FLESHWAR, GLUATAT: 363003 I

. 1. Goods Detaile

| HEN PFroguet Home & Dese. Quantity Taxable Amount Tax tate {C4+S+H+Consilogs
Codo Rs. Non.fdvol)
L28301000  F364001200 & NaSH SE02.o0 13005000 2.000+9.000+ MEA0.CO0+0.00
! KGS
Tal. Fawble Ay T 130050, 00 COSTAMI E11T04.50 SGSTAmIT 1IT0E] IGET ami TLOD CESS Ami 70,00 CEBS Nar.Adval A T00D
Oirer Al ¥o.00 Totsl lew.Amt ¥ 453454.00

4, Tremspodalion Deluils

Transpones 11 & Name T 2EAGHPIITIIG2Z0 & BANAS BULK CARRIER Transporier Doc. No & Dale © 1062 & DEADER0Z0

5. Wehicle Oelaile

| WMo Vatdels | Traig Fraiil [Eriored Duté ERtired Uy CEWE Wa, Ul Ven.inte
Dae Mok DL {17 mery] {1 ang)
Pgd CUNEEST & 1063 & DROOGIZ0 AMBHETA GADBRAIN 04 14 P TAAAACNS 1 BEIZY

e

Powered By Nalional Infarmalics Cenlre

&
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Raina Industries [I55;4]58 Maniest No:  (Conyy 3

( Hazardeus Waste Manifest ) 1114684
08/08/2020

To be forwarded by To be retained by the Operator of the facility after Signature.
Sender’s Details
Sender Name NOCIL Ltd { Formally National Organic Chemical Industries Limited) [31700]

Address == Taluka VAG DistickBHA Pin no:3%2130
Contact Details 9426694380 mahesh.patei@nocil.com |GPS Coordinates |Lat :21.4000 Long :72.3500
Receiver’s Details
State Gujarat |Type of Facility Actual user (within state)
Facility Details  |Raina Industries [15534]
Contact Details  |9377540232  raina@msbsindia.com IGPs Coordinates Lat :21,3700 Long: 73,0000
Address === Taluka :ANK DisHeb ANK Pin no:383002
Waste Details
Waste Details 1~26~26,1~Process Waste Sudge/Residues Containing Adid, Toxic Metals, Organic compounds
Wasta Intended |Racycling Total Qty 16.360MT Consistency |liquid
for
Transporter Details
Name BANAS BULK CARRIER | contact Details |9824117781 bbcankleshwar@yahoo.com
Address Plst no. 2900/6, Nr. Atul Lid, GIDC ANKLESHWAR District :Bharuch Taluka :Bharuch
Vehicle Details
Vehicle no GI16X6307 GPS Enabled Yes  [Typeof Vehicle [Tanker
Driver name NAJAR SINGH Driver Contact No 0824117781
Waste Transportation Details
Veehicle Depart.  |DB/0B/2020 10:15AM TH umber of Drums o Loose Waste ] 16.360
Remarks NASH Mo of bags i}

Sender’s Declaration

L. 1 hereby declare that contents of the consignment are fully and accurate described above by proper shipping name

and are categorized , packed, marked , and labeled , and are all in all respects in proper condition for transport by road

according to applicable national Eovemmenr reguhnn ns.

|2. I hereby declare that we have obtained membership of comnion facility / emried out agfeemen
e

ciual user for

ﬁi uéuilia'- achLilﬁ'i‘ il_rip EﬂHﬁazarduus waste, 3}
PLOT NO. 12/A/1, %
S IRGE 2 mBAATE o AHE) Date: \/“

NR AMBHETA, VILLAGE,
BHARUCH, GUJARAT - 392130

Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature:

Receiver's Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 08/08/2020 3:57PM - Remarks
rrainaindustries@hotmail.com

Stamp: Date: Signature:
Print by 31700 @ 08/08/2020 03:57:34 PM 1( Through XGN ) [n
&
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Eea NOCHL LIMITED.

- [Document Types -
.| Document No= "= =
- *| Document Date-" -

[ Natire of Transaction-|iNTRA . *

7. TREM GARD }rﬂﬁ :
|2.coa Nos. ‘?&
—{3. TAX INVOICE Signature of Raceiver |Checkedby- 227

159

% _: GSTIN-EMCWEE‘?ZS =

: Nnml lelied-ﬂahﬂj

'PLDTNQ 12 A-1 3-8 DAHEI INDUSTRIAL ESTATE, DAHEU AMBHETA

agan.ams}iémeMmm Guinrnt DAHE! 302130
. Stalat:m:te - 24,

: ~ - TIRN- d1aer;2?1:&7&2?23&54442cbf5229933t3e~m23dfh55b931 66;:43b345baaa06¢2
L TEWAY Bl 53-1233&95537 i

EWE Datﬁ- ‘I-E 11 202[!

, TRANSAC']’IDN n RS

El.is!nm PO Ref-

2 Inwme Ealegal?

C [Pobme - fozondean

A Tax Ipvoice

{mazbooned ;-

[LRDate- < [tz o U [ B

1831200 ©

- | Transporter Namie Banss Bulk Casiier

| Date- 13 1 2020

= |VehiceNo- -~ *[cueamsst o

TOTAL CGST - FOURTEEN THOUSAND SIX HUNDRED FORTY FOUR Rupaes EIGHTY Paise
TOTAL SGST - FOURTEEN THOUSAND SIX HUNDRED FORTY FOUR Rupess EIGHTY Palsa

- |Preceding DoaNo- = fua- .- |Sales OrderNo- |3s012887 - " - Gito & Time of 13
| Preceding Doc.Date- [NA oo " IDelivery Nox = | poassida;. == - - [romnpt e - L5
e Pﬂﬂﬂ DR et = = T s -ry. -~ M i TS ﬂ.mg,ﬂ,mggf e -I-'?-'-'Iiinu’ﬂ-:"n
IGST on INTRA- No Freight- To PAY/PREPAID P — \a%as
BILLED TO - 1000048 SHIPPED TO - 1000048
NA INDUSTRIES . RAINA INDUSTRIES
PFLOT NO.6104, SHED NO.A-2/10, GIDC AREA, PLOT.NO.E104, SHED NQ.A-2/10, GIDC AREA,
ANKLESHWAF& GIJJRAT ANKLESHWAR GUJRAT 4
-303002 ; ' '
PIN CODE- - _39301)2 PIN CODE- 383002
Place of Supply-  ANKLESHWAR Place of Supply- ANKLESHWAR
State Code- 24 (Cujarat) State Code- ..* 24 (Gujarat)
GSTIN- 24AADFRO395Q1ZR -GSTIN-' == 1ZR
3 Frod HSN | vomM | | Ne.ef ; I bl T Total T
f:; E[.I?::r::;r Uaﬁl;:ri p:'i:r:n ! I{E%S !0 ilw‘ ug ﬁ?*{m‘l =3 Iue_‘ Tai)rtpr?{aﬂ:n Sk Ta!.tl'ztlLt:m
Product Batch No. ‘ HAGS M YATR3 of Tax
Code e e———r—
FaB4001200 NaSH 2RI | KB | 8424000 5424000 agon | sz T20p0 | CoST-OR \4e43E0] 192,000.50
=) H35B0178 { SGEI-9%| 1464480
|
__zemllh 19
GROSS WT (KGS) : 28850, T:ﬂ'c!{IJ jK_GMD,_ﬂ ET! j ¥GS ) : 18020.
_ NaSH Strength 30.10 % on 100% QTY | KGS ) : 5424,
VALUE decl. on 100% basis.
Seal No. 005666,005665,005698,005609,005639
TOTAL 5,424.000 [5,424.000 162,720.00 [CGST-9% | 71464480 | 192,009.60
SG5T8% | 14,644.80
VWhathar Tax Da_'fab'e an Havérse Cnarge EESIE - ND TI;S @. 0.075% on TaxVal. + GST 144.01
| AMOUNT IN WORDS TOTAL INVOICE VALUE 182,154.00

- |TOTAL INVOICE VALUE - ONE LAKH NINETY TWO THOUSAND ONE HUNDRED FIFTY FOUR Rupees

The material mentioned above are received in good urder and
c:undittnn aiongw[m below documents -

Prepared By -

‘N12WHC02

FOH NOCIL LIMITED

|t

Auh‘l&f’ s<d Signatory

WH : F :008(08/20 )

PAGE NO.1 OF 1

&
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: '-.-_"édér_ermp?nii_?f.ip::i'ra iy N o
L e-Way Bl U T

* #

£ E-WAYB!LLD-M- e
siWay Bl Mo: 6012 3869 6537
Mode: R;'_‘BF' 54 ‘Approx Distanes: 52km-

" Type: Dutiward ~Supply

Genarated Date: 811/2020 12:07 P

Ganaratod By: 24AAA CN441 2E1Z3. Valld Upto; 1911112020,

Docurmel Petall: Tax Invoics - 9242050084 - 181112020 Transaction type: Regular

L AP i . ; :- s
 Fram, e = - - Ta
GETINTRSAAA CHadt 2210 S GETIN - 2AAAD FROZS SOIZR: -
MociLimilsd-Dat " RAINA INDUSTRIES, -~
& Pty B = : - = e Ta . =
PLOTHO. 12-8-7 + 1381 FLOT NOLEY 04, SHED NOUA-ZND, GIDE AREA.. ANNLESHWAR, GUURAT,
DRHETINDUSTRIAL ESTATE, e
DAMELGHARKT-163120 ANCLESHWAR SUIARAT- 383067
3. Goods Details
HEM Product HNamea & Dest. Quantity Taxahle Amount Tax Rate [C4+5++Cess+Cess
Code Rs. NonAdvol)
ZB307000 & NaSH 424,00 18272000 2000+ 3.000+ G+ 0+0.00
KGS
Tab Tax'hle Amt T 182720.00 CEET AmiT 1464480 SGEETAmIT 1464480 |G5T Ami 90.00 CESS AmLTE.00 CESS Nan Aavol i T0,00

Diner Aol T144.01 Totad [nvAmi T 18215400

4. Transportation Details

Transporier 10 & Name | 24AGKPJ4TI4G2ZG & BANAS BULK CARRIER

Transporter Doc. No & Dals : 2116 & 18/11/2020

5. Vehicle Detalls

e Vehicle [ Trans Fram Entered Date Enlered By CEWE hia, Mlt] Ve h.lvia
Doc Mo &4 DL W mmy) {IF )
Hoed EJ1E62B551 & ZHIE & HALTO20 IWTTR020 1207 A TEMAMCINGE 1 IELES = =

M

Powered By National Infocmatics Centre

&

Jue Co,o#




161

Raina Industries [15534] Manifest No: Copy 3
( Hazardous Waste Manifest ) 1178079 £ i
18/11/2020
To be forwarded by To be retained by the Operator of the I‘aulity nﬂer Signntum.
Sender’s Details % = Al e
Sender Mame NOCIL Ltd [ Formally National Organic Chemical Industries Limited) [31?00]
Address === Taluka VAG Distict:BHA Pin no:392130
Contact Details [0426804380 mabesh, pmet@nuulmm IGFS Coordinates _Il.al: 121.4000 Long :72.3500
gig g _ Receiver's Details PR oL e A A P R 24 1
State Gujarat [Type of Facility Artual user (within state)
Facility Details  |Rana Indusines [15534]
Contact Details  [S377540232  raina@msbsindia.com |G PS5 Coordinates Lat :21.3700 Long: 73.0000
Address === Taluka tANK Dlstltt ANK Pin no:393002
b, : s A e S L Waste DEBIE e L e a b I Bt LA /.
Waste Details [~26~26,1~Process Waste Sludge/Residies Containing Acid, Tmuc Metals, Organic compounds
Waste Intended |Recycling Total Qty 18.020MT Consistency |liquid
far
Transporter Details SRR i
Name BANAS BULK CARRIER |Contact Details |s824117781 bbeankleshwar@yahoo.com
Address WREAR ATUL LIMITED ANKLESHWAR l:l:slnl:t ‘Bharuch Taluka :Bharuch
e 3 TR EREE vehicle petalls SN RN R TR
Vehicle no G11675551 GPS Enabled Yes  |Type of Vehide |Tarﬂcer
Driver name Menik Yaday Driver Contact Mo 9327764356
Waste Transportation Details =~ le AR g
Vehicle Depart. |18/11/2020 7:174M [Number of Drums 0 Loose Waste [18.020
Remarks HWasH Mo of bags 0
Sender’s Declaration :
1.1 hereby declare that eontents of the consigmmment are fully and accurate described above by proper shipping name
and are categorized , packed. marked . and labeled , and are all in 1! resneets in nroper condition for transpeit by soad
uuu:HnL to applicable national government regulations.
2.1 hereby declare that we have obtained membership of comman facility / carried out ag l:!nc " al user for

Date:

all actiaah I hazardous waste.
"‘E‘?::rﬂrioqmﬁ o P@/
C. ESTATE, DAHEJ S
flimé-m MildoAGE ;

HARUCH, GUJARAT - 382738

Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature:

Receiver’s Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 18/11/2020 10:18AM - Remarks :18.020 mt

Stamp: Date: Signature:
Print by 31700 @ 18/11/2020 10:26:46 AM 1 ( Through XGN ) [N
&
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Raina Industries [15534] _ Man]_fes[ Nﬂi'
( Hazardous Waste Manifest ) 1178079
18/11/2020

To te forwarded by To be returned fo the transporter by the operator of facility/recycler after
accepting waste,

Sender's Details =
Sender Name NOCIL Ltd { Formally National Organic Chemical Industries Limited) [31700]
Address —— Taluka VAG Distict:BHA Pin ne:392130
Contact Details [3426834380 mahesh patel@nocilcom |GPS Coordinates  [Lat:21.4000 Long :72.3500
' " Receiver’s Details md_'-' -‘-'"_-f -_' >0 ’ R A
State Gujarat |Type of Facility Actual user (within state)
Facility Details  |Raina Industries {15534]
Contact Details  |95377540232  rana@msbsindia.com [GPE Coordinates Lat :21.3700 Long:73.0000
Address s uTaIuI:a ANE BISEICE'MK Pin no: 353!]{!2
T e ‘Waste Detalls;: /R T R I RS
Waste Details I~26~25, L~Process Waste 5|l.ﬂ'QEfRf.‘5]dLiE5 Containing Acld, Toxc Metals, Organic compounds
|Waste Intended |Recycling Total Qty 18.020MT Consistency |liquid
|for
b N Y ANSPOTIEr DELAIS o e e e A
Name BANAS BULK CARRIER |contact petails (3824117781 bbcankieshwar@yahioo,com
Address MNREAR ATUL L[Mﬂ“EDﬂNEG.EEHWAR District :Bharuch Taluka :Bharuch
T A R e R E Ve hile Delal Il e R T ) R e
Vehice no 511628551 GPS Enabled Yes  |Typeof Vehicle [Tanker
Driver name Mamik Yadaw Driver Contact No 0327764396
Waste Transportation Details : _
i‘.‘ehide Depart. |18/11/3020 7:17AM INurrtbcr of Drums Q Loose Waste ;15.[];-_'5
{Remarks NASH No of bags 0
|Sctzd;r s Declaration :
I I hereby deelave that contents of the consigmmant are fully and accurate deserlbad above by prope) shipping nawe
1 wd are categonzed, . packed, marked | and lubeled |, and are ‘.I! in ull respects in preper condition for transport by road
according to applicable national goveéimmnent regulations.
2. | hereby declare that we have obtained membership of common facility / carried out agiéement with actual user for
N O QVeduiFF BDazardous waste.
PLOT NO. 12/A/1, _
GIDC, ESTATE, DAHEJ Q
NRAMBHETAMILAGE, Date:
EHARUCH, GUJARAT - 382130
Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature:
Receiver’s Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 18/11/2020 10:18AM - Remarks :18.020 mt

Stamp: Date; Sipnature:
Print by 31700 @ 18/11/2020 10:26:45 AM 1 { Through XGN ) m I
&
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Raina Industries [15534] Manifest No: @Y&S
( Hazardous Waste Manifest ) - 1178079 Sy

18/11/2020

To be forwarded by To be returned by the Operator of the facility to PCB after treatment and
disposal of wastes.

_ . .~ SendersDetails
Sender Name NOCIL Ltd ( Ful:-r'm-all"| Mational Drganh: Chemical Industries Limibed) [ 31700]
Address === Taluka vVAG Distict:BHA Pin no;392130
Contact Details 9426894360 mahesh.patel@nocil.com  |6PS Coordinates |Lat :21,4000 Long :72.3500
Receiver’s Details
State Gutarat IT\rpe of Facility Actual user {within state)
Facility Details  |Raina Indust-ies [15534)]
Contact Details (3377540232 raina@msbsindia.com ]GPS Coordinates Lat :21.3700 Long:73.0000
Address —= Taluka :ANK Disbct: ANK Pin no:353002
‘ Waste Details] " 5o 0 T i oot - T et 0
Waste Details I:26~260,1~Frocess Waste Sludge/Residues Contalning Acid, Toxic Metals, Organic compounds
Waste Intended |Recyding Total Qty 1B.020MT Consistency |Hguid
for
; - Transportet Details /2 L Aes MO FRE GRS 1
Name BANAS BULK CARRIER |Contact Details [s824117781 bbcanklestwar@yahos.com
Address NREAR ATUL LIMITED, ANKLESHWAR District :Bharuch Taluka (Bharuch
HREEN TR D Vahiclo Datal I SR A T e D e R
|Vehicle no GJ1629551 GPS Enabled ¥es  |Typeof Vehicle [Tanker
|Driver name Marik Yaday Driver Contact No 9327764396
Waste Transportation Details :
ilufe;hic!e Depart. |15/11/2020 FL17AM [Number of Drums (o] Loose Waste Ilﬂ.[:l}!l:}l
{Ramarks MNASH No of bags 0
Sender's Declaration :
Lhershy declare that contents of the consignment are fully and acourete degeribed shove by proper shipping name
und ure categorzed | pJL..¢J. marked , and labeled , and are all in all respeetsin proper condition for transport by roud

i;ccmdmg to applicable national government regulations.
2. 1 hereby declare 1_12&: we have obtained membership of common facility / carried out agfbmcm
dixpa)hdetiallide FE B zardous waste. %
PLOT NO. 1ZIA[,
GIDC, ES1ATE, DAHEJ L55
NesReAMBHERAT WildeACE, Date: e
BHARUCH, GUJARAT - 392123

ith actual user for

Transporter’s Acknowledgement of Receipt of waste
Stamp: Date: Signature:

Receiver's Certification of Receipt of Hazardous waste

In Principal Approval Details :Accepted - 18/11/2020 10:18AM - Remarks :18.020 mt

Stamp: Date: Signature:
Print by 31700 @ 18/11/2020 10:26:43 AM 1 ( Through XGN) [N
&
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TAX INVOICE 1 64 Page 1ai2

(1ssued under Section 31 of the Gentral Goods & Bervice Tax Act,2017) Bupiosia for Tiguspomr
RN [205c31 EoiBae230sa2 Bb6mABEIER 14cT 1 dad DebbaeancdeT Boal abZ4bHd
Bharat GSTIMNo.: Z4AAACBA1Z7A1Z)
RASAYAN LIMITED PAN Mo  AAACBE127A
CINNo.:  L24118DL1983PLC0DAB264
Manf, | Pest. LIC NoT07 DT, 30/05/2012

42/4, Amgd Road, GIDC Eslate, Dahe|-282130,Gujarst, State Gode:24

invoice No.; 2015101028 Date: 20/11/2020 E-Way Bill No.: BA12 3917 6033
Purchase Order No.: 20 Date: Payment Due Data: 21/11/2020

Bill To: Customer Code No.: 7105915 State Code: 24 Ship To: Consignes Code 7105915

RAINA INDUSTRIES RAINA INDUSTRIES

PLOT NO. 6104, SHED NO. A-2/10, B..0.C AREA ANKLESHWAR , BHARUCH , | PLOT NO, 5704, SHED NO, A-2/10, 55.1.0.C AREA
GUJARAT - 283002 ANKLESHWAR , BHARUCH , GUJARAT - 383002
GSTIN No.: 24AADFROIA50ZR Place of supply: GUJARAT GSTIN No.:  24AADFRO3G50Q1ZR

PAN No.: Pesticide LIC No.: PAN No.:

Supplying Locatlpn Bharat Rasayan Ltd.
42/4, Amod Road, GIDG Eslats,Dahej-382130,GUJARAT, State Code:24

Transporier: GR /LR No.: 357 Date: 20/ 1I1EDEG Vehicle No; GJOSETE4TE
Fale Tex % Amount OF Tax [INR)
HSN/SAC| Batch No/ | Dateol | No.Of ; Ratn | Seelal | 4
& o, liem hiafne ot Putty | Mig, | Exp. | Ceses | O [ UOM | A0 TE‘::{::I (nm) | 'GST | GGST | SGST |  IGST COET sGsT Total {INR)
1 wmmﬁ;&“ 2301053 13";“ KB 405 73143 goo| se0 BSH247 | B5L6T B6308.74
Sub Total i} Ta14a 6568287  GS82.07 8630874
UPLID - BRL16D1@SE Fraight 0.00
TCSVvalue 000
Rupees In Words :  Elghty Six Thousand Three Hundred Elghl Rupess Twenty Six Palse Grand Total: BB30B.26

&
Jcue ﬁo,o#




TAX INVOICE
(lssued under Section 31 of the Central Goods & Service Tax Act,2017)

Fage 2 of 2
Duplicate for Transporter

165

=N ‘H!‘mﬂIﬁnmnwnhilﬂﬂmih‘!1dndmhi2waddl?5hc'rﬂ:!l!:ﬁ

Pharat GSTINNo,, 24AMACEA127A1Z)
RASAYAN LIMITED PANMe.:  AAACB412TA
CIN No.:  'L24110DL10BOPLCOAE264

42/4, Amad Road, GIDC Estate, Daha)-382130,Gujarat, State Goda 24

Manf. / Pest. LIG He.:707 DT, 30/05/2012

E-Way Bill No.: 5812 3917 8933

Invoice No.: 2015101028 Date: 20/11/2020
Purchase Order No.: 20 Date:
Bill Ta: Customer Code No.: 7105915 State Code: 24

Payment Due Date: 21/11/2020

RAINA INDUSTRIES
PLOT NO. 6104, SHED NO. A-2/10, G.1.D.C AREA ANKLESHWAR , BHARUCH |,

Ship To: Consignes Code 7108915
RAINA INDUSTRIES

PLOT NO. 6104, SHED NO. A-210, (3.1.0.C AREA

GUJARAT - 333002 ANKLESHWAR  BHARUCH , GUJARAT - 393002
GSTIN No.: 24AADFRO3GEQIZR Place of supply: GUJARAT GSTIN Na.: Z4AADFRD3ASOIZR
PAN No.: Pesticide LIC No.: PAN Mo.:
Supplying Location Bharat Rassyan Ltd. Yy [y ls
4204, mod Road, GIDEG Eslate, Dahej-302130,GUJARAT Stafe Coda:24 .
Transporter: | GR /LR Ho.: 357 Date: 20/11/2020 f.\f.nhigla Mo: GCJO5BETD47S
Terma & Conditions: Remarks: A
i Char iﬂn:mnﬂrmqulh goods o tha carmian
~The claim fpéands he lunsan and

shoiage, and deimagais siaing In lulﬂll.ihﬂlldlll mpde on ihe carrles.
- Iyttt wlll Mdﬂpﬂummﬁ:ﬂlﬂumﬂhnﬂpﬁunhﬂum patied.
- Cerligad thil particulars
- Vinathor Tax Poyabls on e Charge Biasls - Mo
= Fagility |y prvicid 4o rake peyment by slechonie modes ke Ruposy £ LPFNEFT { RTGS,

n abous are et and cdnasl. All alsputns um ta Dalhl Jursdietion anty.

Fegd, Oft:1501.Vikmam Tewar, Rajandrn Prace,Naw Dati-110008 [ INCHA | | Phone: DUVES6E57717 | Fas: 01 143667 100 ] Embl: InksEtharaigrmup oo dn | Webalia: wew.bhamigroup.co in

&
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T 2uruRY E-Vvay Bill sysiem

Sl 166

Government of India
e-Way Bill

1. EWAY BILL Details

sitay Bl Mo: 6812 3917 6833 Generated Date 20M1/2020 02:38 PM Generated By: 24 ARA CB412 TATZ) Valid Upto: 2141112020
Mode; Road Approx Distance: 52km
Type: Outward - Supply Document Details: Tax Involce - 2015101028 -20M11/2020  Trensachon fype. Regular

2. Address Datalls

From Te
GETIN . 24AAR CBAT2 TRIZ) GETIN : 4D FROGS 501 2R
BrAARAT FASAVAN LIMITED FAINA INOUSTRIEE
LI SR OLIRAT
4 Tt patSh From = SsHTo
PLOT MO, 4214 GIDC DAHES PLOT MO 104
AMOO ROAD bt BHED NO A-Z 10 Gl OC AMKLEEHYWAR -
CHAHE ] GLUNRAT-EE2130 AL EEHWARL GUJARAT-153002
3. Goods Dotails
HEN Product Name & Desc. Qua ntity Texable Amount Tex Rate [C+S++Cess+Cose
Cade Rs. NanAdvnd)
ZB30I000  SODIUM HYDROGEN SULFIDE & SODIUM HY DROGEN SULFIDE 18060.00 T3143.00 8.000+5,000+ME+ [.000+0.00
KGS
Tol Taxble Art T 7314300 CEgl At T 658287 SES5T Al T 55828V IEET Amt £0.00 CESS Ami T0.00 CESS NenAdvol Amit T0.00
CHher Amt T4 48 Tote| vt fert € BE308,26

4, Travgpartation Detalls

Transpurter ID & Name Transporior Doe. Mo & Date | 357 B 201112020

5. Vehicle Detafls

I Mo Vehicle | Trans From Ertared Dai= Enterad By CEWB Mo, Multl VehdnTo
Do NHo & Di. [ &y} (H arry)
Fpad GJISETO4TE & 35T & 20172020 CIAHE ) F0A1/202) D238 P 2ABALCBATITAIES - -

BT RSN

Powered By National Informatics Cantre
httpelewaybillnicin/BillGensration/EwayBiliPrintaspxTewh no=681238176833 Ty

i &
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Raina Industries [1 5514 7 Manifest No: C opy 3

( Hazardous Waste Manifest 1179889
20/11/2020

Te be forwarded by To be retained by the Operator of the facility after Signature.
Sender’s Details
Sender Name Bharat Rasayan Ltd.(O|d Mame:Siris Crop Science Limited) [33612]

Address GIDC, DAHE]L- Taluka (VAG DistickBHA Fin no:392130
Contact Detalls | 7046500020 GPS Coordinates Lat :21.4300 Long :72.3500
ajay.gupta@bharatgroup.co.in
Receiver’'s Detaiis
State Gujarat ]T\rpe of Facility Actual user (within state)
Facility Details  |Raina Industries [15534]
Contact Details [9377540231 raina@msbsindia.com JGP‘S Coordinates Lat :21.3700 Long:73.0000
Address —— Taluka :ANK Distict: ANK Pin no: 393002
Waste Details
Waste Details  |II~B~B15~Inorganic Acids {Spent Aclds)
f'l.:h:te Intended |Recycling Total Qty 18.060MT Consistency |liquid
&
Transporter Details
Adame SHREE HARIOM TRANSPORT |contact Detaits [9428587658 SHREEHARIOMTRANS@GMAIL COM
Address C-157, VAIBHAVPARK, VALTYA ROAD ,GIDC ANKLESHWAR District :Ankleshwar Taluka ;Ankleshwar
Vehicle Details
Vehicle no GIOSBETS478 GPS Enabled Yes IT‘]!]:IE of Vehicle ITanioer
Driver name KIYA MUDDIN Driver Contact No 9428587658
Waste Transportation Details
Vehicle Depart.  |20/11/2020 4:30PM INumber of Drums i} Loose Waste |18.060
Remarks SO0IUM HYDROGEN SULFIDE Mo of bags ]

Sender’s Declaration
L. Thereby declare that contents of the consigmment are fully and accurate deseribed above by proper shipping name

and are categorized , packed, marked . and labeled . and are all in all respects in proper condition for transport by road
according to applicable natiopal government regulations,

2. | hereby declare that we have obtained membership of common facility / carried out agreement with actual user for
disposal/ actual use of hazardous waste,

I ASAYAN ETD, o XL T
: B
Name and stamp of sender:: 10 Date: 90 )) gs1p Signature:
i I '.i:-j_ |"'\. |
Transporter’s Ackinowledgément of Receipt of waste 4
-~ £
Stamp: Date: g5+ -Z2en Slgnamre:kl I 7 lf
Receiver®s Certification of Receipt of Hazardous waste
In Principal Approval Details :Accepted - 20/11/2020 4:29PM - Remarks :18.060 mt
Stamp: Date: Signature:
Print by 33612 @ 20/11/2020 04:30:45 FM 1 ( Through XGN ) n |

&
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Coromandel International Ltd.,

e I S

ol Lok 3204/A, G.LD.C. INDUSTRIAL ESTATE ANKLESHWAR BHARUCH ~ COromande!
= M GUJARAT - INDIA
Tax Invoice DUPLICATE

GSTIN Number AAAACCTES2KIZ]
PaN Mumber AMACCTRSIK

CIN Number 124 |20TG | 961 PLCOOCRS2
Tax Payable Under Reverse Charge nNO

Tax Invoice Na.
Document No. & Date
Delivery No. & Date
Sales order No. & Date

. 24190025810552
. 707067840/ 03,10:2019
T S1417111/03.10.2019

14017937/ 03.10.201%

WDO Mo & Mode of Trans . vecbal / By road
Despatched From PANE-ANKLESHWAR PLANT Shipment No & Truck  : (GIOSBTHTS()
Bill to Purty ( 57977 ) Ship to Party [ 57977
GSTIN No. : Z4AADFROISSQLER GSTIN Mo, : 24AADFROIISQIZR
Mame : RAINA INDUSTRIES. Nome ¢ RAINA INDUSTRIES,
' Address ; 610442010, GLD.C, ESTATE, ANKLESHWAR
Aditress : 6104A/2/10, G.LD.C, ESTATE, ANKLESHWAR Dist:BHARUCH
Dist:RHARUCH 393002 GUJARAT Telt
393002 GUIARAT
Tel: /

Payer Information ( 57977 )

Payment Due On

1 03.10.2019 (8FO1)

Name EAINA INDUSTRIES Delivery Terms FOL - Free on Loy
PAN AADFROGIS0 Sales District PTEC -PRC-Techmizel Salsg
Audress 610402010, G1D.C ESTATE ANKELESHWAR:
Snel  Prod Code HEN Code Deseription QTY UOM | Baich |JMFG/EXF Date] BRatelnit | Amoont )
I | 24941 28151110 SPENT CAUSTIC (NAHS) 17120 | TO f 484200 BIRIS.N4
Taxable Amount 31895 04
Central GET 0% 46055
State G5T 9% TA60.55
Sub Toal 07316000
Grand Total 9781500
| Tax Amount- 1492110 I
Trein Text: Coromandel International Lid.,
Nete: Pluce of supgly of goods & Name of State: ANKLESHWAR & GUIARAT R T ou B A
Tax vulue in words: Fourtesn Thousand Mine Hundred Twenty One Rupees Ten Paise T B B R N :
Tatal ¥alue in wards: Ninety Seven Thousand Elght Hundred Sixtesn Rupees y
Date & Time of Prepration: 03102019 & 17:14:15 A jﬁﬁﬁi‘-'ﬂmw
Date & Time of Removal: 03.10,2019 & 17:13:55 ‘Qhﬂ:;
Authorised Signatory
Regd Ofice :‘Coromande! Intemational Lid, ;1 -2-10,Coromandel Houss, Sardar Patel Road Secundermbad-300003, Telangana, Indiz e 1
4 e

Jue C;,o#
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Govemment of India
e-Way Bill

1, E-WAY BILL Duisils
sway B0 Ne: BE11 4084 8505

Mode: Road

Type; Qutward - Supply

Generated Daten03/10/2019 05:20 PM Ganaraled By; 24884 CCTES K120 Valid Upte: 04/ V2018
Aporox Distancs: 100km

Documand Datails; Tax Invoboe - 24130025810552 - 03NIIE0NTS  Transaclion type: Regular

2. Addross Details

From

Ta

OSTIY | 24AAA CCFHS THIE) - GETIN | 248AD FALIS BOTZR N
COROMARDEL INTERMATIONAL LTI, AAMS INCUSTARES
GUIRRAT QUJARAT |
= Dpasch Fmim sEBhinTe 7
O 2, PLOT MG B |
SIEC - SHED MO A 10 G0 SO0 ESHWAR e
GULARAT: Sugacs g |
3, Goods Dalaifa
H5N Product Name & Desc. Ouantity  Taxable Amourt Tax Rate (CeS+hCeysrCens
Cods Ra. Har. Adviol)
ZB1S1110 SPENT CAUSTIC & SFENT CAUSTIC T2 B20895.00 00080004 NE = 0,006+0.00
TON
Tt Tax'bée Ani* 8288500 CAST Aenl ™ T480.55 SE3T Ami~ THE0.55 IEST Aml '0.00 CESS Ami 0,00 CESS NonAdvol Amt ' 0.00
Other Amb 0,00 Tatal Inv.dmt ' 9781510
A, Transporialion Details
Transpoder I0-5 Nama : SHEEE HARI OM TRANSPORT Transpamer Ooe Mo & Gats © 355 & 0300019
5. Vehicle Dstalla
Mods Vandzle | Trans Fram Enjarmd Duba Srfwadd Sy CEWE He Aballf W, ko
Biac Mo & Ot 0wy} {tany}
Road CGIEETSATE & XE8 & 03000 Anralearsar {13-12:2019 O5-35 P JAAAACTTRIEH L]
B} HEI505
|
|
| ©Powared By Natiens intermaties Cantra
[ https:/fewaybiligst.gov.in/BillGeneration/EwayBillPrint.aspx?ewb no=661140848505 10/3/2019

Jue Co,o#
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Form 10
[See rule 19 (1)]

211

8r. Ho.

MANIFEST FOR HAZARDOUS AND OTHER WASTE

Sender's name end mailing address
{including Phone No. and e-mail)

Coromandel International Limited
Flot Mo, 3204, GIDC, Ankleshwar, Dist. Bharcuh,
Gujarat Ph. : 02645 - 545041

2 Sender's authorization No, AWH -828%9 9E 13
3 Manifest Document Mo,
Glvee Haviow TYoshed
4 Transporter's name and address i
; 153 \ejybher  pet-
(including Fhone Ne. and e-mail) .
T : 5NV Iy POV
5 | Type of Vehicle TRUCKTTANKER
6 Transparier's Registration No.
7 | Vehicle Registration No. W30S 3T949rF
9 l S
a Recsiver's name and mailing address Kﬁ il e -!M -
an
10— 2 ln.: t~
(including Phone No. and e-maf) Lloy RID - Awk)
9 Recsiver's authorizalion No,
10_| waste description SPevt” (o hic
Total Quantity | )0 MT
11 | No.of Tanker/Truck My Mos
12 | Phvsiesl Form Lt - Liquid / Solid / Semi Solid
13 | Special handiing instructions and USE ALL PPE’S WHILE UNLOADING TANKER/TRUCK
additional information
| hereby declare that the contents of the consignment are fully and
accurately dascribed asbove by proper shipping name and are
categories, packed, marked, and labeled, and arz in all respects
14 | Senders Certificate in proper condition for transport by road according 1o applicable
national government regulations/
Name and stamp of Coromandaf--2_. Date : 0_5) ) Eﬂj_'
Transport acknowledgment of receipt 3
af Wasles
15
Name and stamp Signature | Date :
Recsiver's certificate for receipt of hazardous and other waste
16

Name and stamp

Signature :

&
Jue Co,o#




OICE Page 1 of 1

Duplicate {or Transporter
{lssued under Seclion 31 of the Central Gonds & Service Tax Act,2017) P A
é" Bharat GSTIN Mot 2Z4AAACBA127A1Z) Supplying Location
RASAYAN LIMITED PAN No.:  AAACB412ZTA Bharat Ri!,ap‘un Ltd.
CIN No.: L24113DL1930PLCO3E2R4 X514 Amod Roed. CI0G
42/4, Amod Road, GIDC Eslale Dahaj-392130 Gujarat, Stale Code:24 Maal, / Pest. LIC No.:707 DT. 30/05/2012 Emi,_nmﬁ;z;gu_g |JARAT, Stafe Cade:24
Invoice Mo.: 1815100806 Date: 27/00/2019 E-Way Blll No.: £211 3909 0670 Removal Tima:
Purchase Order No.: 130 Date: Payment Due Date: 28/09/2019 Delivery Terms: TPY
Biil Te: Custnmer Geda No.: 7105815  Blate Code: 24 Bhip To: Conslgnee Cede  -7T105315 Stote Coda: 24
RAINA INDUSTRIES RAINA INDUSTRIES
P e oy D NO- A-2/10,G.ID.G AREA ANKLESHWAR , BHARUGH . | o\ o7 MO, 6104, SHED NO. A-2/10, G.LD.C AREA ANKLESHWAR , BHARUCH , GUJARAT - 393002
GSTIN No.: 24A4ADFROSS5CHZR Place of supply: GUJARAT GSTIM No.:  24AADFRO395Q1ZR Place of supply:  GUJARAT
PAMN No.: Pesticida LIC No.: PAN Nou: Pesticide LIC No.:
Transporter: SHREE HARIOM TRANSPORT " |GR7LR No.: 354 Date: 27/09/2019  VehicleNo: GJ0OSBT9478
Fate Tax % Amouni CF Tax (IR,
: Bpocial ]
HSWSAG| BalshNoJS | Daleof | Mo, Of Halg Amaurt |
5 Mo, e Mams Code Putty | Mig. ! Exp. | Cases ofy. | uom | 02 [:‘:'hdl::] (NR) | 'GST |cesT 5687 | ST CEST | sGST Tolal (INR)
1 s“:m”ggu'ﬁgf" 28301008 '}Eﬂ KG 415 82211 6 gon| 900 70004 730004 $7000.56
Sub Total o  B2211.5 7400.04 7398.04 g7009.58
B Frelght 0.00
Rupees In Words : Ninety Seven Thousand Ten'Rupees Grand Total: 297010.00
e ooyt st . Fo RS

- T chaim hmdthlhuu'l. lemman and demages mrhiing in iransll shouid b mada on the carders
- frtmems] will be sharged i pes policy IF e paymant s nof paid within giipulsled parod,

- il disputes aro subject o DolH Jutisdilion only

MT:W:«MMEMI Ho

- Corfified Ihak particulnse ghven abova ate trye and comesl,

Rogd. Off. 1501, Vikram Tower, Anjandns Pince i Oalb-110008 | INDIA | | Phone: 01143661191 | Fax: 01143581100 | Emall: Infe@bhamigrhup.coln | Websils) waw. Sharmslgroug co.ld

&
Jue ﬁo,o# R
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1. E-WAY BILL Detalls
eWay Bill ho: 6311 3809 0570. Ganarzied DateZ7/08/2018 06:30 PM

Mada: Road Approx Distance: 52km

Type: Qutward - Supply

Government of India

e-Way Bill

Docuraant Dstalle: Tax Invoice - 1915100804 - Z7/09/2019

47 2 i sysierm

Generated By: 24AAA CBA12 TATZ) Valid Lipta: 28082018,

Transaction type: Regular

2. Address Detalls

Fram Ta
GETIM ; 24448 CB412 TAILI GETIN 1 24AAD FROM SOHER
EHARAT RASAFAN LIMITED RARA INOUSTRIES
GULARAT | GLLARAT
= Dispatch Fram = ! ~Ship Ta =
FLOT MO, 414 GO0 DAHE) PLOTNO 8104
AT ROADTAHE] ™ SHED MO A-3 10 GIDS AMKLESHWRAR -
GLUAAAT3E2130 i ANKLESHWAR G\ ARAT-363002 |
3. Goods Detalls
HEN Product Name & Desc, Quantity Taxehle Amount Taox Rate (C+S3+l+Cess+Cess
Code Ra., MNon.Adval)
28301000 S0DIUM HYDROGEN SULFIDE (NaH3) & SODIUM HYDROGEN 18510.00 B2211.50 8.000+9.000+MNE+0.000+0.00
SULFIDE {NaHS) KGS

Tol Taw'hie Amt T 82211 50 CGEST Amt ®7385.03 SGET Amt #7394 03

Crther Amt T0.00 Total invAmt T 87070.00

KBST Ami 0 00

CESS Amt 000 CESS Moan. Advol Amt £0,00

4, Transpartation Details

Transporter ID & Nama : SHREE HARIOM TRANSFORT

Trarsporter Doc, No & Date : 354 & 27/03/2018

5. Vehicls Detnlls

Maods Vehiche | Trans From Entared Dute Entarod By CEWE Nao, Mult Vohokifo
UocMNo A DL (i any) M anyi
Fosd GJOSETEATA & 354 £ 2TIOBI01S TI00F2010 0830 PM ASACBA1ITATEN - -

I

htips:/lewaybillgst.gov.in/Bill Ganeration/EwayBillPrint. aspxPewh_no=631130080570

&

EPowarad By Malianal Informaties Centra

[l

Jue Co,o#
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FORM - 13 | Copy No.
{ See Rule 7 (4) & (5)) 1|3 |5
Hazardous VWest Manifest (Information of Hazardous West for Dispasal) 2 |als
T
1. Qecupled's Name & Maling Address Z. Qeeupler's Registration No 3. Manifest Documen! No
Bharat Rasayan Limited =
Plot No. 424 Amod Road, = —
GIDG, Dahej, Dist. Bharuch-792130 5. Typeof | - TANKER Transporter's Reg. No
Vehical { TRUCK
7. Vehical Reg, No
Sender's Name & Malling Address Ical neg
3

10 Fagilily Phone No |

12 Total Quantity Of Wast

11 Waste Description. ¢/ M’ Qty (Kgs)
14. Transpol Deseription of Waste 13 Consistency
Solid Tarry
Semi-Saolid Duly
Liguid Slurry
15 Containsre | 16 Total Quaniity In v Ui | 1B THeste Categery N

Process By Producl

No Tyoe

Kgs

{As Perfict)

-——

19 Special Handling Instruction & Other Information, Use Personal Equipment While Handling,

20. OCCUPIER CERTIFICATE - 1 Hereby declares that contents of this consigment are full accurately described above

by proper sipping name and are categories, packed Market and labales, and are in all respect in proper condition for
trasport by road according to applicable national goverment regulations.

Type of Name & Stamp of Unil

r ast f BN I o & = I = T = Fa 7 e
Date Month Year :\F‘* : % 7] o BHREAF Ra apay i (LB
s NG F
O ST L TR B, RV, Y ALy e Vg L
RLE . S PR = =, v dBignature with Designaction With Rubber Stamp
- Tw B = IS
21_Trasporor's Anknowledgement of Receipt of Material F
Date Manth Year
Signature with Designaction With Rubber Stamp
22 Discepancy Not, Space
e -
&

Jeue Copy
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Cheminova India Limited

Plat N'n. =728, G | D C Estate
394118 Panoli 24 Gujarat

- CIN No. Uz4100MH1885PLC038627 F] ORIGINAL FOR RECIPIENT
) Tel. Number 022 6704 5404 v~11 DUPLICATE FOR TRANSPORTER
Pre Auth Sign Website www.fme. in E4 TRIPLICATE FOR SUPPLIER
Signature TAX INVOICE
Bill-to Tax Invoice number F22400006931
Cheminova internal no.17680037
Raina Industries Document Date 05.10.2019
SHADE NO. A-2/10, GIDC Qrder no. 544971
ANKLESHWAR Delivery note no. 280008130
PLOT NO 6104, Your Reference leter
393002 ANKLESHWAR-BHARUCH Your Reference Date 04.10.2018
24 Gujarat Country of origin India
India Our reference Jigneshkumar Patel
Sales Manager Thomas Pereira
Shioto Customer Number 504549
P . CUSTOMER PL NO
Rainz Industries P
ustomer GSTIN 24AADFRO395Q1ZR
SHADE NQ. A-2/10 , GIDC G :
ross Weight 18,575.00 KG
ANKLESHWAR :
PLOT NO 6104 Net Weight 18,575.00 KG
: Incoterms 2010 EXW WAREHOQUSE
giBéEi;:&JﬁES HWAR-BHARUGH Payment terms Payable at sight
S | PAN No.
R Due Date 04.11.2019
| |Whether Tax is payable under reverse charge - No
T_Pos.Nu. M;Eiafu‘[)m;riptlcn = = duan!_i_ty___ Unit Price — = F Amuunt
I 10 10032325 18,575 KG 400 INR /1 KG 74,300.00 INR
| Sodium Hydrogen Sulphide - TC
HSNISAC Batch Expiry Date MRP Per unit  Ass. value
Code
28309010 00011562319 03.10.2020 0.00 0.00
Taxable Value 74 300.00 INR
CGST@ 2.000% 6,687.00 INR
SGST@ 9.000% 8,687.00 INR
Total Value 74,300.00 INR
Total CGST 6,687.00 INR
Total SGST 6,687.00 INR
Total Amount (including GST) 87,674.00 INR
EIGHTY SEVEN THOUSAND SIX HUNDRED SEVENTY FOUR Rupees
JAY BAJARANG ROAD LINES
LR NG, 2103 .
GJ 16 AU 0850
DRIVE NAME : RAJENDRA PAL
LIC NO, 50718 MH 02
MOE NO, 8089817708

Chemingva India Lid.

The Centrium, Office No. 2,

Lavel 4, Phoenix Market City

?n?dqu?o Mumbai Maharashira
ia

Mgf. Licensa Mo.: 255

&
Jcue Co,o#

Cheminoua GSTIN: 24AAACLT 117E1ZS

Page 1

of 2
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Cheminova India Limited

Plot No. 27/28, G | D C Estate
394116 Pancli 24 Gujarat

CIN Me. Ut4100MH1286PLCO38EZ7
Tel. Humber 022 6704 5404
Wiebsite wa. fma.in

Page2 of2
F22400006931

Pos.No. MaterialiDescription Quantity Unit Price Amount

[1] All disputas shall be in the jurisdiction of MUMBAI COURT oniy.

[2] i the payment is not made on or before the duz date INTEREST @ 18% p.a. shall be charged.
[3] Goods once sold will not be taken back.

[4] Any discrepancies should be reporied within 10 days from the date of receipt of goods.

I'we hereby cerify thal my/our registration certificate undar the GST Act is in force on the date on which the sale of the Goods
specified In this GST inveoice is made by mefus and that the transaction of sales covered by this GST Involce has been effectad
by mejus and it shall be acoountad for the turnover of Sales while filing of ratum and tha dus tax, if any, payable on the sale has

been paid or shall be paid.

For Clmwummd

Authorlsed Signalory

ALY gy VAT

Py

|

f
Cheminova India Lid. Maf. Licensé No.: 255 Cheminava GSTIN: 24AAACLT11TEIZY
The Centrium, Offica No. 2, . ARl |
Level 4, Phosnlx Market Gity Califl
400070 Mumbai Maharashira

India

&
Jue Co,o#




E-Way Bill System 176 Page1of 1
NATION
E - WAY BILL SYSTEM : 'fmx
MARKET
e-Way Bill

E-my Bill No:
E-Vvay Bill Date:
Ganemated By:
Valid From:

Valid Lintik

B411 4144 7149

5/10/2019 02:48 PM

24AAA CL111 TE1Z9 - CHEMINOVA INDIA LTD
05/10/2019 02:48 PM [12Kmsj}

0sMoa0e

Part- A
GETIN of Supplier

Place of Dispateh

ZAAAACLITITEIZS,CHEMINOVA INDIA LTD

Bhanmich, GUJARAT-334116

GETIN of Redipient 24AAD FRO3S BQ1ZR RAINA INDUSTRIES
Place of Dafivery ANKLESHWAR GUJARAT-383002
Documant No, F22400006931
Document Date osM0/2018
Transactlon Type: Regular
Value of Goods “ETET
HSN Code 28308010 - SODIUM HYDROGEN SULPHIDE TC
Reasan for Transporston Dutward « Supply
Transparter Z5ALVPPO40EDTZA & JAY BAJARANG ROADLINES
Part-B
Mode  Vehicle | Trana From Enbered Dute  Eniersd By CEWE Wl
DocNo & Dt Mo, Vahfo
(Hany)  (Fany]
Poad  CUMSALGESD & 2103 Ehanush  DANGRME DMACLMTEIZE - -
& OanGaMe oL P

T4

1

https:/fewaybillgst.gov.in/BillGeneration/EBPrint.aspx?ewb_no=641141447149&cal=1

@Powered By Nallonal Informatics Centra

5/10/2019

&
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IND:Raina Industries Manifest No: Co 4
( Hazardous Waste Manifest ) 944194 PY

05/10/2019
To be returned to the transporter by the operator of facility/recycler after accepting waste.

'[:1 |

Occupier's Name & Mailing Address: | 15016 - Cheminova India Ltd( Intermediate Div )
Registration No: AWH-65987 PLOT N0:27,28,, , Panoli - 394116
DIST : Ankleshwar, TAL : Ankleshwar, GIDC : Panoli
2 | Transporter's Name & Address : Jay Bajarang Road Lines, Ankleshwar Ph: 9099817709
3 | Transperter's Registration No : APPLIED
4 | Vehicle No & Type : GI16AU0850 - TANKER
5 | Designated Facility Name & Site Add: | IND:Raina Industries
6 | Facility's Reg No with PCB : -
7 | Waste Type: Recylable Waste
8 | Waste Description & Codes : N.A
| 9 | Total Quantity : 18.575 Metric Tonne Containers: 1
10, Consistency : Liguid
11 Sodium Hydro Sulphide
12 : : I hereby declare that the contents of the consignment are fully and accurately decribed above
by proper shipping name and are categorised, packed, marked, and labeled, and are in all
respects in proper condition for transport by road according to applicable national government
regulations. .
Ay
ap of Industry Date: 05/10/2019 Signature
113 cknow ipt of W
Stamp of: Jay Bajarang Road Lines Date : 05/10/2019 0:00
14 Dlscrepancy Note Space
15 : I
RA‘INA m?DUs'rmEs
Stamp of: n}f‘D Raina Industries . Date :
Sr|  Quantity R Hazardous Waste Type
1 |18.575 N.A - Not Applicable.
05/10/2019 1( Through XGN ) W
. & =

Jdue €opy




178 ANNEXURE-Q
GUJARAT POLLUTION CONTROL BOARD

Paryavaran Bhavan,

Sector-10-A,

Gandhinagar- 382 010

Phone : (D79) 23226295 Fax (079) 23232156
Website: www.gpch.gov.in

By RPAD
No.GPCB/HAZ-GEN-666/ 6 024 & Date: 25 fo) 2y, 22
To, '
Industries Association {As per list)

Sub: Preparation of draft SOPs under Rule 9 and Interim policy for utilization of hazardous
waste - regarding.

Ref.: 1. This office letter no. GPCB/HAZ-GEN-666/659817 dated:20/4/2022.
2. CPCB letter no. CP-21/09/2022-WM-I1-HO-CPCB-HO dated: 21/04/2022.

Dear Sir/Madam,

With regard to CPCB's instruction, Board withdrew all the permission given under Inierim
policy vide above _mf‘erred letter under reference (1) dated; 20/04/2022,

-
Considering, various re-presentations, the Board requested CPCB that Board will prepare draft
ScPs for the applications received /Interim trial permission granted within a period of one year.

Further, it was requested to allow to continue with completion of draft SoPs for the industries
whose application are pending and to whom interim trial permission is granted vide this office
letter dated:21/4/2022.

Considering above, CPCB vide it’s a letter dated 21/04/2022 stated that, * request of GPCB has
been considered and it is directed to expedite the process of trial tuns and completion of draft
SOPs in respect of industries whose applications are pending at the earliest, and to ensure the
trial runs are conducted with &dequate safety measures and expected parameters are monitored.
The progress miade in this regard shall be submitted on monthly basis indicating the numbers of
irail runs and numbers of draft SOPs prepared.”

Considering above, it is hereby informed that letter dated:20/4/2022 of the Board repealed
herewith and the industries which has applied under Rule-9 to GPCB and its pending at various
stages of preparation of draft SoPs, are informed to consider that Interim permission granied (o
them is continued till the SoP is prepared but in no case it will extend beyond one year.

All industries whose applications arc required to expedite the trial run process in co-ordination
with Board. This is for your information and necessary action please.

This letter is issued after prior permission of the competent authority.

For and on behalf

P TRaLl 254 -

(D. M. Thaker}
Exnvironment Engineer
Unit Head- Hazardous Waste Cell

&
Jdeue Copy
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Copy lo,

1. The Regional Officer,
Ahmedabad (City), Ahmedabad (East), Ahmedabad (Rural), Anand, Ankleshwar,
Bharuch, Bhavnagar, Gandhinagar, Godhara, Himmatnagar, Jammagar, Jetpur, Junagadh,
Kutchh (East), Kutchh (West), Mehsana, Morbi, Nadiad, Navsari, Palanpur, Porbandar,
Rajkot, Sarigam, Surat, Surendranagar, Vadodara, Vapi

2. The Unit Head,
Ahmedabad (City), Ahmedabad (East), Ahmedabad (Rural), Anand, Ankleshwar,
Bharuch, Bhavnagar, Gandhinagar, Godhara, Himmatnagar, Jamnagar, Jetpur, Junagadh,
Kutchh (East), Kutchh (West), Mehsana, Morbi, Nadiad, Navsari, Palanpur, Porbandar,
Rajkot, Sarigam, Surat, Surendranagar, Vadodara, Vapi. '

3. PSto Chairman Sir.............for information please.

4, PS8 10 Member Secretary Sir ............. for information please.

o

&

&
Jdeue Copy

Y
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ANNEXURE-R

180 R
GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar-382 010

Ny Phone : (079) 23226295
GPCB Fax : (079} 23232156
Website : www.gpcb.gov.in
; ’ By RPAD
No.GPCB/HAZ-/R-9/678 (2) £723 =P Date: ,‘ 4 Como ."\,_.":.2
...To‘ o -
- M/s. Raina Industries, 2. | M/s. Faiz Chemicals,
Plot No.A2/6104/10, GIDC Estate, Plot No.C1/1924, GDIC Esate, Panoli,
Ta: Ankleshwar, Dist: Bharuch Ta: Ankleshwar, Dist: Bharuch
3. | M/s. Pragna Chemical Industries Plot | 4. | M/s. R.P Industries,
no.2303/A, opp.Post office,GIDC Plot No.519-1-2-3, GIDC Panoli,
Ankleshwar, Dist: Bharuch Dist: Bharuch
5. | M/s. Dhruv Sales Corporation, 6. | M/s. Transpek Silox Industry Pvt Ltd, At
Plot No. 62, Karmabhumi Ind. Estate, Ta: &PO Ekalbara, Padara, Dist: Vadodara
Daskroi, Dist: Ahmedabad
7. | M/s. Pragna Dye Chem Pvt Ltd, 8. | M/s. Sarna Chemicals Pyt Ltd,
Plot No. 1210, GIDC, Ankleshwar, Dist: Plot No. 1708, A-2/1715, GIDC Vapi,
Bharuch Dist: Valsad
0. | M/s. Elete Chemicals, 10. | M/s, Deep Organics () Ltd,
Plot No. 16,17, Changodar Estate, Part- Plot No 1814/2 Phase | GIDC Panoli,
11, Dist: Ahmedabad { Ta: Ankleshwar, Dist : Bharuch
'1. | M/s. Asiatic Phurma Chem, | 12. | M/s. Shree Hari Organics,
Plot No.37, GIDC Industrial Estate Dist: Plot No 46, Nr Panchvati Oil Kadi, GIDC
Bharuch Estate, Dist: Mehsana |
13. | M/s. Dhruv Sales Corporation, 14. | M/s. Jay Industries, > I
Phase-4, Chattral GIDC Estate, Ta: Kalol, Plot No: 1116,11117, GIDC Estate, [
| Dist: Gandhinagar Ta: Bavala, Dist: Ahmedabad |
Sub: Application under Rule 9 of Hazardous and other wastes (Management and  Transboundary
Maovement) Rule- 2016 for SOP preparation - Regarding.
Ref: 1) Your application vide letter dated: 25/04/2016 (Raina Industries)

2) Your application vide letter dated: 20/02/2018 (Faiz Chemicals)

3) Your application vide letter dated: 1/8/2018 (Pragna Chemical Industries)

4) Your application vide letter dated: 17/09/2018 (R.P Industries)

5) Your application vide letter dated: 18/04/2019 (Dhruv Sales Corporation)

6) Your application vide letter dated: 6/11/2019 (Transpek Silox Industry Pvt Lid)

7) Your application vide letter dated: 26/06/2019 (Pragna Dye Chem Pvt Ltd)

8) Your application vide letter dated: 16/06/2020 (Sarna Chemicals Pvt Lid)

9) Your application vide letter dated: 29/08/2020 (Elete Chemicals)

10) Your application vide |etter dated: 22/04/2021 (Deep Organics (P) Ltd)

L1} Your application vide letter dated: 18/03/2021 (Asiatic Pharma Chem)

12) Your application vide letter dated: 5/4/2021 (Shree Hari Organics)

13) Your application vide letter dated: 20/10/2021 (Dhruv Sales Corporation)

14) Your application vide letter dated: 10/01/2022 (Jay Industries)

15) Minutes of 5" Expert Committee Meeting under Rule — 9 of Hazardous and other wastes
(Management and Transboundary Movement) Rule- 2016 for SOF preparation dated:
13/03/2020

Clean Gujarat Green Gujarat

ISO - 9001 - 2008 & ISO - 14001‘; 2004 Certified Organisation
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Sir / Madam,

With reference to your application under Rule-9 of Hazardous and other wastes (Management
and Transboundary Movement) Rule — 2016 for preparation of SOP for utilization of Spent Sodium
Hydro Sulfide in manufacturing of 2 Amino 4 Propyl thio aniline, 2 Aminop 4 phenyl thio aniline,
Albendazole, Fenbendazole, Meta chloro Aniline, Meta Nitro Aniline. Sadium Hydrogen sulphite. 5- Di
Fluoro Methhoxy 2- Mercapto Benzmidazole and 5- Methoxy 2- Mercapto Benzimidazol of following
industries:

1} M/s.Raina Industries, Plot No.A2/6104/10, GIDC Estate, Ta: Ankleshwar, Dist: Bharuch

2) M/s.Faiz Chemicals, Plot No.C1/1924, GDIC Esate,Panoli, Ta: Ankleshwar, Dist: Bharuch

3) M/s.Pragna Chemical Industries, Plot no.2303/A, opp.Post office, GIDC Ankleshwar, Dist:
Bharuch

4) Mis.R.P Industries, PlotNo.519-1-2-3,GIDCPanoli, Dist: Bharuch

5) M/s.Dhruv Sales Corporation, Plot No.62, Karmabhumi Ind Estate, Ta:Daskroi, Dist: Ahmedabad

61 M/=. Transpek Silox Industry Pvt Ltd, At & PO Ekalbara, Padara, Dist: Vadodara

7y M/s.Pragna Dye Chem Pvt Ltd,Plot No. 1210,GIDC, Anklcshwar, Dist; Bharuch

8) M/s.Sama Chemicals Pvt Ltd, Plot No. 1708, A-2/1715, GIDC Vapi, Dist: Valsad

9) M/s.Elete Chemicals, Plot No. 16,17, Changodar Estate Part- 11, Dist: Ahmedabad

10) M/s.Deep Organics (P) Ltd, Plot No.1814/2, Phase-1,GIDC Panoli, Ta: Ankleshwar, Dist: Bharuch

11) M/s.Asiatic Pharma Chem, Plot No.37, GIDC Industrial Estate Dist: Bharuch

12) M/s.Shree hari organics,Plot No: 46, Nr Panchvati Oil Kadi, GIDC Estate, Dist: Mehsana

13) M/s.Dhruv Sales Corporation,Phase-4, Chattral GIDC Estate, Ta: Kalol, Dist: Gandhinagar

14) M/s.Jay Industries, Plot No: 1116,11117, GIDC Estate, Ta. Bavala, Dist. Ahmedabad

This case was discussed in reffered S™ Expert Committee Meeting under Rule — 9 of Hazardous
and other wastes (Management and Transboundary Movement) Rule- 2016 for SOP preparation dated
13/03/2020. Trial Run Issued was issued to M/s. R.P Industries. But as per the report, Trial Run
Preparedness is not shown yet by R.P Industries. Also no response has been received from R.P
Industries regarding Trial Run.

All industries are required to co-ordinate with each other and submit name of industry where
Trial Run is required to be conducted or submit Trial Run Readiness letter by R P Industries.

It is to inform you all that as per interim policy, if trial run is not conducted till m 2022
for SOP preparation, no any further extension will be given and you will be restricted from utilizing
Spent Sodium Hydro Sulfide in manofacturing of 2 Amino 4 Propy] thio aniline, 2 Aminop 4 phenyl
thio aniline, Albendazole, Fenbendazole, Meta chloro Aniline, Meta Nitro Aniline, Sodium Hydrogen
sulphite, 5- Di Fluoro Methhoxy 2- Mercapto Benzmidazole and 5- Methoxy 2- Mercapto

Benzimidazol as per interim policy of Board.So all efforts to expedite the SOP preparation shall
be ensured by applicant units.

This is for your information and necessary action please.
For and on behalf of

Gujarat Pollution Cunt:lﬂlzw’d

4.0 A
(D. M. Thaker)

Environment Engineer
Unit Head — Hazardous Waste Cell

&
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9. The Unit Head, Ahmedabad {East}
10. The Unit Head, Vadodara...

11. The Unit Head, Vapi ..

12. The Unit Head, Ahmedabad(Ruml)
13. The Unit Head, Mehsana... e ey
14. The Unit Head. Garldhmagar

15. The Presideat,

182

GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar-382 010

| L d Phone : (079) 23226295
Fax 1 (079) 23232156
GPCB . :

Website : www.gpcb.gov.in

1. The Regional Officer, Ankleshwar ........c..covevvverierennnnen.... For information please.

2. The Regional Officer, Ahmedabad (East)........coocoiviamiininins For information please.

3. The Regional Officer, Vadodara ........c.ccovemvemiiniinninnninnnnn, For information please.

4. The Regional Officer. Vapi.... veversanannsanensn.. . FoOr information please.

5. The Regional Officer. ﬂkhmednbad (Rurnl) ......................... For information please.

6. The Regional Officer, Mehsana. .......cevveeiersinisinsssnramarans For information please.

7. The Regional Officer, Gandhmagar .................................. For information please.

8. The Unit Head, Ankleshwar... wereennee FOT information please.

- s FOF information please.
voeeee FOF information please.
.....For information please.

.For information please.

corenee FOF information please.

.....For information please.

The Gujarat Dyestuff Manufactures Association,
Metrochem Chamber, 8Th Floor, Karma Building,

Nr. Mahalakshmi Cross Road, Paldi,
Ahmedabad — 380007..

requested to cn—ordmnte tlle Tnn] Run on helml! nf [ndnstry

16. Shri Prabodhbhai B Patel,

President- Federation of Industries and Associations,

“F1A Bhavan™

Plot No: R-11,New green city.

GIDC Housing Zone,

Nr D-Mart, Sector-26,
Gandhinagar-382026..............

requested to co-ordinate the Trial Run on Ilelmll' uf Industry.

17. Novel S[leut Acid Management,

Plot No. 61, Phase — 1,

G I D C - Vatva, Ahmedabad — 382445

...............................

requested to co-ordinate the Trial Run on behalf of Industry.

..For your information and

For your information and

For your informatios and

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & ISO - 14004 - 2004 Certified Organisation
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ANNEXURE-S

From: Rajesh Shroff
Sent: 23 March 2022 15:03

To: Devang4 M Thaker(GoG-GPCB Dept.); rainaindustries@hotmail.com
Subject: Re: To submit Readiness for Trial Run- Regarding

Dear Sir,

We are ready for the trail run at our plant, kindly let us know the guidelines issued and we
shall do do the needful.

Thank you .
Regards,

Nirali Shroff. (9930953066)
Raina Industries.

From: Devang4 M Thaker(GoG-GPCB Dept.) <uh-gpcb-hazw@gujarat.gov.in>

Sent: Tuesday, March 22, 2022 4:48 PM

To: rajenterprise.mehta@gmail.com <rajenterprise.mehta@gmail.com>; indotex@indotex.com
<indotex@indotex.com>; raeshcheml1l@gmail.com <raeshchemll@gmail.com>;
info@crystalguinone.com <info@crystalquinone.com>; hkindustry2020@gmail.com
<hkindustry2020@gmail.com>; env@bodal.com <env@bodal.com>; rainaindustries@hotmail.com
<rainaindustries@hotmail.com>; maheshpci@gmail.com <maheshpci@gmail.com>;
dhruvpatel5566@gmail.com <dhruvpatel5566 @gmail.com>; sss@sarnachemicals.com
<sss@sarnachemicals.com>; shrihariorg@yahoo.com <shrihariorg@yahoo.com>;

vijay org2003@yahoo.com <vijay org2003@yahoo.com>; asiaticoharmachem@gmail.com
<asiaticpharmachem@gmail.com>; sales@rpindustries.in <sales@rpindustries.in>;
ambicaalumindustries@gmail.com <ambicaalumindustries@gmail.com>; env.alchemie @aarti-
industries.com <env.alchemie@aarti-industries.com>; rajesh.pande@becfertilizers.in
<rajesh.pande@becfertilizers.in>; DwivediR@coromandel.murugappa.com
<DwivediR@coromandel.murugappa.com>; spavetmin@yahoo.co.in <spavetmin@yahoo.co.in>;
unimpharmalabl@gmail.com <unimpharmalabl@gmail.com>; anuj.dave@sapharmachem.com
<anuj.dave@sapharmachem.com>

Subject: To submit Readiness for Trial Run- Regarding

With reference to the above cited subject, a review meeting to expedite trial run and
SOP preparation was held on 22/3/2022 under Chairmanship of Member Secretary, GPCB.

As decided in the meeting list of industries as listed below are agreed to conduct the trial run
at the earliest.

Sr | List of SOP Name of Industries who are agreed for trial run
No.
1 SOP for Utilization of Spent | Raj Enterprise

Sulphuric Acid in | Indo- Tex Chem

Manufacturing of

Magnesium Sulphate

Jdue €opy
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SOP for Utilization of
Sodium  Bi  Sulphite in
Manufacturing of Dyes and
Dyes Intermediates
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Rakesh Chemical, Ahmedabad
Crystal Quinone Pvt Ltd, ( for VS)
Hari Krishna Industries, Sabarkanta
Bodal Chemical, Ahmedabad

SOP for Utilization of
Sodium Hydro Sulphite in
Manufacturing of Dyes and
Dyes Intermediates

Raina industries,

Pragna Chemical Industries,
Dhruv Sales Corporation,
Sarna Chemical Pvt Ltd,

Shree Hari Organic,
Deep Organic Ltd,
Asiatic Pharma Chem,
R. P. Industries

Ambica Alum Industries

4 | SOP for Utilization of Spent
Sulphuric Acid in
Manufacturing of Ferrous
Sulphate (Non-Ferric Alum)
5 | SOP for Utilization of Spent

Aarti Industries Pvt Ltd,

Sulphuric Acid in | BEC Fertilizer Ltd,
Manufacturing of Single | Coromandal International Limited
Super Phosphate

6 | SOP for Utilization of Hydro | Spa Vet Min Pvt Ltd, ( using HCI)
Chloric Acid/ Spent [ Unim Chemical Industries, ( using HCI)
Sulphuric Acid in | S. A Pharmachem Pvt Ltd ( using H2SO4
Manufacturing of Di

Calcium Phosphate

Industries are required to ensure following points compliance prior trial run

1. The industry must provide adequate safe SMF along with approachable ladder.
2. Industry shall identify the NABL/MoEF accredited lab for sampling
and analysis for trial run and inform to the Board. The industry shall
ensure that the  lab identified is equipped with the facility for sampling and
analysis of the required parameters.
3. The industry shall ensure procurement of permitted quantity of
hazardous waste for trial run in the manner prescribed in permission letter
issued by GPCB.
The industry shall ensure the presence of technical person to furnish the
details  of process, mass balance during trial run and provisions of pollution
control systems & monitoring facility.
5. Industry shall submit the required data as asked and analysis report
from laboratory shall be submitted in time.

The industries as mentioned in above table shall submit the trial run readiness
confirmation by today evening

With Regards,

D.M.Thaker

Jdue €opy
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Environment Engineer

Unit Head-Hazardous Waste Cell
Gujarat Pollution Control Board
"Parvayaran Bhavan",

Head Office,

Sector-10 A, Gandhinagar
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—— GUJARAT POLLUTION CONTROL BOARD
——— _ PARYAVARAN BHAVAN
: “‘# Sector-10-A, Gandhinagar-382 010
Phone : (079) 23226205
GPCB Fax : (079) 23232156
Websile : www.gpch.gov.in
BY RPAD
No: GPCB/HAZ/GEN-678(2)/ T2 .1 § §3 4 /6‘ 3FhhYb Date:o! /o4 J2022
To,

V//M./s. Raina Industries,
Plot No.A2/6104/10, GIDC Estate, Ta: Ankleshwar, Dist: Bharuch

Sub: One Time Permission for trial run for Utilization of Sodium Hydro Sulphide in Manufacturing
of Sodium Sulphide.
Ref: Your Readiness for Trial Run submitted vide mail dated: 22/03/2022 (Raina Industries).

~  Sir/ Madam,

One Time Permission for trial run for utilization of Sodium Hydro Sulphide @ 20 MT
(generated from Pesticide, Pharmaceutical, Dyes and Dyes Intermediates, Organic Chemical
manufacturing Industrizs) as a supplementary resource in Manufacturing of Sodium Sulphide under
& Rule-9 of Hazardous and Other Waste (Management and Transhoundary Movement) Rules-2016,
subject to the following conditions as per the enclosed protocol:

L. One Time Permission is valid only for 90 days for Utilization of Sodium Hydro Sulphide
@ 20 MT (Twenty Metric Ton Only) as a trial run shall be conducted. Prior authorization
from Guijarat Pollution Control Board is required to obtain permission for utilization of
hazardous waste.

2. Hazardous waste (i.e Sodium Hydro Sulphide) shall be analysed for Appearance, pH, Purity,

TOC, Iron as Fe,O0s, Heavy Metals

Fugitive emission shall be monitored for PM, SO,, NOx, H,S, CL; HCL

Source emission shall be monitored for PM, S0,, NOw, H5S, CL, HCL

5. Product (i.e Sodium Sulphide) shall be analysed for Appearance, pH, Purity, TOC, Iron as
Fe;05, Heavy Metals before and after use of Sodium Hydro Sulphide

6. The handling and transportation of Sodium Hydro Sulphide from the source of generation to
the utilization area shall be done in environmentally safe manner. The storage of Sodium
Hydro Sulphite shall be carried out under a covered shed.

7. The unit shall maintain proper ventilation in the work zone and process area (preferably with
ventilation ducts above the process units connected to ID fan with exhaust above roof level).

8. All personnel involved in the plant operation shall wear proper personal protective equipment
such as masks, gloves (such as Nitrile-butyl rubber, neoprene, and butyl rubber or natural
rubber), goggles, shoes/gum-hoots and full body covered clothing suitable for chemical plant
eperation for safety measures.

9. Unit shall maintain proper records of utilization of Sodium Hydro Sulphide (scurce, guantity.
manifest ...et¢) and be produced the same for verification by GPCB/CPCB officers.

10, Monitoring/Sampling during the trial run shall be conducted as per the enclosed monitoring
protocol. The unit shall engage an NABL accredited or ISO17025/EPA recognized laboratory
for carrying out the monitoring of trial utilization as per the protocol prepared by GPCB. The
laboratory shall have the accreditation/recognition for the said parameters specified for the
trial run protocol. In case the unit is unable to engage any laboratory having the said
accreditation for any parameters, international labs accredited under 1SQ 17025 are engaged
for analysis of such parameters.

11. The unit shall inform the Regional Officer of GPCB, Ankleshwar and Regional Directorate of
CPCB, V, ara aanE;]mir pmdnesy:fcarrying out trial run at least 15 days in advance

B
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13.
14.

15.

17.

18.
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so as to enable GPCB and CPCB official in participating in the said trial utilization and -
monitoring. CPCB shall collect few random samples for analysis in its own laboratory for
verification purpose during the same.

The unit shall reimburse the actual expenses incurred by CPCB including the sampling and
analysis costs as per the EPA notified rates.

Trial run monitoring shall be conducted at peak load.

The laboratory engaged shall submit a trial utilization report including other information as
prescribed in the monitoring protocol on completion of trial run study directly to Head Office
GPCB, Gandhinagar.

Transportation of Sodium Hydro Sulphide during utilization shall be carried out by the sender
or receiver in accordance with the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and shall also maintain requisite manifest system.

. It shall be responsibility of the firm to take all safeguards while handling, transportation,

storing, utilization, etc. of the Sodium Hydro Sulphide so as to avoid any accidents,

environmental damages etc. In the event of such accidents/damages, the firm alone shall have

sole responsibility and liability of the same.

In case of any violation in the condition stipulated, the permission can be withdrawn without

any prior intimation at any time.

GPCB reserves the right to stipulate additional condition if found necessary. The company

shall implement these conditions in a time bound manner. '
For and on behalf of

Gujarat Pollution Control Blﬁ_pi

P

(D. M. Thaker)
Environment Engineer
Unit Head-Hazardous Waste Cell

Enclosure: As Above

opy to:

1.

2.

The Regional Director

Central Pollution Control Board

‘Parivesh Bhawan’,

Opp. VMC Ward Office No: 10,

Subhanpura, Vadodara-390023.....For information and deputation of official for conducting
trial run

The Regional Officer, GPCB —-Ankleshwar

You are requested to co-ordinate with CPCB, Zonal Office-Vadodara for joint inspection of
aforesaid unit during trial run and verification of the utilization process, pollution
control/safety arrangement, storage facility as per attached Annexure-1 and a fore said
protocol.

Unit Head, GPCB- Ankleshwar
You are requesited to co-ordinate with Regional Office- Ankleshwar so that trial run
completes in a time bound manner.

&
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e Part - A
All the below mentioned ambient air quality monitoring end Source Emission Monitoring
shallbe carried out prior o urilization and during utilization of Sadium Sufhite/ Bi-Sulphite/ Hydmo
Sulphide generated from pestigides and dyes snd dyes intermediate products

»  Ambieat Alr Quality Mouitoring
Parameters: Phli, WNOx, S0x (Nearboundary wall, one in upwind andiwo in down wind

i direction)
] Duration: 24 hrs
i Mo, sets of Samples:As per protoco! and standard method for said durstion and parameters.
u #
Results to be compared with National Ambisat Alr Quality Standard notified by Central
" Pollution Contro] Boand vide notification Date 18/1 1/2009.
»  SourceEmisfon Mopltoring —— < "~
"~ With and without utitiring HW ie spent sodinm sulphite/ Bi-sulphite/ Hydre sulphide
Source : Stack attached to Reaction vesscl
' Parameters . PM. NOx, 30k, HCL, Cly, Hi8
No. sets of Sgmples: 2
The following standard may be applicable or as prescribed by SPCB, whichever is stringent:
PM -150 mg/Nm'or as stipulated in theconsent issued by GPCH.
NOx -50 ppm .
S0x- 100 ppm
H;S: 50 mg/Nm®
Cly: 09 g/’
- HCL: 20 mg/Nm’
R 4
i * TOC
1 - fif.* -lron s Fe0,

, V.. * Heavy metals i.6 C, Pb, NI, As, Hg

i Appesararce, pH, % Purity
il. TOC
iii. iron as Fed03

iv, Heavy metais i.c Cd, Pb, Ni, As, Hg

» Yield of utllization (kg of product desired/ kg of waste used)

» Ead use of final product - In Dyes, Dyes Intermediste and Pigment Industries, Papsr MIll and
Textile Mill

24l

399,
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Information required to betollected during the trinl run

Y ¥ ¥YYV¥YY Y Vv ¥V

YvY

Note on hazardous waste handling, transportation, storags and feeding mechanism.

Sources of procurement of raw mmterial ie. Sodium sulphite/ Bi-Sulphite/ Hydro

sulphide along with the process flow disgram

Process flow disgram for utilizstion of hezardous waste ie. Sodium Sulphile/ Bi*

Sulphite/ Hydro sulphide

Safety measures for handling, transportation and storage of hezardous waste i.e safety

gadgets for workers, acid proof flocr fining with proper slope and collection pif,

chemical handling and slorage area, on site storage of process solid waate, memifies:
-

* data,

uuuuur'nmuaumm o

Layout plan. "*

Umyufmudnr{lhuwm;pum‘hd standards).

Copy of the on-site emergency plan as spprovad from Industrial Health &Safety

department.

. Bketch showing locstions of ambient air quality stations (with marking of North,

South direction) slong with the prevailing wind direction.

Log book copy with information on quantity of hazardous wase wulilized, product

“:pniim along with qum-uf-al:d wasle generoted during the entire trinl

an.

Copy of the TSDF membership. >

i}ﬁhghufq_uyquw and efflwent trestment facilitics provided,
any

!T‘hnﬂilm shall be brought o the notice of personnsl hwulvud in the operstions,

o
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190 ANNEXURE-U

™~

GUJARAT -POLLUTION CONTROL BOARD

] PARYAVARAN BHAVAN
= Sector-10-A, Gandhinagar-382 010
-y Phone ; (079) 23226295

Website : www.gpch.gov.in
By RPAD
No.GPCB/HAZ/GEN-GTR (3YID-15534/ Date;
- To,

M/s, Raina Industries,
Plot No.A2/6104/10, GIDC Estate,
Ta: Ankleshwar, Dist: Bharuch

Sub: Extension of trial run for Utilization of Sodium Hydro Suiphide @ 20 MT
{generated from Pesticide Sector) as a supplementary resource in Manufacturing of
Sodium Sulphide - regarding. :

Ref: GPCB Letter No: GI‘CBIHAZ-GEN-‘S?EQ)(&B‘MMgzlated 01042022,

Sir/Madam,

With reference 10 above subject and reference, the One Time Permission for Trial Run
tor Utilization of Sodium Hydro Sulphide @ 20 MT (generated from Pesticide sector) as a
supplementary resource in Manufacturing of Sodium Sulphide issued under Rule-9 of
Hazardous ared Qther Wastes (Management and Transboundary Movement) Rules-2016 is
amended / extended subject to the following conditions;

I. The validity of Trial Run permission as mentioned in Condition No.l of Order No.
GPCB/HAZ-GEN-678(2)/637444 dated 01/04/2022 is further extended for 3 Months
from date of issue of ihis letter.

2. Unit shall procure 20 M1 of Sodium Hydro Sulphide from Mfs. UPL Limited for
emission monitoring during tanker unloading.

3. The Other terms and condition mentioned in the GPCB Letter No: GPCB/HAZ-GEN-
678(2)/637444 dated 01/04/2022 and its amendment shall remain unchainged.

4. Unit shall invariably complete the trial run within 3 months. In no case trial run shall be

extended further,

For and on hehalf of

Gujarat Pollution Control Bo
o &
Yol

N. A. Shah)
Deputy Environment Engineer
Unit Head-Hazardons Waste Cell

Enel.:  Amended Trial Run Pratoco!

&
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Copy to:

1.

Regional Director,

Central Pollution Control Board {Zonal Office)
House-11, Gorwa Subhanpura Road,
Vadodara-390023.,.,.....For information.

The Regional Officer, GPCB ~ Anklkeshwar

- You are requested to co-ordinate with CPCB Zonal Office, Vadedara fer |mm
inspection of aforesaid unit during trial run and verification of the wtilization process,
pollution control / sefety arrangement, storage Tacility as per trial run protoco!

Unit Head (Ankleshwar), Head Office, Gandhinagar
- You are requested to co-ordinate wilh Regional Office, Ankleshwal S0 that trial Tun
completes in a time hound manner.

-+

&
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Amended Protocol of Trinl Run for Utilization of Sodium Hydro sulphide

generated from pesticides Sector mapufacturing units in manufacturing of
Sodium sulphide

Part— A
All the helcm. menh-:me:cl air quality manitaring and Source Emission Monitoring shall be camizd out
prior lo gtilization and during utilization of Sodium Hydro Sulphide generated from pesticides,
pharmaceuticals, dyes and dyes intermediates and Organic chomicat manufacturing units.

= Work Zone Emisgion Monitoripg;

{With and without utlhzmg HW i.e. spent Sodium Hydrn siphide)

.1 Sampling Location  : Work Zone area having maximum potential of tugitive €imission
{T'o be decided by inspocting team)

1.2 Parameters . 50, PM o, H2S, ammonia, sodium hydroxide, ethyl alcohol.{ hn}' other process
. : based derivatives (based on source of genetaiion)}
1.3 Durstion : Not exceeding & hrs of operation of’ the process unit

1.4 No. sets of Samples : As per protocol and standard method for seid duration and parameters,
Analysis results of the above samples to be compared wiills O81A%s Permissible ¢xposure limits.

¥ Specific Conditign
i, Unit shall provide adequats pretreatment (carbon pretreatment! H,0; addition) to reduce TOCS
COD of Sedium Hydro sulphide. -
ii.  Unit shall procure Sodium Hydro Sulphide of strength 10-30 %.

- Source Emission Monitoring;
(With and without utilizing HW i.e. spent Sodium Hydro sulphide)
2.1 Source : Stack attached to Reaction vessel andfor any common hood
2.2 Parameters ' : NOx, SO2, H,% (Any other process based derivatives {based an source of
generation})
2.3 No, sets of Samples : 2
The following"fslandﬂrd may be applicable:
NOx -50 ppm
S0k« 100 ppm
H,S: 50 mg/Nm’

4

#*  Analvsis of Sodium Hydro Sulphide
Appearance (Light yellow to light red), pH, % purily, Specific gravity, Organic Layer (No

‘Appearance), H2S, Fe as Fe203, Cyanide, COD, TOC, Alkalinity/Excess Alkali, Total
Chromium (€r), Barium (Ba), Selenium (Se), Tin ($n), Copper (Cu), Cobalt (Co), Silver (Ag).
Manganese (Mn), Zinc (Zn), Cadmium (Cd), Lead (Pb), Nickel (Ni), Arsenic (As,} Mercury
(Hg), Antimony {Sb), Vanadium (V}, Reducing compound (as Na25203) ,Insecticide/Pesticide,
Free caustic, Aluminium (A, Sodium Chloride as NaCl (% by mass), Water insoluble {other
than Fe and Al), % by mass (as per 15; 297-2001), Total Sulphide us Na28 (% by mass), Sodium
hydrosulphide as NaH8 (% by mass), Sodium Sulphate as Na2S04( % by mass), Any other
process based derivatives (based on source of genemtion)

&
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Amended Protocol of Trial Run for Utilization of Sodium Hydro sulphide
generated from pesticides Sector manufacturing units in manufacturing of

Sedium sulphide

»  Analysis of Sodium Sulphide

¥ Appearance (Light yellow to hpht red), pH, % purity, Specific gravity, Orpanic Layer {No
Appearance), H258, Fe as Fe2O3, Cyanide, COD, TOC, Alkalinity/Excess Alkali, Total
Chromium (Cr), Barium (Ba), Selenium (5¢) Tin (Sn), Copper {Cu), Cobalt {Co), Silver
(Ag), Manganese (Mn), Zinc {Zn), Cadmium (Cd), Lead (Pb), Nickel {Ni), Arsenic {As,)
Mercury {Hg), Antimony (5b}, Vanadiuwm {V), Reducing compound (as Na28203)
Jasecticide/Pesticide, Free caustic, Aluminium (AD, Sodivm Chloride as NaCl (% by mass),
Water insoluble {other than Fe and Al), % by mass {(as per {5: 287-2001), Total Sulphide as
Ma28 (% by mass), Sodium hydrosulphide as NaM$ (% by mass), Sodium Sulphate as
WNa2804( % by mass), Any other process hased derivatives (based on source of generation)

¥ (as Fe203), percent by mass; sodium sulphate (as Na2S{4), percent by mass; sodium chloride (as
MaCl) percent by mass, water insolubles {other than iron and aluminium),percent by mass {as per ES;
299-2001).

-4

Yicld of utilization (kg of product desired/ kg ol waste used)

End use of final products; In dyes, dyes intermediate and pigment industry, paper mill and textile
mill
Depending uﬂon gite comdition, inspecting team may colleet random wastewaté'r samples amd

add/change porameters while carrying out soures amission and work 2one monitoring.

Fart-B

Information !required to b:; collected during the trial run

3> Noie oh hazardous waste handling, ransportation, storage and feeding rmechanism,

¥ Sources of procurcment of raw material i.¢. Sodium Hydro sufphide along with the
procets flow diagram

> Process Hlow diagram for utilization of hazardous waste 1.e. Sodium Hydro sulphide

> Safely measures for handling, transportation and storage of hazardous waste i.e safety
gadgeis forworkers, acid proef fleor lining with proper stope and colleciion pit,
chemical handling and storage area. on site storage of pracess solid waste, manifest
data. :

» Details of firc safety arrangements.

» Layoul plan.

> Copy of consent order (showing prescribed standards}.

¥ Copy aof the on-site emergency plan as approved from Industrial Health & Safety
department. ,

» Sketch showing locations of ambient air guality stations (with marking of North,

South direction) along with the prevailing wind dicection.

&4
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Amended Protogg] of Trial Run for Utilization of Sodium Hydro sulphide
enerated from pesticides Sector manufacturing units jp man rino of

Sodium sulphide

"’

Log book copy wilk information on quantity of hazardous waste utilized, product

manufactured along with the quantity of solid waste venerated during the entire trial

run operation.

o Copy of the TSDF membership.

» Details of quantity of wastewater generated and effluent treatment facilities provided,
ifamy.

) The trial run shall be brought to the notice of personnel involved in the operations.

&
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195 ANNEXURE-V

—_— GUJARAT POLLUTION CONTROL BOARD
—_— PARYAVARAN BHAVAN
A Sector-10-A, Gandhinagar-382 010
‘-‘E# Phone : (073) 23226285

epeR Fax  :(079) 23232156

VWebsite : www.gpcb.gov.in

BY R.PAD.
CLOSURE DIRECTION UNDER SECTION-S OF ENVIRONMENT (PROTECTION) ACT-
1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE
(MANAGEMENT & TRANSBOUNDARY MOVEMENT) RULES -2016 AS AMENDED
FROM TIME TO TIME

WHEREAS you M/s. Raina Industries are having an industrial plant at Flot No:
A276104/10, GIDC ANKLESHWAR, DIST.BHARUCH.

AND WHEREAS Gujarat Pellution Control Board has gramted Consolidated
Consent and Avuthorizatiom {CC&A), AWH-103505, valid up to 16/07/2024 and
amended thereof with conditions mentioned therein.

AND WHEREAS, during the inspection of your industry on 04/03/2022 under
Section-10 of EPA-1986, it was observed that:

1. Unit is grented CC&A with condition to use fresh raw material however, unit has
started using Hazardons waste i.e sodium hydrogen sulphide solution as raw material.

2. Unit has not obtained Rule-9 permission for the use of Hazardous wasie i.e sodium
hydrogen sulphide solution as raw material for manufacturing of Sodium Sulphide.

3. Unit has not submitted MOU detail for the procurement of hydrogen sulphide solution
from M/s. Hikal Ltd., Taloja or M/s. Apollo Chemical Dahisar, Mumbai i.e outstate
industry.

4. New civil construction work is observed poing on at the backside of the production
plant for which no any details ars submitted.

5. Unit has not submitted all required detail for the procurement of sodium hydrogen
sulphide solution (NaHS) from M/s. Hikal Ltd., Taloja or M/s. Apelle Chemical
Dahisar, Mumbai or anywhere for the period of 2019-20, 2020-21 & 202122 with
requisite documents

AND WHEREAS written instructions were given te you during visit as part of
opportunity of hearing.

AND WHEREAS the non-compliance found during the visit seems severe and may
damage environment adversely.

N

Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & IS0 - 1401 - 2004 Certified Organisation
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ORDER .

INDER THE CIRCUMSTANCES, | AV.SHAH, Member Secretary of Gufarat Follution
Control Board ib exercise of the power conferred on file no. Legal-G-28 under section
{5) of the Environment (Protection}) Act -1986 issue the Directions as under:
1. To prohibit the manufacturing activity on 15 day at Flot No: A2/6104/10, GIDC
ANKLESHWAR, DIST.BHARUCH.
2. Tostep operation of D.G. set and CPP on 15 day (ifany) .
1. To close the operation of your industrial plant on the above mentioned site on
15th day.
4, To direct the concerned authority to stop supply of electricity and water on 15th
day.
5. This order will be affective with 15 day.
6. Interim Environment Damage Compensation (EDC) may be decided and
communicated by board later on. Unit shall pay interim EDC as and when
communicated by board at the time of revocation,

IF the above directions are not complied, vou are hiable for prosecution under
Section 15 of the Environment (Protection) Act -1986 which provides punishmant with
imprisonment for a term which may extend to five years and with fine which may
extend to Rs. One lac or both.

For and on behalfof
Gujarat Pollution Controd Board

L

el
{AVSHAH)
MEMBER SECRETARY
=
/5. RAINA INDUSTRIES
PLOT NO: A2/6104/10
GIDC ANKLESHWAR,
DIST: BHARUCH, GUJARAT.
(P.T.0)

Jdcue €opy



197
_— ' GUJARAT POLLUTION CONTROL BOARD
S— PARYAVARAN BHAVAN

BT Sector-10-A, Gandhinagar-332 010
“\‘F’ Phone :{079) 23226295
GPCB Fax ' (079) 232321356

Website : www.gpch.gov.in

COPY TO:

1. The Dy. Engineer {O&M)
Dakshin Gujarat Vij Company Ltd (DGVCL),
GIDC Sub-Division, DGYCL,
Plot No.U/4/2, opp: GIDC Police Station,
GIDC Ankleshwar, Dist. Bharuch.....
1 am directed to raquest you to disconnect supply of ELECTRICITY (except single
phase) with 15" day effect from the date of issue of this order to the industrial
plant of M/s. RAINA INDUSTRIES, PLOT NQ: A2/6104/10, GIDC ANKLESHWAR,
DIST.BHARUCH & intimate to us accordingly.

2. The Chief Officer
Ankleshwar Notifled Area
Plot No.618/619,
GIDC Ankleshwar,
Dist: Bharuch ........ :
[ am directed to request you to disconnect supply of WATER with 15% day
effect from the date of issue of this order to the industrial plant of M/s. RAINA

INDUSTRIES, PLOT NO: A2/6104/10, GIDC ANKLESHWAR, DIST.BHARUCH &
intimate to us accordingly.

3. Ileglohal Officer
Gujarat pollution Control Board,
Regional Office,

Ankleshwar..... to follow up for compliance of this direction & send IR/AR.

For and on behalf of
Gujarat Pollutios Control Board

N

MEMBER SECRETARY

N\

Clean Gujarat Green Gujarat
ISO - 9001 - 2008 & 1SO - 14Q01 - 2004 Certified Organisation
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From: M. P. SOLANKI{GOG-GPCB Dept. )
Sent: 23 May 2022 16:51

To: rainaindustries@hotmail.com
Subject: submit interim EDC.

Sir,

With reference to your revocation application, as approved i file, you are required to puy Rs,
25 00,000~ ns intermm Environmental Damage Compensation through RTGS at the earhiest

Details of GPCB Bank Account 15 as under:

A | Name Of Payee GUJARAT POLLUTION CONTROL BOARD
B | Bank Account 10325062238
Number
C | Type of Account | CURRENT
D | Bank STATE BANK OF INDIA
E | Branch GANDHINAGAR ZONAL BRANCH
F | Branch Address SECTOR-10/B, IN FRONT OF NEW SACHIVALAYA,
GANDHINAGAR-382010
G | IFSC Code SBINOOO1355
Regrds,
Arun G. Patel,

Environment Engineer

Unnt - Ankleshwar

Gujaral Pellution Control Board

This message contains confidential informaticn and is intended only for
Lthe individual named. If you are not the named addressee you should not
disseminate, distribute or copy this e-mall. Pleaze notify the sender
‘mmediately by e-mail if you have received this e-mail by mistake and
deiete thia e-mail from vour system. E-mall transmission cannot be
guarantead to be gegure or errof-free ag Information could be intercepted,
corrupted, lest, destroyed, arrive late or incomplete, or contaln wiruses.
The sender therefore does nat accept liability for any érror or omissions
in the contents of this message, which arise azs a result of e-mail
tracsmission,

&
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199 ANNEXURE-X

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

=T Sector-10-A. Gandhinagar-382 010
wh
|/ Phone (0791 23226298
GPCB Fax 079N 23232156
Website ~ www gpch gov in
BY R.P.A.I.

STAY OVER DIRECTION UNDER SECTION -5 OF ENVIRONMENT (PROTECTION) ACT-
1986 FOR THE VIOLATIONS OF THE HAZARDOUS & OTHER WASTE (MANAGEMENT &
TRANSBOUNDARY MOVEMENT) RULES -2016 AS AMENDED FROM TIME TO TIME

WHEREAS you are having an industrial plant situated at Plot No: AZ/6104/10,
CIDC ANKLESHWAR, DIST: BHARUCH,

AND WHEREAS Gujarat Pollution Control Board has pranted Consolidated Consent
and Authorization (CC&A), AWH -103505, valid up to 16,/07/2024 with certain conditions.

AND WHEREAS GPCB has issued direction under Section-5 OF ENVIRONMENT
(FROTECTION] ACT- 1986 for the closure of your industrial plant vide letter Me.
GPCB/ANK/CCA-629(1)/1D-15534/637755, dated 05/04/2022 for the reasons stated
there in and.

AND WHEREAS you have submitted undertaking dated 20/04/2022 for compliance
of closure direction.

AND WHEREAS you have submitted the Bank Guarantee of Rs. 75,000/- of Axis
Bank, valid up to 10/07 /2023,

AND WHEREAS, you have submitted Rs, 25,00,000/- [Rs. Twenty Five Lacs) to the
Board as an [nterim Environmental Damage Compensation{EDC).

AND WHEREAS, during the inspection of your industrial plant on 2970472022 and
by the authorized officer of the Board, and observed that:
1. Unit had applied for rule-9 permission: te this Board and unit has been given one-time
permission for utilization of sodium hydro sulphide solution - @ 20 MT as raw material
vidie letter dated 01/04/2022 for trial run purpose.

ORDER
Under the above circumstances, | D.M.Thaker, Member Secretary of Gujarat
Pollutlon Control Board in exercise of the power conferred on file no, Legal-G-28 under
section (5) of the Environment (Protection) Act -1986, is directed to reveke for THREE
MONTHS the closure order issued vide letter No. GPCB/ANK/CCA-629{1)/ID-
155347637755, dated 05/04 /2022 for order with following conditions:

1] You shall complyconditions of CCA.

2] Unit shall use dresh raw material till S0P is made and Authorization is obtained
under Rule-2.of HOWMR-2016,

3) Unit shal} complete trial run for utilization of Sodium Hydre Sulphide within
stipulated time as per Letter no. GPCB/Haz/Gen-678(2)/ID: 15534/63744, dated:
01/04/2022.

4] Unitoshall comply with Hon. NGT directions if any for the ongoing matter 0.A

05/2022 (Surat related incident)
(P.T.0.)

Clean Gujarat Green Gujarat
1SO - 9001 - 2008 & IS0 - 14091 - 2004 Certified Organisation
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NO: GPCB/ANK/CCA-629(11/1D-15534/ Dated; 705/2022

V,lssued to:

M/s. RAINA INDUSTRIES
PLOT NO: AZ2/6104/10,
GIDC ANKLESHWAR,
DIST.BEHARUCH

COPY TO: -

1. The Dy, Engineer (0&M)
Dakshin Gujarat Vij Company Ltd (DGVCL),
GIDC Sub-Division, DGVCL,
Flot Na.U/4/2, opp: GIDC Police Station,
GIDC Ankleshwar, Dist, Bharuch.....en.e.
With a request to Re-connect the Electric supply of M/s. RAINA INDUSTRIES, PLOT
NO: A2/6104/10, GIDC ANKLESHWAR, Dist. Bharuch FOR THREE MONTHS from
the date of issue of this order.

2. The Chief Officer
Ankleshwar Notified Area
Plot No.618,/619,
GIDC Ankleshwar,
Dist: Bharuch.......
With a request to Re-connect the Water supply of M/s. RAINA INDUSTRIES, PLOT

MO: A2/6104/10, GIDC ANKLESHWAR Dist. Bharuch FOR THREE MONTHS from the
date of issue of this order.

3. Regional Officer,
Gujarat Pollution Control Board,
Regional Office,
Ankleshwar. ....... pls send fresh IR/AR with compliance of this direction in time
limit.
For and on behalf of
Gujarat Pollution Control Board,
D rn'ﬁ;j\ﬂ
{D.M.Thaker)
MEMBER SECRETARY
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201 ANNEXURE-Y
e GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

M

O il
- GANDHINAGAR - 382010,
aPCB (T} 078-23232152

BY RPAD.

STAY OVER DIRECTION UNDER SECTION -5 OF ENVIRONMENT {PROTECTION) ACT- 1986 FOR
THE YIOLATIONS OF THE HAZARDCUS & OTHER WASTE {MANAGEMENT & TRANSBOUNDARY
MOYEMENT) RULES -2016 AS AMENDED FROM TIME TO TIME

WHEREAS yecu are having an industrial plant situated at Plot No: AZ/6104/10, GIDC
ANELESHWAR, DIST: BHARUCH.

AND WHEREAS Gujarat Pollution Control Board has granted Consolidated Consent and
Authorization (CC&A), AWH -103505, valid up to 16/07 /2024 with certain conditions.

AND WHEREAS GPCB has issued direction under GSection-b OF ENVIRONMERNT
{PROTECTION] ACT- 1986 for the closure of your industrial plant vide letter No, GPCB/ANK/CCA-
629(1)/1D-15534 /637755, dated 05/04/202Z for the reasons stated there in and which was
revoked on dated: 30/05/2022 for 3 months.

AND WHEREAS you have submitted undertaking dated 20/04/2022 for compliance of
closure direction.

AND WHEREAS you have submitted the Bank Guarantee of Rs. 75,000/~ of Axis Bank, valid
upto 10072023,

AND WHEREAS, during the inspection of your industrial plant on 22/08/2022 and by the
authorized officer of the Board, and observed that;

1. In connection to Interim policy for hazardous waste utilization, unit had applied for rule-S
permission to GPCB HO and unit has been granted one time permission for ntilization of sodium
hydro sulphide solution - @ 20 MT as raw material vide letter dated 01 /04 /2022,

2. Unit had also conducted trail run for SOP preparation of utilisation of Sodium Hydrs Sulphide
generated from Pestielde units in manufacturing of Sedium Sulphide on dated 12/07/2022 &
13/07/2022 and preparation of S0P is in under process.

3. Unit has done MOU with M/s. Gouldstar Chemicals Pvt. Ltd, Ankleshwar, M/s. Coromandel
International Limited, Ankleshwar, M/5. UPL Limited (Unit-2), Ankleshwar, Ronak Chemicals,
Ankleshwar, Laxmi Healthcare, Ankleshwar for procurement of sopdium hydrogen sulphide
solution.

RDER

Under the above eircumstances, [ D.M.Thaker, Member Secretary of Gujarat Pollution Control
Beard in exercise of the power conferred on file no. Legal-G-28 under section [58) of the Environment
(Protection) Act -1986, is directed to revoke FOR S1X MONTHS the closure order issued vide letter
Na, GPCB/ANE/CCA-629(1)/1D-15534/6377556, dated 0570472022 for order with following
canditions:
1} You shall comply conditions of CCA.
2) Unibshall use fresh raw material till SOP is made and Authorization is obtained under Rule-9
of HOWMR-2016
(P.T.0.)

Clean Gujarat Green Gujarat
Website : hﬂps:ggpcb.guiarat.gov.in
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NO: GPCB/ANK/CCA-629(1)/1D-15534/ [ : 09720-2

ved to:

\)If'li’s. RAINA INDUSTRIES
SLOT NO: AZ/6104/10,
GIDC ANKLESHWAR,
DIST.BHARUCH

COBY TO: -

1. The Dy. Engineer (0&M)

Dalkshin Gujarat Vij Company Ltd (DGVCL),

GIDC Sub-Division, DGVCL,

Plot No.U/4/2, opp: GIDC Police Station,

GIDC Ankleshwar, Dist. Bharuch...w

With a request to Re-connect the Electric supply of M/s. RAINA INDUSTRIES, PLOT NO:
AZ/6104/710, GIDC ANKLESHWAR, Dist. Bharuch FOR STX MONTHS from the date of issue of
this arder.

. The Chief Officer

Ankleshwar Notified Area

Plot N0.618/619,

G1DC Ankleshwar,

Dist: Bharuch.......

With a request to Re-connect the Water supply of M/s. RAINA INDUSTRIES, PLOT NO:
AZ76104/10, GIDC ANKLESHWAR Dist. Bharuch FOR SIX MONTHS from the date of issue of
this order.

. Regional Officer,

Gujarat Pollution Controt Board,
Regional Office,
Ankleshwar........ pls send fresh IR/AR with compliance of this direction in time limit.

For and on behalf of
Gujarat Pollution Control Board,

m-am‘ﬂﬁlﬁ s

(D.M.Thaker)
MEMBER SECRETARY

&
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".i!d"l"t_.

\Iul“mdus’rnes R o

Secior "-Io 11} A,
Works : Plot No 8104, Shed No. A-2110, G.1.0 C , Ankisshwar - 333 002, G Stale INDLA
Corres. Office: 614, 8th Flogs, Pareih Market Premises Co-Op. Socety Lid.. 38 JSE Road, E!a‘lmdrﬂrﬂgn
Mumibai - 400 004 Mahazashira State. INDiA«Tel.: 022 - 2380 3400, 2330 3700, 2380 3800, 6631 2237 » E-mail: nmmwum

|GSTNG. iZR STATE NAME | STATE CODE . GUJARAT/24 |
o AADFR0NSG TAN NG
[uDYAM : MH-18-0106797 TYPES OF ENTERPRISE MICRO
PCB ID: 15534 Date: 07/11/2022
To,
Member Secretary, The Unit Head-Ankleshwar,
Gujarat Pollution Control Board, Gujarat Pollution Control Board,
Sector 10-A, Paryavaran Bhavan, Sector -10 A, Paryavaran Bhavan,
Gandhinagar Gandhinagar.

Subject : Request Letter regarding permission with clarification for utilization of Spent NaHS as
raw material until SOP is not framed by CPCB and Revision of condition “Unit shall use
Fresh raw materials only” mentioned in granted CCA vide order No AWH-103505.

Dear Sir,

With reference to above mentioned subject, we are the unit namely, M/s Raina
Industries., located at Plot no. A2/6104 /10, GIDC Ankleshwar, Dist.: Bharuch. Unit is engaged in
the manufacturing of sodium sulphide since 1988 (i.e. more than 30 Years) and for the same we
have obtained necessary permission from the board time to time.

For the manufacturing of sodium sulphide, sodium hydrogen sulphide solution
(NaHS- spent caustic) is main key raw material. Since the unit is established we are procuring
Spent NaHS from authorized industries who have valid permission to sell this by-product/waste
like Coromandel International Ltd and other industries. We are procuring Spent Caustic with MOU
and with complying all the conditions/laws /rules for manufacturing of Final Product (i.c. sodium
sulphide) and same has been observed by board officials during visits and mentioned in all
Inspection Remarks that we are using Spent NaSH from different industries.

As time to time amended rules/regulations/laws/policies we had taken all the
necessary permissions from the board. Before NaSH were considered as by product of all the
generating industries and same has been included in the product list as by-product but after the
publication of Hazardous & Other Waste (Management & Transboundary Movement) Rules -
2016 same has been considered as hazardous waste, With reference to the same for utilization of
hazardous and other waste as a resource have to obtain authorization under Rule-9 from the
concerned state pollution control board, Considering that, without any delay we had applied
under Rule-9 for utilization of NaSH within time bound period.

AS preparation of SOP is time consuming process and due to lack of SOPs government
had published an Interim policy for approval of hazardous waste receipting units in case SOP is
not framed by CPCB. The said interim policy was initially valid till 31.12.2018 and same has been

&
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e ———————— R ——— =

llAlNAmdusmes e

Wuﬁrs Plot No. 5104, Shed No. A-210 G 1.B.C., Ankleshwar - 383 002, Gujarat State, INCIA
f” Corres. Office: 14, B2 Floar, Parekh Marke! Premises Co-Op. Soclely Lid,, 30 55 Road, Kennedy Bridge, Opera House,
I Mumbal - 400 004, Maharashica State, INDIA= Tel: 022 - 3380 3400, 2380 3700, 2360 3900, 6631 2237 » E-malt ramandusties@hotmal com

GET NO: 24AADFROISSGIZR TE. TATE CODE . GUJARAT | 34
PAN NO: AADFRIISEQ TAN NO: i I
LUDYAM | MH-19-0106757 TYPES OF ENTERPRISE MICRD

extended time to time by office orders / Circulars. As per the latest office order vide nu:
GPCB/HAZ-UNIT/GEN-666/625377, Dated-11.03.2022 it is valid up to 07.03.2023. Looking to the
Proposal/application, board had taken initiative to prepare SoP for the NaSH and issued us one
time trial letter for the utilization of Spent NaSH vide No: GPCB/HAZ /GEN-678(2)/637444 on
dated: 01,04.2022 and considering the same board had conducted trial run in our unit and
preparation of SOP for utilization of Spent NaSH is under process by CPCB.

Based on interim policy and application, we are Procuring and utilizing Spent NaHS
as a raw material and same procedure has been followed by many other industries. We assure you
that, we are complying all the conditions mentioned in the interim policy of the hoard. State wise
policies has been differ and due to the condition (i.e. “unit shall use fresh raw material") which
leads to the unavoidable confusion and because of that we are facing problem during the
procurementof raw material from different states and due to that a very massive impact laid down
on present Business of ours .

Censidering all the above justifications and considering the trial run conducted at our
unit with reference to interim policy of the board kindly permit us with clarification regarding
utilization of Spent NaSH as raw material until SOP is not framed by CPCB and please revise the
condition “Unit shall use Fresh raw materials only” mentioned in granted CCA vide order No AWH-
103505 and kindly grant the revoecation order on permanent basis.

In view of the above description, we kindly request you to support us and do the
needful.

Thanking You,
For, BAINA IWDUSTRIES

‘___-r’.'jf!.. " NER

Yours Faithfully,
For, M/s. Raina Industries

&
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From: Rajesh Shroff <rainaindustries@hotmail.com>

Sent: 19 November 2022 17:18

To: ms-gpcb@gujarat.gov.in; membersecretarygpcb@gmail.com; Devang4 M Thaker(GoG-GPCB
Dept.) <uh-gpcb-hazw@gujarat.gov.in>; M. P. SOLANKI(GoG-GPCB Dept.) <nuh-gpcb-
ankl@gujarat.gov.in>

Subject: Reg Raina

Dear Sir,

Gentle reminder 2 to do the needful for the submitted annexure.

Thank you.

Regards,
NIRALI SHROFF.

RAINA INDUSTRIES.
Mobile : + 91 9930953066

Jdue €opy
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S ADVOCATES W

Original Application No. 05/2022

Inre: News item published in The Indian Express dated 07,01.2022 titled “Gujarat: At least 06 dead, 20
sick after gas leak at industria] area in Surat™

VAKAL ATNAMA
e BEFORE THE NATIONAL GREEN TRIBUNAL
g 1 PRINCIPAL BENCH, NEW DELHI
::‘-‘.:,’-" i
et M.A. No. 46/2022
i In
1.

LS

KNOW ALL to  whom these  presents  shall come  that, We,
Raina Industries, do hereby appoint Mr. R. Jawahar Lal, Mr. Siddharth Bawa, Mr. Anuj Garg and Mr.
Mohit Sharma, Advocates of J-Law Oifices, E-11, Third Floor, Defence Colony, New Delhi-110 024
Tel No. 9958998396 to be our Advocates m the above noted case and authorizing them:

To act, appear and plead in the above-noted case in this Court/Tribunal or in any other
Court/Tribunal in which the same may be tried or heard and also in the Appellate Court/Tribunal
including High Court of Delhi at New Delhi, subject to payment of fees separately foreach Court by us,

To sign, file verify and present pleadings, appeals cross objections or petitions for execution
review, revision, withdrawal, compromise or other petitions or affidavits or other documentsasmay be
deemed necessary or proper for the prosecution of the said case in all its stages.

To file and take back documents to admit and/or deny the documents of opposite party.

To withdraw or compromise the said case or submit to arbitration any differences or disputes
that may arise touching or in any manner relating to the said case.
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To take execution proceedings.

The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all
other acts and things which may be necessary to be done for the progress and in the course of the
prosecution of the said case.

To appointand mstructany other Legal Practitioner, authorizing them to exercise the powerand
authonty hereby conferred upon the Advocate whenever he may think it to do so and to sign the Power

of Attomey on our behalf.

And I the undersigned do hereby agree to ratify and confirm all actsdone by the Advocatesor
their substitutes in the matter as my acts, as if done by me to all intents and purposes. ;

And I undertake that] ormy duly authorised agent would appear in the Court on all heanings
and will inform the Advocates for appearance when the case is called.

IN WITNESS WHEREOF T do hereunto set my hand to these presents the contents of which
have been understood by me on this? ¢’ Hay of November, 2022,

Accepted subject to the terms of fees. i

N Vot

11QC0T-2002

DUCT 182140022001

a2
NCT OF DELHI COURY FEE

Advocate Raina Industries
Authorized Signatory

D/%’s e ' RAINA INDUSTRIES

)‘M > Identified Signature of the Cliant

R W f ,v'ﬁ*«\/((,,- i
-Ja ar Lal Advo
f’i;oi /933/1992 s

E-11, (3rd Fioo,
P ]Lﬁ / gy e AlY ‘5 New Dﬁh‘-ﬂo&? efence Colony
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